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LOK SABHA

Thursday, February 21, 1974/ 

Ptialguna 2. 1895 (Saka)

T'hc Lok Sabha met at Eleven of the 
Clock

[Mr. D m rrv- >pc\ku< the Chair]

ORAL ANSWERS TO QUESTIONS

MR SPEAKER: Q. No. 21.

PROK MADHU DANDAVATE: Since 
the subject-matter of Q. No. 21 is the 
same as that of Q. No. 36 or is almost 
identical with that, I suggest that the two 
questions may be clubbed together.

MR. SPFAKIR : That is n different 
question altogether.

I ’.S. full-fledged Military Base at Diego 
Gttvcki in Indian Ocean

+
21. SHRI P. ML MEHTA :

SHRI P. A. SAM1NATHAN :

Will the Minister of FXTKRNAL 
AFFAIRS be pleased to state:

(a) whether U.S. has decided to make 
the Communications Centre at Diego 
(iarcia in the Indian Ocean into u full- 
fledged U.S. Military Base;

(b) whether the U.S. Government have 
decided to take more interest in the Indian 
Ocean due to the reported N-test conducted 
by Russia in the Indian Ocean; and

(c) if so, the reaction of Government of 
India to the reports that America and 
Russia are making military bases in the 
Indian Ocean?

2

THE MINIS'! ER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The United States Government with the 
agreement of the Government of U.K. 
have announced plans to expand their cur
rent military facilities on the Island of 
Diego Garcia,

(b) No nuclear tests have been conduct
ed by the U.S.S.R. in the Indian Ocean 
area; and even the US Government have 
never given this as a reason for establish
ing military facilities in Diego Garcia.

<c) Regarding the recent Anglo-US move 
to expand the existing facilities at Diego 
Garcia, Government have conveyed their 
grave concern both to the U. S. and to the 
U.K. Governments. As is well known, the 
Government of India have consistently 
supported the IJ.N. General Assembly Re
solution of 16th December, 1971, declar
ing the ftidian Ocean a Zone of Peace for 
all time and calling upon the Great 
Powers to halt the further escalation and 
expansion of their military presence in the 
Indian Ocean.

Government have no knowledge of any 
military base having been established in the 
Indian Ocean by the U.S.S.R.

SHRI P. M. MEHTA: I would like to 
know from the hon. Minister whether the 
increasing activities of the big powers in 
the Indian Ocean are due to the fact that 
these big powers are under the impression 
that India has entered into some secret 
pact with the USSR..........

AN HON. MEMBER Imagination.

SHRI P. M. MEHTA: And they allow 
the USSR's activities including nuclear tests 
in the Indian Ocean, and if so, what mea
sures Government want to take to remove
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this right or wrong impression on the 
part of the big Powers.

SHR! SURENDRA PAL SINGH: The 
impression to which the hon. Member has 
referred is absolutely erroneous and base
less. There is no such secret pact bet
ween India and the USSR in regard to this 
matter

As regards carrying out nuclear tests in 
the Indian Occan, 1 have already said in 
my main reply that so far as our know
ledge goes, they have not carried out any 
nuclcar tests in the Indian Ocean.

SHRI P. M. MEHTA: What concrete 
measure* do Government propose to take 
to cultivate world opinion to keep this 
Ocean an Ocean of peace?

SHRI SURENDRA PAL SINGH : Tim 
matter is not exclusive concern of India; 
the entire world community is seized of 
it, not only the countries of the Indian 
Occan littoral and hinterland but other 
countries outside the region also. This 
matter has been raised in the Non-aligned 
Conference twice. Three Resolutions have 
been passed in the UN in regard to this 
matter. So everything possible is being 
done b> us and other like-minded coun
tries to genei ate world opinion against this 
move Our efforts in this direction con
tinue

MR. SPF \KLR : The second supple
mental} is almost the same as Prof. Madhu 
Dandav,tie’s question. So he can ask ques
tion No. 36 also. If he (Mr. Mehta) had 
not asked that supplementary question, it 
world have been a different matter. But 
now he could ask his question.

PROI' MADHU DANDAVATE: I will 
nsk mj question in such a way that your 
clubbing of the two questions is justified,

MR. SIM'AKFR : You can ask in any
manner you like.

Talks with Prime Minister of Sri tanka on 
Indian Ocean as a Zone of Peace

t
*36. PROI . MADHU DANDAVATE: 

SHRI P. GANGADEB:

Will the M mister of EXTERNAL 
AH-AIRS b? pleased to state:

(a) whether the need to maintain the 
Indian Ocean as a Zone of Peace, as heigh
tened by the reported Anglo-U.S. negotia
tions lo convert the Island of Diego Garcia 
into a naval base, came up for discussion 
during the talks at New Delhi wilh Sri 
Lanka Prime Minister; and

<b) if so. the outcome of the talks on 
this subject ?

THF MINISTER Ol STAIL IN THF 
MINISTRY OI EXTERNAL AFFAIRS 
(SHRJ SURENDRA PAL SINGH): (a) and 
(b) . As mentioned in the Joint Communi
que issued at the conclusion of the visit of 
the Prime Minister of Sri I anka, the two 
Prime Ministers re-affirmed their support 
fot the concept of the Indian Ocean as a 
/one of Peace, free from Great Power 
ri\ali>, tensions and military escalations. 
They expressed concern at the continued 
(neat Power rivalry in the Indian Ocean 
and .igiecd that the creation of a 7one of 
Peace in the Indian Ocean will be a posi
tive step towards the reduction of tensions 
and rivalries in this region. They expressed 
the hope that the littoral and hinterland 
st,ites of the Indian Ocean would coordi
nate their efforts for the implementation 
of the United Nations Declaration of 
December. 1<J71 on the Indian Occan as a 
/one of Peace.

PROP. MADHU DANDAVATE: The
former Chief of Naval Staff, Admiral 
Nanda, while inaugurating a Seminar on 
the Indian Ocean said:

“The new US naval base at Diego 
Garcia in the Indian Ocean 
would enable the USA to com
mand trade and commerce in the
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Indian Ocean and provide logis
tic support to its Seventh Fleet 
in the region. The Soviet Union 
would evidently consider this 
base a threat to its security and 
would be obliged to increase its 
naval presence in the Indian 
Ocean leading to tension and con
frontation*’.

In view of this likely threat, will Gov
ernment consider the former Naval Chief 
of Staffs suggestion to increase India’s 
mantime capability to achievc a de-escala
tion of Big Power livalry in the Indian 
Ocean And to justify my question 
No 36. may 1 ask in reference to part (W 
theieof. whether this approach has been 
discussed by our Prime Minister with the 
Prime Minister of Sri 1 anka ?

SHRI SURINDRA PAL SINGH: All
aspects of this question have been dis
cussed threadbare by our Prime Minister 
with the Piime Ministei of Sri I anka. As 
regards Admual Nanda’s statement, by 
.ind l.uge, we agiee with it. We do feel 
that this development in the Indian Ocean 
will pose ceitain threats for the countries 
of the region.

SHRI R. S PANDEY: Taking into con
sideration the resolution passed by the 
Non-Aligned Conference at Lusaka in 1971 
that the Tndian Ocean must not be disturbed 
by any power so far as peace is concerned 
and fhv; fact that the British Goxernment 
has issued a very stinking statement at
tacking India saying that India is playing 
a double role in the sense that while 
Britain and America do something we cri- 
ticisc and when Russia docs the same thing 
wc keop quiet, what is the attitude of 
Russia to the question of having peace in 
the Indian Ocean ? *

SHRI SURFNDRA PAL SINGH r As 
regards the statement made by the British 
Foreign Secretary, we have also read the 
report. We do feel the statement attri
buted to him is absolutely uncalled for. 
Instead of being very forthright fn coming

out with their viewpoint, I think the state
ment has been made out of sheer peevish
ness.

In regard to the reaction of the 
USSR, I would take the House into con
fidence and say that attitude of the 
USSR in regard to this matter has been 
very positive and very friendly. They have 
themselves accepted this concept of keeping 
the Indian Ocean as an area of peace, and 
as late as the visit of Mr. Brezhnev here 
not very long ago, he himself expressed 
willingness of the USSR to participate in 
any conference or discussion where this
question can be discussed! by the big
powers and a satisfactory solution arrived 
at So, the USSR is willing to discuss this 
matter.

SHRI BHAGWAT JHA AZAD ■ While 
appreciating the efforts of the Government 
in the United Nations for making the 
Indian Ocean a peace area, may I know 
how the Government will now (iyht back 
the combined neo-colonialism of the United 
Kingdom xvhich is apparently manifested 
in the statement of Sir Alec Douglas- 
Home. accusing us of double standards, 
and the naked imperialism of the Ameri
cans in trying to make the entire Indian 
Ocean as a hot area, on the one hand 
signing a cheque in respect of PL 480 and 
on the other hand forging anothei agi ce
ment with the UK ? How do the Gov
ernment propose now to fight this combin
ed impelialism of the United kingdom 
and the USA?

SHRI SURENDRA PAL SINGH : T 
think the question of PL 480 and 
other economic matters arc to be 
kept separate from this and not mixed 
up. In regaid to this particular develop
ment, J have already said that we are 
fighting this move on many fronts on the 
diplomatic front, and we are discussing 
this matter in international forums also. 
We alone cannot fight against it. It has 
to be fought in conjunction with all other 
friendly countries, and wc are doing our 
very best to mobilise world opinion against 
this move.
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SHRI H. N. MUKE&JEE : In view 
of the recent statement by the Deputy 
Foreign Minister of Sri Lanka that they 
are contemplating taking up (his nutter in 
the United Nations, may I know if Gov* 
eminent has any idea of taking up this 
matter urgently in the forum of the 
United Nations, because this Anglo- 
American action is in violation of and 
defies the resolution already passed by an 
overwhelming majority in the General 
Assembly of the United Nations ? May I 
also know if Government has any inten
tion of associating itself with the proposed 
conference of the littoral states and other 
relevant countries in Madagascar in the 
near future to discuss this question ?

SHRI SURENDRA PAL SINGH : As
regards raiding this question in the UN, I 
have already said that this matter is al
ready being discussed in the UNO. It is 
true that this development is in violation 
erf tbe resolution passed by the UN, and 
we are almost certain that this matter is 
bound to be discussed in the UN sooner 
or later. But it is difficult for me at this 
juncture to say at what time and in what 
particular form it wilt be discussed. I 
have also seen the press report wherein 
it is laid that Sri Lanka proposes to make 
a move in the UN. Wc are one with 
Sri tanka in this matter and if she decides 
to agitate this matter in the UN once 
again wc will support her.

\s  regards the conference of non-align
ed countries. I have no information about 
that, that there will be any conference to 
discuss this matter.

MR SPFAKl’R : Next question.

Diplomatic relations witli P.R.G. of South 
Vietnam

*24. SHRI B. N. REDDY : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state whether Government have 
decided to establish full-fledged diplomatic 
relations at the Ambassador level with 
Provisional Revolutionary Government of 
South Vietnam ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHR! SURENDRA PAL SINGH) ; The 
matter of recognition of the Provisional 
Revolutionary Government of South Vief- 
namc continues to be under the considera
tion of the Government, and no Anal deci
sion has as yet been taken.

SHRI B. N. RhDDY : Why is it that 
that our Government has not established 
full-fledged diplomatic relations with a 
Government which has got a majoi area 
under its control and which enjoys the 
support of the majority of the population ? 
It is a Government recognised dc facto by 
the world powers. Why is it that our Gov
ernment which claims to be nfln-nligned 
and adopts an non-imperialist stance doe> 
not still recognise it ?

SHRI SURENDRA PAL SINGH : I 
have already said in my reply that the 
matter is under consideration. The stage 
has not yet been leached when wc could 
take a final decision. We feel that the 
situation in South Vict-Nam is still flmd 
and we are watching the situation carefully 
and this matter will be given the utmost 
piioritv at the appropriate time.

SHRI B. N. REDDY : Why is it that 
the Government still continues to recognise 
the puppet Government of the American 
imperialism which calls itself the South 
Vietnam Government'* It has lost the 
confidence of the people besides losing 
control ovei a major part of its territory.

SHRI SURENDRA PAL SINGH : We 
have only consular relations with them.

SHRI P. VENKATASUBBAIAH : May 
I know what it is that holds back the 
Government from recognising the Provi
sional Revolutionary Government, in view 
of the fact that even in the Paris Peace 
Talks this Government has been associated 
and it was recognised by the United States 
and other countries?

SHRI SURENDRA PAL SINGH : It is 
true that the PRG which participated in
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the discussions at the Paris Peace Con
ference was a party to the Paris Peace 
agreement. Since the bon. Member has 
mentioned the Paris agreement, may I 
draw his attention to article 9 of that 
agreement which enjoins (a) all countries 
should lespect the South Viel-namcse 
people’s right to self-determination and
(b) foreign countries should not impose 
anv political tendency of personality on 
the South Vietnamese people. In defercncc 
to these two clauses we do not want to 
take nn> precipitate action which might 
come in the way of the full implementa
tion oi the Paris Agreement. That is 
why we are waiting and watching. If the 
Pari< agreement can be implemented, well 
and good. If not. we shall see what we 
should Jo later on.

SHRI H. N. MUKERJEE : In view 
of the fdct that it must be apparent to 
the Government of India that Saigon in 
allium, c with its American patrons is 
acting in a manner which is subverting the 
Pat is *i£recment, why is it that Govern
ment f  delaying full diplomatic recogni
tion of the Provisional Revolutionary Gov- 
ernmcr*; a considerable number of 
countries havt already done so and India 
shares their feelings on the Vietnam issue.

SHRI SURENDRA PAL SINGH : The 
same question is being asked. All I can 
say is that so long as there is some hope 
of the Paris ;.greement being implemented,
I do not think we should make any move 
which will cause difficulties or which might 
come in the way of its implementation. 
That is why I said that we are waiting and 
watchinp.

Proposals to Curtail Consumption off 
Petrol, Keroaene and Cooidng Gas

*26. SHRI E. V. VIKHE PATIL : Will 
the Minister of HEAVY INDUSTRY be 
pleased to state :

(a) whether his Ministry has spon
sored a few proposal# to curtail the con- 
sumption of petrol, kerosene and cooking 
gas in view of the mounting crude import 
bill;

(b) if so. the broad outlines thereof; and

(c) how and in what period of time 
these schemes are likely to be executed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a) to (c) A 
statement is laid on the Table of the 
1 louse.

Statement

U) to (c). Instructions have been issued 
to Public Sector Undertakings and Govern
ment Olhcers to drastically curtail touring 
by road and achieve maximum economies 
in consumption of petrol and petroleum 
products. The Ministry has worked out a 
system of plying point-to-point taxies and 
is addressing the State Governments for 
introducing the scheme to meet the require
ments of increasing number of commuters, 
particularly in cities. The Ministry is also 
pursuing a scheme to introduce a truck- 
ti allot combination. This schcme when 
fully implemented will reduce the consump
tion of diesel fuel to a certain extent.

The Ministry is also participating in a 
series of discussions held by a steering 
committee of Secretaries on the subject of 
saving petrol in the passenger cars and 
jeeps. Discussions have also been held with 
the producers of these vehicle and ancil- 
laries. As a result of these discussions the 
manufacture! of one of the vehicles has 
already starting blocking the accelerator 
pump in their cars which would result in 
a saving of about 5 per ccnt in petrol. The 
vehicle manufacturers with the assistance 
of carburettor manufacturers are in the 
process of conducting trials with smaller 
jets. The manufacturers of one of the 
vehicles have already completed the traials 
and others are in the process of doing so. 
It has been volunteered by the manufac
turers of the vehicles and carburettors that 
Suitable kits for replacing the jets will be 
put in the market within three months 
subject to the availability of raw materials 
for manufacturing them. Advertisement 
campaigns, backed by suitable checking and
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servicing facilities have already been 
launched by two of the vehicle manufac
turers and others are working out further 
details. Ffforts aie also in hand to step 
up the production of critical spares and 
educate the users in the proper maintenance 
and tuning of the engines.

A Public Sector Undertaking under this 
Ministry has been assigned the task to 
explore the possibilities of setting lip low 
temperature carbonisation plants for the 
supply of additional quantities of coal gas 
to Calcutta and Bombay, for domestic and 
industrial purposes. These proposals, when 
implemented, will reduce the consumption 
of kerosene and cooking gas.

Apart from the above, this Ministry is 
not concerned directly with the usage of 
kerosene and cooking gas, in which regard 
however, steps to curb consumption arc 
being taken by the Ministry of Petroleum 
and Chemicals,

fansf1 AltlS'W :
ST5FT 4 dfaf w f

n  srrn; fartf Trri sft t  ?
f i r  ? i f  ^  rerfor 3ft TcrRsr iV*rr 
3T*n* t ^  *T1 T̂RTTT ^TfTIT ^  *RT
qfagp vfrzt 4 anftranf ^ ^
tt$ f 1 H 4 spfHt m irefrr m  4 
ifefar 4 *r ^  ? f̂ r
sraft m  b r m  f  ?

fTT IPJT ^  f a
w r $  ^  q-y Wfar 

fansrr? f W  Tin- if  i effort ^
f m  i f  r̂rrr srr^TT *rr ?
i f  *r? stprt c  f a  ^  <rc tenert
s t e r  m  v ^ r r o F r  star t o  ww 
wvft'Jw  <n o t  it snr ftor
s t  feRRT f h r  ? re>»fe *f *ng *ft 
«pnfr Tpsf? ^  t o  ^  y v e n t e r
W 5HTT4 ^5T 4 y '̂̂ npqR if 5 <T?« 

^  *r*ft i * f m m

fa ^ trwr wft? *f fasr
^  ^  srft o t  *nr i r h m p r  'r fa ra  t f s e i  
if ?i r$T *rr ifosi w ?

THE MINISTER OF HEAVY INDUS
TRY (SHRI T. A. PAI) : When the oil 
crisis began wc had to think of various 
steps to meet the situation. Therefore, the 
vehicle manufactmers were required to 
look into and see what modification* could 
be made in the caiburettor so that there 
could be lesser consumption. They have 
come forward with some suggestions. We 
want them to implement these ideas in the 
vehicles and put them in the market as 
expeditiously as possible. So far as the 
public sector units are concerned, the units 
under my Ministry are implrrrentinu the 
suggestions, as far as consumption is con
cerned. We are also thinking of getting 
diesel sets suitable for being fitted into 
Ambassador cars. We aie expediting the 
manufacture of these sets. ! cannot say 
how long it will take but 1 can assure the 
House that we are giving it the urgent 
attention that we possibly can hrwie' the 
circumstances.

£  &  fa tf  < n te rr : w  *f
fcpgr ^  f a  <^wwV? 
qpFrre wtzrf, w r t  fanr faybr 4 
fwq w n  Tfapr ofo  y f ifa R

^n r irf ^ n r  3rlV o t  
w h n #  i inf ?nr o t t

4 fcw  ?=̂ h55’4 V  fW?rr ^nfarjr
T^T j f  ^TT ? T W  ariV r?T 4

rtx «it 4-tfbw if h rgpfi wm ?
m  ^  3rf f r y  ̂ TTT t?

*R 4 far* mm m IT̂TT «T̂TT 3|f?
%yc mz 4 ^Nmr ^»trt otttt ?
W 1 H an^ ?rf ^  ^  arfV ?w -
^  ^  ersr? #  amr
4 wi*tf 'Hfe ^  ^  f  ' "

inrkrw : srrr ^ fer srw  w fn*  i

I s. fa s t  v i f* *  : ?rg 3ET¥ vm *
j f  r w i  ^  p r  #  tf?it ?nfnr csrfV
« rw  f a m t  i jM  ?
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SHRI T, A. PA1 : The hon. Member 
warns me to  explain to him whether all the 
problems are going to be solved. I would 
like to point out that we have only sug
gested that we are in a position to provide 
plants which can supply coal gas to cities. 
We should now take up these propositions 
in citics like Bombay, C alcutta and Delhi.

ftrafr qtfai* : ? rr  ^  fapereT
r m  rfTpTT N"tRT tTjfjTT ?

SHRI T. A. PAI : The investment in 
this case would not be less than Rs. 15 
ciores to 20 crores for each of these 
plants.

DR. RANEN SFN : Due to the shortage 
of electric power and gas the people in 
C alcutta arc already suffering very much. 
Now it is mentioned in this statement :

■‘A Public Sectoi Undertaking under 
this Ministry has been assigned the task
lo explore the possibilities of setting up 
low temperature carbonisation plants for 
the supply of additional quantities of coal 
gas to ('alcutta and Bombay for domes
tic and industrial purposes.”

May 1 know how long it will take to 
actually implement such projects in the 
cities of Calcutta and Bombay in order to 
see that the shortage of power and coal 
is eliminated ?

SHRI T. A. PAI : My Ministry is con
cerned with the supply of these plants. 
The installation of plants is left with vari
ous agencies. We have only tried to im
press upon them that, if they arc willing 
to take up these propositions, which of 
course they have got to consider in view 
of the new developments, we shall certainly 
full'll our commitment.

DR. RANEN SEN ; The hon. Minister 
in hts reply referred to the “various agen
cies’*. Which are these agencies which are 
assigned this task ?

SHRI T. A. PAI: For instance, the State 
Government is an agency, Because, so far

as the gas project is concerned, pipes have 
got to be laid. So, the municipal corpora
tion may also have fb take up some res
ponsibility. Therefore, it is not an im
mediate proposition for substitution. It 
will take at least a year or tw’o.

SHRI N. K. SANG HI : Has the Govern
ment made any exercisc to find out what 
is the consumption of petrol and petroleum 
products by the Defence organisation, the 
consumption by the State Governments and 
the Central Government, the consumption 
by the public sector undertaking*, the con
sumption by other organisations and the 
consumption by the people at large vi$-a- 
vh  the total consumption in the countiyto 
enable us to know where some economies 
can be made ?

SHRI T. A. PAI : This question may be 
addressed to the Minister of Petroleum and 
Chemicals. This has been somehow asked 
of my Ministry thinking that we are now 
responsible for the supply of petrol and 
petroleum products. We are responsible 
for the pioduction of vehicles, not fot the 
supply or consumption of petrol and peno- 
lcum products.

SHRI KRISHNA CHANDRA H \ I - 
DER : The hon. Minister in his leply 
stated that gas will be supplied to cities 
like Delhi. Bombay and Calcutta May I 
know whether gas will be supplied to the 
steel city of Durgapur ?

MR. SPEAKER : This does not arise 
out of it. This is entirely out of the scope 
of the Question.

Talks with Prime Minister of Sri Lanka on 
Kachchativu Island

+

♦27. SHRI B1 RENDER SINGH RAO : 
SHRI MUKHTIAR STNGH 
MALIK :

Will the Minister of EXTERNAL AF
FAIRS be pleased to state :
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(a) whether the long standing problem 
of Kachchativu Inland was discussed during 
the recent visit of the Prime Minuter of 
Sri Lanka; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATI IN 1 HF 
MINISTRY OI* EXTERNAL AFF MRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir.

(b) The Prime Minister of India and 
Sri Lanka discussed Kachchativu and re
lated matters; satisfactory progress was 
made during these discussions and as a 
result it was agreed that a decision will be 
taken in the very near future legarding the 
boundary in the historic waters between 
India and Sri I anka between the Pulk 
Straits and Adam s Bridge.

SHRI B1RKNDFR SINGH RAO : The 
hon. Minister hi.s stated that satisfactory 
progress was made during the discussions. 
Will he be pleased to state whether it is a 
fact that Sri Lanka is carrying out pros
pecting operations for oil in that area in 
collaboration with U.S.S.R. and. if so, 
whether Sri Lanka was requested to stop 
these operations till such time the dispute 
was solved or whether U.S.S R. was ap
proached to stop all operations for oil 
prospecting in the disputed area till a deci
sion was reached ?

SHRI SURFNDRA PAL SINGH : Our 
enquiries have not confirmed that oil ex
ploration is being carried out by Sri Lanka 
in the Island of Kachchativu.

SHRI BIRENDER SINGH RA'O : 1 do 
not think the hon. Minister Is very well 
conversant with what is happening there 
because it was widely reported that pros
pecting operations for oil were taking place 
there.

MR* SPEAKER : You just asked whe
ther tfiis was discussed or not and the 
Minister replied that it was discussed.

SHRI BIRENDER SINGH RAO : I put
a specific question whether a request was 
made to stop the operations for oil pros
pecting—-this is very relevant—because, 
after all, Sri Lanka is taking certain steps 
for oil prospecting operations in that area 
to establish their rights on the Island. I 
y>anted to know whether this point was 
discussed oi not. Secondly, will the hon. 
Minister be pleased to state how and when 
this territory passed into the fossevsion of 
Sri Lanka.

MR. SPFAKFK : This has been dis
cussed for a number of times.

SHRI BIRENDF.R SINGH RA.O . Whe
ther it was discussed and wha» was the 
result ?

SHRI SURFNDR\ PAl SINGH : The 
hon. Member, while asking the question 
about oil exploration, referred to this area 
aud this region It is quite possible th.it 
oil prospecting operations may be going on 
near about Sri Lanka's coast oi in o ff
shore region. I am confining myself to the 
question of Kachchativu Our enquiries do 
not reveal that any oil exploration work 
is going on in this Island. That is why I 
gave the answet in the negative.

As to the general question, how this Is
land passed into the possession of Sri 
Lanka, we claim that it belongs to us and 
they claim it belongs to them, and this 
matter has heen discussed a number of 
times.

SHRI P. NARASIMHA REDDY : May 
I know from the hon. Minister whether 
the Government's attention has been drawn 
to the statement of the Chief Minister of 
Tamil Nadu that the Government Of Tamil 
Nadu have got documentary evidence in 
regard to Kachchativu Island and that they 
have not been taken into confidence in this 
regard and that, if they had been taken 
into confidence, this question would have 
been satisfactorily settled ?
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SHRI SUftENDRA PAL SINGH : All 
relevant evidence available with the Go
vernment of Tamil Nadu has been taken 
into consideration while preparing our case 
on Kachchathivu.

SHRI B. S. MURTHY : Is the Minister 
aware that during the annual function that 
takes place in Kachhathivu, everything, in
cluding drinking water, is brought from 
Ceylon and nothing is sent from India 
thoujJ. there are a number of Indian pil
grims that go there ? What is the reason ? 
Is it because there is some sort of a pro
hibitum on anything going from India ?

S S U R I N D R A  PAL SINGH : This 
islarnt iv used by fishermen of India and 
of St* 1 anka during the fishing season. At 
the ’.me of St Anthony festival, fishermen 
fiom ‘xtfh countries pay a \isit there and 
arrnn^mcnts for certain amenities, etc., 
are ru d t by both sides. It is not true that 
water *s sent only from Sri Lanka: water 
is taken b\ us also.

Availability of Coal aftccted by Short fall 
hi Output and want of Transport Facilities

2« SHRI P. NARASIMHA REDDY : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) lhe extent to which availability of 
coal has been affected by shortfall in out
put and due to want of transport facilities; 
and

<b) the steps taken to remedy this situa
tion ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) The 
outpu* of coal during the current 
year Js higher than in any of the
previous years but due to increase
in the demand especially from the 
power and steel sectors, as also staff 
troubles on the Railways in recent months 
there i& a shortage of coal in many consum
ing centres. H is not possible to quantify 
the shortage.

fb) A coordinated effort is being made 
by the coal producing units to increase 
coal production and by the railways to 
move more coal to various industries.

SHRI P. NARASIMHA REDDY : May 
1 know whether, in view of the energy 
crisis facing this country, plans have been 
made to step up coal production on an 
emergency basis by 16 million tonnes in 
the coming year, and if so, whether orga
nisational and other problems involved in 
attempting such a rise in the output have 
been studied; and if so, wc would like to 
know the details of the study made.

SHRI SUBODH HANSDA : We are 
well aware of that that, due to increase in 
oil prices, the production of coal daring 
the coming year. 1974-75, is to be increased 
by 16 million tonnes. We are taking all 
steps to increase the output and we are 
also having coordination with the Railway 
Ministry to move the coal from the mines 
to the consuming centres.

SHRI P. NARASIMHA REDDY : The 
problem of coal shortage is not sometimes 
due to shortage in output of coal as such 
but is mostly due to railway transport bot
tlenecks. f would like to know from the 
Minister what coordination efforts with the 
Railways have been thought of to over
come this bottleneck.

SHRI SUBODH HANSDA : The
shortage is not due to less output, as I 
have already said. The shortage is because 
of various difficulties in the transport sys
tem, particularly strikes in the Railways ..

SHRI JYOTIRMOY BOSU : The hon. 
Minister is misleading the House.

SHRf SUBODH HANSDA : 1 am not 
misleading the House.

MR. SPEAKJBR; You should not touch 
their .subject. Strike is their subject.

SHRI JYOTIRMOY BOSU : Yes, that 
is so.
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SHRI RAMAVATAR SHASTRI : You 
arc responsible for these strikes.

SHRI SUBODH HANSDA : And
this matter is coming on the floor of the 
House time and again that because of the 
transport difficulty, some of the low prio
rity industries . . .

SHRI JYOTIRMOY BOSU : It is all 
due to your lop-sided planning.

SHRI SUBODH HANSDA : . . . Some 
of the low priority consumers are hieing 
difficulties because we have to feed the top 
prioiily consumers like steel plants, cement 
plants, etc.

SHRI P. G. MAVALANKAR : May I 
know from the Minister whether it is a 
fact that coal production has been on the 
increase and that efforts are being made 
to further steep up the production ? Se
condly, is it also a fact that for the last 
more than three months the Minister ol 
Railways anil the Minister of Steel and 
Mines sevetally and jointly have been as- 
suiing this House again and again that they 
are making a concentrated effort at co
ot dination. I want to know for how long 
that co-ordinal ion consideration will take 
place and- whether any machinery has been 
set tip to implement the co-ordination be
cause in view of the fact that in Ahmeda- 
bad and Gandhinagar coal has not been 
reaching for the last one week, the facto
ries and the textile mills which are fortu
nately, in the present tut moil there, work
ing satisfactorily are in the danger of be
ing closed down or slowed down. Does 
he want the law and order situation there 
to be further aggravated by the erratic 
coal supply ? How long will this co-ordina
tion consideration go on and whether it 
will be implemented as early as possible ?

SHRI SUBODH HANSDA : We are 
not aware that factories and industries in 
Ahmedabad are in danger of being closed 
down. If the matter is brought to our 
notice, we will take necessary steps.

SHRIMATI T. IAKSHMIKANTHAM- 
MA : The shortage of coal has not only 
affected the major industries...........

SHRI P. G. MAVALANKAR: What
is the answer of the Government ? I am 
talking of facts. 1 want to know from the 
Minister when this erratic coal oupply is 
going to be remedied. What is the answer?

MR. SPEAKER : You seem to be affect- 
cd by the atmosphere of Gujarat, also in 
the House.

SHRT S. A. SI I AM IM : It is compli
ment.

SHRI P. G. MAVAl \NKAR : Do you 
want the law and order situation, there to 
further worsen?

SHRT S. A. SHAMIM: Ik \*-f\
sensitive unlike the Minister

MR. SPEAKFR : 1 would lequest you 
to be very soil, and the answer will come. 
When you get excited, everything gets 
lost Has the Minister anything to sav ?

SHRI SUBODH H \NSD \  are
meeting time and airain to sort out the
problems. Because during last August and 
November, particularly there was indis
cipline amon^ the Railway employees ..

SOMK HON. MEMBERS : No. no.

SHRI P. VENKATASUBBAlAll : Sir, 
the Minister should be allowed to give the 
repl v.......(/ nterruption s)

MR. SPEAKFR : Will you rtease sit
down? Why arc you touchy at the very 
mention of a railway strike? There was 
a railway strike. Why not you allow him 
to mention it?

SHRI SUBODH HANSDA : I am
stating only the facts. There was indisci
pline among the railway employees. There 
was a strike by the Train Examiners. 
There was also indiscipline among the 
workers in the South Eastern Railway. The 
wagon checking staff have also not properly
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done the.r vluttci and there w :is immobilisM- 
iton und the wagons could not move.

SHR1MATI T. LARSHM1KANTHAM-
MA : Thei e is a complaht from a number 
of house-wives that they do not get coal 
even after standing in the queue for a 
number of hours. How are you going to 
ease the situation, apart from the co-ordi
nated effort that you are taking with the 
Railway* *’ How are you going to ease 
the situation foi the house-wives ?

SHKf SUBODH HANSDA* lhe hon 
Membtr is refeuing to the supply of soft 
coke Wc have already taken up the issue 
with tV State Governments to open up 
tnoit co.*l dumps so that they can supply 
coal and this can be distributed through 
the State Distribution system. Now anothei 
atiem-'t >> being made. That is this We 
ait t'oine to ask. the Slate Governments to 
quantify iheir requirements, in respect of 
each mdwdual State, so that we aie in a 
position to supply them their icquirements. 
so ik .4 I’use small consumers, biick kilns 
.ind sm.iil industrial consumers get theii 
suptMu- ta^ily fiom the State Govern
ments

SHRT JYOTIRMOY BOSU * The 
Minisiei talked about transportation short 
ag<* M.t\ I know .is to what extent coal 
is suffering fiom being transported due 
to the transposition shortage''

SHRI SUBODH HANSDA : Our daily 
leqniretnent is 8,000 wagons per day. We 
aie getting only 5,000 to 6,000 wagons 
per dav. There is a big gap.

sft rmvrm : ansrer sft & anw
ftr?r snft i r  ^  sr*r
4 fVn 37FTHT T T O  7fT f  OffV

w  f  nf ^4
Tj“ so tft efrhfvfr if  ?

4 4  w*n v m  f  snrte
’̂ N tht ^  3rrq^ j m  t  #  srpf
4 fan tmr ff- ? ^  *ftp-
^ T c ' t  ffcft t  vnr^ ?rrr TO*r ^  arfV

iw t ?W  4 fare ontr *n
f i t ?  

fvm vih wr (tft 4.
zrwtr ift, wf wr £
?r?rf sn r  w v t  *r W tt: w f f  
qr 1$  I 3TT^ tfiWT 
fe rr  s-fcft 3r*r t f fa m  t o t  v t
f ,  spnft tx  4 sft'R' acrtf ^  art*?
w'lft 3fltf f  - hrTTnr ?&F> STlff

t  1 tfter* f a r #
f  3ttV ^ttw f  o ft

Kin ^ M r  1 v lf  tftar 4 m
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oTrM- 1

SHRI MOINU1 HAQUF CHOUDHU- 
RY : U appears fiom the use oi the wotd 

by the Minister that the problem 
is only in Delhi. But this is the situation 
all over the countiy. Thcie is not onl> 
shortage all ovci the country, but there is 
utter conlusion. My queslion is this. The 
Deputy Mimstci for Railways went to Cal
cutta with the officials foi coordination. I»
is> a great thing that the officers cannot 
cooidinate these thinch 1 want to know as 
to what is the improvement which has been 
cflectcd as a itsult of his vtsit to ('alcutta 
Mi Qure&hi went with a team oi oJTrcers 
to Calcutta.

SHRI K. D MALAVIYA • I do not 
know about the specilic vsit of the De 
putv Ministei for Railways. But it is a 
fact that we are making continuous effoits 
to coordinate out activities and to improve 
the system, to quantify the problem and 
to sec that coal reaches the quaiteis where 
it has to reach. I am aware also that cer
tain points cause hardship and difficulties 
aie experienced at certain other points. Wc 
are taking steps to effect improvements.

So. in order to meet this situation, more 
coordination is needed. We arc already at it 
and I think that if a little more time is 
given, the situation is bound to improve.

SHRT VASANT SATHF : May I know 
f’-om the hon. Minister whether, for an
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industry to maintain a stable production, it 
should be assured of stocks of coal for a 
fortnight, particularly, in the big plants like 
th t m e t  plants ctc. ? Will you arrange to 
transport enough stocks of coal to these 
unite so that they may be able to main
tain the stability in the mutter of produc
tion? Take for example in this connection 
the power houses etc. May 1 know wbat 
h  the stock lying at present at the pit
heads ?

SHRI SUBODH HANSDA: The pit
head stock, at the moment, is 6 million 
tonnes. We have now sufficient stocks of 
coal at the consuming centres. I agree that 
particular!* for the steel industries, there 
must be sufficient stock of coal. I would 
however like to say that there is sufficient 
stock of coal at the pit-heads and we are 
not in a position to move the coal from 
the pit-heads to the steel plants. That is 
one of the reason why the stock is depleted. 
Otherwise, there is no depletion of coal at 
all,

SHRI VASANT SATHE : May I know 
the stock of coal that is there in the steel 
riant ?

MR. SPEAKER : Mr. Sathc, if you want 
a very categorical answer, then you should 
give notice for it.

SHRI VASANT SATHF : My question 
arises out of the present discussion.

MR, SPEAKER : [ shall try to see if 
that arises out of the discussion.

w p r  smrrart •. ansnsr *frfer
^  # a r  tfTsnfcr f t #  #  enfopft ^
^  TTsnwPT ^  $

^  t snrr 
^  #  14 ^

#  m  f a V  f t  W  ^  ^  | if "  5TPRT

^  s r t  v N m T  f ^ r r

SHRt SUBODH HANSDA : I have al
ready said that sufficient stocks of coal

are available at the pit-heads. It depends 
upon the movement by the railways. If 
they can move it, there is no question of 
depletion of coal stock.

Restoration of Diplomatic Relations with 
Pakistan

*29. SHRI M. SUD\RSANAM : Will
tl>e Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether the Prime Minister of Paki 
stun has expressed his desire to restore dip
lomatic ties with our country; and

<b) if so, the reaction of Government''

THE MINISTER OF STATE IN TH1
m in is t r y  o f  e x t e r n a l  a f f a ir s
(SHRI SURENDRA PAL SIN G H ): (a> 
Government have seen press reports ol 
Pjime Minister Bhuttos statements to this 
efiect.

(b) Government has already approached 
tht Government of Pakistan suggesting dis
cussions for normalization measures as en
visaged in paragraph 3 of the Simla Agice 
ment. Depending on the progress of nor
malization in implementing provisions of 
paragraph 3 of the Simla Agreement, the 
question of establishing Diplomatic rela
tions with Pakistan will also be taken up.

SHRI M. SUDARSANAM : May T know 
whether the External Affairs Ministry 
would recommend to the Commerce Minis
try to enter into any trade agreements with 
that country ?

SHRI SURENDRA PAL SrNGH : 
Whether it is trade or Communications, 
these are all matters which have been pto- 
posed by us to be discussed between us and 
Pakistan. We have also written to Pakistan 
to begin discussions or to have a dialogue 
on these subjects. But, the response from 
Pakistan side is rather limited. They have 
picked up one or two items only for the 
discussions—not all the items which are 
enumerated in paragraph 3 of the Agree
ment. That is our difficulty.
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SHRI S. A, SWAMIM : Many a time
Frrme Minister Bhutto has made suggestions 
about resumption of diplomatic relations. 
Why should our Prime Minister every now 
and then say that discussions for normali
zation measures shouki be completed, be
fore restoring diplomatic relations with that 
country ? Why should the Prime Minister 
stand on prestige when Prime Minister 
Bhutto had asked for resumption of diplo
matic relations with his country ?

SHRI SURENDRA PAL SINt»H : It is 
not a question of standing on prestige. But 
in the Simla Agieemcnt, that a number of 
things were to be done before diplomatic 
reialions were to be established. I have jl- 
ready said th.it in piagaraph 3 of the Simla 
Agreement, many things are mentioned, 
about trade relations, exchange of cultural 
delegations, resumption of sea and air 
communications etc. We have always 
maintained that all these things are to be 
done first before we move on to the 
question of diplomatic relations, becausc 
if we jump to this last item in our agree
ment. it may give the false impression that 
our relations are normalised whereas they 
leaJJy are not. But we are not averse to 
establishing diplomatic relations with 
Pakistan. Our only stand is that all the 
other things which are mentioned in 
paragraph 3 of the Simla Agreement should 
also be agreed upon and decided before 
we move on to the next item.

SHUf DINESH CHANDRA GOS- 
VVAMI; The hon. Minister has said that 
tlie resumption of diplomatic relations will 
follow once understanding takes place on 
the Simla Agreement ? Has it come to ihe 
notice of the Government that Pakistan is 
trying to raise the issue of Kashmir at the 
Hlamic Summit, and if so, what is Gov
ernment’s reaction to it, becausc if is a 
clear violation of the Simla Agreement? 
Obviously, the desire of the Prime Minister 
of Pakistan to have resumption of diplo- 
n'dtic relations on the one hand and his 
attempt to raise the issue of Kashmir on 
the other at the Islamic Summit in con
travention of the Simla Agreement do not 
80 together,

SHRI SURENDRA PAL SINGH : The 
statement made by Prime Minister Bhutto, 
of course, is not in keeping with the agree
ment itself. That is quite true. He is laying 
emphasis on the resumption of diplomatic 
relations which is a departure from the 
cider of priorities that are mentioned in 
paragraph 3 of the Simla Agreement. We 
have pointed this out to all concerned. It 
Ls quite obvious that Prime Minister Bhutto 
is making these statements. But as I have 
si,id, as far as wc arc concerned, we can 
consider this question of resumption of 
diplomatic relations after all the other items 
hcive been agreed upon.

MR. SPFAKER : I am now going to the 
next que>tion about doctors.

SHRI DINESH CHANDRA GOS- 
W AMI : My question was entriely different. 
Pakistan is trying to raise the issue of 
kashmir at the Islamic Summit in complete 
violation of the Simla Agreement. What 
is Government’s reaction to it ?

SHRI B. V. N AIK : This is highly im* 
portant.

MR. SPEAK I R : The next question is 
also highly important.

SHRI B. V. NAIK : May I have >our 
iniiulgcncc to ask whether in the context of 
vhat has b e e n ....

MR SPEAKER : No. Let him kindly sit 
down. 1 am not allowing it.

Unrest among Junior Doctors

+
♦30. SHRI 1SHAQUE SAMBHAU: 

SHRI R. V. SWAMINATHAN :

Will the Minister of HEALTH AND 
f'AMlLY PLANNING be pleased to 
state :

(a) whether unrest among the Junior 
doctors has once again been on the in
crease ;

(b) whether the Kartar Singh Com
mittee’s report was announced and its
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recomme nd a tions ful ly implemented by 
c;overnme nt but it. has not satisfied che 
doctors; and 

(c) whether this unrest among the 
docto:, i~ spreading to ot her States ; and 
if so, v, hat immediate s teps a re be ing 
con~iJered to meet the s itu ation in thi ' 
regard ? 

THI: \ll N lSTF H. OF HL'\LTH AND 
F :\ MILY PLANNI N G ( DR. KAR AN 
SI NGH ) : (a) to (c). The information h ag 
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*fcr r*. orsr nr ^  ^  r*=rr?\ M w *  
*n?r«r jfFrr ’TrV *r Jfnfa Ist, pffci'R' 
r ^ f f r r ^  ^  5X*to r sn  f  
h r  ^ rf it fm rrt afrr nf?r 4 ^
srr r r  r*  n rrr ^  fcrufertf sift <n ^  srf 
arra f̂tt sere: ^ r n  377 r§T £  1

SHRI K K. DASCHOWDHURY ; The 
hon. Minuter mentioned about the pro- 
ceduie of appointment of general medical 
office!\. 1 v/ould like to know whether 
Demonstrators working in the hospitals 
are appointed by the hospital authorities 
and whether the qualifications of .fhe 
Demonstrators in most of the cases are 
fur less than the degree required foi 
House Surgeons. If that be so, why is 
there a diffeience in the pay scales »w 
between Demonstrators and House 
Surgeons ?

DR. KARAN SINGH : For one thing, 
tue demonstrators are a much smaller 
cadre than these junior doctors. If the 
hon. Member would turn to page 16 of 
the note that I have laid on the Table, 
the situation regrading demonstrators is 
very clearly pointed out. These demons
trators are there mainly for under-graduate 
education and for giving certain labora
tory service. Theirs is a totally different 
tvpe of service. Please remember one thing. 
The people who come in as House Sur
geons do not stay there for more than one

61 LSS/73—2.

>ear, This is the channel through which 
they pass in the process of acquiring the 
post-graduate degree. It is not a full- 
fl'dgcd service in the sense of another ser- 
\ite. This is a particular major point which 
h often lost sight of. These people enter 
and they go through their post-graduation. 
It is only after that that they get into a 
foil-fledged service when they have com
pleted their new qualifications. So, House 
Surgeonship is not in that way a full-fiedged 
job as that of demonstrators.

MR. SPEAKER : The Question Hour is 
over. I am sorry I cannot extend the time.

Please sit down. If things are not settl
ed by such shouting, you can have a dis
cussion, and you can discuss these matters. 
You can have a discussion on it. 1 do not 
mind giving you any time for that. Kindly 
sit down.

Now, I pa&s on to the Calling Attention.

WRITTEN ANSWERS TO QUESTIONS

Data on vital Facts for effective Health 
Planning;

22. SHRI S. A. MU RUGA- 
NANTHAM : Will the Minister of
Hl-ALTH AND FAMILY PLANNING be 
pleased to state :

(a) Whether an effective health planning 
requires extensive data on the vital facts like 
number of sick people, nature of disease, 
facilities that exist for treating them; and,

(b) if so, the steps taken or proposed 
to be taken in this regard by the Govern
ment ?

THE MINISTER OF HEALTH AND 
f'AMILY PLANNING (DR. KARAN 
SINGH) : (a) Yes, Sir.

(b) The Central Bureau of Health In* 
tclligence has been entrusted with the res
ponsibility of collecting and compiling the 
(lata for purpose of health planning. This 
Bureau is a part of the Directorate Gene- 
ial of Health Services.
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Increased Demand of Coal 

*23 . SHRI su:i<l-lDEO PRASAD 
\ ·ERMA: Will the Minister of STEEL 
AND MINES be pl ca-;ed to state : 

(a) whether due to the <;teep increa-;e in 
price of oil, the dem and of coal has in-
creased substantially ; and 

(b) if so, the necessary measures Gov-
ernment p:·opose to take to meet the grow-
ing demand of coal ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. D . MALAVIYA) : (a) 
and (b) . Due to the steep increase in price 
of oil, the demand for coal has increased . 
The extent of increase in the demand for 
coal is being assessed. On an immediate 
basis, to meet th e growing demand of coal, 
it is proposed to increase the pr·oduction of 
coal during the next year to 95 million 
tonnes from the cu rTen years' level of 79 
million tonnes. 

Registered educated unemployed persons 

*25. SHRI M. K. KRTSHAN : 
SHRI SAMAR MUKHERJEE 

(c) A Stntement (Statement-11) is la id on 
the Table of the House. 

Statement I 

(a) and (b) Numbe r of educated (Matri-
cul ates and above) perso ns registered with 
Employme nt E;changes. 

As on 

30th June, 1971 

31st December, 197 1 

30th June, 1973 

Statement ll 

(In lakhs) 

Numb-~ r':' 

20.53 

22.96 

35.25 

Government have been making a ll po~si

ble effo rts to provide expanded opportun r-
ties of employment to the educated . In 
addition to the creation of employment 
opportunities through normal development 
programmes, several schemes for employ-
ment i!Cneration have been initiated in the 
l<tst three years. The crash scheme for 
rur:li employment was launched in 

Will the Minister of LABOUR 
pleased to state 

b April, l 'J7 1 to provide employment for 10 
e months in a yea r to 1.000 persons in each 

district. Subsequently the schemes for pro-
viding employment to the educated unem-
ployed includi ng schemes for improvement 
of the quality of primary education, finan-
cial assistance to small entrepreneurs, etc. 
were initiated in 1971-72. In 1972-73 a 
Special Employment Programme was ini-
tia ted in the States and Union Territories 
to provid e increasing employment to edu-
cated and other unemployed persons. In 
1973-74 a 'Half-a-Million-jobs' program me 
was ini tiated with an outlay of Rs. 100 
crores. Tn the schemes under this pro-
gramme as also those initiated in the 
earlier years increasing emphasis is being 
laid by Government on the promotion of 
self-employment, development of entre-
preneurship and trainin g for employment. 

(a) the total number of educated per-
sons registered in the Employment Ex-
changes at the end of December, 1973 : 

(b) their number at the end of Decem-
ber, 1971 ; and 

(c) the steps taken by Government to 
tackle this serious problem of the educated 
unemployed ? 

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) and (b) 
Information regarding the number of edu-
cated job-seekers at the end of Decem-
ber, 1973 is not yet availab le. A statement 
containing the ava ilable information is laid 
on the Table of the House (Statement-D. 
---------·---------

':'Excludes :figmes fo r 52 University Em ployment Information and Guidance 
Bureaux except for two in D elhi i.e. Delhi and J amia Mill ia Islamia Universities). 

-) 

.: 

y;.._ 

~ 
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Strike by Jute workers in West Bengal

*31. SHRI IYOTIRMOY BOSU :
SHRI RAMAVATAR SHASTRI:

Will the Minister of I ABOUR be 
pleased to state :

(a) whether Jute Mill workcis in 
West Bengal are on an indefinite strike 
smcc 14th tanuaiy, 1974;

(b) if so, the demands of the woi- 
kus. and

(c) the sfeps taken by Government to 
ste lh.it the demands of the vvoikers aie 
met by the mill owners*

INI MINIS'!I R OH I \BOUR (SHRI 
RAC ill UN A f H A Rl DDYj; U) to (c) 
lhe Central liade Unions ot jute workers 

h.ul thioafcned an indefinite strike fiom 
lanuai}. !4 m support of thcii demands 
which inra-tJiti included issues relating to;
(i) non-implementation of certain items
oi the settlement sinned by the representa
tives of the management and jute workers 
in West Bengal be foie the State Industrial 
Relations Machineiy on May 7, 1972; (iO 
ievi>ion of piece rales, time lates and 
grade/scales for ccrtain categories of 
workmen which could not be decided in 
the May, 1972 settlement; (iii) 20 per 
cent bonus; and (iv) nationalisation of the 
jute industry and raw jute trade. eU\

Following several tripartite discussions, 
the representatives of the 1JMA etc. and 
the three unions of jute workers affiliated 
to the JNTUC, NMTU, HMS signed a 
tripartite settlement at Calcutta before the 
State Industrial Relations Machinery on 
January 13, 1974. The remaining six 
unions led by C1TU, AITUC, UTUC etc. 
declined to sign the settlement on the 
ground that it fell short of their demands. 
A section of the workers represented by 
the above unions went on strike from 
January 14, 1974. The strike by these 
workers has been called off from February 
15, 1974 at the intervention of the State. 
Industrial Relations Machinery.

Rationing on Distribution of Coal

32. SHRI K. SUBRAVELU :
SHRI VEKARIA :

Will the Minister of STEEL AND 
MINFS be pleased to state:

(a) whether there is an acute shortage 
of coal in the country;

(b) if so, the reasons therefor and re
medial steps taken;

(c) whether Government are also con
sidering to introduce rationing on distri
bution of coal; and

(d) if so, the broad outlines thereof?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA) : (a) 
and (b). The coal production during 1973 
has been more than in any previous year. 
In recent months coal availability in 
various consuming centres has, however, 
been effected by staff troubles on the Rail
ways. Some consumers have also had to 
face shortage of coal at times on account 
c-f the fact that owing to inciease in the 
demand of coal, particularly from the 
rower houses and the steel plants which 
enjoy a higher priority for allotment of 
wagons, the relatively low priority consu
mers have had to face shortage of coal 
nil over the country, inspite of overall in
crease in production. A coordinated 
effort is being made by the coal produc
ing organisations to increase coal produc
tion and by the railways to increase move
ment of coal to the various industries.

(c) No Sir.

(d) Does not arise.

Sainik Schools and Army Recruiting 
Centres in Kerala

*33. 5HRIMATI BHARGAV1 THAN- 
KAPPAN: Will the Minister of DEFENCE 
he pleased to state;

(a) the number of Sainik Schools and 
Army Recruiting Centres in Kerala;



35 Written Answers FEBRUARY 21, 1974 Written Answers 36

(b) whether there has been a demand 
to increase them in order to provide mote 
opportunities for the people of the State; 
And

(c) if so, the reaction of the Govern
ment?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) (i) Sainik Schools 
—one. (ii) Recruiting Centre—Two.

(b) and (c). There has been no demand 
for establishment of another Sainik 
School; but there is a demand for opening 
another recruiting centre in Kerala. The 
request is under the consideration of Gov
ernment.

Russian Experts to help Improve Coal 
Mining

*34. SHRI RANEN SEN :
SHRI K. LAKKAPPA :

Will the Minister of STEEL AND 
MINFS be pleased to slate:

(a) whether experts from U.S.S.R. 
visited India recently to help us to improve 
coal mining; and

(b) if so, the areas visited, results of 
discussions and the steps taken in the 
matter ?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA) : (a) 
Yes, Sir.

(b) A USSR delegation visited the 
Singrauli coalfields in U.P. and M.P. and 
the Raniganj Coalfield in West Bengal and 
held discussions with the Indian team. 
After discussions, a Protocol was signed 
on 27th December, 1973 which provides 
for Soviet assistance for development of 
coal mines in Singrauli Coalfields, Jhajra 
Block in Raniganj Coalfields in West 
Bengal and Kusmunda Block of Korba 
Coalfields in Madhya Pradesh, training of 
Indian Engineers in the USSR and Soviet 
assistance in development of opencast min
ing techniques. It further provides for 
continuance of Soviet assistance in tech* 
oology and manufacture of coal mining 
machinery in India.

Summit meet between President of Yugo-
slavia and Prime Ministers of Sri Lanka 

and India on oii crisis

"35. SHRJ HAR1 KISHORF SINGH : 
SHRI C. K. CHANDRAPPAN :

Will the Minister of EXTERNAL AFF
AIRS be pleased to state the broad out
lines of the tripartite summit discussions 
between Piesident Marshal Tito, Prime 
Ministei Mrs. Bandaranaike and Prime 
Minister Shrimati Indira Gandhi on the 
Question of convening a Conference of 
the Non-aligned Nations on oil crisis and 
its disastrous eflects on the economies of 
the developing nations?

THE MINISTER OF STATE IN THE 
MINISTRY OF L'XTHRNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : The 
simultaneous presence of President Tito 
and Prime Minister Bandaianaike in Delhi 
in January provided a welcome oppoitunity 
for these leadeis and our Prime Minister 
to have an informal joint evchangc of 
vieus on broad international issues of co
mmon interest. More detailed discussions 
wcie held separately with both leaders. In 
these discussions the cut rent international 
economic situation including the oil crisis 
was also considered. It was felt that fresh 
initiatives by non-aligned countries m re
gard to questions concerning economic re
lations and mutual economic cooperation 
were required in view of the current eco
nomic situation.

Coal Supply to West Bengal

*37. SHRI B. S. BHAURA: Will the 
Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government’s attention 
has been drawn to the fact that the indus
tries in West Bengal need 8,000 tonnes of 
coal each month according to the estimate 
made by Coal Merchants* Association; and

(b) if so, the steps taken to meet their 
requirements?

THE MINISTER OF STEFL AND 
MINES (SHRI K. D. MALAVIYA) :<a) 
According to the informa.:on available
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with the Government, the estimated de
mand of consumers of coal, coke and deri
vatives in West Bengal was of the order 
of 15.38 million tonnes during 1972-73 
against which the supplies were made to 
the tune of 14.91 million tonnes. The 
reported estimates of the Coal Merchants’ 
Association do not appear to be correct.

(b) The coal requirement is being met 
to the maximum extent possible. A co
ordinated effort is being made by the coal 
producing units to increase coal produc
tion and by the Railways to move as much 
coal as possible to the consumers.

Regular consultations between India and 
U.S.S.R. on Foreign Affairs

38. SHRI SEZH1YAN :
SHRI G. VfSWANATHAN :

Will the Minister of EXTERNAL AFF
AIRS be pleased to state :

(a) whether it was agiccd duiing the 
talks with Mr. Brezhnev in November. 
1973 that there should be regular consul
tations between India and U.S.S.R. on 
foicign affairs; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHR1 SURENDRA PAL SINGH) : (a) 
and (b). The importance of personal meet
ings and talks between statesmen at every 
level, between India and the USSR was 
emphasised in the Joint Indo-Soviet Dec
laration issued during General Secretary 
Brezhnev’s visit to India on November 29,
1973. The Ministry of External Affairs, 
Government of India and the Ministry of 
Foreign Affairs of the USSR have been 
holding consultations, on a regular basis, 
since September 1968. These bilateral 
talks have proved to be very useful in ex
changing views on matters of common 
interest and in further consolidating the 
friendship and cooperation between the 
two countries.

Increase in prices of cars

*39. SHRI RANABAHADUR SINGH : 
SHRI D. B. CHANDRA GOWDA :

Will the Minister of HEAVY INDUS
TRY be pleased to state :

(a) whether Government have recently 
announced an increase in the prices of 
some Indian cars; and

(b) if so, the particulars thereof?

THE MINISTER OF HEAVY INDUS
TRY (SHRT T. A. PAI) : (a) Yes, Sir.

(b) With effect from the 1st January,
1974, the ex-factory selling price of the 
Ambassador car has been increased by 
Rs. 950 that of the Premier President car 
by Rs. 1.301 and that of the Standard 
Gazel by Rs. 1.174.

Dock workers strike in Mormugao Har-
bour

*40. SHRI M. KATHAMUTHU: Will 
the Minister of LABOUR be pleased to 
state :

(a) whether the Mormugao harbour 
was paralysed in December last due to a 
strike by the dock workers; and

(b) if so, what were their demands and 
how they were settled?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) Follow
ing the sinking of one barge resulting in 
the death of its captain and missing of 
two workers, the dock workers of Mormu
gao port went on strike from the third 
shift of 8-12-1973.

(b) During the course of strike, the 
workers demanded that efforts should be 
made to trace the missing workers, one 
doctor should always be available on the 
shore for 24 hours, a launch should al
ways be kept ready for dock workers, the 
compensation payable to the family of the 
deceased should be enhanced from Rs. 9,000 
to Rs. 20,000 and that they should be 
covered by a compulsory Insurance
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Scheme. The strike was called off un
conditionally from the third shift of 
14-12-1973.

f a f t r  urort 4  fanr WRftor sfaffar m
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I  raiisicr of 195 war criminals to Bangla
desh

203. SHRf BISHWANATH JHUN- 
JHUNWALA: Will the Minister of FX- 
TERNAL AFFAIRS be pleased to state :

(a) whether Ciovernment have consi
dered the desirability oi transferiing the 
195 war criminals to Bangladesh for their 
custody and trial; and

(b) if so, when they are likely to be 
transferred and if not, the teasons there
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). It will be recalled that the Delhi 
Agreement of the 29tb August, 1973, pro
vides, among other things, that “No trials 
of the 195 prisoners of war shall take
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place during the entire period of repatria
tion and that pending the settlement en
visaged in clause (vii) these prisoners 
shall remain in India/’ Clause 3(vi). The 
relevant portion of clause (vii) reads: 
“On completion of repatriation of Pakis
tani prisoners of war and civil internees 
in Tndia. Bangalees in Pakistan and Pakis
tanis in Bangladesh referied to in clause 
(v) above, or earlier if they so agree 
Bangladesh, India and Pakistan will dis
cuss and settle the question of 195 prison
ers of wai. Bangladesh has made it 
clear that it can participate in such a meet
ing only on the basis of sovereign equa
lity.” Since the three-way repatriation has 
not yet been completed and no discussions 
as envisaged in clause (vii) have taken 
place between the three countries, the 
question of transferring the 195 prisoners 
of war to Bangladesh for custody and trial 
does not arise.

^  4  wifrra
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Ŝ TRTFT ^  CTWT TO TO^IT ^  f a
fam w 4?r?r m t7#t r i f f r o  ^rnr ^

i

(®r)

(rr) WF( :?#■ gSrtT I

Bauxite Deposit In Kerala

207. SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES be 
pleased to state :

(a) the latest position regarding the 
Quality and quantity of bauxite available 
in Kerala as revealed in the exploration 
being conducted by the Geological Survey 
of India ;
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(b) whether the bauxite deposit of that 
State can be used for starting an alumi
nium plant in that State; and

(e) if so, whether Government propose
* to take necessary sieps in that direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) Preli
minary exploration so far carried out by 
Geological Survey of India in Kerala re
veal 7.37 million tonnes of Bauxite with 
40 per cent and above alumina in Canna- 
nore district and 3.14 million tonnes of 
Bauxite with 40 per cent and above Alu
mina. in Quilon and Trivandrum districts.

(b) and (c). The bauxite has to be 
beneficiated before use for manufacture of 
Alumina and extraction of Aluminium 
metal. Additional beneficiation tests 
covering aspects of commercial feasibility 
are being proposed to be carried out by 
Indian Bureau of Mines and National Me
tallurgical Laboratory. So far, there is no 
proposal to set up an Aluminium Plant in 
Kerala.

Setting up of New Heavy Industries In 
Fifth Plan

208. SHRI VAYALAR RAVI: Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) a brief outline of the Fifth Plan 
proposals for setting up new heavy indus
tries and the expansion of existing ones in 
the country;

(b) whether Government are aware that 
the investment in the core sector of the 
economy in States like Kerala, which have 
abundant natural resources has been negli
gible during the last four plan periods, re
sulting in the non-utilisation of the large 
natural resources; and

(c) if so, the schemes proposed to be 
taken up by Government to increase the 
investment in this sector in backward 
Stales like Kerala during the Fifth Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY

(SHRI DALBIR SINGH): (a) The Fifth 
Plan proposals for the Ministry of Heavy 
Industry total Rs. 426 crores. Of this, 
new projects proposed for being set-up 
total Rs. 90 crores. The only completely 
new Plant proposed to be set-up is a 
heavy machinery building facility for ma
nufacture of mainly rolling mill equipment.

The remaining expenditure te’ateb to 
expansion and modernisation of the exist
ing heavy industrial plants.

(b) and (c) : Manufacturing operations 
in the heavy industries sector do not uti
lize natural resources directly and as such 
this aspect is not particularly relevant for 
setting up heavy engineering units.

Manufacture of Oxygen Manufacturing
Machinery by Bharat Heavy Plates and 

Vessels Limited

209. SHRI VAYALAR RAVI :Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) whether the Bharat Heavy Plates 
and Vessels Limited is being specially 
equipped to meet the requirements of 
Oxygen manufacturing machinery in the 
country; and

(b) if so, a brief outline of the scheme, 
and tbe progress made in this respect and 
the time by which the Oxygen manufac
turing machinery is expected to be pro
duced indigenously?

THE DEPUTY MINISTER IN THE 
M1NSTRY OF HEAVY INDUSTRY 
rSHRI DALBIR SINGH) : (a) Yes, Sir
(b) Bharat Heavy Plates and Vessels Ltd., 
have entered into a technical collaboration 
agreement with M /s. AIR LIQUIDE of 
France for the manufacture of oxygen 
plants in India.

Bharat Heavy Plates and Vessels L td, 
are at present executing an order for a 
tonnage oxygen plant received from 
Bokaro Steel Limited. Tn addition, they 
are also engaged in the production of 
small size oxygen plants, Bharat Heavy

Plates and Vessels Ltd., have planned to
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manufacture about 30 small oxygen plants reasons and justification for relaxation in 
between July, 1974 and March. 1976. favour of individuals; and

(c) whether a highly paid officer in the 
scale of Rs. 2,500/- per month has been 
retained for a very long period at Delhi 
foi functions that can be performed by a 
junior officer; if so, the reasons therefor 
in the context of Government of India's 
directive for economy in administrative 
expenses and remedial steps proposed 
therefor?

Liaison Office in Delhi of Bokaro Steel 
Limited

210. SHRI K. LAKKAPPA : Will the 
Minister of STEEL AND MTNES be 
pleased to state:

(a) the strength of officers and staff, 
category-wise, in the Bokaro Steel Limited 
Liaison Office at Delhi with their pay 
scalc and period of stay of each at Delhi;

(b) the functions of the Office, and of 
the in-charge and normal period of ten
ure of officers and staff together with

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) Requi
site information relating to the staff of 
the Liaison Office of Bokaro Steel Limited 
at Delhi is given below:—

SI.
No.

Designation Scale of pay Number of 
persons in 
position

Period of stay in 
Delhi office

1. Resident Representative .
2. Asstt. Coordination Officer
3. Interpreter in Russian 

language
4. Secretarial Assistant
5 Assistant Gr. II

6. Assistant (Gr. Ill) .
7. Telex Operator

8. Messenger

9. Despatch Rider
10. Driver

Rs.
1750-2150 1 Since 4-3-1964
550-1100 1 „ 22-2-1973

450-775 1 „ 3-5-1969
480-845 1 „ 22-8-1964
400-740 1 31-7-1971

(On deputation)
340-589 1 „ 18-5-1971
240-460 3 (i) „ 12-3-1973

(ii) „ 27-3-1973
(iii) „ 7-8-1973

200-221 (i) „ 4-2-1965
(ii),, 29-4-1969

230-284 1 12-12-1966
255-327 1 31-3-1964

(b) The functions of the Liaison Office 
and of the Officer Incharge are to pursue 
and follow up with the concerned Minis
tries and Offices of the Government of 
India located in Delhi, and Steel Autho
rity of India Ltd., for securing expedi
tious disposal of various matters concern
ing the plant, obtaining release of foreign 
exchange and import licences for import 
of equipment and materials, arranging 
air/rail travel, hotel accommodation, 
transport etc. for Soviet specialists deputed 
to Bokaro Steel Plant for rendering tech
nical assistance in construction and opera
tion of the plant. Apart from supervising 
the work of the Liaison Office, the Resi
dent Representative also looks after the

affairs of the Refractory Plant at Bhil- 
vvara (Rajasthan), which is the main sup
plier of Mica Insulation bricks for Bokaro 
Steel Plant. All the Company’s employees 
at Delhi Officc are on superannuation 
contract and there is no fixed tenure for 
their stay in Delhi.

(c) The scale of pay of the Resident 
Representative is commensurate with the 
functions and responsibilities of the Office 
he is holding.

VT fltwfcT WWBTT wf 9 w
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Take-over of Private Sector Railway 
Wagons Manufacturing Units

212 SHRI S N MISRA Will thc 
Minister of HFAV> INDUSTRY be 
pleased to state.

(d) thc number of public and private 
sector undertakings which are manufac
turing railway wagons m thc country,

(b) whether Government ptopose to 
take over the private sector railway wa
gons manufacturing units, and

(c) if not, the reasons therefoi9

THE DFPUTY MINISTER IN THE 
MINISTRY OF HFAVY INDUSTRY 
(SHRI DAI BIR SINGH) : (a) There 
are at present 16 (sixteen) Undertakings 
manufacturing Railway Wagons in the 
country, out of which two are Govern
ment Companies five are Central Gov
ernment managed Companies, one is State 
Government managed Company and the 
remaining eight are private sector com-

(b) and (c) Government have taken 
o\ei the management of some wagon 
manuf.'ctui ing units and might take over 
some more in foieseeable future in case
il is necessary

C harges against Delhi State Drug Con
troller in Report of Consumer Council of 

India on Spurious Drugs

211 SHRI N k  SANGH1 : Wdl the 
Mimstei of HF M TH AND FAMILY 
PI ANMNG be pleased to state

(a) whethei the Consumei Council of 
India has icpotted to the High Powei 
Committee on Adulteration set up by the 
M mist tv of Health that the Department 
ot the Delhi State Drug Controller con- 
r.\ed at manufacture of spurious diugs 
ind s lie thiough licensed Pan shops in 
Delhi,

(b) whether avoiding to C onsumcr 
Council of India’s report the Delhi Drug 
Controllers department helped inter State 
dealings of spuiious drugs and

(c) whether the sale of such sDunous 
druas has gone up in Delhi and if so. 
whether Government have taken decision 
on thc suggestions given by the Consumer 
Council of Tndia to deal with thc situation 
and if so, the steps now proposed to im- 
piove the situation7

THF DFPUTY MINISTER IN THF 
MINISTRY OF HFAITH AND TAMILY 
PI ANNING (SHRI A K K1SKU)
(a) and (b) Follow mq high level dis
cussions an “Informal Group” was set up 
in the Ministry of Health and Family 
Plannnig to study problems of adultera
tion of food and diugs with special refer
ence to Delhi Representatives fiom the 
Citizen’s Council, Consumer Council of 
India nnd the All India Women’s Conferen
ce were invited to a meeting of the “infor
mal Gioup” held on 17-12-1973 Presum-



ably the reference made regarding a High 
Power Committee in the question refers 
to this Group. The “Informal Group" 
did not take note of any connivance bet* 
ween the Delhi Drug Control Department 
and the manufacturers of spurious drugs, 
and their sale through licensed pan shops 
or through inter-state dealings. Reports 
to this effect which appeared in certain 
newspapers were officially denied in a 
Pi ess Note issued on 21-12-1973.

<c) Theic is no evidence to suggest 
that the sale of spurious drugs in Delhi 
lias gone up. Most of the steps suggested 
by the Consumer Council of India in its 
Survey Report have already been imple
mented. The other suggestions are under 
examination

According to the decisions taken by the 
“Informal Group" a ‘Control Room’ has 
tlic.idv been established in the Directorate 
( eneial of Health Services for following 
up complaints rcgai d*ng spurious drugs

A statement indicating the action taken 
In the Delhi Administration for combat
ing spunous drugs activity in the Union' 
'letrrlor> of Delhi is attached.

SrATLMl NT

Actum taken by the Delhi Administra
tion lor combating spurious durgs activity 
in the l Tnion Territory of Delhi :—

\  joint task force of the drugs Control 
staff of Delhi Administration and Central 
Drugs Control Oiganisation was formed 
rnd their activities were coordinated. The 
Hoad strategy adopted was as follows:—

1. Hxcept for manufacturing units loca
ted in Delhi, whose inspections were 
maintained uninterrupted l\ all normal 
loutine inspection activities of the De
partment were suspended so that the en
tire remaining staff could be available for 
dealing with the spurious drugs activity 
in Delhi.

2. Earlier practice of routine inspection 
of all licences by a single inspector was 
abondoned in favour of massive raids on
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selected areas/targets in a demonstrative
manner.

3. The appeal of the Hon’ble Minister 
resulting in a greater awareness amongst 
the public led to receipt of information/ 
tips tiom a variety of sources.

4. Through the courtesy of the police 
Department, a special otliccr of that de
partment was entiusted with the duties of 
collaborates with the Drugs Control De
partment.

5. Meetings weic held with the Drugs 
Manufacturers in Delhi to actively enlist 
their support.

6. Separate meetings were arranged with 
the branch Managers of major manufac
turing firms from outside Delhi with 
Offices/Depots in Delhi.

7. Within the limitations of Jtaff avail
able, effoits wcie also made to iaspect 
the premises of unqualified practitioners 
prrticularly in the Trans-Jamuna Area.
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Summit Talk between India and Pakistan

216. SHRI P. A. SAMINATHAN : 
SHRI N. SHTVAPPA :

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether there are less chances of 
an early summit between India and Pakis
tan if so, the main reasons for this;

(b) whether Pakistan is not showing 
n<uch interest in settling the outstanding 
issues in view of its building arms and 
improving defence;

(c) whether the reason is also that 
India has since repatriated almost all the 
Pak P.O.Ws., and if so, the reaction of 
Indian Government on this; and

(d) whether any reply has been receiv
ed to the latest communication sent to 
Pakistan m this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) ; (a) 
Government's position on the question of 
anothei summit with Pakistan has been 
made clear on several occasions, and this 
is that necessary conditions and construc
tive atmosphere should first be created to 
enable the summit to achieve fruitful 
results;

(b) Pakistan’s delay in implementing 
normalisation measures envisaged in the 
Simla Agreement and her efforts to pile 
up military weapons are obviously nega
tive factors;

(c) Till 17th Ihcbmary 1974, Tndia had 
repatriated 68,117 Pakistani POWs and 
civilians internees out of a total of over
90,000 persons. It is difficult to imagine 
that there is a link between repatriation 
of POWs and Pakistan’s poor performance 
on implementation of normalisation mea- 
suies

(d) Two communications were sent to 
Pakistan on 31st December, 1973 and 
again on 25th January, 1974 suggesting 
the need for commencing discussions to 
implement the normalisation measures 
mentioned in para 3 of the Simla Agree
ment Pakistan’s response so far has 
been a limited one

Tripartite Talks between India, Sri Lanka 
and Yugoslavia in New Delhi

217. SHRI P. A SWAMIN ATHAN ;
SHRI P. M. MEHTA :

Will the Minister of EXTERNAL AF- 
f  AIRS be pleased to state:

(a) whether the three leaders viz., the 
Prime Minister of Sri Lanka, the Presi
dent of Yugoslavia and the Prime Minis
ter ot’ India met in January, 1974.
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(b) if so, the main subjects discussed; 
and

(c) on what points the agreement has 
been reached between the three countries.

THF MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
fSHRI SURENDRA PAL SINGH) : (a) 
to (c) There was no formal meeting 
between the three leaders, but the oppor
tunity provided by their presence in Delhi 
was availed of for having informal dis
cussions on various matters of mutual 
interest.

Adulteration of butter and cheese

2 IK. SHKI S A. MURUGANANTHAM. 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to
state:

(a) whether labels of well known brands 
of butter and cheese are affixed on the 
packages of adulterated butter and cheese:
and

(b) if so, the steps taken to check
this menace?

THF DFPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PI ANN1NC, (SHRI A. K. K1SKU) :
fa) and <b). The lequisite information 
Is beinjz collected and will be laid on the 
Tabic of thc Sabha in due course.

24th Session of State Labour Ministers* 
Conference

219. SHRI S. A. MURUGANAN
THAM : Will tbe Minister of LABOUR 
be pleased to refer to the reply given to 
Starred Question No. 481 on the 13th 
December, 1973 regarding 24th Session 
of State Labour Minister's Conference and 
state:

(a) whether sittings of tbe State Labouz 
Ministers* Conference were also held is 
December last; and

(b) if so, the main subjects discussed 
therein and the decision taken on each oi 
the items discussed at all the sittings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) Yes, Sir. Thc 
second sitting of the Conference was held 
at New Delhi on 16th and 17th Decem
ber, 1973.

(b) At this sitting, the Conference dis
cussed mainly the following issues adjourn
ed from its first sitting:—

(i) Maximum utilisation of employ
ment service by the State Govern
ments in the matter of recruit
ment of staff;

(ii) Extension of Employees’ State 
Insurance Scheme—Recommenda
tions of the Committee on Pers
pective Planning; and

fiii) Fxtension of the Workmen’s 
Compensation Act to Agricultural 
Labour.

The Conference also discussed the 
general labour situation in the country.

A statement indicating the main con
clusions of the two sittings of the Confer
ence is laid on the Table of the House. 
[Placed in Librarv See No. LT—6158 
/173.1

Report of Survey Conducted by Con
sumers Council of India on Problem of 

Adulteration

220. SHRI S. A. MURUGANANTHAM: 
SHRI B. N. REDDY :

Will the Minister of HEAITH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government are aware of 
the survey conducted by tbe consumers 
Council of India on the problem of adul
teration; and

(b) if so, the suggestions made in the re
port and the decision taken on them?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. K1SKU) :
(a) Yes.

(b) In the survey report of Consumer 
Council of India the following suggestion* 
have been made:—

1. Sub-standard food should be pre
cisely defined in the Prevention 
of Food Adulteration Act.

2. The consumer should be made
conscious of quality.

3. The Act should be unformly and
effectively enforced in the 
States.

4. All food items should be sold
compulsorily in packed and seal
ed tins and packages.

5. Sample should be divided into 4
parts instead of 3.

6 . Artificial products which are sub
stitutes for real food-stuffs should 
be brought within the ambit of 
the Act.

7. A representative of the Consumer
Council of India should he taken 
on High Powered Committee of 
Experts.

The action t'iken is shown below:—

1. An amendment to differentiate
between sub-standard and adul
terated food is under the consi
deration of Government.

2. Action is being taken to make the
consumers conscious of the qua
lity of the food through publi
city by the State Governments.

3. The State/Union Territory Gov
ernments have been requested 
from time to time for effective 
implementation of the Prevention 
of Food Adulteration Act.

4. The Sale of food items compul
sorily in packed and sealed con

tainers has been considered, but 
could not be found feasible.

5. The necessary amendment to divide
a sample into 4 portions instead 
of 3 is under the consideration of 
Government.

6. The artificial products as substi
tute for real food-stuffs are al
ready covcred under the present 
Prevention of Food Adulteration 
Act.

7. The Consumer Council of India
is a member of the Group con
stituted under the Chairmanship 
of Deputy Minister of Health 
and Family Planning. The 
Council is also a member of the 
Act and Rules Sub-committee of 
the Central Committee for Food 
Standards.

Intcnuitionul Tamil Conference in Jaffna 
(Sri Lanka)

221. SHRI S. A. MURUGANAN- 
THAM
PROF. NARA1N CHAND 

PARASHAR :

Will the Minister of EXTERNA AF
FAIR be pleased to state:

(a) whether an International Tamil 
Conference was held in Jaffna (Sri Lanka) 
recently;

(b) the names of the deleeates who 
attended from India;

(c) whether ten persons were killed in 
police firing during the Conference; and

(d) whether any enquiry has been 
ordered by Sri Lanka Government into 
the incident of firing and if so, the out
come thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir. An International Tamil Confer
ence was held in Jaffna from January 
3 to 9, 1974.
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(b) According to our information the 
following delegates from India partici
pated in the International Tamil Confer
ence in Jaffna :

1. Dr. V. R. Balasubramanian.
2 Shri Eia Ganesan
3. Rev. Prof. Rajamanickm.
4. Dr. Mahalingam Sala.
5. Mrs. Mahalingam Sala.
6 . Prof. Naina Mohammed
7. Shri Pulavar Rasu.
8 Dr. R. K. Seth.
9. Pi of. Shanmugbam Pillai

10. Shii Shanmugam.
11. Mrs. Komudi Shanmugam,
12. Professor Mrs. Vasuki, Miranda

House, Delhi.

(O and (d). We understand that no 
incident occurred during the period of the 
Conference. However, after the end of 
the Conference on January 9, a public 
meeting wass held on lanuaiy 10. At this 
meeting the laige crowd became some
what lestivc and while police measures 
wcie being taken to prevent any incident, 
a high-tension cablc collapsed. This and 
the attendant blampede icsnlted in the 
death of 7 persons and injuries to some 
20 persons A magisterial inquiry into the 
death of 7 persons has been ordered by 
the Sri Lanka Government. The inquiry 
has not yet been concluded.

Demand of Tractors

222. SHRT SUKHDFO PRASAD 
VARMA: Will the Minister of HEAVY 
INDUSTRY be pleased to state:

(a) whether Government have estimated 
the present demand of tractors in the coun
try;

(b) the total installed capacity for trac
tors during the year 1973; and

(c) how far the demand is likely to be 
met in the near future?

THE DEPUTY MINISTER IN THE 
M1N1S1RV OF HEAVY INDUSTRY 
(SHRI DAI BIR SINGH) : (a) According 
to a study made by the National Council 
of Applied Economic Research, the present 
;>nmial demand for tractors is estimated to 
bo 38,000 to 40,000 Nos.

(b) 35,000 Nos.

(c) The likely demand in the next few 
ye'"s will be adequately met bv indigenous 
production.

Report by Mahajan Committee regarding 
NCC

223. SHRI SUKHDLO PRASAD 
VI RMA :

SHRI BIRfcNDFR SINGH RAO :

Will the Minister of DFFFNCF be pleas
ed to state :

<a) whether the Mahajan Committee set 
up in December, 1972 to evaluate the func
tioning of National Cadet Corps has since 
submitted its report; and

(b) if so, the salient feature* of the 
same?

*111 h MINIS!FR OF DEFENCE (SHRI 
J A C i l l V A N  W\M) : (a) Yes, Sir.

(b) The main recommendations of the 
Committee are briefly as undci :—

1. The NCC should continue as a se
parate organisaton besides National 
Service Scheme and National Sports 
Organisation.

2. Enrolment of cadets should be vol
untary and selective. The strength of 
Senior Division should be reduccd 
from the present about 6 lakhs to 4 
lakhs so that this Division be more 
selective and subject to more inten
sive training. The strength of Girls 
Division should, however, be slight
ly increased and the strength of the 
Junior Division be maintained at the 
present strength.
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3. The Heads of Institutions (Princi
pals and Headmasters) should asso
ciate themselves more closely with 
the NCC activities. Attendance at 
any activity with the NCC should 
count towards academic attendance.

4. Whole-time NCC Commissioned 
Officers should be slowly disbanded. 
Only sclectcd regular service officers 
should be posted to NCC. Suitable 
Lcctmcrs, with at least 3 years 
standing will be selected for grant 
of part-time Commission and given 
intensive training before Commis
sioning. The officers should retire 
after 15 years of service or on at
taining 45 years of age whichever is 
earlier.

5. The training programme should be 
more intensive and realistic. It should 
be geneially restricted to two years.

6. In view of the rising prices, the 
camp allowance should be taised so 
that the cadets can be given adequate 
and nourishing food.

7. The academic instructions could be 
compressed within five days a week 
in the educational institutions. The 
sixth day of week could be utilised 
for imparting NCC training. The 
day may be called “Field Day". 
Fhis “Field Day” can commence with 
patiiotic training for an hour, fol
lowed by separate training for NCC. 
National Service Scheme and NatiV 
nal Sports Organisation.

8. A copy of the report is being placed 
on the Table of the House.

Increase In Unemployment

224. SHRI B. N. REDDY : Will the 
Minister of LABOUR be pleased to state:

(a) whether the numbers oi unemploy
ed on the live registers of Employment Ex
changes in the country increased to 8,79*000 
in August 1973 as compared to 7,88,600 the 
previous month; and

(b) if so, the steps proposed to arrest 
the growing unemployment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOBIND VERMA) : (a) The number of 
job-seekers on the live register of Employ
ment Exchanges in the country was 
80,79,063 in August, 1973 as compared to 
78,86,186 in the previous month.

(b) Government have been making all 
possible effoits to provide met casing num
ber of employment opportunities to the un
employed. In addition to the creation of 
employment opportunities through normal 
development programmes, several special 
schemes for employment generation have 
been initialed in the last three years. A 
crash scheme for rural employment was 
launched in April, 1971 to provide employ
ment for 10 months in a year to 1,000 per
sons in each district. Subsequently, the 
schemes lor providing employment to the 
educated unemployed including schemes ior 
impiovemcnt of the quality of primary edu
cation, financial assistance to small entie- 
preneurs, etc. were initiated in 1971-72 In 
1972-73 another special Employment Pio- 
gramme was initiated to provide increasing 
employment opportunities to educated and 
other unemployed persons. In 1973-74, a 
Half-a-Million Jobs—Progiainme was ini
tiated with an outlay of Rs. 100 crores In 
the schemes under this programme as also 
those initiated in the earlier years, increasing 
emphasis is being laid simultaneously on 
promotion of self-employment, development 
of entrepreneurship and training for em
ployment, etc.

Eligibility to employer's share of E. P. F. 
contribution

225. SHRI E. V. VIKHE PATIL : Will 
the Minister of LABOUR be pleased to 
state :

(a) whether an employee covered by the 
Employees Provident Fund Scheme gets the 
full payment of Employer’s share of contri
bution only after 15 years of membership
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in contrast to 9 years in exempted estab
lishments and elsewhere; and

(b) if so, whether Government intend to 
bring at par the members of the Employees 
Provident Fund Scheme and others?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : The Provident Fund 
Authorities have reported as under:—

(a) An employee covered by the Emp
loyees’ Provident Funds Scheme. 1952 gets 
full payment of employer's share of contri
bution*! i i respective of the period of mem
bership in the cases specified in paragraph 
69 ( 1 ) of the Scheme which include cases 
of retirement after attaining the age of 55 
je.us. permanent and total invalidation, 
mi/uation for permanent settlement abroad 
and retrenchment. In the remaining types 
of coses covered by paragraph 69(2) of 
tht. Scheme, which include cases of dis- 
ehaijzc without payment of retrenchment 
compensation under the Industrial Disputes 
/Vet, 1947, full payment of employer’s share 
is made if the member has completed 15 
years of membership of the Fund. In the 
eKcmptcd establishments, the said period 
vaiies from establishment to establishment.

(b) No.

Reserve and Forfeiture Account of E.P.F.
Sthenic

226. SHRI E. V. VIKHE PATIL : Will 
the Minister of LABOUR be pleased to 
state :

(a) the total amount of the fund of the 
Reserve and Forfeiture Account of the Em
ployees Provident Fund scheme; and

(b) the nature of investment of this 
fund?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAI, 
GOVIND VERMA): The Provident Fund
61 LSS/73—3.

Authorities have intimated as under:—

(a) Rs. 867.13 lakhs as on 30-9-1973.

(b) This is a proforma account and 
forms a part of the “Provident Fund Ac
count", the moneys belonging to which are 
invested in securities in accordance with the 
pattern of investment approved by the Cen
tral Government from time to lime. There 
is no sepaiate investment of the amounts 
credited to the Reserve and Forfeiture ac
count.

Manufacture of Lambretta Scooters by 
Scooters India LtkL, Lucknow

227. SHRI E. V. VIKHE PATIL : Will 
the Minister of HEAVY INDUSTRY be
pleased to state :

(a) the time by which Lambretta Scoo
ters will be put in the market by the Scoo- 
tcrs India Limited, Lucknow; and

(b) the approximate on-thc-road t»ale 
price thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY: (a) 
October, 1974.

(b) The ex-factory retail selling price 
of the Scooter will be worked out on the 
basis of actual production costs which will 
be known by July 1974.

Fall fat Birth rate of Hindu Community

228. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state :

(a) whether the birth rate of Hindu 
Community has been falling considerably 
as compared to other communities ; and

(b) if so, the birth rate of Hindus and 
other communities of the country during 
the last three years?
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T m  DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI KONDAJII BAS* 
ApPA) : (a) and (b). No systematic 
study as so far been carried out in the 
country to find out birth rate for different 
communities. It is, therefore, not possible 
to say that the birth rate of Hindu Com
munity has been declining faster than those 
of other communities.

Production of Ground-to.Air M M es in
Pakistan with Chinese Collaboration

229. SHRI MUKHTIAR SINGH
MALIK :

SHRI N. SHIVAPPA :

Will the Minister of DEFENCE be pleas
ed to state :

(a) whether China has decided to colla
borate in the production of ground-to-air 
missiles in Pakistan; and

(b) if so, Government’s reaction thereto7

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). Gov
ernment have seen Press reports in this 
regard but do not yet have authentic 
information to corroborate them. Ail 
ielated developments in Pakistan are taken 
into consideration while reviewing our def
ence plans.

Retrenchment in Times of India group ot 
Industries

230. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of LABOUR be 
pleased to state :

(a) whether it has come to the notice 
of Government that 450 employees of the 
Times of India Group of Industries have 
been retrenched recently;

(b) if so, the reasons therefore; and

(c) whether Government propose to pro
vide them any Alternative jobs and tf note, 
the reasons thereof?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATBA REDDY) : (a) to (c). 
The information ia being collected and it 
will be placed on the Table of the House.

Increase in Wage MH* hi Coal Mines

231. SHRI MUKHTIAR &NGH 
MALIK :

SHRI S. N. MISRA .

Will the Minister of STEEL AND 
MINES be pleased to state the percentage 
of increase in wage bills in coal mines ex
cluding that of the officers as on the 31st 
December, 1971, 31st December, 1972 and 
31st December, 1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : The infor
mation is being collected and will be laid 
on the table of the House.

Deaths due to lack of emergency medical 
facilities in hospitals of Delhi

232. SHRI M. SUDARSANAM:
SHRI M. RAM GOPAL REDDY :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state:

(a) whethei the junior doctors in Pub
lic Hospitals in Delhi went on strike;

(b) if so, the number of deaths which 
occurred due to lack of emergency medi
cal facilities; and

(c) whether any compensation will be 
paid by Government to the families of the 
deceased persons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU): (a) 
The interns, House Surgeons, Post-Graduate 
students and Registrars in Delhi hospitals 
went on strike from the midnight of 
31-12-1973.

(b) Emergency services have continued 
to be provided satisfactory without any
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interruption and there have been no 
due to lack of them.

(c) Does not arise.

Sale of tickets for Republic Day Parade 
and Beating Retreat Ceremony

233. SHRI M. SUDARSANAM:
SHRI ONKAR LAL BERWA:

of DEFENCE beWill the Minister 
pleased to state :

(a) whethei ticket*, were sold to the public 
to witness the Republic Day Parade and 
Beating Retreat Ceremony this year;

(b) if so, the reasons that motivated such
a decision; and

(c) the number of tickets sold in differ
ent series and the amount collected there
from separately and the amount spent on 
the celebrations?

THE MINISTER OF DEFENCE (SHRI 
3AGJ1VAN RAM); (a) Yes, Sir.

(b) The seating enclosures on the RajpAth 
used to be available not only to the per
sons entitled to cards but also to persons 
who could obtain cards as guests or friends 
of the entitled category. This practice 
was undemocratic since the common peo
ple could not get into the seating enclosures 
excepting, those who could manage to 
obtain cards through important persons. It 
was, therefore, decided to throw open to 
the public, through tickets, the number of 
seats not required for the duly entitled and 
invited categories.

Denomination of Tickets

Republic Day Parade—1974

No. of tickets sold in each deno
mination

Amount realised

Rs.
2
5

10
20

100

tickets
4028
4119
1746
1674
637

Rs.
8,056.00

23.595.00
17.460.00
31.480.00 
63,700.03

Total 1,41,291 00

Cjncntstonal thkets at h i 'f  rates {issued at the rate o f two tickets per heai to stah 
Government employees, inchtiinq Ptthlu' Sector Uniertakhgs, as were nit entitled! to 
invitation Cards)

Rs.
2
5

10
20

Rs.
f
3
5

ticket*
518

1014
536
189

Total

Grand Total

Retreat Show on 28th January, 1974
tickets

1533
1442
3343

Total

Rs.
518.00

2.535.00
2.680.00 
1,890.00

7̂ 623 00

1,48,914.00

Rs.
1.533.00
4.326.00

16.715.00

22.574.00
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Concessional tickets at half rates (issued at the rate of two tickets per head to such 

Government employees, including Public Sector Undertakings, as Mere notetititled to Invi
tation Cards).

2 '■  3~ ~1
Rs.
1
3
5

tickets
525
569
616

262.50
853.50 

1540.00

Total

GianU Total

2,656.00

234. SHRI M. SUDARASANAM:

________________________  25,230.00
Compilation of accounts, relating to expenditure incurred on this year's Republic 

Day Celebrations is not yet complete_____
Setting up of a Medical Education Com- 31st Decembei, 1973^"suggesting commence- 

ntission ment of talks to implement the notmaHsa-
tion measures envisaged in paragiaph 3 of 
the Simla Agieemcnt.

SHRI C JANARDHANAN: ,
.1- u -  • * b̂) Pakistans response dated 19th Janu-

Will the Minister of HEALTH AND aiy Wds a limited one as it was suggested 
FAMILY PLANNING be pleased to that ta lu  should be coafircd t0 only rc_
statc * sumption of postal, telegraphic, sea and

(u) whethei Government have decided to land communications "I he lesumption of 
set up a Medical Education Commission to an links including oveiilights, which is also 
look into the entne problem of medical a pait ot this item undei paragraph 3 of 
education on national level; and the Simla Agieemcnt, was left out in

(b) if so, the composition of the Commis- Pf'k‘stan’s 'WW- This omission was point- 
sior, its terms of icference and the tenta- etl ol,t m I l i a ’s lejomdci oi 25th Jaru- 
ti\e date by which it will be set up? a ,y whcn k wns also ^ggested that m oider

1 HE DEPUTY MINISTER IN THE ! ! t l ' r -  t t ' f Z  
MINISTRY OF HE AI-TH AND FAMILY ' _ V̂ _, . ‘ ^
PLANNING (SHRT A. K. K1SKU); (a) 
and (b). The question regarding setting up 
of a Medical Education Commission is 
undei active consideration of the Govern
ment.
Resumption of trade, travel, communication 

and cultural exchanges with Pakistan
235. SHRI R. V. SWAMINATHAN: 

SHRI ONKAR LAL BERWA: 
Will the Minister of EXTERNAL AF

FAIR S be pleased to state:

on lesumption of tiavel facilities should 
also be taken up at the same time.

(c) Government is continuing its efforts 
to persuade Pakistan to take a more rea> 
sonable stand
France to set up Mirage Jet Factory in 

Pakistan
236. SHRI R. V. SWAMINATHAN: 

SHRI P. M. MEHTA:
Will the Minister of EXTERNAL AF

FAIRS be pleased to state:
(a) whether France has agreed to rebuild

(a) whether India had renewed offer in armed forces in Pakistan and has also de- 
January, 1974 to Pakistan for talks aimed cided to set up a Mirage Jet Factory in 
at resumption of trade, travel, communi- that country;
cation and cultural exchanges; (b) whether in December, 1973 when

(b) whether India had asked for certain India took up this question France had de-
clarificatkms and whether Pakistan agreed nied this;
to the Indian proposals; and (c) whether Indian delegation headed by

(c) the steps being taken to improve the Shri Haksar went to France in December 
relations between the two countries? last and had discussions with the French

THE MINISTER OF STATE IN THE Government in this regard and if so, the 
MtNISTRY OF EXTERNAL AFFAIRS outcome thereof; and 
(SHRI SURENDRA PAL SINGH) : (a) (d) the reaction of Government on this
India had sent a message to Pakistan on decision of France?
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) and
(b). According to Government's informa
tion, France has been selling some arms to 
Pakistan on strictly commercial terms, but 
has not so far entered into any agreement 
to build a Mirage factory in Pakistan.

(c) The Indian delegation which visited 
Paris in December, 1973, went to attend an 
Indo-French colloquium, and not to hold 
discussions on this matter with the French 
Government.

(d) The position of the Government of 
India has been made known to the French 
Government that any accrotion of Pakis
tan's military strength will adversely affect 
the process of normalization in the sub
continent.

Reorganisation of coal industry

237. SHRI R. V. SWAMINATHAN: 
SHRI P. M. MEHTA :

Will the Minister of STEEL AND 
MINKS be pleased to state:

(a) whether the Minister had assured that
i -ovcrnment were considering reorganisation 
of coal industry in the country; and

(b) if so, when the final decision in this 
legard is likely to be taken and the main 
Jerttuies of the reorganisation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
"I he Government have already taken steps 
to reorganise the coal industry in the coun
try. With the nationalisation of the coking 
coal mines in 1972 and non-coking coal 
mines in 1973 all coal mines in the coun
try, except the captive mines of the pri
vate steel plants are under Government 
control and management, which is facili
tating coordinated action for the develop
ment of the entire coal industry. Some 
of the main features of the re-organisation 
of the coal industry are:—

(I) Amalgamation of the smaller units 
hoth in Bharat Coking Coal Ltd. and Coal

Mines Authority Ltd. and grouping of the 
coul mines into Areas and Divisions on a 
rational basis, which would facilitate pro
per management supervision and control 
of the mines.

(2) Preparation of project reports for the 
reorganised mines in Jharia of Bharat Cok
ing Coal Ltd. and for the mines of Coal 
Mines Authority Ltd. by the Central Mine 
Planning and Design Institute.

(3) Reorganisation of the surface trans
port ai rangemer.ts including centralisation 
of loading, increase in rake loading etc.

(4) Application of improved methods and 
techniques in the taken over mines with 
marginal investments.

f5) Intensification of prospecting and 
tlrillirg to prove reserves and secure addi
tional geological data.

(6) Standardisation of the equipments re
quired for the coal industry.

Agreement regarding persons of Indian 
origin in Sri Lanka

238 SHRI R. V. SWAMINATHAN: 
SHRI V. MAY AVAN:

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether India and Sri Lanka have 
reached an agreement on the future of
150.000 Stateless persons of Indian origin 
not covered by the 1964 Srimavo-Shastri 
Pact on the Indian nationals;

(bj if so, the main features of the 
Agreement; and

(c) when it is likely to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). 1 am laying on the Table of 
the House eopies of the letters exchanged 
between the Prime Ministers of Sri Lanka 
and India which constitute the Agreement 
on this question and detail the terms of its
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impiemeataiioa. [Placed in library. See
No. LT-6159/74J.

S i# ty  of M r  equipments to India by 
U.S. Companies

m  SHRI JYOTIRMOY BOSU: WiU 
the Minister of DEFENCE be pleased to 
state:

(a) whether the U.S. has recently removed 
the ban it imposed in 1971 on Private 
U.S. Companies selling $ 19-million radai 
equipments to India; and

(b) if so, the main features thereof?

THE MINISTER OF DEFENCE (SHRI 
TAGJTVAN RAM) : (a) (b). The U. S. 
export embargo on military items was re* 
taxed in respect of non-lethal items in 
March, 1973. This relaxation covers inter 
alia revival of the credit facilities totalling 
$ 18 9 million for setting up of a Tropo 
Scatter Communication System in India.

Land m b  by influential persons In Delhi

240. SHRI JYOTIRMOY BOSU: Will 
the Minister of SUPPLY AND REHABI
LITATION be pleased to state:

la) whether land belonging to the Custo
dian of the Evacuee Property, Ministry of 
Rehabilitation, is alleged to have been 
grabbed by influential peisons and property 
dealers including Muricipal and Metropoli
tan councillors of the Union Territory of 
Delhi;

(b) if so* the action taken by Govern
ment in the matter; and

(c) the names, description and addtesses 
of persons who have occupied the land 
belonging to the Custodiar of the Fvacuee 
Property in Delhi?

THE MINISTFR OF SUPPLY AND 
REHABILITATION (SHRI R. K. KHA- 
DTLKAR): (a) Yes, Sir. Cettain allegations 
to this effect have been made.

(b) and (c). Information in this regard is 
being collected and will be laid on the 
Table of the Scfoha as early as possible.

UJB. Policy towards India

241. SHRI JYOTIRMOY BOSU : Wilt 
the Ministei of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the U.S. Policy towards 
India has changed i ecently; and

(b) if so, the nature thereof and the main 
factors contributing to this change?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) and
(b). There are indications of change in U.S 
Policy towards India as compared with the 
policy followed by U S. Government dur
ing the 1971 crisis. The indications are 
provided in the statements made by the 
U S. Secretary of State and in the recent 
rupee settlemert, which reflect a bettei 
understanding on the patt of the U S The 
main factor conti ibuting to this change is 
a desire on the part of both India and the 
United Slates to improve relations bet
ween the two countt ies on the basis of 
equality, reciprocity and mutual interests

Manufacture of Small Car by Maruti and 
Company, Haryana

242 SHRI IYOTIRMOY BOSU* Will 
the Minister of HFAVY INDUSTRY be 
pleased to state

(a) the ptogiess so tar made in the small 
car pioject of Maruti and Company, Har
yana and when commercial production of 
the proposed small car is expected to be 
started;

(b) what will be the price of the cai;

(c) the total expenditure incurred to-date 
under each head, in connection with the 
Mmuti Car Project, and

(d) whether (he period of Letter of In
tent has been extended and if so, the par
ticulars thereof and the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and (b). A 
prototype of the Car has been developed by
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M/s. Maruti Ltd and sent to the Vehicles allowed {or imports under the provisions 
Research and Development Establishment, ol (he existing policy.
Ahmednaear for tests. Performance trials
of the prototype are m  progress. It is not Various steps have also been taken to
possibly to say at this stage when CommeH increase Use availability of steel. These in- 
cial production will start because the com- elude efforts to step up production by 
pany will be allowed to start commercial technological improvements; better indus- 
Production only after the prototype is cer- relations; provision of balancing faci- 
tified to be roadworthy after completion of ,‘t*es at the steel plants; programmes of 
the tests. No indication of the selling price capital repairs and renovations aimed at 
of the uir can also be given at this stage, belter equipment availability; regulation of

exports; a liberal import policy, particular-
(c) It is not customary for Government to |y jn aspect of categories in short supply; 

ask projects in the private sector to fur- antj streamlining of the system of distribu- 
msh statements of expenditure incurred tjon.
from time to time on the projects.

(d) The validity period of the letter of 
intent has beer extended upto the 30th 
lime, 1974 to cover the period during 
which the prototype ear will be undergoing 
Jests by the VRDE, Ahmcdnagar.

Shortage of Steel In Kerala

243 SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whethei Government are aware that 
theie is at present an acute shortage of 
steel in the State of Kerala and this has 
effected the progress of road and irrigation 
works to a large extent; and

(h) if so, the steps Government are tak
ing to augment the supply of steel to
Kerala ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and (b) 
Under the present system of distribution, 
theie is no State-wise allocation. Demand 
for Iron and Steel is in excess of avail
ability in respect of several categories and 
it is possible that works in Kerala as well 
as other parts of the country may be affect
ed to some extent. Despatches from the 
main steel plants are regulated by the Steel 
Priority Committee, after taking into a©- 
count the end use for which steel is re* 
quired, availability and the competing de- 
manih. Categories in short supply are also

Confirmation of temporary workers in 
coffee and tea estates in Kerala

244. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Mirister of LABOUR 
be pleased to state:

(a) the number of permanent and tempo
rary workers in various coffee and tea 
estates in the State of Kerala;

(b) the period of service after which the 
temporal y employees are made permanent;

(c) whether the workers have not been 
made permanent even after rendering a 
service of 15 years; and

(d) if so, the action proposed to be taken 
by Goverrment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOV1ND VERMA): (a) to (d) The requi
site information is being collected and will 
he laid on the Table of the Sabha in due 
course.

Registered educated unemployed S.C. and 
S.T.

245. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of LABOUR 
be pleased to state:

(a) the number of educated unemployed 
Scheduled Castes, Scheduled Tribes, men 
and women separately, registered with Em
ployment Exchanges in Hie country till 
January, 1974; and
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(b) the number of educated unemployed THE DEPUTY MINISTER IN THE 

Scheduled Caste, Scheduled Tribe, men MINISTRY OF LABOUR (SHRI BAL- 
and women, provided with employment GOVIND VERMA): (a) and (b). Available 
during the year 1973 and its percentage to information is given in the statement attach- 
the total jobs provided daring that year?

Statement

<a) A (b) :

Category
Number of Job-Seekers*

On Live Register as 
on 30-6-1973

Placed in Employ
ment during January- 
June 1973

Columns (4) & (5) 
as percentage to 
total placements 
effected in respect 
of educated job* 
seekers (all cate
gories)

Men Women

3

Men

4

1. Educated Schedul
ed Castes (Matri
culates and above)

2. Educated Sche
duled Tribes (Ma
triculates & above)

2,34,732 23,429 11,630

38,086 4,087 1 940

women

5

1,266

157

Men

6

13 5 

2 3

Women

7

f» "> 

0 8

♦bxcludes figures in respect of University L mployment Information and Guidance 
Bureaux cxcept for two in Delhi.

All the job-seckcrs on the I ive Register ot fcmployment bxchanges are not necessarily 
unemployed
Information in respect of educated Scheduled Castes and Scheduled Tribes job-seeker 
arc collected at half-yearly intervals ending June and December of each year. The 
information for December, 1973 is not yet available

Visit by President of Yugoslavia

246 SHK1MA11 BHARGAV1 THAN- 
KAPPAN

SHRI P C. MAVAI ANKAR :

Will the Mimstei of EXTERNAL AF
FAIRS be pleased to state:

(a) whether Yugoslav Presidert, Marshal 
Tito visited India m Tanuary this year; and

(b) if so, the nature of the discussions 
held and the decisions arrived at?

(b) The discussions covered bilateral 
matters as well as international questions 
of common intei est A copy of the Joint 
Communique issued at the end of the visit 
is placed on the Table of the House. 
[Placed in Librutv See No. LT-6160/74],

Strike by nurses of Delhi Hospitals

247 DR. RANFN SFN :
SHRI CHANDRA BHAL MANI 

T1WAR1

THE MINISTER OF STATE IN THE p am?lY PI^NNING^be stete*
MINISTRY OF EXTERNAL AFFAIRS FAM1LY FLANN,N0 be Pleascd to 8tate:
(SHRI SURENDRA PAL SINGH): 
Yes, Sin

(a) (a) whether theie has been a strike by
nurses of Delhi Hospitals recently and that
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large number of nurses has been arrested 
and dismissed from services; and

(b) if so, the demands of the nurses and 
the steps taken to settle the strike?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRI A. K. K1SKV): (a)
Yes, but no nurse was arrested during the 
strike period U . 14-1-1974 to 19-1-1974. 
Nurses on temporary appointment were 
issued notices of termination and a few 
permanent nurses were suspended.

(b) A statement giving the information 
required is attached.

Statement

Demands of the Nurses

I. Increase in Washing Allowance .

2. Date of Implementation of the increased 
washing allowance as 1-8-73

J. Increase in the Uniform Allowance for 
all the nursing staff

I. Allotment of residential accommodation 
on priority basis and grant of House 
rent allowance to single nurses w'ho are 
allowed to stay outside the hospital 
premises

5. I rarup^rt facilities

Action taken thereon

The washing allowance at increased rates 
had already been sanctioned and this 
point is settled.

This has been agreed t o .a i l  n::;.«ir> 
orders issued.

Necessary action has been initiated for 
taking up the matter with the appropriate 
authority for approval.

The matter has been taken up with the 
Ministry of Works and Housing. 
Regarding the question of pavment of 
house rent allowance to single nurses 
who are allowed to stay outside the 
hospital premises under special cir
cumstances, it has been agreed to, in 
principle, that they should also be 
made eligible for house rent allowance.

The matter has already been taken up With 
the Dslhi Tian&port Corporation autho
rities.

The demands were considered in a meet* 
ing taken by the Deputy Minister for 
Health on 18-1-1974, with the representa
tives of the Delhi Nurses Association and 
the Trained Nurses Association of India, 
and the sti ike was called off.

Indo-Inun talks

248. SHRI RANEN SEN:
SHRI CHANDRA BHAL MANI 

T1WARI:
Will the Minister of EXTERNAL AF

FAIRS be pleased to state:

(a) whether talks on various matters took 
place between India and Iran recently; 
ar.d

(b) if so, the subjects discussed and the 
result of the talks?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Foreign Minister of Iran 
visited India in December 1973. The Eco
nomy Minister of Iran came to Delhi in 
Januaiy this year for the Fourth Session 
of the Indo-Iran Joint Commission for 
Economic, Trade ard Technical Coopera- 
lior.

(b) During these visits discussions were 
held on matters of common interest such
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as the peaceful settlement of problems os 
the Indian sub-continent, preserving the 
Indian Ocean as a Zone of Peace, the West 
Asia problem and Indo-Xran bilateral rela
tions including economic and technical col
laboration.

As a result of these friendly discussions, 
the two sides have gained a clearer appre
ciation of each other's views, while in the 
economic and cultural fields steps are be
ing taken to intensify cooperation between 
the two countries.

The Foreign Minister is at piesent in 
Tehran to attend the second round of the 
last meeting of the Indo-Tran Joint Com
mission.

U.S. decision to increase ships in Indian 
Ocean *

249. SHRI HARt KISHORE SINGH: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether Government have made their 
resentment known to U.S. administration 
over the latter’s decision to increase the 
number of ‘patrol ships’ in the Indian 
Ocean; ard

(b) if so, the gist theieof?

THE MINISTER OF STATE IN THE 
MINIS I“RY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). Foreign Minister made a state
ment in this House on the 12th November 
expressing concern at the announcement of 
the US legardtng the despatch of a naval 
tusk force into the Indian Ocean. At the 
recent announcement of the US and the 
UK on the expansion of military facilities 
in Diego Garcia, Government have again 
expressed our grave concern to these two 
countries. In Government's view such mili
tary escalation in the Indian Ocean will ex 
acerbate tensions and rivalries and prevent 
the realisation of the Indian Ocean remain
ing an area of peace and tranquility.

Re-employment of bnploym  after take-
over of Ateock and Ashdown Company

250. PROF. MADHU DANDAVATE: 
Will the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether in terms of the provisions of 
the Bill adopted by the Parliament regard
ing ihe acquisition of the Alcock. and Ash
down Company, ali the employees of the 
company will be re-employed after take
over without any exception; and

(b) if so, the number of such employ
ees ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise. However at the time 
when the Compary closed down its opera
tions, it had on its rolls 1441 employees at 
Bombay and 149 at Bhavnagar.

Irregularities in E.P.F. by Laxmi Ratan 
Cotton Mill, Kanpur

251 PROF. MADHU DANDAVATE : 
Will the Minister of LABOUR be pleased 
to state :

(a) whethet there has been considerable 
mismanagement and grave ii regularities 
regaiding depositing appropriate amount in 
the provident fund account of the workers 
by the Laxmi Ratan Cotton Mill at Kan
p u r;

(b) whether in view of these irregulari
ties and mismanagement, the State Govern
ment of Uttar Pradesh has been advised 
to take over the mill; and

(c) if so, the reaction of State Gov
ernment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): <a) to (c). The Pro
vident Fund Authorities have reported 
that the Information is not readily avail
able and is being collected. It will be laid 
on the Table of Sabha in due course.
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Forty-eight hour Jfctkm-wMf strike by 
Junior Doctors

252. PROF. MADHU DANDAVATE : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to
state:

(a) whether there was a forty-eight hour 
nytion-wide strike by junior doctors in 
support of the demands of their colleagues 
in Delhi; and

(b) if so, the reaction of Government to 
the demands focussed by the nation-wide 
stiike of the Junior Doctors?

THF DEPUTY MINISTER IN THE 
MINISTRY OF HFALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) : (a) 
The junior doctors in Chandigarh, Goa, 
Uttar Piadcsh. Orissu, Punjab, Madhya 
Piadesh, Andhra Piadekh, Gujarat, Hima
chal Pradesh, Jammu & Kashmir, Maha- 
rashtnt, Kciala. Rajasthan, Tamil Nadu 
and Delhi, arc reported to have gone on 
sti ike betwen 28th and 30th January, 1974 
for two days.

(b) The action taken by the Government 
vis-a-vis the demands of the Junior Doc
tors in Delhi was detailed in the statement 
made the Minister of Health and 
Family Planning in the Sabha on the 
19th February, 1974. As regards demands 
of junior doctors in other places, the 
matter is for the consideration of the res
pective State Governments.

Increase in unemployed people in age- 
group of 21*26

253. SHRI B. S. BHAURA : Will the 
Minister of LABOUR be pleased to 
state :

(a) whether (he registration of unem
ployed youth in the age group 21-26 has 
gone up in the last three yean;

fb) if so, the particulars thereof; and

(c) the State-wise number thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c). Informa
tion in respect of jobseekers in the age- 
group 21-26 is not separately available. 
Available information is given in the state
ment laid on the Table of the House. 
[Placed in lifyrary. See No. LT-6161/74],

Recognition of S. S. Medical College, 
Rewa, by Indian Medical Council

254. SHRI B. S. BHAURA : Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Indian Medical Council has 
given recognition to the S. S. Medical 
College, Rewa (Madhya Pradesh) even 
though for the last three years there have 
been no professors in major subjects like 
medicine, obstetrics and gynaecology;

fb) whether out of 104 posts in the 
college, 35 are vacant;

(c) if so, the particulars thereof;

(d) the steps being taken in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) : (a> 
to (d) The S. S. Medical College, Rewa, is 
uffiliated to the A. P. Singh University 
The college was inspected by the Medical 
Council of India during January, 1968. At 
the time of inspection, the major depart
ments of Medicine, Surgery and Obstetrics 
and Gynaecology were headed by Pro
fessors with adequate qualifications and 
teaching experience and had sufficient 
other teaching staff. The M. B. B, S. degree 
awarded by the A. P. Singh University in 
respect of the students trained at the said 
college was recognised under Indian Medi
cal Council Act, 1956, keeping in view the 
teaching and other facilities existing in 
1968. Hie college was again inspected 
during April, 1973, for the purpose of 
continuance of recognition of the above 
degree. The inspection report reveals that 
some of the posts are lying vacant. The 
exact number is not indicated. A copy of
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the inspection report has been forwarded 
by the Council to the University for com* 
ments and the matter will be further con
sidered by it on receiving the comments 
from the University.

Noa-Oteposit of E. P. F. Contributions of 
teachers under Delhi Municipal Corporation

255. SHRI B. S. BHAURA : Will the 
Minister of LABOUR be pleased to state:

(a) whether Provident Fund collections 
from Teachers working under Delhi Muni
cipal Corporation have not been deposited 
with the Provident Fund Commissioner; 
and

(b) if so, the steps being taken to see 
that these amounts lying with Delhi Muni
cipal Corporation arc deposited with Pro
vident Fund Authorities and kept in pro
per accounts ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
CiOVIND VERMA) : The Provident Fund 
Authorities have initimated as under :

(a) No, as the provisions of the
Employees* Provident Funds and Family
Pension Fund Act, 1952 are not appli
cable at present to educational institu
tions.

(b) Does not aiise.

Clearance of Pakistani Nationals from 
Bangladesh

256. SHRI B. S. BHAURA : Will the 
Minister of EXTERNAL AfFATRS be 
pleased to state:

(a) whether Government have sent any 
communication to Pakistan emphasizing 
the expeditious cleaiance of Pakistani 
nationals in Bangladesh to be icpatriated 
to Pakistan;

(b) if so, the reaction of Pakistan; and

tc) the number of Pakistani nationals 
so fa i repatriated from Bangladesh and 
those yet to be cleared ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Following the lndo-Bangladesh review of 
the progress of three-way repatriation un
der the Delhi Agreement, a communication 
was sent to Pakistan on 15th January, 1974 
urging her to speed up clearance of its 
nationals in Bangladesh so that the overall 
process of three-way repatriation could 
be expedited.

(b) Pakistan has been denying that the 
inte of clearance for its nationals in 
Bangladesh is slow. However, the compa
rative figures of repatriation in the three- 
way process speak for themselves.

(c) Under the Delhi Agreement upto 
10th February, 1974 the number of Pakis
tani nationals repat! iafed from Bangladesh 
was 51,021.

Committee to go INTC various agreements 
between India and I T.S.S.R.

257. SHRI ERA SF7H1YAN ■
SHRI E. R. KR1SHNAN :

Will the Minister of FXTERNAL 
AFFAIRS be pleased to state :

<a) whcthei India and U.S.S.R, have 
entered into vaiious agreements to pro
mote ties between the two countries as a 
result of the recert visit by Mr. Brezh
nev ;

(b) whethei Government are consideting 
the appointment of a Committee to go 
into the details of such matters; and

(c) if so. the composition of the Com
mittee and the time by which it will start 
functioning ?

THE MINISTER Ob STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir.

Apart from the Joint Indo-Soviet Dec
laration, the following Agreements were 
concluded during General Secretary
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Mr, L. I. Brezhnev’s visit to India, on and the Government of the USSR. The
November 29, 1973 Agreement on setting up of this Joint

(i> Agreement on further development Commission Had been signed in Moscow 
of Economic and Tr.de Cooperation September 19. 1972. The first meetmg 
between India and the USSR; of the Tndo-Sowet Joint Commission was

.... * held in New Delhi between February 8
(11) Agreement on Cooperation bet- afKj 1973. The Minister of Planning 

ween the Planning Commission of India is the Co-Chairman of the Joint Commis- 
and the State Planning Committee of 3fon on the M a n  side, while the Chair-
the USSR; and man of ,hc state Committee of the USSR
(in) The lndo-Soviet Consular Con- Council of Ministers for External 

vcntion. Economic Relations is the Co-Chair
man on the Soviet side. Senior Indian

(b) and (c). The lndo-Soviet Joint Com- and Soviet officials who deal with Indo- 
mission on Economic, Scientific and Tcch- Soviet economic projects and trade 
nical Cooperation is responsible for the relations are members of the Joint Com- 
implementntion of various economic Jigiee- mission; and their particulars are as per 
ments between the Government of India the statement attached.

Statement
Particulars of the members of the lndo-Soviet Joint Commission

On the Indian Side :
1. Shri D. P. Dhar, Minister of Planning.....................................Chairman
2 Shn U. D. Pande, Cabinet S e c r e ta r y ....................................Member
3. Shn M. C». Kdtil, Secietarv, Department of Economic A/Fairs . Member
4. Shii Y. T. Shah, Secretary, Ministry of Foreign Trade . Member
5. Shri M. G. K. Menon, Secretary Department of Electronics . Membet
6 Dr. S. Dhawan, Secretary, Department of Space . . Member
7. Dr. R. Ramanna, Member,'National Committee on Science

and Technology . ' ....................................................... Member
8. Shri B. K. Sanyal, Additional Secretaiy (ED), Ministry of External

Affairs ................................................................Member

On the Soviet Side :
1. Mr. S. A. Skachkov, Chairman of the State Committee for

Foreign Economic Relations...................................................... Chairman
I 2. Mr. L. N. Efremov. Vice-Chairman of the State Committee for 
L Stv Science and T e c h n o lo g y ...................................................... Vice-Chairman
L3» Mr. I. T. Grishin, Deputy Minister fcr T oreign Tifcde . Member
4‘ Mr. N. S. Erofeev, Deputy Minister for Oil Industry . Member
5. Mr. E. S. Matveev, Deputy Minister for Heavy, Power and

Transport Engineering Industry .................................... Member
6. Mr. V. A. Sergeev, Vice-Chairman of the State Committee

forJForeign Economic R ela tio n s ............................................. Member
7. M. A. I. Slivinsky, Deputy Minister for Ferrous Metal Industry Member
8. Mr. V. B. Spandarajan, Member of the State Planning Committee

Chief for Foreign Trade Department . . . .  Member
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ImplcwwrtatioB of Family Pfannfaif Pro- mining machinery to start these units;
gramme mid if so, whether indegenous machines

are not available?
258. SHRI SEZH3YAN : W01 the 

Minister of HEALTH AND FAMILY THE DEPUTY MINISTER IN THE
PLANNING be pleased to state : MINISTRY OF STEEL AND MINES

<a> the progress mad. during the years ■ * » «  = <»> « " * -
1972-73 and 1973-74 in the implement* f  '48 mU1,on t0B0«8- I973- ‘-67 “ lU,on
tkwi of the Family Plannirg Programme,
State-wise; and (b) The expected production from

<b) whether there is an , noticeable ®"«raf  9 ° ?  ** 197?!79,
towering <rf birth rate in the country as the11end of F,f,h F,ve Year p,an) “  730
a result thereof 7 million tonnes.

_____ _ __  _ (c) The information is given in the
THE DEPOTS MINISTER IN THE following table :

MINISTRY OF HEALTH AND FAMILY _ 8
PLANNING (SHRI KONDAJI BASAP- Name of the new Year when pro-
PA) : (a) Two statements showing pio- m,ne duction will start
gress made in the (i) establishment of singrauh-I 1975-76
service centres and (ii) acceptance of (jayant)
Family Planning methods during the Bina 1976-77
years 1972-73 and 1973-74 (April to Nov- Smgrauh-IU 197Z"™
ember, 1973) are laid on the Table of the Singrauh-IV 1978-79
House. (Placed in Library. See No. LT- (d) The indigenous machinery will be 
€162/174] made use of to the extent available It

(b) Yes, as a result of births averted m,«ht ** necessary to import machinery 
due to the Family Planning efforts, the which 1S not avaiIable in tbe countiy 
national birth rate is estimated to have
comc down from 41.7 per thousand popu- Large scale build-up of military hardware 
lation in 1961 to 36.5 per thousand popu- in Pakistan with foreign co-operation 
lation in 1972-73.

Singraull Coal Mines

260. SHRI RANABAHADUR SINGH 
SHRI P. M. MEHTA .

Will the Minister of DEFENCE be
259, SHRT RANABAHADUR SINGH Pleascd t0 slate : 

will the Minister of STEEL AND MINES (a) whether there has been a pact bet-
be pleased to state : ween France and Pakistan regarding arms;

(a) the annual yield of coal from the (b) if so, the names of other countries
Singiauli Coal Mines for the last two which have extended their co-operation for 
yeais ending 31st December, 1973; \aTge scale build-up of military hardware

(b) what shall be the expected annual *n ^ a^ 'stan > an(*
yield of these coal fields in the year 1978: (c) the reaction of Government thereon ?

' Z  ^ J 2 r S L * L £  t h e  m in is te r  OP DEFENCE (SHRI 'Started in that area to achieve the target . Â . n . , M D *>>> \ ♦_ nAuam
« t  for 197*; and the time by when the JAGJIVAN RAM): (a) to (e). Govem-
above units will start producing coal; and IneI,, • "  ? ?  J f'" *  of “ y *** b*twef n w * F e * France and Pakistan regarding arms supply.

(d) whether the National Coal Develop* Pakistan is known to have received mUi-
*>ent Corporation proposes to impart heavy tary hardware from a number of countries
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including China, the U.S.A., France and 
some West Asian countries. The impact 
of such supplies on our security and 
defence preparedness is always under 
review.

Availability of Coal in Delhi

261. SHRI RANABAHADUR SINGH : 
SHRI CHANDRA BHAL MAN!

T1WARI :

Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether Government have announced 
any increase in the excise duties on coal 
during the last four months in y Delhi 
resulting in increase in price of coal 
and if i»o, the broad outlines thereof; and

(b) the steps Government have taken to 
make coal available in the Capital ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) No, Sir.

(b) A co-oidinated effort is being made 
by the coal producing units to increase coal 
production and by the railways to move 
as much coal as possible to various indu
stries in the country including Delhi.

Expert committee to evolve a scheme for 
Gratuity Fund

262, SHRI M. KATHAMUTHU : Will 
the Minister of LABOUR be pleased to 
state :

(a) whether a six-man Expert Commi
ttee has been constituted to evolve a scheme 
for the creation of a gratuity fund for em
ployees working in different sectors of 
economy; and

(b) if so, the main points of the report 
in case it is submitted and the decision 
taken on it ?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) • (a) The
Committee consists of 6 members exclud
ing the Chairman and Secretary.

(b) The Committee has not yet sub
mitted its report.

Slept to popularise NCC

263. SHRI FRIYA RANJAN DAS 
MUNSI : Will the Minister of DEFENCE 
be pleased to state :

(a) whether his Ministry is aware that 
sufficient care to popularise the NCC has 
not been taken for the last three years; 
and

(b) whether NCC Senior Division Wing
can be treated as Army Recruiting Unit in 
the final year degree course colleges or
post-graduate courses among tahe interest
ed youth?

THE MINISTER OF DEFENCE (SHRI 
UGJiVAN RAM) : (a) and (b) Efforts 
have always been made to popularise the 
NCC. The whole scheme has recently 
been reviewed by a high-level Committee 
under the chairmanship of Dr. G. S. 
Mahajani ; the Committee has just sub
mitted a Report. It is not possible to
treat the NCC as a recruiting unit but
trained NCC Cadets do have an advantage 
while competing for entry into the Armed 
Forces. Further, the Army, Navy and Air 
Force reserve certain number of seats for 
NCC Cadets who have passed *C* Certi
ficate examination.

Defence Item manufacturing unite

264. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of DEFENCE 
be pleased to state :

(a) how many ordnance factories or 
defence item manufacturing units are func
tioning at the moment in India-

(b) whether any public undertaking, 
other than ordnance factories is producing 
major defence items; and

(c) if so* whether those units can be 
treated absolutely as ordnance units or def
ence production units under this Ministry?
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THE MINISTER OF STATE (DEF
ENCE PRODUCTION) IN THR MINIS
TRY OF DEFENCE (SHRI VrDYACHA- 
RAN SHUKLA) : (a) The total number of 
factories which are at present producing 
Defence items and under the administrative 
control of the Ministry of Defence is 40. 
This also includes 8 Public Sector Under
takings. In addition, one more Defence 
Public Sector Undertaking, viz, Mishra 
Dhatu Nigam Ltd., which will be con
cerned with the manufacture of special me
tals and super alloys, has also been set up.

(b) and (c) Besides the Ordnance 
Factories and the 8 Defence Public Sector 
Undertakings, some major Defence items 
are also being produced in a few other 
public Sector Undertakings. It is, however, 
not possible to treat all such Public Scctor 
Undertakings absolutely as Ordnance units 
or Defence Production units under the ad
ministrative control of the Minlstiy of 
Defence, as the bulk of their production Is 
for civil requirements and the units are 
under the _ administrative control of other 
Ministries of Government.

Chinese arms supply to Pakistan

265. SHRI PRIYA RANMN DAS 
MUNSI : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government are aware about 
the recent talks of at ms supply by China to 
Pakistan ;

(b) whether the Chinese comment in 
Islamabad about Kashmir is against 1he 
policy of peace m the Indian Sub-conti
nent; and

(c) if so, the specific steps taken by 
Government in this regard through ONO 
or with Pakistan?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir, Government have seen various re
ports on the subject

(b) and (c). Government have seen re
ports of a statement made by the leader of 
the Chinese Military (ioodwill Delegation 
which recently visited Islamabid in which 
thcte is a reference to Kashmir Both India 
and Pakistan are commireJ under the 
Simla Agreement to resolve all outstanding 
problems through peaceful bilateial nego
tiations and in the interests of restoring 
peace and stability to the sub-continent 
Naturally any statement in contradiction to 
the provision of the Simla \grcuncni comet 
in the way of the realization of the objec
tives of the agreement. This position of 
the fun eminent has been reiterated to all 
paities conceined

Setting up of a cell for National wage 
Policy

266 SHRI NAWAI MSHORF 
SHARMA .
SHRI P Ci MAVALANKAR :

Will the Minister of IABOUR be 
pleased to state:

fa) whethei theie is a proposal undei 
the consideration of Government foi 
setting up a cell to chalk out a National 
Wage Policy in the country;

(b) if so, the particulars thereof; and

(c) the time by which the proposal 
would be implemented9

THF DPPUTY MINISTER IN THE 
MINISTRY OF I ABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c) A Wage 
Cell has been recently set up in the 
Ministry of Labour for the collection and 
analysis of wage data and other allied 
matters, which would be useful in the 
assessment and formulation of policies

Coal Production during 1974-75

267. SHRI NAWAL KISHORE SHAR
MA : Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government propose to 
step up the coal production in the country 
during the year 1974-75;
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(b) if so, the extent to which the coal 
production would be more during this 
period than the production of last two 
years; and

(c) the extent to which such a produc
tion would ease the supply of coal to the 
consumers particularly for domestic use?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
ft is proposed to increase the production in
1974-75 to 95 million tonnes, which would 
he 18.6 million tonnes more than the 
production of 76.40 million tonnes (pro
visional) achieved in 1972-73 and about 
16 million tonnes more than the produc
tion of 79 million tonnes expected to be 
achieved in the current year.

(c) Subject to availability of adequate 
transport for the movement of coal pro
duced at the above targetted level, it is 
expected that the supply position would 
cave considerably, including for domestic 
use.

Relaxation of standard in foodstuffs

268. SHRI NAWAL KISHORF 
SHARMA: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) whether relaxation of standards in 
*'ome food-stufts has been made;

(b) if so, in what items of food this 
relaxation has been made; and

(c) whether this is going to be hazar
dous to the health of public at large?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU): (a) 
and (b) The standards of food articles 
are revised by Government in consultation 
with the Central Committee for Food 
Standards as and when necessary. Some 
of the cases in which the standards were 
relaxed on the advice of this Committee, 
which is a Statutory Technical Expert
61 LSS/73—4.

Body, are indicated below:—

(1) In the case of cows mild, the 
minimum percentage of Solids* 
Not-Fat was reduced from 8.5 
per cent to 8.3.

(2) In the case of edible common 
salt, the percentage of sodium 
chloride content was reduced 
from 96 per cent to 92 per cent.

(3) In the case of Bajra (pearl- 
millet) an allowance of a maxi
mum of 0.05 per cent ergot 
affected grains was given.

(c) The relaxations mentioned above do 
not involve any health hazard.

Indian immigrants drowned off Dubai

269. SHRI NAWAL KISHORE 
SHARMA :
SHRI SHANKAR DAYAL 

SINGH :

Will the Minister of EXTERNAL AFF
AIRS be pleased to state:

(a) whether a large number of Indians 
from Kerala State were allowed to go 
abroad without passports with the result 
that a number of them died on the coast 
of Dubai on December 10, 1973;

(b) whether any enquiry has been made 
into the incident; and

(c) if so, with what result?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The facts as known to the Government 
are:

(i) that a number of Indians and
probably some non-Indians ille
gally reached Sharjah in December 
last in a boat, without any travel 
documents;

(ii) that they were deported in a
launch by the Government of the
Union of Arab Emirates* autho
rities;
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(iii) that the launch capsized off the 
coast ot Sharjah; and

(lv) that about 46 Indians and 3 non- 
Indians are believed to have been 
drowned, the others have been 
rescued.

(b) and (c). Our Mission in the area 
has been in touch with the U.A.E. authori
ties ever since the incident took place, and 
investigations are being conducted.
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Poor functioning of employment exchanges

274. SHRI P. M. MEHTA; Will the 
Minister of LABOUR be pleased to slate-

(a) whether a survey conducted by the 
Jndian Institute of Public Administration 
on the industrial labour market in the 
Ahmcdabud Baroda region reveals poor 
functioning of employment exchanges in 
the country;

(b) if so, whether the survey report has 
stated that while most of the State Gov
ernments want appointments to prnato 
und public sector organisations to be rout
ed through employment exchanges, due to 
their poor functioning the employment ex
changes occupy the lowest position among 
sources of job information; and

(c) if so, whether Government propose 
to make any suggestions in this regard to 
the State Governments after examining the 
survey report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVTND VERMA): (a) and (b). The 
survey reported to have been conducted by 
the Indian Institute of Public Administra
tion has not been brought to the notice of 
the Government.

(c) Does not arise.
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Progress of tripartite agreement M w mb 
IwRftf B aa^aM h ^f1** FnttMwi

275. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

Uj whether India has since completed 
the repatriation of Pak POWs by now and 
the latest position obtaining in the matter;

(b) whether Bangladesh has informed 
that Pakistan is not repatriating the Ban
gui is in Pakistan according to the agree
ment reached in this regard between the 
three countries;

(c) whether India and Bangladesh had 
discussions in this regard in January 1974 
and had asked Pakistan to implement the 
pact for further improvement of the rela
tions and if so, the reaction of the Pakistan 
Government; and

(d) when the repatriation is likely to be 
completed in all respects 7

THE MINISTER OJH STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
India has upto 17th February 1974 re
patriated 68,117 Pakistani POWs and civi
lian internees.

(b) and (c) India and Bangladesh had re
viewed the progress of three-way repatria
tion under the Delhi Agreement in Janu
ary 1974, and thereafter requested Pakistan 
to step up the clearance of Pakistani na
tionals from Bangladesh so that the pro
cess of three-way repatriation could be ex
pedited. It is hoped that Pakistan will hon
our its commitment to receive back its 
nationals expeditiously under the Delhi 
Agreement.

(d) At the current rate, the process of 
three-way repatriation is likely to take an
other two to three months to complete.

Coal gas plautg

276. SHRI ft. P. JADEJA:
SHRI SARJOO PANDEY :

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) Whether Government are consider
ing the question of establishing coal gas 
plants all over the country;

(b) if so, the sites .selected therefor; and

(c) the time by which the work is likely 
to be started, and the estimated cost for 
each plant ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to (c). 
The Planning Commission have set up a 
working group to make a techno-economic 
study for coal gasification including exami
nation of alternative technologies and loca
tions. Further details will be available after 
the report of the working group is receiv
ed and feasibility studies made in the light 
of their recommendations.

Ban on re-sale of commercial vehicles

277. SHRI G. Y. KRISHNAN:
SHRI YAMUNA PRASAD 

MANDAL:

Will the Minister of HEAVY INDUS
TRY be pleased to state:

(a) whether Goveinment have imposed 
a ban on the resale of all commercial 
vehicles for a period of two years from 
the date of purchase;

(b) whether a similar restriction already 
exists in the case of passenger cars; and

(c) if so, the reasons therefor and the 
particulars regarding these commercial 
vehicles ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) The restriction has been imposed in 
order to prevent speculative purchases by 
middlemen, with a view to profiteering! 
which have been reported to be prevalent 
in respect of some of the popular mod&s
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of commercial vehicles. The restriction 
applies to the under-mentioned models of 
commercial vehicles •—

'(1 )  Hindustan /Bedford,
(2) Dodge/Fargo.

• (3) TATA.
(4) Comet/Beaver/Hippo/Titan.
(5) Jeep Truck.
<6) Tempo Hanseat 3-wheeler.
(7) Viking 4-wheeler.
(8) Matador 4-whceler.
(9) Standard 20.

Meet of neutral nations on oil crisis

278 SHRI G. Y. KR1SHNAN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether any initiative has been taken 
by India, after the visits of the Prime 
Minister of Sri Lanka and President of 
Yugoslavia, to invite the neutral countries 
to solve the International problems like oil 
crisis; and

(b) if so, the outlines thereof?

I HE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government are in constant touch 'with 
other Governments, particularly those of 
friendly countries, on various international 
questions including the current ecoromic 
situation and the energy crisis. Discussions 
held during the recent visits of Prime 
Minister of Sri Lanka and the President of 
Yugoslavia also covered a review of the 
current economic situation. It was felt that 
a fresh initiative by non-aligned countries 
in regard to questions concerning economic 
relations and mutual economic co-operation 
wa» required in view of the current econo
mic situation.

India has lent its support to the conven* 
ing of the non-aligned Co-ordinating Com
mittee in Algiers from March 19 to 21 as 
well as the Special Session of the UN 
Genera] Assembly. These two meetings will

devote their attention to current interna
tional problems.

Machinery to check alannlng increase in 
manufacture of spurious Drags in the 

Country

279. SHRI G. Y. KRISHNAN: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government have consi
dered the need for strengthening the 
machinery to check the alarming increase 
in the manufacture of spurious drugs in 
the country;

(b) if so, whether any suggestion has 
been made that the Central and State 
Drug Control Organisations be made inde
pendent of Health Department and that 
adequate facilities for testing of drugs be 
made in all States; and

(c) if so, the decision of Government in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU):
(a) to (c). The State/Union Territory 
Governments have already been exhorted 
to streamline and strengthen their drug 
control administrations.

They have been advised to have a 
\* hole-time officer incharge of the Drug 
Control Organisation who is technically 
competent and thoroughly conversant with 
the techniques of drug manufacture and 
drug testing. They have also been advised 
to establish laboratories for quick testing 
of all categories of drugs.

Industrial Relations Bill

280. SHRI BANAMALI PATNAIK: 
SHRI JAGANNATHRAO JOSHT:

Will the Minister of LABOUR be pleased 
to state:

(a) whether the Industrial Relations Bill 
has been finalised;
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(b) if so, the salient features thereof; 
and

(c) tbe time by which it is likely tp be 
introduced in Lok Sabha?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) and (b). 
The details of be Industrial Relations Bill 
are being finalised.

(c) Effort*, are being made to introduce 
tbe Bill as early as possible.

Beds available for Indoor Patients In 
Government and Private Hospitals

281. SHRI BANAMALI PATNAIK: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state:

(a) the number of beds available per 
thousand people in the country for indoor 
patients in Government and piivate 
hospitals;

(b) how these figures compare with the 
advanced countries* in the world; and

(c) the steps taken during the last three 
years to increase the bed strength and the 
results achieved so far?

THL DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) :
(a) 00 49 (0.34 for Government and 0.15 
foi pm ate hospitals).

(b) \  statement showing the number of 
hospital beds available per thousand of 
population in some of the advanced/ 
selected countries is attached.

(c) About 9,860 beds have been added 
undci the Plan Schemcs from 1970-71 to 
1972*7? in the various Hospitals in the
country.

Statement

S. Name of the Year Beds per
No. Country thousand

IX
1A • India 1973 0.49
2. Pakistan . 1968 0 34
3. U.A.R. 1968 2.04
4. Japan 1968 12.50

5. Indonesia 1968 0 68
6. lhailand 1968 0 97
7. U.S. A. . 1968 8 33

8. Canada 1968 10 00

9. U.S.S.R 1968 10 00
tO. U.K. 1968 10 00

Help to Pakistan for Flood Victims

282. SHRI BANAMALI PATNAIK: 
Will the Minister of EXTERNAL 
Ah FAIRS be pleased to state:

(a) whether any help has been extended 
by India to Pakistan for its flood victims;

(b) if so, the nature and extent thereof; 
and

(c) whethei Pakistan had sought India's 
help to solve the pioblem?

THL M1NISTFR OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
to (c). No lequcst for relief by India had 
been received from Pakistan during, the 
Poods. India, howevei, bad been provid
ing to Pakistan daily flood waoing infor
mation through A11 India Radio broadcasts. 
Also the Prime Minister had sent a 
message to the Prime Minister of Pakistan 
on 23id August, 1973 conveying India's 
concern and sympathy at the devastation 
caused by the floods in Pakistan*
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Lock-out in bifam  Crane Company 
Calcutta

283. SHRI BHOLA MANJHI: Will the 
Minister of LABOUR be pleased to state:

(a) whether tbe Indian Crane Company 
ia Calcutta is under lock-out for the last 
tour months; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALOOVIND VERMA): (a) and (b).
fhe matter falls essentially in the state 
sphere. According to available informa
tion, the lock-out was lifted and work in 
the unit resumed from February 10, 1974 
following a settlement between the parties 
on February 9. 1974.

Stay Abroad by Secretary to Department 
of Supply

2*4. SHRI BHOIA MANJHI:
SHRI C. K. CHANDRAPPAN:

Will the Minister of SUPPLY AND 
k l HABILITATION be pleased to state:

(a) whether the Secretary to the Depart
ment of Supply was abroad for 106 days 
in 1973;

(b) if so, the reasons thereof; and

(c) the foieign exchange released to him 
. nd the total amount spent on various 
journt>s performed?

THE MINISTRY OF SUPPLY AND 
HI HABILITATION (SHRI R. K. 
KHADILKAR): (a) No Sir, the Secretary 
to the Department of Supply was abroad 
fot 71 days i.e, Shri K. Ram from (i) 
28-1-73 to 9-2-73; and (ii) from 17-3-73 
to 28-3-73; and Shri P. P, Agarwal from 
<0 6-8-73 to 3-9-73; (ii) 14-9-73 to 
23-9-73 and from (iii) 20-10-73 to 
26-10-73.

(b) To enter into Fertiliser contracts to 
mcct the immediate requirements of the 
Deptt. of Agriculture and also to attend

I-AO meeting in Rome from 20-10-73 to 
26-10-73.

(c) Foreign exchange was released to 
the extent of Rs. 31,365. The total 
amount spent was Rs. 96,822.

Production Target of Steel for 1974-75

285. SHRI DEVINDER SINGH 
GARCHA:

S11R1 NARENDRA SINGH:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Steel Authority of 
India Ltd., has decided to lower the pro
duction target of steel for 1974-75;

(b) if so. the reasons for the same; and

(c) whether at the same time huge 
quantities of iion ore have been signed 
fot export to E.F.C. countries?

1 HI- DFPU'IY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
The production target for saleable steel in 
1973-74 from the five main integrated steel 
plants viz Bhilai, Durgapur, Rourkela, 
11SCO AND 1ISCO, was fixed at 5.441 
million tonnes. However, the production 
likely to materialise in 1973-74 from these 
plants is estimated to be about 4.5 million 
tonnes. The shortfall is principally due 
to: (i) severe power cuts and power inter
ruptions especially in the period April to 
November. 1973. The power cuts and 
power interruptions were responsible in a 
large measure for lower production of sted 
in Durgapur Steel Plant, TISCO and to a 
lesser extent in Rourkela. Power cuts and 
power interruptions in this period affected 
the entire Jharia coalfields md led to 
curtailment in operation of coal washeries 
and also coal mining which, in tarn 
affected steel production, (ii) Intermittent 
slow down and industrial unrest in Rail* 
ways, especially in the South Eastern 
and Eastern Railways* affected movement 
of coal to washeries and to steel plants— 
leading to cokc oven pushing being re
duced to low levels.
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The disruption in mil transportation sys
tem which led to critically low stocks of 
coking coal and other raw materials the 
steel plants and consequent cut-back in 
production schedules, and the industrial 
relations problems especially at Durgapur, 
hampered production. Keeping in view 
alt the Steps being taken to overcome these 
constraints, especially in the movement of 
coal, the Steel Authority of India have 
proposed that the production target for 
saleable steel in 1974*75 from the five 
main integrated plants may be fixed at 
5.19 million tonnes, which is lower than 
the current year's taiget of 5.441 million 
tonnes, but is higher than the production 
of 4.793 million tonnes achieved in 1972-73 
and much higher than the anticipated 
pioduction m 1973-74. A final view is, 
however, yet to be taken on the produc
tion targets for 1974-75.

(c) No, Sir. Of the total quantity of 
iron ore planned to be exported in 1974-75, 
only a small percentage is expected to be 
exported to the EEC countries.

Talks held between the Prime Minister 
of Sri Lanka and India

286. SHRI MOHINDER SINGH GILL:
SHRIMATI BHARGAVI THAN- 

KAPPAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) the nature of talks held between the 
Prime Ministers of Sri Lanka and India 
regarding outstanding disputes and mutual 
interest; and

(b) the majoi decisions taken and agree
ments made?

In bilateral matters ap agreement was 
icached regarding the, 150,000 persons left 
o\er for future decision in the 1964 Agree
ment. it was agreed that the Government 
of Sri Lanka would confer citizenship on
75,000 of this number and India would 
accept for repatriation 75,000. As for 
Kachchatibu and related matters it was 
agreed that a decision will be taken in the 
very near future regarding the boundary in 
the histoiic waters between India and 
Sri Lanka between the Palk Straits and 
Adam's Bridge. The Prime Ministers also 
discussed economic cooperation between 
the two countries and noted with satisfac
tion the progress made in several useful 
piojecls.

A copy of the Joint Communique is 
being laid on the table of the House.
1 Placed in I ibtary, See No LT-6163/74].
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
and (b). The two Prime Ministries ex
changed views on international develop
ments and discussed bilateral matters, 
There was a close identity of views regard
ing the recent developments in the inter* 
national situation.

Reported move by Iran to ovale ofl food 
for poor nations

288. SHRI PRABODHL CHANDRA: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether Government’s attention has 
been drawn to reports of Iran urging Gulf
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States to create oil fund for poor nations, 
including India; and

(b) if so, the response from concerned 
States to this idea?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
Yes Sir.

According to press reports, the Shah of 
Iran at a press conference held on 23rd 
December, 1973 suggested that the new 
wealthy oil producing countries may create 
some kind of an international bank or fund 
and put this at the disposal of an interna
tional body for financing projects in deve
loping countries.

(b) The organisation of Petroleum Ex
posing Countries has been studying this 
pioblem and no finality has been reached 
as yet in this regard.

Amendment of arbitration rules by Natio-
nal Arbitration Promotion Board

289. SHRI PRABODH CHANDRA • 
Will the Minister of LABOUR be olcosed 
to state :

(a) whether National Arbitration Pro
motion Board has recently amended the 
arbitration rules; and

(b) if so, the amendments made ?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): (a) and (b)
Presumably the reference is to the amend
ments made to ‘Model Principles for refer
ence of disputes to voluntary arbitration 
under the Code of Discipline* at the 6th 
meeting of the National Arbitration Pro
motion Board held on December 26, 1973. 
Statement containing a copy of the amend
ed Principles is enclosed.

Statement

1. The right to refer dispute to voluntary 
arbitration rests with the parties concerned. 
It i$> therefore, incumbent on both the 
patties, namely Employers and Workers

before going in for arbitration not to viti
ate the atmosjphere by taking any step that 
may not be conducive to the settlement of 
disputes by arbitration.

X  Arbitration may normally be sought 
when efforts to settle a dispute through 
mutual negotiations /conciliation have fall 
ed.

Individual disputes

3. Disputes covered by item JI(v) of the 
Industrial Truce Resolution i.e. those per
taining to dismissal, discharge, victimisation 
and retrenchment of individual workmen 
not settled mutually should normally be 
referred to arbitration and in particular:--*

(a) if there is case of alleged victimi
sation or unfair labour practice;

(b) if the Standing Orders in force or
the principles of natural justice 
do not appear to have been follow* 
cd; or

(c) if it appears prima facie that in
justice has been done to the 
workers.

4. Cases of discharge and dismissal 
wherein breach of Code of Discipline has 
been established by the Implementation 
Machinery concerned and also the cases 
where settlements have been reached with 
a recognised union may not be referred to 
voluntary arbitration.

5. Cases in which breach of the Code of 
Discipline has beer, alleged but not estab
lished may not be referred to voluntary 
arbitration unless the concerned officer of 
the Industrial Relations Machinery, dealing 
with the case, after investigation, prima 
facie comes to the conclusion that there 
is no breach of Code of Discipline involv
ed or there is a room for doubt in reach
ing a .conclusion as regards the breach of 
Code of Discipline.

6. In respect of dispute, which either oi 
the parties alleges to be frivolous or vexati
ous, the dealing officer of the Industrial 
Relations Machinery may not normally 
suggest to the other party for reference to
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arbitration unless he, after preliminary in
vestigation, feels that the dispute merits 
such a reference.

1. Disputes regarding, grievances which 
have gone through the grievance proce
dure and the management and the union 
have not come to an agreement may be 
referred to arbitration.

Collective and General Disputes

8. Disputes which do not fall in the
category of individual disputes, i.e. which 
concern an industry as a whole or a large 
number of workers involved or those hav
ing large financial bearing or those where 
a substantial question of law is involved or 
where new rights are sought to be created, 
may also be referred to arbitration if the 
parties so agree, provided the arbitrator 
is a person of status i.e. a senior officer
of the Industrial Relations Machinery con
cerned or a judicial authority including a 
retired Judge.

9. The following types of disputes may 
also be considered proper for arbitration :—

(a) Disputes arising out of application
or interpretation of law, collec
tive bargaining agreements or
settlements, and the awards of
Tribunals.

(b) Disputes between workmen and
workmen or unions and unions 
etc. if they affect the smooth 
working of the industry.

Kanpur Industrial units hit by Coal 
shortage

290. SHRI PRABODH CHANDRA : 
Will the Minister of STEEL AND MINES 
be pleased to stale :

(a) whether coal shortage has hit a 
number of industrial units and generators 
have stopped working resulting in layoff 
of several thousand workers in Kanpur*, 
and

(b) if so, the remedial measures taken ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) There 
have been complaints about short supplies 
of coal to various industrial units in Kan
pur but no industrial unit or power gene
rator has reported closure resulting in lav* 
off of workers.

(.b) For supply of coal to industries, a 
coordinated effort is being made by the 
coal producing units to increase coal pro
duction and by the railways to move as 
much coal as possible. As regards supply 
of coal to power stations, the Standing 
Linkage Committee has linked each major 
power station to particular coalfields keep
ing in view the availability of coal of the 
requisite quality. Further, a close watch 
on the supplies of coal to power stations is 
being kept by the coal producing organi
sations and the Railways and it has been 
generally possible to meet the situation 
without any serious dislocation in the 
working of the power stations. A control 
room has been established in the Railway 
Board to take emergent action to rush 
supplies to liny power station facing a 
critical stock position.

Setting up of Arms Factories by Pakistan 
with Finances of Arab States and French 

Expertise

291. SHRI PRABODH CHANDRA • 
SHRI P. M. MEHTA :

Will the MINISTER OF DEFENCE be 
pleased to state :

(a) whether arms factories are being set 
up in Pakistan with finances provided by 
Arab States and French expertise; and

(b) if so, the facts thereof and the 
reaction of Government thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). Govern
ment have seen press reports in this regard. 
There is no authentic information yet to 
confirm such reports. Government is keep
ing a close watch on these developments.
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Presence of UJS. N«vy Frigate "Bain- 
M ftN fan Indian Ocean

293. SHRI C. K. JAFFER SHAR1EF : 
Will the Minister of DEFENCE be pleased 
to state ;

(a) whether the U.S. Navy frigate Bain- 
brige nuclear powered and guided missile 
equipped has arrived in the Indian Ocean 
to join the carrier task foice there; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF DEFENCE (SHRI 
JA G JIV A N  RAM) : (a) Government
have seen press leports to this effect.

(b) Government’s opposition to the 
Super Power rivalry in the Indian Ocean 
has been made known to the House on a 
number of occasions,

C hildren suffering from Protein and Calorie 
Malnutrition in tbe country

294. SHRI C. K. JAFFER SHARIEF : 
SHRI GAJADHAR M AJHI:

Will the Ministei of HEALTH AND 
FAMILY PLANNING be pleased to 
state :

(a) whether in one—six age group mil
lions of Indian children suffer from protein 
and calorie malnutrition in India;

(b) if so, whether any survey has been 
conducted by Government and if so. the 
findings regarding such cases State-wise : 
and

(c) whether any Intel national Agency 
has also been requested to help India in 
this regard and if so, the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI KONDAJJI BASAP- 
PA) : (a) Y el

(b) A country-wide survey under the 
auspices of the Indian Council of Medical 
Research was conducted among 18,000
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r .______ age chlfcIren belonging to low-
income g r e ^  to «lx i»i«re« the country. 
This survey showed that about 30 per cent 
of these children were suffering from one 
Or more nutrition deficiency diseases. The 
findings of the survey are laid oc the 
Table of the House. [Placed in Library. 
See No. LT-*164/74}.

■; (a) whether Boijus lteview Conlitoittee 
has submitted its final report; and

(b) if not, thereason for this abnormal 
dela y ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LABOUR (SHRI BAL-

(c) No.

Demand of AH India Defence Employees 
Federation for Appointment of Classifica-

tion Tribunal

295. SHRI S. M. BANERJEE : Will the 
Minister of DEFENCE be pleased to 
state :

(a) whether All India Defence Emp
loyees Federation has demanded appoint
ment of a Classification Tribunal to classify 
the technical staff in all Defence Establish
ments for fitting them in proper pay 
scales ; and

(b) if so, whether a  final decision has 
since been taken; and

(c) if not, the reasons for the same ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir.

(b) and (c). The Pay Commission which 
submitted its report recently had made a 
recommendation to the effect that “expert 
bodies’* might be set up for job evaluation 
over a limited sphere particularly for in
dustrial and fairly standardised jobs, as an 
experimental measure, in the industrial es
tablishments, on selective basis; and this 
recommendation was accepted by the Go
vernment in November, 1973. Action is

GOVIND VERMA): (a) and (b) The
Committee’s report is likely to be sub- 
raitted by the end of Marchi 1974,

Payment of Bonus to Civilian Employees 
of Defence establishment

297. SHRI S. M. BANERJEE : Will the 
Minister of DEFENCE be pleased to 
state :

(a) whether Government have taken 
any final decision regarding payment of 
Bonus to Civilian employees in Defence 
establishments;

(b) if not, the reasons for the same ;

(c) whether there is a growing discon
tent amongst the employees and

(d) if so, the steps taken by Govern
ment ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b) Emp
loyees working in establishments engaged 
in any industry under the authority of any 
Department Of the Central Government, 
including Defence establishments, are ex
cluded from the provisions of the payment 
of Bonus Act, 1965. No fresh decision 
has been taken regarding payment of bonus 
to such employees.

(c) and (d). Government are not aware 
of any growing discontent in the matter.

now underway to set up an -expert body” Payment of Arrears to piece woifceiv of 
. in consultation with the staff represcnta- Ordnance Factories

298. SHRI S. M. BANERJEE -. Will the 
Minister of DEFENCE be pleased to 
state :

tives.

Report of Bonus Review Committee

296. SHRI S. M, BANERJEE : Will (a) whether piece workers in Ordnance 
the Minister of LABOUR be pleased to &»ctorte* are being denied arrears due to 
state :  ̂ Pay Commission recommendations;
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(b) it <o, whether there is a serious dis
content amongst the piece workers; and

(c) if to* what steps have been taken 
by Government to solve the problem ?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MINIS
TRY OF DEFENCE (SHRI VJDYA 
CHARAN SHUKLA) : (a) Yes, Sir.

< »  Piece-rate workers have made rep
resentations and are agitated over this issue.

<c) The matter is under consideration 
and a decision will be taken noon.

Implementation of Pay Coaunftnrion*s 
recommendations in Defence

299. SHRI S. M. BANF.R1EE : Will the 
Minister of DEFENCE be pleased to 
state :

U> whether glaring anomalies arising 
out of implementation of Pay Commission 
icport have been pointed out regarding 
Chilian employees in Defence by the All 
India Dcfcncc Employees Federation;

lh) if so, what steps have been taken 
by Go\ eminent to remove these anomalies;

(c) whether discussions have taken place 
with the representatives of workers; and

(d) if not, the reasons for this delay ?

THE MINISTER OF DEFENCE (SHRI 
JA0JIVAN RAM): (a) to (d) A few
representations have been received from 
the AH India Defence Employees Federa
tion, pointing out certain disparities in the 
pay-scales recommended by the Third Pay 
Commission for certain categories of civi
lian employees under the Ministry of De
fence. Such disparities were also men
tioned by representatives of the staff side 
during discussion in the meeting of the 
Departmental Council ot tbe Joint Con
sultative Machinery, held on 14th January, 
1974. The points raised in the representa; 
tions and during the discussion are under 
consideration. 1

Kltttoi Copper Projects

300. SHRI RAJDEO S1NOH : Witt the 
Minister ot STEEL AND MINES be 
pleased to state :

(a) whether a team of Canadian mining 
instructors has brought about a revolution 
in mining technique at the Khetii Copper 
Projects in Rajasthan;

(b) if so, whether this has resulted in 
an increase in the production of concent
rates as well as in ore mined and ore 
milled: and

(c) if so, whether arrangements have 
been made for our technicians to adont the 
Canadian technique ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) A 
training programme for tbe Miners and 
Operators at Khetri Copper Project was 
started in October, 1973 with the help of 
n team of nine Canadian M^ing Instruc
tors whose services were obtained through 
Canadian International Development Agen
cy. The results of the training programme 
have been encouraging. The mining tech
niques adopted by the Canadian team have 
enabled accurate drilling and blasting and 
better maintenance of mining equipment 
resulting thereby in appreciable increase in 
the rate of advance in the tunnelling ope
rations.

(b) The present training programme 
covers the mine development activities 
only.

(c) It is proposed to cover most of the 
mining operations under the training pro
gramme so as to standardise the mining 
techniques.

Intensive care unit In Cardiac writ of All 
India Institute of Medical Sciences

301. SHRI RAJDEO SINGH : Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether a highly sophisticated 4-bed 
intensive care unit was added to cardiac
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un it in the A ll India Institu te of Medtcal ~'>peci.tl Railway Movement CoOiclination 
'kiences early last month; Cell ha s also been set up at Calcutta w1th 

active participation of all the conceJllcd 
(b) if so, whether this addition is a most , · d tl os't'o ·s be 1·n~ ' o115 . . . lagenc1es an 1e p 1 1 n 1 5 " -

modern cardiac care m the capttal; and 1 tantly watched and rev iewed. 

(c) whether Calcutta, Bombay and 
Madras hospitals too have this intensive 
care units ? 

THE DEPUTY MINISTER IN TH E 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRT A. K. KfSKU) : (a) 
and (b) Yes. 

(c) The Institute of Post-g1··.1duate Mecli-
cal Education & Research and S.S.K.M 
Hospital and the N.R.S. Medical Col!cgc 
& Hospita l, Calcutta bave Intensive Cardiac 
Care Units. Similar information regarding 
the hospitals at Bombay and Madras has 
been called fo r from the State Govern-
ments and the same will b-~ l<;id on the 
Table of the Sabha in clue course. 

Accumulation of Steel with Steel Plants 

Crash of Indian Air Force Plane at Madras 
Air Port 

303. SHRI SAROJ MUKHERJEE : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the circumstances leading to 1. \F 
plane cras h at Madras Airport at J 0.30 
A.M. on the 7th January, 1974 whi le ! ~ king 

ofr for Delhi; 

(b) the reasons for losing control by t he 
Pilot; and 

(c) '' h<lt measures the authority h:J\'C 
tak en to guar-antee that no furthe r plane 
crash takes pl:.tce in lndia after so much 
experience dur ing the last year ? 

THE MIN ISTER OF DEFENCE (SHXl 
302. SHRI VAYALAR RAVI: Will the JAGJIVAN RAM) : (a) While taking off, 

Minister of STEEL At'<D ~li(';ES be due to loss of power on one engine, the 
pleased to state : pilot abandoned take off. The aircraft 

became uncontro ll able and swung off the 
(a) whether about three lakh tons of runway. After hitting a culvert, the ai r-

steel have accumulated in different steel craft crashed. 
plants of the country awaiting clearance 
when the industries in the country are 
facing an acute shortage of steel shooting 
up its open market prices ; and 

this large 

(b) A Court of Tnquiry has been or-
uerect to investigate the cause(s) of the 
accident. Its proceedings have not yet 
been finalised. 

(b) if so, the reasons for 
accumulation of steel and the 
to speed up its transportation 
parts of the country ? 

steps taken (c) Every accident is thoroughly mvesti-
to different gated and based on the findings remedial 

THE DEPUTY MINISTER IN TH.E 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and 
(b) Over three lakh tons of saleable steel 
had accumulated at the sted plants due 
mainly to difficulties in Railway movement, 
which in turn were due to disturbed indus-
trial relatior.s. Day-to-day liaison has 
been established by the Steel Authority of 
India with the Railway Board, Steel Plants 
and the concerned Zonal Railways. . A 

action is taken. 

Indo-Romanian Joint Commission 

.104. SHRI SAROJ MUKHERJEE : 
SHRI CHANDULAL CHANDRA-

KAR: 

Will the Minister of EXtERNAL 
AFFAIRS be pleased to state : 

(a) the main features of the recommen-
dations made by the Indo-Romanian Joint 
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Commission set up by the representatives 
of the two countries recently;

Cb) how far it will cover the oil-field 
and relieve the pressure of oil crisis thrt 
India faces today; and

(c) the concrete proposals to deal with 
pctro-chemical problems in India made by 
Indian representatives during the talk to set 
Up Joint Commission of experts for1 vari
ous fields ?

THE MINISTER OF STATF IN THK 
MINISTRY OF l-XITRNAI AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
The Indo-Romanian Joint Commission was 
set up through an cxchnnce of Letters in 
New Delhi on January 14, 1974. The 
Commission will make its iccommendn- 
tions only afier its first session, the dates 
foi convening vihich will be decided by 
mutual ngiccment between the two count- 
lies.

(b) and (c). Recommendations on spe
cific fields will bo made by the Icint Com
mission only when it meets.

Indo-Iranian Joint Commission

305. SHRI NAR1 NDRA SINt.H :

SHRI M. S. SXNJl'FVl RAO:

Will the Minister ol LXTFRNM- 
AFFAiRS be pleased Jo bt.Ue :

(a) whether a meeting £ the Indo- 
lianian Joint Commission wsis held in 
Delhi during January, 1974;

(b) if so, the outcome of the meeting; 
and

(c) whether any decision regarding 
further cooperation in the field of oil and 
refineries, in view of the present oil crisis, 
was taken therein and if so, the salient 
features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir.

(b) and (c). At the meeting of the
Indo-Jran Joint Commission several sug
gestions made by both sides, including co
operation in the field of oil and refineries 
were considered and it was decided that 
further discussions would take place/ in 
Tehran to finalise mutually agreed arrange
ments. The meeting in Tehran is being 
held from 17th to 21st February, 1974.
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Production In PuUk Sector Steel Plants

307. SHRI RAMSAHAI PANDEY: 
SHRI DINEN BHATTACHARY-

Y A:

Will the Minister of STEEL anti MINES 
be pleased to state:

(a) whether, of late there has been low 
production trends in the three public sector 
steel plants in the country; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTFR IN THE 
MINISTRY OF STEE1 AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
Yes, Sir. The main reason for lower pro
duction has been the serious dislocation 
which the steel plants have had to facc 
on account of dislocation in rail movement 
resulting from strike/agitation of Railway 
staff, necessitating the imposition of drastic 
cuts on production in keeping with the 
minimal flow of raw materials.

Talks with prime Minister of Newzealand 
on Collective Security

308. SHRI H. N. M UkLRJIF* Will 
the Minister of EXTERNAL AT f AIRS be 
pleased to state :

(a) whether the Prime Ministers of 
India and New Zealand have agreed on 
collective security; and

fb) if so, the gist thereof?

THE MINISTER OF STVTT IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
No, Sir

(b) Does not arise.

Incentives for Popularising Family Plan
ning

309. SHRI PAMPAN GOWDA r 
SHRI P. R. SHBNOYi

WiU the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state:

(a) whether Government are contem- 
plating any incentives for popularising 
family planning; and

(b) the amount granted therefor to 
Karnataka State for Family Planning for 
the years 1974 to 1979?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HFALTH AND FAMILY 
PLANNING (SHRI KONDAJJ1 BASAP- 
PA): (a) The best incentive for family 
planning comes fiom socio-economic 
developments. Family Planning is, there
fore, being promoted as part of a package 
of health, nutrition, education, social wel
fare, etc. No monetary incentive to in
dividuals for popularising family planning 
other than the normal compensation for 
loss of wages etc., is undei contemplation.

(b )  The amount to dc pioxulcd to 
Karnataka State for payment of compensa
tion money will depend upon the per
formance under Family Planning

Setting up of Heavy Industries in Backward 
Arras of Karnataka in Public Sector

310. SHRI PAMPAN GOW D\ :

SHRI P R. SHiNOY :

Will the Ministei of HI AVY INDUSTRY 
be pleased to state :

(a) whether there is any pioposat to 
instal any heavy industry during the next 
three years in Karnataka State in public 
sector, particularly in backward Districts: 
and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and (b). 
There is no proposal to instal any heavy 
industry in Karnataka State in the Public 
Sector during the next three years.
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M u M ttt if t  *f M kW 'W agons

311. SHRI VEKARIA i
SHRI ARV1ND M. PATFL:

Will the Minister of HEAVY INDUST
RY be pleased to state;

(a) the names of the Companies which 
nrc manufacturing Railway Wagons in 
India;

(b) the total number of wagons manu
factured by these companies during the 
last three years, year-wise; and

(c) the total number of wagons exported 
by these companies during the said period?

THE DEPDIY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (.1) The follow
ing arc the names of the companies manu
facturing Railway Wagom in India: —

1. M/s. Arthur Butler & Co.. (India)
Ltd., Calcutta.

2. M/s. Biidge & Roof Co, ltd.,
Calcutta.

3. M/s. Britannia Engineering Co.,
Ltd., Calcutta.

4. M/s Braiwaite & Co., (I) Ltd.,
Calcutta.

5. M/s. Burn & Co., Ltd., Calcutta.

6. M/s. Central India Machineiy Mfg.
Co., Bharatpur.

7. M/s. Hindustan General Industries
Ltd., New Delhi.

8. M/s. Indian Standard Wagon Co.,
Ltd., Calcutta.

9. M/s. Jessop & Co. Ltd., Calcutta.

10, M/s. K. T. Steel Industries Pvt.
Ltd., Bombay.

11. M /s. Mckenaties Ltd., Bombay

12, M/s. Modern Industries, Sahibabad
(Ghaziabad).

13. M/s. Raymon Engineering Works
Ltd., Calcutta.

61 LSS/73— 5

14. M/s. Southern Structural ltd ., 
Madras.

15. M/s. Singh Engineering Works 
Ltd., Kanpur.

16. M/s. Textile Machinery Corjpora- 
tion Ltd., 24, Parganas (Calcutta).

Of the sixteen companies mentioned 
jlbove, five are closed. Apart from these, 
there are three departmental workshops 
under the Ministry of Railways manufac
turing Railways Wagons.

(b) The total number of wagon? manu
factured during the last thiee years in 
terms of four-wheelers, is given below:—

1970-7! 1971-72 1972-73

(Figures in terms of 4-wheelers) 

8964.5 6543.5 8987
171 (Deposit 672

works) (Deposit
works)

The production of wagons in the Railway 
Workshops has been of the o»d<*r of 2160, 
1989 and 1847 (in terms of 4-wheelers) in
1970-71, 1971-72 and 1972-73 respectively).

(c) The total number of wagons export
ed during the last three years is given 
below :—

1970-71
108

1971-72
763

1972-73
689

*fNr v m  4  vnrvr

312. w  urcr :

V? f^rr q rA i fa r .* 

m  fo r  c*r m  ^

d m  « rfr i w t  wm f  ,
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Fake OmBi ( J m M  ,

314. SHRI DINEN BH ATTACH A R Y- 
YA ; Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to stale:

(a) whether Government’s attention has 
been drawn to the unearthing of fake drugs 
in middle of December, 1973;

(b) what positive steps Gmcinment 
have undertaken to stop the supply and 
selling of spurious drugs; and

(c) the result of these steps?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAM11 Y 
PLANNING (SHRI A. K. KISKU): (a) 
Yes.

(b) The following steps have alieudy 
been taken to combat the manufacture and 
sale of spurious and sub-standatU dnigs. —-

The Drugs and Cosmetics Act, 1940, 
contains penal provisions for prevention 
of manufacture and sale o£ adulterated 
drugs. To eliminate unlicensed manufac
turers of drugs who usually indulge m 
manufacture and sale of spurious drugs, 
an “All India List of Licensed Ding 
Manufacturers” has been printed and made 
freely available to all concerned at nominal 
price. The States have been advised to 
maintain close liaison with the police 
authorities for intensive campaign against 
spurious drugs and to augment their Drugs 
Inspectorates and testing facilities. The 
help and co-operation of Associations re
presenting the interests of drug manufac
turers and dealers are being enlisted to 
ensure maximum compliance with good 
manufacturing and sale practices and for 
campaign against spurious drugs.

Seminars and Technical discussions are 
arranged in different parts of the country 
so as to bring the competence of the drug 
raanufactuers up~to*date. The technical 
competence of the Drugs Inspectors em
ployed by State Governments is also brought 
up-to-date by the Central Drugs Control 
Organisation which arranges training Pro
grammes for Drags Inspectors.
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The activities of the State Drug Control 
authorities are supplemented by the Central 
Drug Inspectors of the Zonal Offices of 
the Central Drugs Standard Control Orga
nisation which have been set up at Bombay, 
Calcutta, Madras and Ghaziabad to bring 
about a close liaison between the Central 
and State Organisations. One of the major 
functions of the Zonal Officers is to in
vestigate the movement of spurious drugs, 
particularly in Inter-State commcrce and 
to ensure that the standard? of drugs mov
ing in inter-State commerce are stringently 
observed.

The Drug Inspectorate of the Central 
Drugs Control Organisation curries out 
joint inspections with the State Drug Ins
pectorate of firms manufacturing essential 
and life saving drugs. Wherever conditions 
of manufacture are not ideal, the licencc 
for the manufacture of the items in ques
tion is cancellcd. The Central Inspectorate 
staff attached to the Zonal Offices is being 
augmented.

A planned programme of sampling of 
essential and life saving drugs moving in 
inter State Commerce has been arranged 
by the Central Drug Control Organisation 
through the country.

The testing facilities available with the 
Central Drugs Laboratory, Calcutta, the 
Central Indian Pharmacopoeia Laboratory, 
Ghaziabad and the Central Research Insti
tute, Kasauli are placed at the disposal of 
the State Governments. The test repents 
on sub-standard drugs are processed with 
the State Governments who are persuaded 
to take quick follow up action on adverse 
test reports. The drug manufacturing firms 
which secure tenders for supply of drugs 
to Government and other institutions are 
kept under strict surveillance. A frequent 
Check on the quality of drugs purchased, 
stored and distributed by the hospitals is 
exercised by the Central and State Drugs 
Inspectors. The States have been informed 
of the pre-requisites for the Drug Control 
Organisation to be effective and have been 
advised to streamline their Organisation 
accordingly.

(c) Since this to a  clandestine activity, 
it is difficult to predict the results of the 
steps that have so far been taken. However, 
if the steps detailed in part (b) above 
are rigorously enforced by the State Gov
ernments the incidence of spurious drugs 
can be minimised considerably.

Strike in Delhi Cloth Midi

315. SHRI ISHAQUE SAMBBAL1: 
SHRI INDR A JIT (ilJPTA :

Will the Minister of LABOUR be pleased 
to sta te :

(a) whether workers of Delhi Cloth 
Mills went on strike from the 4th Decem
ber, 1973;

(b) if so. their demands, and the steps 
taken to meet them; and

(c) whether the management lias declared 
a lock-out?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c). Accord
ing to available information, the workers 
of the Delhi Cloth Mills resorted to stay- 
in-strike from December 4, 1973 in support 
of their demand relating inter-aliti to wages 
for the earlier strike period in April-May, 
1973. The management declared a lockout 
from December 23, 1973 on account of 
alleged sabotage by the workers. The 
lockout was lifted from January 14. 1974 
on the invoking of Rule 119 of the Defence 
of India Rules by the Delhi Administra
tion, who were principally concerned with 
the matter.

[Spurious Drugs Factories Unearthed in 
Delhi

316. SHRI ISHAQUE SAMBHALI : 
SHRI RAM PRAKASH :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to State:

(a) whether in Delhi number of spuri
ous drugs factories were unearthed re
cently;
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(b) if «o, the particulars thereof; and

(c) the action taken In the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) : <a) 
Yes.

(b) and (c) A statement is attached

Sta te m e n t

1. Tbe Drugs Control Office of tbe
Delhi Administration raided on 26-12-1973 
the premises situated at 10/11, Ramesh 
Nagar, New Delhi where two persons
namely Shn Prem Kumar and Shri Sunn- 
der Kumar were found manufacturing 
drugs. They had no licence to manufac
ture any drug. From their premises 12 
samples of drugs and 5 samples of raw- 
materials were taken for analysis. The 
drugs manufactured included capsules, 
tablets, injections. The raw-material,
packing material, large numbers of plastic 
bottles, labels, machines for the manufac
ture of drugs and huge stocks of the drugs 
were seized. The case was registered with 
the police and two persons were arrested. 
The samples have been sent to the Gov
ernment of India, Analyst for analysis.

2. Shri Prem Kumar mentioned above, 
informed that two other persons were also 
engaged in manufacture of spurious 
Uiugs. The premises of Shri Amar Nath 
Sbarma situated at T-16, Rajouri Garden 
were raided on 5-1-1974. He had sophis
ticated machines for the printing of labels 
and printing of names on the capsules, 
empty bottles, capsules and some vials of 
drugs. He had no licence to manufacture 
any drug. All the machines and other 
materials were seized and Shri Amar 
Nath Sharma was arrested.

3. The premises of Shri Puran Lai 
Ahuja, situated at 1750, Noor Ganj, Azad 
Market, Delhi was raided on 6-1-74 and 
sample of one drug was taken for ana
lysis and the stock of capsules and empty 
plastic bottles were seized. Shri Puran 
Lai Ahuja had no licence to manufacture

drugs. A case was registered with Police 
«nd Shri Puran Lai Ahuja was arrested.

4. On receipt of intimation one pre
mises situated at 1651, Tri Nagar, Delhi 
v\as raided on 8-1-74. Shri Madan Lai 
Sraghal was engaged in the manufacture 
of diugs. He had no licence to manufac
ture the durgs. Samples of three durgs 
and one raw-material were taken for 
analysis. Machinery and equipment and 
the stock of drugs were seized. A case 
was registered against Shri Madan Lai 
Smghal, his wife, Smt. Jamuna Devi and 
his younger brothei Manjeet Ray

Paj fixation of Defence Personnel under 
Third Pay Commission Report

317 SHRI SHANKFRRAO SAVANT : 
Will the Munster of DEFENCE be pleas
ed to state

(a) whether the pay-scalcs of Defence 
pcisonnel have been fixed after the receipt 
r f the report of (he Third Pay Commis
sion;

(b) if so, what aie the did and the 
new pay-scales of the commissioned offi- 
ceis m the Indian Air Force working on 
the Flying, Navigational, Technical and 
Administrative sides;

(l) what are the old and new allow
ances payable to each of these categories 
ii nd what is the amount of the allowances; 
and

(d) from which date these scales and 
allowances are payable?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) No* Sir, 
these are still under consideration.

(b) to (d). The old pay-scales and 
allowances are indicated in the ‘Book on 
Service Conditions, 1973* circulated with 
the Annual Report of the Ministry of 
Defence, 1972-73. The new pay-scales 
and allowances and the date from which 
these will be payable are expected to be 
decided shortly.
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Training lo Foreign Dcfenct h n o u t l 1973 in support of their demand for a mini
mum wage of Rs. 425/- per month, and 

318* SHRI SHANKERRAO SAVANT : in protest aguinst the 7-day woridng week 
Will the Minuter t>f 01;FENCE be picas- system. The strike is reported to have been 
ed to state: 4 called oft.

, fa) , whether we have agreed to train 
Defence pei sonnet of foreign countries;

(b) if so, what is the country-wise 
break-up of such trainees during the last 
two years and during the current year; 
and

(e) whether wc chargc fees for such 
(mining; if so, how much?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c)
ll is the policy oi the s.j ' . einmcnl ot 
India lo piovide tiainin^ 'aciliiic«. in our 
Defence training establishments to mem- 
beis o( the Armed Forces of friendly 
countries Our facilities are howe\er 
limited iind it bccomcs difiicull to accom
modate all icquests. With some countries 
wc have icciprocal anangemcnts. It will 
not be in public inteiest to give further 
details.

Strike by Bombay Textile Workers

319. SHRI SHANKFJRRAO SAVANT : 
Will the Minister of LABOUR be pleased 
to state :

(u) whether the teuile worker s of Bom
bay are on strike;

<b) if so, sincc when, to *hat e\tont 
and for which icasons;

(c) the effect of this strike on the in
ternal economy of the nation and its export 
trade; and

(d) the efforts made to settle this strike 
and the result thereof ?

THE MINISTER OF LABOUR (SHRI 
RAOHUNATHA REDDY: (a) to (d)
The matter falls essentially in the Stale 
sphere. According to available informa
tion, a section of the textile workers in 
Bombay went on strike from December 30,
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THE. DEPUTY MINISTER IN TUB 
MINISTRY OF LABOUR (SHRI BAL- 
tjOVlND VERMA): (a) and (b ). De- 
tails of the Retaining Allowance paid to 
the unskilled workers in Sugar Industryin 
different States me not available, However, 
in a meeting recently held on 6th December, 
1973, it was agreed by both the workers’ 
and employers’ representatives that till the 
new wage structure comes into operation, 
all sugar factories shall pay retaining 
allowance (in the ensuing off-season) to 
the unskilled workmen, at the rate of 
8-1/3 per cent of the basic wages and 
dearness allowance received by them in 
the previous crushing season. This will 
be without prejudice to the higher rates 
if any, already prevailing.

Demurrage paid by steel plants

324, SHRI C. JANARDHANAN : Will 
the Minister of STFFL AND MINES be 
pleased to state :

(a) whether the demurrage paid by 
steel plants has grown considerably for the 
last three years; and

(b) if so, the names of the steel plants 
and the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and 
fb). Yec. Sir. This applies to all the 
major steel plants at Bhilai, Durgapur and 
Rourkela and of TISCO and IISCO. The 
demurrage paid by Bhilai went down in
1971-72 but went up again in 1972-73.

Demurrage is incurred due to a number 
of factors like inadequacy of free time 
allowance and of lay-out and working of 
the yards inside the steel plants in rela
tion to the facilities and operating methods 
prevalent in connected Railway yards, non- 
uniform flow of loads into and from the 
steel plants, incidence of receipt of blocks 
with mixed loads and frequent bunching, 
non-adherence to prescribed schedule for 
handing over and taking over trains, inci

dence of defective wagons, mismarahalling 
of trains, shortage of loco power, labour 
troubles etc.
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w m w  wfir ^  »

(»T) 1073 2BT srbnfcrrc- &
* % im r  4  a n t f  v m  * r t  a r r f W A m  ip r  

m m rzc v w r r  4 m  *?*■ ^ i r f w  ^
fo fa  » r r  i v w r  tv^  4
19 w w r  m m r £  i  & gm

d W tfn ?  &  m m  * m
4  m  « r r



139 Wiititn Answers F & m S A K Y  21, 1974 Written Answers 140

* rto * w f tR i m w f t  m  M w » r  MlWftw i f
*pn  wt I w ?  r w  W i  W I W  |T> I

(«T) # ^ r t  ti®g *nwmT *ft ^ rf a y f f n i* 
m  w r w d  Hwpr r̂t ^  ^  »h ^ sp *  ^  t o M  W  i #  v *  unwW * " A m  fwr
^  f tn r  ^ p f^ q TgFr f w r t  i f  w r  ***# 3*n$ ^w?t *rtift «w# fiift v m f
^  3RKW f W  t  «f? ^ t ,  &f~
f m  q ?  xrerEfmt w r i f  m  f^Brtr *m*fcr 326. «ft tu m n r  w  * W  * ,
N ? m  ^  1 * r  < iM w ftp rt t f ,  W  t f  «i*w m w W  :
«ut & p R  rwg »tfr s n r o w ^  n m  ^  m
*  anTCFf o! ire=r >*t s t a r  * #  «mm w  fcrftr * f*  vs vn4 nft fur
a m  I ta *

( * )  hr^-tNFT ^ tt * f  '3rft7 farertf-
* * W fanjFft TOTT rh W T O ft ^ r f w  Tftf

ahNfr : O Tft amfNJT, 4 .  armf- ^  -

H f r j e  3(T̂ > ^  30 „ ^ ^  * * «  (O') vrfcfi ^ r  T^rr-ferR" im fh r
ahr wtm y \  J^, >J  ̂ Z  ^  ^  farrt-fairi ^
^ r  wqx<4
q r ^  ftjfcr^r ^rt^n^T 1

...................................  „ * m  ^  ^  nrnfor wrrsrf
^ r .- w r g *  *H?r  q rf ^ r * ^ i  tff ^  ^  ^  ^

^  4 ^  #  ^  ^  ^  ^  
f  \ *far u t o  3ft rrswrar f  ? w
Twd^rflTg srft y r o i ^  rraw rsr ^  W v  *Nr w  *V ? n v  *n& <«ft qitapiiM
Hm3TT j f  #  ^  I q fa tp f t 3flV 3 W ^  frfo * 0$) 3lf? (ST). OTpT *ter q? <T9>
r a t e  ^  ? w  ar^r w r f  *r vr *r§ ^= tm ^  ^  ^  ^ r f  ^  qmr
nwr otr# ^  srf q r ^  M arhr^rr W  Tr^ ^  w r  W fr ^  ^  a r f w r t

^ r  orf«nfi ^ s js jo r  f . m r  ^  g * r^
_ 3ppnfa<T tott srfV f w r  j£ e?t w

B u r s r ^  w n r w r ^ ^ ^ r t i m n r t ^ h T w  
^  ^  gn*Nr 20 ^Frti ? rr  ^  ,

m r  ^  srfWrf ^  1
tfc W  r^r m r w  jt  n nr>J >r# w n r

w ^ r .  rT'̂ r ?mfhfi 4  ^  ^  3riSn> trm'fy t r - ^
« y jr  17.5 «rrt? a^r f^r >TOT Tf ^  a m f^  
f 1 1 r a f a ^  w r v f f w  irfe rM u irt

4 70 ^  rW  ^  ^ m f s ^ W ^ T O S m w l T i f i

^  1 >ror « 7 ^n  4  Mrafk h ran , «h«ff*r
* r? # .- r f f  ^ n rr  si? v r h r  12 r r f*  ^  ^  ^  w ^ r -#  »rf?r-

«W  ^  unr t 1 «t* #ipw tp? 4 in arras' f*  V* »nn(hr «fw-
«T W  7F?r^ <mmm f  1 ^  *< rt ^  w w .  ntiTihr a r a r o

(fsm*?1 v n u f  ffHMf a a  f 1) %  a f t
TerwTOnf.—(amtTtrmr^ aiTV^r JTRT T f r  I w  WTPIT, MTwnT yfpFT *P 

^  1 t o  «tl er^RT^rrr a?f^V M ^ r  trw tiff?®
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gfT?fr afara- q^j $  artpft f  , arft

(«■) mr, s t  ?^r sHr *h g y f f w i r
*r*irer «PFf ^  flFH? t o  v # #  

t  3WT w r 4  m  ftn m  f  ?

w ft 9  wi*r iN tw v #  ^tjHR 
fan?): (35) *far*f nnrg f^rfar- 
&s, 4  or̂ rrsrr sit feu v ta n ro ir t
* f  *rW  4  rr^rrw hf*ffar f ' ,  vfanrw
?V H F T  flT T T  3 fc p f 3r*t?H 7 SPT7TSTT# *1* t f f t r -
rm  ffasft C T r q v m art r̂r ^  w  ^
^Pisf ^  sfhf ^  «RTf 5TTtfi ^  I

O ’) 4n 1 ®r fcTQ
m i  ^rf 3F?r yHT^RT RWII  ̂ •ifft
f W  f  I # q i  4  fw i  3fhr^TT-
tW  ? p m  JTfn- ^  ^ n f  4  f?rq ^  < r ^ r  
f \

A d u lte ra t io n  o f  g rou n d n u t o i l

328. SHRI D. B. CHANDRA GOWDA : 
Will the Minister of HEALTH AND FA
MILY PfANNING be pleased to state :

fa) whether there have been iftstamcA 
that the stocks of groundnut oil have been 
suspected to be adulterated and seized in 
the country during 1972-73; and

(b) if so, the facts thereof, State-wise 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAM11 Y 
PLANNING (SHRI A. K. KISKU) : (a) 
and (b). The requisite information is be- 
ing collected and will be laid on the Table 
of the Sabha in due course.
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Reimbursement of cxpeodtare k m n e i  Mi 
l i X k l i M i

329. SHRI D. B. CHANDRA GOWDA. 
SHRI DHAN SHAH PRADHAN :

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state che outcome 
of the question of re-imbursement of the 
expenditure incurred by India on advance 
of pay and other expenditure on the Pakis
tani prisoners of war up to December, 1973 
lflk.cn tip with the Government of Pakistan ?

THF MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFfMXS 
(SHRI SURENDRA PAL SINGH): Govern
ment had requested Pakistan in accordance 
with the Geneva Conventions to reimburse 
expenditure incurred by it on account of 
advances of pay disbursed to P.O.Ws and 
monthly allowances disbursed to civilians 
under protective custody. Pakistan has 
however, not so far agreed to fulfil its 
obligations in this legard. Government 
have once again taken up this matter with 
Pakistan.

!W!I

330 w rw  ftrgnft :

t o  q & m  w r  ^
*prr v r f r t  f a  w v m

*¥ srftr j m  ^  t o - t o

fw m  a r c  ifc ra*  #  («fr
r w )  : ^ r m r A  Tim ^  * it  rft £ 

srft ?wt r t  r s r  m n f t  \

French submarines for Pakistan

to Mate :

(a) whether Government have seen the 
ess reports that France is making Sub

marines for Pakistan;

(b) if so, the facts thereof; and

<c) Government’s reaction thereto ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) Go
vernment have seen press reports issued 
from Paris on January 23, 1974 quoting 
official sources as saying that France is 
not building submarines for Pakistan.

fb) and (c). Do not arise.

Conference on industrial relations

332. SHRI BIRENDER SINGH RAO : 
SHRI RAJA KULKARNI :

Will the Minister of LABOUR be 
pleased to state:

(a) whether any Conference on indus
trial relations was held in New Delhi dur
ing the month of January, 1974;

(b) if so, the number and names of 
chief delegates who participated m the 
confeience;

(c) the points discussed in the con
ference; and

(d) the recommendations made and 
Government’s reaction thereto ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c). Pre
sumably the icfercrce is to the Industrial 
Relations Conference held on the 24th and 
the 25th January, 1974 at New Delhi, 
organised jointly by the All India Organi
sation of Employers, New Delhi and the 
Employers’ Federation of India, Bombay. 
It was inaugurated by the Minister of La
bour.

33J. SHRI BIRENDER SINGH RAO : (d) Government have not received the
Will the Minister of DEFENCE be pleased recommendations of the Conference.
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Allotment of Caws and Scooters

333. SHRI BIRENDER SINGH RAO: 
SHRI & N. MISHRA:

Will the Minister of HEAVY INDUST-
RY be pleased to state:

(a) whether Government tyive recently 
issued orders for the allotment of Motor 
Cars and Scooters from the Central Gov
ernment quota subsequent on the revision
of Pay Scales;

(b) it so, the reasons thereof;

(c) whether these orders will adversely 
affect (he officers who have been register
ed for allotment of motor cars and Scooters 
with the Ministiy for the last 3-4 years 
under the pievious eligibility limits; and

(<i) *ru'thei any action is proposed to be 
taken ;u rediess the haidship to which tht.se 
odictiis v, ill now he put as they have not 
leeisteied themselves in the open mar
ket for the allotment of cars/scooters?

THI DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
tSIIRl DYLBIR SINGH): Cars. (a) Yes, 
Sit.

(b) fne minimum pay eligibility has 
been r, ssed to Rs. 1250 p.m. in the old 
scale consequent on the rise in the cost of 
maintenance of cars.

(c) and (d). No, Sir. The officers who 
are already registered with the Ministry 
for allotment of cars will be considered for 
allotment as and when they start drawing 
the required minimum. Further, for the 
reasons stated in (b) above, no hardship is 
envisaged.

Scooters:

(e) The order which were issued on 
31-12-1973 revising the minimum pay eli
gibility condition for registration for allot- 
ment of scooters out of the Central Gov- 
emmenl Quota have since been rescinded.

(b) to (d)» Do not arise.

Return of Republic Day Parade Inrfcafioa 
Cante by A M N tt o f Parliament

334. SHRI BIRENDER SINGH RAO: 
Will the Minister of DEFENCE be pleas
ed to state:

(a) whether some Members of Parlia
ment returned their invitation cards issued 
to them for the Republic Day Parade: 
and

(b) if so, the reasons thereof?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b). Some Hon* 
ble Members returned their cards in pro
test against the so-called exclusion of com
mon public from witnessing the Parade as 
a result of the ticket system. It was 
pointed out, in reply, that it had only now 
become possible for the common public to 
get into the seating enclosures, without the 
necessity of approaching important pet- 
sons for cards.

Judicial Probe into working conditions of 
Workers in Mormugao Port

335. SHRI M. RAM GOPAL REDDY: 
Will the Ministei of LABOUR be pleased 
to state:

(a) whether Government have been urg
ed upon to institute a judicial probe into 
the working conditions of dock workers in 
Mormugao Port; and

(b) if so, the decision of Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). No re
quest has been received for instituting a 
judicial probe into the working conditions 
of registered dock workers at Mormugao 
Port. However, the Government of Goa* 
Daman & Diu proposes to constitute a 
One Man Court of Inquiry under the In
dustrial Disputes Act to investigate the cau
ses of industrial unrest among the workers 
on the barges which bring ore from the 
mining areas to the Mormugao Port.
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w w w ,  w r  whir 
* r  w  w w w

33 $ . q m  w  n w  
* rr «*ir«t «pnr «bM f a  :

TO H W R . JT̂ TRT, TOT JT f̂T *W 
*r?T7T f̂ *** f^ r  *pt*t fa* rf sqw ra q-
£* **T w ^ " ^ n f £",

(w ) *m  # ■  ^  «nr *n^F*ft
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O T ) T O  ^  3T3T^7 m  ^ Jjtfspjp
van*m<r s ta t f  * trt aift * rfr 
f r , r!f * r a ^  rra i 4  ? m  t o  ^  
arhr ^ < rH  fanT-farvr w p r t 4 fmt tf?t 
wgwiaqt m r  £  arft

(sr) ^  «nr sjiw nw  ^  aR pfw  f a ^ f  
m rtftn tr^T *fr?r tr trm  strtt 

£  t o  3Ttp•h  fa ^ tf  tW ^ r h r
s m f  £- h p n r  20 arfores ^ r m V i  * r k  

/■  ’

w  j h !  (<ll v p m  t t o  w r
T u r n ’s? artV jp r r m *  srr ^

o t ^ r  a r lW r ^  artir- 
w r  ^ r  ^ - ^ T T ^ r  ^ ***c£ 

i^p 3rwq7 4- i 4 ^ h  w ,  
M ^ r  ^  t th t  *pnfn? ^ t r w r r i ,  
W T O ^ r a r a r t  ^  s to ra rt ep>r » f t

if  I
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a r f f^ ra f j  arfarenor <pr sjpt ^ r r w m  ^tt

-VC £ , <̂ 9*fT frPRf TTSFT? £  :—

( 1 )  1 -M 9 7 1  31-12-1973 4 ^ T F T
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f r n r e k  *n? i n w i / s r W ^ r ^ r w f

17 9/1 0 7 4 1  ( f W 1 ^
* * r f  4  3Tpf a k  » r t f  *n *r? f/

(3) 3i-iM d73 ^  frt^nr <rf î wnFrf/
a n ^ r - q ^  ? p f  ,* 71/4738  i

(»r) fpRT ^  sn ^ n r, f? r  n ^ r?  
^  w  "̂ (tt o <i1 fart; fiET w r
^  ^  »rfHf mt?r ? r #  ^  ^  1

(?r) ^ z r  ?rr^R  gifa tf>iy  a rfw n ir-
^ - « n r  f a r w
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^R i 4 te fp r , wf&w m n f k  ^ M W r  
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£  o t  w r  £  ,

m  r qgn isg ^ t  ?T3?r
(ar^rarr, ^ r t ,  a m rM  ^ s r k ^ r ,  ^fraf 

5TFrq? -3rfV ^ r r  ^  h r a r  ^  
«pd aif? TTkT ^ n r  sdV sfhr t t  ??xr 
j?n1W «hr 1

*m g«n̂ iyw r, ^ rw p r  .— *nsr orfV
T?R- TT^fr ^  ?THT I

aifsr f o p r  4  wmnr HTfar=fit m n

337 ^  *^ 1  w w s r : t o  w

JT#I^ 3rfV f^TT 4 ^RTPT ^TTT
«R*fe^ » r f w  «ft
JTR1 6 ?Tm=ST7, 1973 ^  îWRffaRT JTVT
r̂^TF 3716 ^  v3TrTT 4 ^n^%T JT ^T  

^  W  ŝ ‘7t  H  *

T O  T O  ^  31 ^ T  ^ F fF r t  ^
a i f r  3 3 5  a r a r  ^ t t  » r i W  r ^ r h r  ^  

^ t ^ t  Titsfr v f  ??r «?hr m farsrr 
t t t t  £  a f t

( s o  srrfh m » r  ^  t o  w « r

w r  ? rw « r ? r  grtr-iN^ (*ft fw n lW s
wirf) : TO ^  («*). W V  snhr- 
fr f tn rif ^  ^  fa; ^ rt q ^ r

?rr «mnpcr?r m rr c f  *frr <rr
r^ r  ^  ^rnpit t
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^ t r  m m  ** £% fw w r mt o«r)’fa»r-fasr ftra ftn rT
n w  f a -̂  w  j aif?

;a«. «ft q p m  i w r :

**p*r * m  »nr*r:

W  $ Wlti 3fff OT*T *fsft ^  apfpf spft

0$) t o  frrerrc y r  sqrar m n w  v r t  
f e m u r ,  1973 *h arftnr a w  ^  # r  
STRTT ^  aK »rr r^T?T ^  %% q W
^  ^  qn* i f  r e fo rm sw tw  qft artr
feTRT W  ^  .

(«r> *ffa %iy m  * n w  ^  f a t f  
^srfar *> f a ^ I  apR/ft sjTFfan^ atf 
f*, 3rff 2TP? ?T err T T  ; 3ff7

r*T ) rrraFT ^ t q ftm iF r  f ^ r r  ?

h r  iNnsnr #  snnfcft (%ft
^ t T  r W )  : (90 (*0. 3ft, *T I 26-12-73
^  grorror f s w  ^  xitsr E f t  ^
?f ^  <qrW *T*T '<1 I fWRT *ET ^ -qfxT' 
^  Stfrft ^f t f fa rv  ^p; t ^ ) '  crffT 
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^  srft ^  r t e  H  r t f  f  \ 
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snV 3 fm ^>  ^  arhrhr^nr, 1955 $  
3T#T srwr?«>*ret V q r  ^  far?
srrrf ^ r  r i  f -  1

Trsfor y ir arrefar qft fa w fr  <nV vr

339. *ft n ^ r v s  fP ir i « r a r v r #  13
fa*n*T, 1973 ^  w m ffW  IT^f t i m  4686
q» t o t  4 yrsm r n* *r$- «ratf ^  f? r  
*&At f a :

TO w  Tps^hr m  ^  fr v &
arsq- h w ff iv lf  ^  3TTET aprt ^  #
^ 9  uiiTff ^  ^  , art1? ^ f a  ?f, ? n w  
^  fV r-fasr KiwVrfft ^  ^sfhpR fa ^ r  f }

(TT) 5f?TT mrVR fWTT *T^f ^  fa 1FT-
fm i fr tR  f m r  rrm £  ?

v w H t  ( t i  v y m  H r f )  1 m  ^  ( 1 0 .

^ r t  t o t  ^  f a r r w  ^nrr ^  
i^ r  t t  m  f a t  f  \ o m n w  #  w r
tw r I TOTT Q5T. A-6165/741

Purdtasc and Export of Human Blood by 
some Indian and Foreign Agencies

340. SHRI P. G. MAVALANKAR: 
WiW the Minister of HEALTH AND FA
MILY PLANNING be pleased to state:

(a) whether human blood is purchased 
and exported by some Indian or foreign
agencies;

(b) if so, the facts thereto; and

(c) whether Government proposed to take 
effective and urgent steps against such 
obnoxious trade, and if so, the nature of 
Government action and the results achiev
ed so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU) :
(a) and fb). There is at pre
sent a ban on the export of whole blood 
and blood plasma and anti-D serum under 
the Export Control Orders. Some plasma 
fractions, however, are being exported. Ac
cording to the information collected by the 
Assistant Drugs Controller, India, Bombay, 
the exports of blood derivatives during last 
3 years are as under

1970-71 . . — Rs. 1,75,302
1971-72 . . — Rs. 1,71,845
1972-73 . . . — Rs. 6,78,013

<c) A proposal to impose a total ban of 
all derivatives of blood is under considera-
tion.
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of NattnnaHsed C M  M lw i

341. SHRI P. G. MAVALANKAR : 
WHI the Minister of STEEL AND MIN
ES be pleased to state:

(a) whether shareholders of nationalis
e d  Coal Mines (Coking and non-ooking) 
have represented to Government both 
individually and collectively for proper 
and lust compensation to be pmd to them 
for the shares they held prior to nation
alisation; and

(b) if so, Government's response there
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and 
(b). Yes, Sir. Under both the Nationali
sation Acts of 1972 and m 3 ,  the right, 
title and interest of the owners of the 
coking and non-coking coal mines and 
coke oven plants vest in the Govern
ment. Shares held by individuals etc. 
have not taken over. As such, the amount 
payable cannot be paid directly to the 
shareholders.

Inhuman Treatment to Indian Immigrants 
by Dubai Government

342. SHRI D. D. DESAI:
SHRI C H MOHAMED KOYA :

Will the Minister of LXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Dubai Government had 
repatriated 315 immigrants from India ia a 
most inhuman manner by putting them all 
in a small launch which later sank killing 
163 and that 152 survivors have been 
jailed;

(b) the steps being taken by Govern
ment to prevent such immigration; and

(c) whether Government have taken up 
the matter with Dubai Government?

THE MINISTER OF STATE IN  THE 
MINISTRY OF EXTERNAL AFFAIRS

m m  SURENDRA FA 1 SINGH) : (*) 
According to information available to the 
Government, 216 persons, believed to be 
mostly Indians, reached Sharjah In Decem
ber last and since they had no travel do
cuments, they M e  declared illegal immi
grants by the Union of Arab Emirates and 
deported in a launch. The launch capsiz
ed off the Sharjah Coast, and about 46 
Indians and 3 non-Indians are believed to 
have been drowned, others having been re
scued. 137 survivors are in U.A.E. jail, 
pending totalisation of investigations etc

(b) and (c). Our Mission in the aie a 
has been in contact with the U.A.E. autho
rities ever since the incident, and investi
gations are still going on

Korba Plant in serious trouble

143. SHRI D. D. DfrSAI : Will the
Minister of STFhL AND M1NFS be pleas
ed to state *

(a) whethei the Korba plan of the
Bharat Aluminium Corporation is in setious 
tioubles as there is no buyer for alumina;

(b) if so, the i casons thereof, and

(c) the steps taken to remove the
causes of this trouble?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STfcLL AND MINES 
(SHRI SUKHDEV PRASAD): (a ) to (c ) . 
The production at the Korba Alumina 
Plant of Bharat Aluminium Company 
Limited was suspended from the middle of 
November, 1973, following accumulation of 
about 12,000 tonnes of Calcined Alumina 
and Alumina Hydrate. The production at 
the plant has since been resumed with 
effect from 21st January, 1974.

Meanwhile, Bharat Aluminium Company 
has been able to secure orders for about
10,000 tonnes of Alumina from Indigen
ous parties, including an order for 1,000 
tonnes of alumina from an overseas party. 
The USSR has also shown interest in the 
purchase of 50,000 tonnes of Alumina
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during 1974. The terms and conditions 
tor the proposed deal with the USSR are 
currently under discussion between the 
Soviets and Bharat Aluminium Company. 
Bharat Aluminium Company is continuing 
its efforts to secure further orders from 
parties abroad.

Cotmmiwioninf of 500 MW Power Genera
tor by Bharat Heavy Electricals

344. SHRI D. D. DESAI; Will the 
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Bharat Heavy Electricals
i.re going to commission the country’s first 
indigenously produced 500 MW power 
gcneiatoi;

(b) whether engineers and technicians 
v ill need to acquire operational skill; and

(c) if so, whether any foreign assistance 
is sought for in this connection?

THL DhPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH): (a) to (c). It
would be too early to talk about commis
sioning of the fust indigenously produced 
500 MW power generating set as even in 
the Fifth Five Year Plan there is no pro
ject for installing a 500 MW generator at 
any location. Considering however, the 
likely requirement of 500 MW generators 
arising by the end of the Fifth Plan or 
beginning of the Sixth Plan period, Bharat 
Heavy Electricals Ltd. are pursuing the 
question of indigenously developing a 
500 MW generator. For operating a 500 
MW set the engineers and technicians 
concerned at the power stations will 
naturally have to acquire the necessary 
skills. The question as to how such skills 
would be developed will be gone into by 
the Electricity Board concerned at the 
appropriate time.

ITOMIT ,T8I iflf Tq WH IT v
m tv

84®. nwwfr w f  t TO TtQf tfsfr 
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m w  a»h u t t r o r  >*r n*
..... i» % ft_^ — .*W IT ff l  f t  W B f TW

346. HII6 : TO Tq«n'fl
m  «ren# ^  V** ^  s

C « r )  t o  m n r  t f h w r c r  ^  q s1 
^  ^ r w W  q ^  < a F g 8 R  q W  # q f  t ? q s



155 Written Answers* FEBRUARY 21, 1974 Written AnsM>ers 156
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Shortage of coal and rise ia Its price all 
over North India

347 SHRI N K SANGHI Will the 
Minister of STEEL AND MINFS be 
pleased to state

(d) whether in the whole of North India 
there is an acute shortage of coal both for 
domestic and industrial uses and if so, the 
extent of shortage m both the sectors;

(b) whether the prices of coal for 
domestic uses have been doubled m some 
ol the places,

(c) tf so, the factors which have lead 
to this acute shortage and rise in prices 
and to what extent it is man-made; and

(d) the steps being taken to step tip pro* 
ductton of coal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBGDH HANSDA: (ft) There

have been reports of shortage of coal is  
many pans of the country including North 
India but it may not be possible to assess 
the extent of shortage

(b) and (c) The pit-head prices of 
domestic soft coke had been revised from 
Rs 65/* to Rs 72/- for superior quality 
and from Rs 55/- to Rs 60/- for ordi
nary quality from 1-5-72. Price of soft 
cokc of two coal-fields \iz Mugma and 
Salanpur coalfields, have be?n brought up 
from Rs. 48/- and R& 55/- per tonne to 
the prevailing pnee of similar soft coke of 
the Bharat Coking Coal Ltd. i.e. Rs. 60/- 
per tonne from 1st November, 1973. This 
pnee increase was as a result of the m- 
ci eased liabilities on account of wage 
revision, bonus, dearness allowance etc.

Owing to considerable inciease m the 
demand of coal particularly by the power 
houses and steel plants which enjoy a 
higher priority foi allotment of wagons, 
the relatively low priority consumers have 
had to face shortage of coal

(d) The piodiiction of coal in the 
country during the calender year 1973 has 
increased from 74 8 million tonnes in 1972 
to 77 2 million tonnes m 1973 It is pro
posed to raise the production further to 
9* million tonnes tn 1974-75 A coordina
ted effort is being made by the coal pro
ducing units and the railways to move as 
much coal as possible

Coal Transportation by Ship

348 SHRI P R SHENOY Will the 
Minister of STEEI AND MINES be 
pleased to state

(a) whether there is any scheme to 
transport coal to the Southern and Western 
parts of the country by ships on subsidy; 
<‘nd

(b) if so, the broad outlines of the 
scheme9

THfc DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Yes> 
Sir.
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(b) The scheme of subsidy on coal 
moved by rail-cum-sea route is adminis
tered by the Coal Controller. Under this 
Scheme, the consumer who gets coal from 
Bengal—Bihar fields by the rail-cum-sea 
route will receive a subsidy to meet the 
difference between the actual cost of trans
port and the calculated cost by the all-rail 
route.

Mini Steel Plants

349. SHRI P. R. SHENOY: Will the
Minister of STEEL AND MINES be 
pleased to state:

(a) how many licences have been issued 
dining the last three years for the installa
tion of mini steel plants and which are the 
re ties that got these licences;

(b) whether all these licences have 
materialized; atjd

(c) the total annual production of steel 
in the Mini Steel Sector?

THE DFPUTY MINISTER IN THE 
MINISTRY OF STF.frL AND MINES 
(SHRI SUBODH HANSDA): (a) During 
the years 1971, 1972 and 1973, a total of 
17 Industrial/COB Licences under the 
Industries (Development and Regulation) 
Act have been issued for setting up electric 
furnace units foi manufacture of mild steel 
ingots/billets:

1. M/s. Tata Iron and Steel Co. Ltd. 
Adityapur (Bihar);

2. M/s. Vardhaman Spinning & General 
Mills Ltd. Faridabad (Haryana);

3. M/s. Usha Alloys and Steels Ltd., 
Adityapur (Bihar);

4. M/s. Steel Complex Limited, Feroke 
(Kerala);

5. M/s. Bhoruka Steel Limited, Banga
lore (Karnataka);

6. M/s. Rathi Alloys & Steel Limited, 
Ghaziabad (U.P.);

61 LSS/73—6,

7. M/s. Mottlal Padampat Sugar Mills 
Co. (P) Ltd., Kanpur (U.P.);

8. M/s. Electrosteel Castings Limited, 
Ghaziabad (U.P.);

9. M/s. Andhra Steel Corporation Ltd., 
Bangalore (Karnataka);

10. M/s. Modi Industries Limited, Modi- 
nagar (U.P.);

11. M/s. Gogte Steels Limited. Thana 
(Maharashtra);

12. M/s. Amrit Steels Limited, Ghazia
bad (U.P.);

13. M/s. Uttar Pradesh Steels Ltd., 
MuzafTumagar (U.P.);

14. M/s. Allied Steels Limited, Raipur 
(U.P.);

15. The State Industrial and Investment 
Corporation Ltd., Bombay 
(Mahaiashtra);

10. M/s. Somani Steels Ltd., Kanpur
(U .l\);

17. M/s. Kiishna Steel Industries (Pvt.) 
Ltd., Bombay (Maharashtra);

The above does not include those parties 
who ha\e been granted Letters of Intent 
oi who have registered themselves with the 
lion & Steel Controller under the Libera
lised Industrial Licensing Policy.

(b) Eleven of the above 17 units have 
commenced production, and the remaining 
schemes are under various stages of imple
mentation.

(c) The total liquid metal production 
from electric furnaces during 1972-73 was 
about 1 million tonnes. During 1973-74, 
a production of about 1.2 million tonnes 
of liquid metal is expected.

Reduction in Defence Expenditure of 
India

350. SHRI P. R. SHENOY' Will the 
Minister of DEFENCE be pleased to state:

(a) what are the steps taken by Govern
ment to reduce the expenditure on defence
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without reducing the efficiency in any 
manner; and

(b) whether the recent friendship treaty 
cf India with the U.S.S.R. has increased 
cr decreased our expenditure on defence?

THE M1NISTL R OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) The Government 
is seized of the need for economy in 
defence expenditure and steps have been 
taken to effect maximum economies in 
non-ope rational expenditure. Instructions
have been issued for a 10% cut in TA, 
icstriction on put chase of furniture* official 
entertainment, delegations and conferences 
etc. A ban has been imposed on creation 
of new posts and rotational transfers in 
ron-operational sectors deferred. Cons
truction and maintenance of non-functional 
buildings has also been defen cd, to the 
extent feasible.

(b) Our defence expenditure is related 
to the paramount need for adequate 
defence preparedness in the existing secu
rity invironment and cannot be corelated 
with any single factor, like our treaty of 
friendship with U.S.S.R.

Expansion of Bokaro Steel Plant

351. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of STEEL and MINES 
be pleased to state:

(a) whether Russia is to help in ex
pansion work of Bokaro Steel Plant;

(b) if so, whether the expansion pro
gramme would be jointly worked out by 
Indian and Soviet Engineers; and

(c) by how much the capacity would 
be increased?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) to (c).
The Government of USSR are extending 
necessary assistance in the expansion of 
Bokaro Steel Plant to a capacity of 4 
million ingot tonnes, which is already in

pi ogress. It has also been decided to 
increase this capacity to 4.75 million ingot 
tonnes per annum in continuation of 4 
M.T. stage by providing some additional 
facilities. The Indian and Soviet experts 
have also recognised the possibility of fur
ther expansion of Bokaro Steel Plant to a  
capacity of 10 million ingot tonnes per 
annum.

Visit by Prime Minister of New Zealand

352. SHRI P. GANGADEB-

SHRI RAGHUNANDAN LAL 
BHAT1A:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Prime Ministers of 
New Zealand and India shated views on 
a number of subjects during the formers 
lcccnt visit to India;

(b) whether piesencc of muitaiy powers 
m the Indian Ocean figured in the talks; 
and

(c) if so, the gist thereof*

THE MINISTER OF STATE IN THE 
MINISTRY OF FXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). Yes, Sir.

(c) Both the Prime Ministers reaffirmed 
their support for the concept of the Indian 
Ocean as a Zone of Peace, free from 
Great Power rivalry, tensions and military 
escalation. The talks also reflected a close 
similarity of views on a number of subjects 
such as close cooperation among all coun
tries of Asia; the achievement of a just and 
durable peace in the Middle East in accor
dance with the provisions of the Security 
Council Resolution No. 242; opposition to 
nuclear weapon tests and abhorrence of 
policies of racial discrimination. In order 
to increase trade, both the Prime Ministers 
agreed to exchange trade and economic 
delegations between the two countries; to 
investigate the possibility of jpin* ventures 
and of setting up demonstration units for
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experimental research in the fields of agri
culture and animal husbandry. Specific 
fioposals are under consideration of the 
two Governments.

The Joint Statement issued on the con
clusion of the visit is being laid on the 
table of the House. [Placed in Library. 
See No. LT-6166/74].

t o t  tnfar ^  wfo&rm 4
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Talks between India and Bangladesh about 
three-way repatriation

357. SHRI M. S. PURTY: Will the
Minister of EXTERNAL AFFAIRS be 
pleased to state:

fa) whether there has recently been any 
talks between the Officials of India and 
Bangladesh regaiding the working of the 
three-way repatuation and to find ways 
and means to activate the present system of 
repatriation; and

(b) whcthei any delay has been shown 
by Government of Pakistan in this regard 
so far as the repatriation is concerned; and 
if so, the nature thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
and (b) The process of three-way repatria
tion under the Delhi Agreement Was re
viewed during the Indo*Banglade$h talks In 
January, 1974. Due to Pakistan’s delay in 
clearing its nationals in Bangladesh, the 
pace of their repatriation has been com
paratively slow. He have urged Pakistan to 
expedite the clearance of their nations in 
Bangladesh so that the process of three- 
way repatriation can be speeded up.
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Undisposed of petitions regarding retirement 
dues in nationalised coal mines

358. SHRI MANORANJAN HAZRA: 
*Will the Minister of STEEL AND MINES 
he pleased to state:

(a) after taking over the coal mines by 
■Government how many petitions were lying 
undisposed of in connection with the re
tirement benefits and the Provident Fund 
•dues, State-wise; and

(b) the broad features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and (b). 
The information is being collected and will 
be laid on lhe Table of the House.

Accident in Iron works on GIrish Ghosh 
Road, Belur

359. SHRI MANORANJAN HAZRA: 
Will the Minister of LABOUR be pleased 
to state :

(a) whether Government are aware of 
lhe fact that forty persons received severe 
•burn injuries when a big bucket contain
ing molten iron over turned and fell on 
workers at an iror works on Girish Ghosh 
Road. Belur in Howrah District on the 
29th December, 1973;

fb) how many of the injured workers 
suffered seriously; and

(c) whether they were given any com
pensation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
<G0V1ND VERMA); (a) to (c). The re
quired information is being collected and 
the same will be laid on the Table of the 
Sabha in due course.

Non-aligned Nations Conference

160. SHRI S. C. SAMANTA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) the reasons for which the Non-aliga- 
ed Nations Conference for which the

Spokesman of Government of Yugoslavia 
had expressed the desire to call it earlier, 
has now been postponed till it was origi
nally scheduled to meet as a result of can** 
sultations and agreement between Indian 
and Yugoslav Governments;

(b) the difficulties or obstacles appre
hended in calling such a Conference ear
lier particularly in view of developing ten
sions and international difficulties of various 
nature; and

(c) the arrangements being made for 
easeir and quick consultations with the 
heads of non-aligned Nations on problems 
requiring joint action and concurrence?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
and (b). Contrary to newspaper reports no 
desire was expressed by Yugoslavia to bring 
forward the date of the rext Non-aligned 
Summit Conference which is scheduled to 
be held in Sri Lanka in 1976. On the 
other hand, Yugoslavia expressed the view 
that the non-aligned countries should abide* 
by the decisions taken at Algiers, including 
the decision to hold the next Summit Con
ference ir. 1976.

(c) During Indo-Yugoslav talks it was 
felt that the current international situation 
requires fresh initiatives by non-aligned 
countries with the aim to contribute to
wards solution of problems emphasised by 
the Algiers Conference and specially in 
regard to questions concerning economic 
relations and mutual economic cooperation 
between non-aligned countries. It was also 
considered desirable that the non-aligned 
countries should meet as soon as possible 
at an appropriate level to review the latest 
international developments and their bear
ing on non-aligned as well as other deve
loping countries.

The Coordinating Committee of non- 
aligned countries is scheduled to meet in 
Algiers from March 19—21 to discuss 
matters of interest to the non-aligned coun
tries. It is likely that the idea of conven
ing a larger meeting of the whole non- 
aligned group at Foreign Ministers* level 
may be considered at this meeting.
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Prospects of mineral oil hi Kachchativu 
Island

361. SHRI S. C SAMANTA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) to what extent India’s sovereigrty 
aver Kachchativu Island has been acknow
ledged and recognised by Sn Lanka’s Prime 
Minister durmjf het recent visit to India;

(b) whether there ate prospects of mine
ral oil availability in the Island,

(c) whether any attempt to explore it is 
likely to be made; and

(d) the facilities being extended to Sri 
Lanka in the Island?

THF MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) (a) 
During the recent visit of the Prime Minis
ter of Sn lanka both the Prime Minis
ters discussed the question of Kachchativu 
and related matters, satisfaitoiy progress 
was made during these discussions and as 
a result it was agreed that a decision will 
be taken in the veiy near future regard
ing the boundary in the histonc waters 
between India and Sri Lanka between the 
Palk Straits and Adam's Bridge.

(M Wc have no definite information re
garding the prospects of mineral oil avail
ability m the waters of the Palk Bay or the 
islands theiein

(c) and (d) Do not arise.

Reorientation of Indian Army training 
procedures

362 SHRI SHRIKISHAN MODI: 
SHRI RAGHUNANDAN LAI, 

BHATIA:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Indian Army has re
oriented its training procedures; and

(b) if so, whether this is going to im
prove the fighting efficiency of the troops?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b). Yes, Sir.

Our tactical and administrative doctrme 
has withstood the test of wai. However, 
based on an aralysis of the 1971 opera
tions, suitable lessons were diawn up to 
fuither impiove the fighting efficiency of 
the Army These measures are bemg im
plemented

Memorandum from Progressive Provident 
Fund Employees Federation of India for 
implementation of recommendations of 

Third Pay Commission

363 SHRI MOHAMMAD ISMAIL * 
Will the Mirtstei of I ABOUR be pleased 
to state •

(a) whether Government of India or the 
Cential Provident 1 und Commissioner has 
received any memorandum fiom the Pro
gressive Piovidcnt I und Employees Fcde- 
lation of India demanding immediate im
plementation of pny revision consequert 
upon the lecommendations of Third Pay 
Commission,

(b) whethei such levision has already 
been implemented m sister organisations 
suth as Lmployees State Insurance; and

(t) if so, the icasons why the pay revi
sion, corsequcnt upon the Third Pay 
Commission Recommendations has been 
delayed m the case of Fmployces Provi
dent Fund Organisations ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GO VIND VFRMA). (a) Yes.

(b) Such a revision has been sanctioned 
for certain categories of employees of the 
Employees’ State Insurance Corporation.

(c) The salarv and allowarces of the 
employees of the Employees’ Provident 
1 und Oigamsation, which is a statutory 
body, shall be such as may be specified bv 
the Central Board of Trustees, Employees’ 
Provident Fund, with the approval of the
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Central Government in terms of Section Housing Schemes for Defence personnel,.
5D(7) of the Employees’ Provident Funds including the disabled, war widows and ex-
and Family Pension Act, 1952. The revis- servicemen. Separate Defence Colonies
ed scales of pay for Central Government have also been set up in Chandigarh, Churu
employees cannot, therefore, be applied (Rajasthan), Dehradun, Goa, Hissar, Jul-
automatically to the staff of the Employees* lunder, Ludhiana, Lohari (Punjab), Pune
Provident Fund Organisation irrespective of and Punchkula (Haryana). State* have been
whether such a revision has been imple- requested for setting up more housing
mented in sister organisations. However, the colonies and larger reservations of plots/
question of revising the pay scales of their flats in their Housing Schemes.
employees is under consideration of the . . . , ,  ... . ^  .

' 1 , , „  •. . c  and «*)• The facilities offered to  the-Employees Provident Fund Organisation. .1 J ex-servicemen are under constant review of
Steps for Kclu.bntt.tion ol Ex-wrvkemoi the Government and where they are found 

after 1971 wanting, suitable remedial steps aie taker
to ensure that maximum benefits accrue to*

364. PROF. NARAIN CHAND PARA- them.
SHAR: Will the Minister of DEFENCE
b e  p l ^ e d  t o  M u t e :  r e R .s t c r e < l  w i t h  e m p l o y m e n t  e x -

changed in Delhi
u*) a brief outline of the various steps 

taken by the Government for the rchabi- ' ' p**OF. NARAIN CHAND PARA-
liuttion <»f I'\-sr»vicemen. since December. SHAR. Will lhe Minister of LABOUR be 
j y7j . pleased to state :

whethci any co-operation has been number of persons registered with
soucht and received from the State Gov- Employment Exchanges in Delhi as
cmments; on the 3lst December, 1973 and 31st

Januaiy, 1974;
(c) wheihci Government have any more 

such slops in view; and . (b) the m,mber of persons who were
given employment during this period; and

(dl if so. the brief outlines thereof? (c) thc s,ep,  lilU n by GovernmeBt

1 HL MINISTT.R OF DEFENCE (SHRI ovcrcome unemployment ?
JAGJIVAN RAM): (a) Brief outlines of THE DEPUTY MINISTER IN THE 
the unions steps taken by the Govern- MINISTRY OF LABOUR (SHRI BAL- 
nient in this rcgatd is laid on the Table GOVIND VERMA): (a) and (b). The in- 
ot the House. {Placed in Library. See No. foimation is given below :
LT-6I67/74J.

(c) Government have been making all
(b) Yes, Sir. Some State Governments possible efforts to provide an increasing 

have cieated Special Cells in their Directo- number of employment opportunities for 
rates of Employment in order to improve the unemployed. A programme for edu- 
thc placement of ex-servicemen in civil cated unemployed was started by the 
jobs. Many of the State Governments Ministry of Education in 1971-72. The 
accord some priority to disabled ex-service- actual expenditure during 1971-72 and 
men in the matter of assignment of lands 1972-73 under this scheme in Delhi was of 
which are at their disposal. State Govern- the order of Rs. 29.07 lakhs and a provi- 
mcnts have made reservations of plots or sion of Rs. 67.06 lakhs has been propos- 
houses upto 15 per cent in their own ed in the Revised estimates for 1973-74.

1. Number on the On 31-12-1973 .. 1.94,981
Live Register. On ,31-1-1973 ..  8,75,594

2. Number of placements During 1973 35,092
effected, During January, 1974. .. 2,015
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Undo* the hiilf-a-maiion jobs programme. 
lh e 1 Delhi Administration was allotted a 
sum of Rs. 2.50 crores for formulating p ro  
ductiveschemesso as to provide employ
ment to a b o u t 25,000 educated person*. 
So far 45 schemes involving an outlay of 
Rs. 156.42 lakhs aimed at creating gainful 
employment for i 1,198 persons have be«i 
approved. All but seven schemes arc being 
implemented. Till November, 1973 an 
expenditure of Rs. 42.90 lakhs was incurr
ed and employment for 912 persons created.

Corporation to help ex-servicemen

366. PROF. NARAIN CHAND PARA- 
SHAR; Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government propose to set 
up a Corporation to help the Ex-servicemen 
to set up small scale industries;

<b) if so, the likely date by which the 
Corporation would' be set up;

(c) the pattern of management and 
functioning of the Corporation; and

(d) whether the State Governments 
would also be associated with this venture ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (d). The neces
sity and feasibility of forming a Corpora
tion to help ex-servicemen to set up small- 
scale industries is under study. Details are 
still being worked out and it will take some 
more time before a final decision can bt 
taken.

Proposal to manufacture MIG 21-Ms at
R A X ., Nasik

367. SHRI S. N. MISRA: Witt the
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal under 
consideration of the Government to manu
facture MIG 21'Ms also at the Hindustan 
Aeronautics Ltd., Nasik; and

(b) if so, the time by which the produc
tion is likely to start ?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MINIS
TRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) Yes, Sir.

(b) Production of the aircraft has already 
commenced.

Production of soft and hard coke

368. SHRI S. N. MISRA: Will the
Minister of STEEL AND MINES be pleas
ed to state:

fa) the total amount of soft coke and 
hard coke produced in the country during 
the last three years, year-wise;

(b) the requirements of each State and 
the quantum allotted andi actually despatch
ed to each State during the period 1st April, 
1973 to 31st December, 1973; and

(c) the steps taken by Government to 
improve production and movement thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) Produc
tion of hard coke (excluding that in the 
coke ovens captive to the steel plants) and 
soft coke during the last three years has 
beer, as under:—

(Million Tonnes)

Soft Hard
Coke Coke

(inclu
ding) 
Pearl & 
Nut 
Coke)

1971-72 . . . 2.46 1.84
1972-73 . . . 2.24 1.89
1973-74, . 2.19 1.53
(April-Dee 1973)

(b) The movement and distribution of 
Hard Coke was brought under control in 
July 1973. A statement showing the de
mands sponsored by the various State 
Governments and. Central authorities and 
allocations made against them during the 
period August—December, 1973 is givec* 
in Statement I. Another statement indicat
ing despatches to various States during the 
period April—August, 1973 is given in 
Statement IL
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In respect of Soft Coke, demands are 
sponsored by the respective State Govern
ments on the Railways. The Railways allo
cate wagons for movement to each State 
and inform the Soft Coke producing units. 
Both BCCL and CMA are in a position 
to meet the full requirements of soft coke 
but the major constraint is the movement. 
Actual despatches have been much less 
than the allocation of wagons made by 
Railways for movement of soft coke.

(c) The following steps have been taken 
to augment pioduction of soft coke:—

(i) Reservation of certain grades of
‘•team coal exclusively for produc
tion of soft cokc.

(ii) Feasibility of utilising Slack coal
for production of soft coke.

(in) Improvement in water supply sys
tems at different collieries to 
maintain uninterrupted production 
throughout the year.

Additional cokeiiers are proposed to be 
installed during V Plan to increase pro
duction of hard coke.

Regular liaison is maintained with Rail
way authority to augtiment despatches. 
Road movement is also being encouraged.

Statement I

(Figures in Wagons) 

DemandState Alloca
tion

1 2 3

Andhra Pradesh 785 610
Assam . 725 641
West Bengal . 4506 3812
Bihar 776 759
Delhi 1259 1259
Gujarat . 4903 3405-
Himachal Pradesh . 65 57
Kerala * 125 108
Jammu & Kashmir . 575 549
Maharashtra . 3030 2370
Madhya Pradesh 1841 1366

1 2 3

Tamil Nadu . 1300 1266
Mysore . 1000 864
Orissa . 425 328
Pondicherry , 45 37
Punjab . 3722 2488
Haryana 1000 966
Rajasthan 1945 857
Tripura . 50 23
Uttar Pradesh 4795 3557
Nagaland 54 51
Goa 5 5
Chandigarh . 150 150

(Total states) . 33171 25608

Centrally sponsored. 49033 45003

Statement II
(Figures in Wagons)

State Despa
tches

Andhra Pradesh 1003
Assam . 155
West Bengal . 4852
Bihar . 3074
Delhi 234
Gujarat . 2054
Himachal Pradesh . 7
Kerala . 99
Jammu and Kashmir 2
Maharashtra . 2713
Madhya Pradesh . 575
Tamil Nadu . 932
Mysore . 887
Orissa . 2794
Pondicherry . —
Punjab . 3898
Haryana 200
Rajasthan 985
Tripura .
Uttar Pradesh 4232
Nagaland
Goa 1

Total ; . 28828
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Production of coal

369 SH&I S N. M1SRA* Will the 
Ministei of STEEL AND MINES be 
pleased to state.

(a) tbe production, in tonnes of coal 
during the last thiee years, and

(b) the pit bead lifting of coal for the 
years 1971-72, 1972-73 and from 1st April, 
1973 to 31st Decembei, 1973 7

THE DEPUTY MINISTFR TN THE 
MINISTRY OF STEFL AND MINES 
(SHRI SUBODH HANSDA) (a) Produc
tion of coal during the lust three years 
had been follows —

Year Production

(m mtllion tonnes)
1970-71 72 95
1971-72 72 42
1972-73 76 40

(b) Despatches of coal from pit-heads 
had been as follows —

Year Despatches
On mtlhon tonnes)

1971-72 65 52
1972-73 68 91
1973-74 50 59
(upto 31-12-1973)

Daily average of patients attended to in 
Delhi ho&pitals prior to strike by doctors

370 SHRI H K I  BHACiAT Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state

(a) the total number of daily average 
patients attended to in the hospitals run 
by the Central Government and Delhi 
Administration in Delhi prioi to the stnke 
Of junior doctors,

(b) the rumber of average daily patients 
attended to during Januaiy 1974 after the 
stuke; and

(c) the steps being taken by Government 
to attend to the patients during this period7

THE DEPUTY MINISTER IN THE 
MfNISTRY OF HEALTH AND FAMILY 
PIANNING (SHRI A K. K1SKU) (a) to
(c) A statement is laid on the Table of 
the House [Placed in Library See No. 
LT-6168/74],

Expansion of medical facilities in frank* 
Jamuna area of Delhi

371 SHRI H k  1 BHAGAT Will 
•he Minister ot HFA1 TH AND FAMILY 
PI ANNING be pie tsed to state

(a) the pi tns lor expansion of medical 
facilities including hospitals and dispen
saries for the tians Jamuna area,

<h) when those plans are likely to be im
plemented and

<c) the present position with legald to 
ihcsc facilities piovidcd to this area7

n i l  DPPUTY M1NISTLR IN THF 
MINIS! RY OF HPAI TH AND FAMILY 
PIANNING (SHRI \  K KISkU) (a) 
Duimg the 4th Five Year Plan U was er 
visaged to establish a 500 bedded hospital 
and one dispensary each foi about 25,000 
of population

(b) The 5()() bedded hospital is likely to 
be established by the end ol the 5th 1 ive 
\c t i  Plan About 23 dispensaries includ
ing 2 Civil Hospitals ate being run m the 
Uans-Jamuna aiea

(c) As tar as construction of 500 bedded 
hospital at Shahdaia is corcerned, 54 acies 
of land had been pm chased The cons
truction of buildings etc will be started 
aftci the requisite formalities die complete 
The dispensaries are opened as and when 
consulted nccessary according to the pres 
cubed pattern le  one dispensary for 
25 000 population

Outlay on Hospet, Vteag and Salem Steel 
Plants

372 SHRI B V. NAIK : WUl the 
Ministei of STFEI AND MINES her 
pleased to state •

(a) the outlay till now, on the three* 
steel plants at Hospet, Vizag and Salem;
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(b) whether there is any proposal to
acquire iron ore mines belonging to
private parties at Sandur in Bellary Dis
trict to supply raw material to Hospet 
steel plant; and

(c) if so, the main features thereof?

Project 1970-71

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) The 
> ear-wise expenditure incurred on the 
Vijayanagarr Visakhapatnam and Salem 
Steel Projects is given below:—

{Expenditure incurred (Rs m lakhs)
1971-72 1972-73 *1973-74 Total

(Up lo 
Feb 15,
1974)

Vija>anagar . . . . 1.00
VishaMiapatnam . . . 1.00

Salem . . . .  6.75

*Tigures provisional

(b) No such proposal is under consi
der! ion at present.

(c) Does not aiise.

Low production in Heavy Industrial Units 
in Public Sector

373. SHRI B. V. NATK : Will the 
Mmistei of HEAVY INDUSTRY be 
pleased to state:

(a) the names of heavy industrial units 
in the public sector which aie producing 
hulf ot their installed capacity or power;

(b) whethet the high level committee 
set up to go into the problems of public 
sector industries h ts carried out its in
vestigations on a piiority basis; and

(c) if so, its broad findings for low 
productivity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : O ) Names 
of Heavy Industrial Un ts in the Public

61.48 23 26 41 74 127.58
15.28 4.75 50.34 71.37
50 75 88 67 221.54 367.71

Grand lotal . 566 66
lakhs

Sectoi which are ptoducing half of their 
installed capacity oi lower:—

(1) Heavy Engineering Corporation, 
Ranchi,

(2) Bharat Heavy Plates & Vessels 
Limited, Viskhapatnam.

(3) Triveni Stiucturals Ltd., Nairn, 
Allahabad.

(4) Mining & Allied Machinery Cor
poration, Durgapur.

(5) Bharat Heavy Electricals Ltd., 
Hard war.

(b) The Action Committee on Public 
Enterprises constituted by the Bureau of 
Public Enterprises have gone into the 
working of BHFL (Hardwar), BHPV, 
TSL, HEC and MAMC with a view to 
maximising the utilisation of their instal
led capacities.

fc) The bioad findings of the Action 
Committee for the low productivity in 
these Units are as under:—

(1) Power cut imposed by the State 
Governments;
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(2) Shortage of various raw*materials;

(3) Deficiencies in management;

(4) Poor Industrial relations.

Use of DIR to meet Delhi Textile Stir

375 SHRI IN DR AJ IT GUPTA : Will 
the Minister of LABOUR be pleased to 
state:

(a) whether Government have invoked 
D.1 R. to meet Delhi Textile stir; and

(b) if so, the particulars thereof?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) and
(b). The Delhi Administration have 
issued orders under rule 119 of the De
fence of India Rules, 1971 to the Delhi 
Cloth Mills, Swatantra Bharat Mills, and 
D.C.M. Silk Mills declaring the employ* 
ment in these mills as essential employ* 
ment and also directing the management 
to advance a sum of Rs. 240/- (in res
pect of the Delhi Cloth Mills) and 
Rs. 200/ (in respect of the Swatantra Bha
rat Mills and D.C.M. Silk Mills) to each 
worker recoverable in monthly instalments 
of Rs. 20/- each, and not to victimise any 
of the workmen.

Gas Requirement of TISCO

37$. SHRI INDR A JIT GUPTA : Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Government are aware 
that the entire requirement of gases for 
Tata Iron and Steel Co. Limited’s Steel 
plant is supplied by the Indian Oxygen 
Limited, through a Tonnage Plant inside 
TISCO plant area;

(b)whether the entire installed capacity 
of this Tonnage plant is fully utilised by 
TISCO steel plant; and

(c) the broad outlines of terms and 
conditions of the supply of gases by the 
Indian Oxygen Limited to TISCO steel 
plant**

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUSODH HANSDA) ; (a) and
(b). Tata Iron and Steel Company Limited 
obtain their requirements of general pur* 
pose oxygen and dissolved acetylene for 
use other than in the direct processing of 
bulk steel production, from Indian Oxygen 
Limited who have their own plant in 
Jamshedpur. Tata Iron and Steel Com
pany h.jve a 100-tonne per day capacity 
cxygen plant of their own which supplies 
oxygen for use in the direct processing of 
bulk steel production. This plant is situ* 
ated withtin the premises of the factory 
compound of Indian Oxygen Ltd. The en- 
tne installed capacity of the tonnage oxy
gen plant is fully utilised by Tata Iron 
and Steel Company. The Plant is main
tained and operated by Indian Oxygen 
limited, who have the specm’ised know
how for this;

(c) The terms of the agreement are not 
a\ ail able with Government, This is an 
agreement between two private com
panies.

Strike threat by AIMndia Oxygen and 
Acetylene Employees Federation

377 SHRI INDRAJIT GUPTA : Will 
the Minister of LABOUR be nleased to 
state:

(a) whether the threatened All-India 
strike in Indian Oxygen Limited called by 
the All-India Oxygen & Acetylene Em
ployees Federation has been settled;

(b) whether the Charter of Demands 
submitted by the Employees Federation to 
the Company has been referred to National 
Industrial Tribunals for Arbitration as 
reportedly suggested jointly by the 
INTUC, AITUC and HMS; and

(c) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). Accord
ing to available information, the All India 
Indian Oxygen and Acetylene Employees*
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Federation had threatened a strike from 
November 26, 1973* The proposed strike 
was, however, subsequently deferred by 
the Federation vide its communication 
dated November 25, 1973 to the manage
ment. According to the Government of 
West Bengal who being principally con
cerned were consulted in the matter, there 
is hardly any justification for referring the 
issues raised by the All India Indian 
Ox>gen & Acetylene Employees' Federa
tion to a National Tribunal for the reason 
that the disputed issues were by and 
large either covered by subsisting settle
ments or have already been referred by 
the State Government to adjudication. It 
is understood that the Federation is no 
louger the recognised Federation, and that 
the management are currently having nego
tiations at Calcutta with the now recog- 
msed All India Federation of Indian Oxy
gen Employees’ Unions over the remain
ing outstanding issues.

Production of special steel

378. SHRT INDRAJIT GUPTA : Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Government have decided 
to set up a plant for indigenous produc
tion of special steel;

(b) if so, the 
and

broad outlines thereof;

(c) whether some objection has been 
raised against the project from some 
quarters of Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) ;(a) and
(b). The reference is perhaps to the Spe
cial Steels Plant being set up at Salem 
in Tamil Nadu, which is being designed 
for the production of the following:— >' 

Sheets & Strips loans per year
Stainless Steel 70,000
Electrical steel 75.030
Other Special steels 50.000

TOTAL: 1,95.000

The estimated capital cost of the project 
is about Rs. 340 crores.

(c) No, Sir.

w r m
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*feT? t  1 10,000 z*r ^  s t  a r r t t f  

tfN; st 3tt4  qft srrcnr £ 1

< ? T )  ? n s f r  * f  3 p t  ^  f e r a f r r e r  

arft a r f W M f  s t o t  «PTO:
700 P T  09 ^  I

W  ? f® N r  * f  w r  a n t f  q f t r a H =T  

q * f e n f o t f  ? t o t  e d W M  ^ r  ^ r - f r r e r

5FT»Fr 2.40 cTHST *4(t^^> f^fT ^  I
*nr*r m  frry ftfn r *nftra> ^ p t, fcrar-
*S-*£FT 5T%IT WTTST 3>t S?t§ *F7( H7T«7r
50,000 W 4  ^faf f  1 TOTT
^ n r  w frsr ^  ^fr^T 1.30 *6$%
^ f a p  f  1

**A*i 4 w* iNh^ iNNr *̂r: whv 
v t h t

383. tr .  trn N r: w  V v
*pft ^  ^ rn t  ^  ?PT ??P :

(^j) t o  sr. f a fere* #  ^ r .  480 4
#  m  t  #  v*  t o t  «rft 

W t a r  ^  ^Hr *NH°f ^ m r  ^  FtrrfW 
«itt# ^  ^  ^ a m r  TO«nr f  1

(«r) t o  vjprM t«pct qw ezr i f  
a n rn ^ h r  fswfgr n̂r f t  w f  4  ^ V f t  
s n n W  4 im  f W  ^ n r t  m tntror 
H  4 ^  «it ?

frnftr ihmsnr #  ?rwr r ift <«fr 
*nF ^Tf) : (*>) 3fr 5T 1

(w ) *ft ff , ^nrr-iR 4  v z
^h rts t *r®fr 4 i f  ^rrw  ^
^  f ^ r r  »it 1

Lignite Production at Neyveli

384. SHRI KRISHNA CHANDRA 
IIAI DFR . Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether there is any pioposals for 
the expansion of lignite production at 
Neyveli;

(b) if so. the mam features thereof; 
and

(c) the time by which completion of 
development piojects is expected?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SU30DH HANSDA) : (a) and
(b). Yes Sir. A proposal to step up tbs 
pioduction of lignite to a level of 6.5 
million tonnes per annum, with an invest
ment of Rs. 36 crores on the specialised 
mining equipment, is under active consi
deration of the Government,

(c) By 1977-78.
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Import of Scrap

385. SHRI JAGANNATH MJSHRA : 
Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the Ore Furnace Industry 
has contended that its production of steel 
is declining owing to high prices of 
scrap;

(b) whether any suggestion in this 
regard has ajso been made that it would 
be profitable for the country to import 
scrap and export products of the furnace 
industry; and

(c) if t>o. the broad outlines of the 
policy of Ciovci nment in this regard ?

THE DFPUTY MINISThR IN THE 
MINISTRY OF STELL AND MINES 
(SHRI SUBODH HANSDA): (a) to (c).
Presumably, the refeience is to electric
furnace units manufacturing steel ingots/ 
billctes. If so, the Steel Furnace Asso
ciation of India has been representing 
that the full utilization of the installed 
capacity in the electric furnace industry 
hits not been possible, on account of in
adequate availability and high prices of 
ferrous scrap and the difficult power sup
ply position in some States. They have 
suggested the import of scrap, and export 
of rolled products to facilitate better utili
sation of the melting as well as re-rolling 
capacity in the country, which will also 
contribute to foreign exchange earnings. 
This proposal is under examination.

Issue of Republic Day Parade Passes to 
Press Representatives

386. KUMARI KAMLA KUMARI : 
Will the Minister of DEFENCE be 
pleased to state:

(a) the total number of passes issued to 
press representatives of Delhi for witness
ing the Republic Day Parade 1974 and 
the particulars of their addresses;

(b) whether the small news papers are 
shown negligence in issuance of passes; 
and

(c) if so, the reasons therefor?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
A special enclosure for press was pro
vided on the occasion of this year's 
Republic Day Parade and 1322 invitation 
cards had been issued to press represen
tatives (including their spouses) for seats 
in this enclosure. Cards were issued to 
all the correspondents accredited to Gov
ernment of India. In addition, cards were 
issued to foreign correspondents and 
other correspondents and journalists, on 
request, according to availability of seats. 
The list of correspondents accredited to 
Delhi Administration was finalised ac
cording to the advice of that Administra
tion. The question of negligence of small 
news papers does not, therefore, arise. 
The work of compilation of a list of the 
invitees, and their addresses, would not be 
commensurate with the time and labour 
involved.

Coal shortage in Gujarat

387. SHRI ARVIND M. PATEL: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether there is an acute shortage 
of coal in Gujarat State; and

(b) if so, the main causes thereof?

THE DFPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). Owing to considerable increase in the 
i1 cm and for coal, particularly by the 
power houses and the steel plants which 
enjoy a higher priority for allotment of 
wagons, the relatively low priority consu
mers have had to face shortage of coal in 
the recent months all over the country in
cluding Gujarat.

Export of Korba Alumina to USSR

388. SHRI M. S. SANJEEVI RAO: 
Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Alumina will be exported 
to U.S.S.R. from Korba Plant in Madhya
Pradesh; and
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(b) if so, the amount thereof and the
terms of agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHJRi SUKHDEV PRASAD) . (*) and
(b). The USSR has shown an interest to 
the purchase of 50,000 tonnes of calcined 
alumina during 1974 from the Korba 
Plant of Bharat Aluminium Company Ltd. 
The terms and conditions for the export 
have not been finalised as the matter is 
under discussion between the two parties.

Xndo-Britfeh Agreement to check Illegal 
entry into Britain

389. SHRI M. S. SAN/LKVl RAO . 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state;

(a) whether Indo-British agreement has 
been concluded to check illegal entry of 
Indians into Britain; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
During the visit of the British Parlia
mentary Under Secretary for Home Af
fairs , Mr* David Lane, the problem of 
illegal entry into Britain, however, was 
discussed wherein the British Government 
sought informal cooperation of the Govern
ment of India in preventing racketeering in 
illegal immigration. No specific agreement 
in this respect has been concluded.

, (b) Does not arise.

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) :(a) Yes, Sir*

(b) The Chinese team reportedly visit
ed Pakistan at the invitation of the Pak. 
Army Chief of Staff, possibly as a reci
procal visit, after the visit of a  similar 
Pakistani team to China last year.

Discontentment among Territorial Army 
Personnel at Antra

391. SHRI SAMAR MUKHERJEE : 
Will the Minister of DEFENCE be pleas* 
ed to state :

(a) whether there was any discontent
ment amongst the Territorial Army per
sonnel who were under training at Adra 
(South Eastern Railway) during the oast 
six months;

(b) if so, what were the grievances of 
the personnel and the steps taken by the 
Government to settle the same;

(c) whether any penal action has been 
taken against live personnel for the agi
tation; and

(d) if so, the natuie thereof?

THE MINISTFR OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) No. Sir.

(b) to (d). Do not arit»e.

Terms and Conditions of Service of Terri
torial Army Personnel

392. SHRI SAMAR MUKHERJEE : 
Will the Minister of DEFENCE be pleased 
to state:

Visit of Chinese Military Team to Paldatan (a) the policy of the Government about
the use of Territorial Army in trade dis-

390. SHRI BUTA SINGH ; Witt the putes ;
Minister of DEFENCE be pleased to v t . . .
statc; (b) whether the personnel recruited in

the Territorial A rm y were informed that
(a) whether a team of Military experts they would be required to work during

from China visited Pakistan In January, strikes before they woe jecruited; and
1974: and

(c) if so, whether a copy of the terms
(b) if so, the main purpose of the and conditions will be laid on the Table

visit? of the House?



I HE MINISTER OF DEFENCE 
iSllfel JAGHVAN RAM): (a) In accor
dance with the provisions of Territorial 
Army Act, 1948, Territorial Army per
sonnel are required to act, among other 
things, in support of the civil power. Thus 
they can be used to prevent the disruption 
of essential services.

(b) The persons recruited to T. A. are 
bound by Lbc provisions of the Act as
above.

(c) An extract of Section 7 of the Terri
torial Army, Act 19*1 -vhich lays down 
the liability for military service, is laid on 
the Table of the House. {Placed in Library.
Sic No. LT-6169/74).

Alleged misuse of Steel by Industrial Units

393. SHRI VASANT SATHE :
SHRI GAJADHAR MAJHI :

Will the Minister of STEEL AND 
MINfcS be pleased to state :

(a) whether sleel issued from regulated 
<soun.es is being misused on a large scale 
by the industiial units ;

fb) if so, whether surprise checks have 
been conducted in the various parts of the 
country to verity the use of steel issued 
fiotu regulated sources and the lesults 
thetcof; and

(c) the action taken/proposed to be 
taken against the offenders and othct 
measures conceived to check effectively the 
misuse of steel ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA »• (a) to (c). 
Reports are sometimes received about the 
misutilisation of allotted steel materials by 
the actual users. Effective steps are being 
taken to check such misutilisation. Iron 
and Steel (Control) Order, 1956 has been 
amended to provide specifically that the 
use of steel for any purpose other than 
that for which it is allotted or applied for 
is a penal offence punishable under the 
provisions of the Essential Commodities
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Act, 1955. The Regional Offices of the 
Iron and Steel Controller have been set up 
at Calcutta, Bombay, Madras, Kanpur, 
Hyderabad and New Delhi to ensure pro
per utilisation of allotted steel materials. 
These Regional Offices conduct surprise 
checks also and if any misutilisation 
comes to notice, they initiate apropriate 
action. Assistance of the Central Bureau 
of Investigations/State Police Authorities, 
is also taken by them, wherever necessary.

WTRT

395. fa *  : TOT W lT
^  «r?rr=t ^  *prr amfat :

(2f>) t o  qtfqrefflqr *t flrar fa n fo rf  
t !  s t t  if r ^ r?  f  , arf*

(®r) ^  si, a t w  ^  ^  
sf?r ^  t o  vrhrfww f  ?

W s r  i h m r  j r  r m  o ft
ov) w h  030. f W t  m v a f t  

sp p fa  ehTFiT̂ Nr
apr*t tfrf *frt $  t o
v n r w fx  t  sit ^  4
f -  *nr 4  f -  3TW
fcrmfcnr q fo n rl a r M m  s f t r
^ -s p r f  j f  an^ 2,000 iTlfas WPT
efrrr i io vr&rft 1974 ^

51,021 flfrn %\ 1F3R %
*rt #  amt f*  i

VR'pr w  W f t r  sTTRnr are*

396. *ft *W  fa* : TO
<*? ^  f a  :

(as) t o  sr^o* i f
arer strcf 1

(jar) ?r, qrfa-qrfa $  z m  *nrr^ 
sntf f -a rft t o  ^
^  f  ?
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W  ifaiNW ( iw  sw n p o  #  tfh* H t  w fat VittHf1* 4  fwfft to F
h r f w  * r ® r  ig m y :  & o  $  f f ,  s J N r  i  a i R f i r s r  f w n c  #  w t o  w r c i r r t

( S T )  « T 5  w a  a fT H T  h N  f | T T  = T #  j 9g 4 % ft l * f  s W  * W R  a t f ?

f f * T T  f a n E T  J R T T ?  ^  T O T  ^ R T Q  « I T  T $  g p -  ^  3̂  ^  :

t \
*?»T TOT

M i n f N r  q t o  * r  « R i * f  f ? r q  o t t o  ^  f o r f a ^ s  4  * r r e f  w  « r t f  # f * r ¥

tys qf o rb r̂  g fo p r qft ^  i p r  *ft ^  strafecr fcr*TT w  srter srwHif ^ tft *rnft
^ w i s h  ^  a r r ^ N r  s r r a g r R ^  « * )  n m  J r  •erf? * 7* n ?  i f ^ i ’ F i n i T ; ^  

' f e r « * m * t f p r f i i r ' > i « ' > r f f i  m  V t 4  * , * ,  f

3fT7 JTfafo ^  f^T^T ^TT 4'Hfanft
m f f c i  a w  w  W f  fiwr h * i  * m < m  «rt *nf f  9 

^  * n W  j t r t

i w ? r  a r t *  h r  i b r r a n v  #  T < n H i  ( « f t

397. «fr qi^rf»| Wlrf : tpife* ? W ) : (ap) Sfft (S ’). f̂*TFT fW »T
«ft WT7T f«*i ^ n r : ^  ^  ^  ftrs i f  i

j^q - i 4  *srresrrsr 4  m m  m rn f,

TO M r r  * f t  M  TO* <*ft w  <trftf ^  ^  ^  ?
f a  . *ncft ^  I fa 7  *ft, fa fac te

4  %*sh f w  ^ r r n r r  ^  ^  ^ t r t  
TO ^ t t  araV kr ?tot 3F*r ^  ^  ^ w r k  4  ^ r  ^  arc

m  ft?*? «rgi€fRw tf- 3rtr^ stfPsre; 7^ ?“ aift s r w ^  w  «r^?r *n m
^  5̂®? ^  3Ttp^ ?rhsFrr ^rf ^ri?f xnr  ^  i
^  ^ r  f^anR f  j 3ifjr

____________ >, fas^wrfr ^ r  M *r^  ^  5T ^ ^wr
, « H H - r ,  ^  w  t o  ^ i  w

399. ^  tT5P8F9 «H?f : ^IT |TOT 3ff? SR*r-Ju u - ■,:MIMM a t  __ • Pi , . h  « 3»». 'ill 01^1 : «tmi ̂ ivi

tvR|) : (®F) (dl<4>l< ^jf ?^T afTcT >̂T
w m t f  f  h i  s m f k r  ^  %. 4 . w m i  #  m  ^  t f k  w P - *h «fhr
^  ^  Tritorr ^  v f c  ^w?r ^  ^
^  ^  «h<4  ^  ^ ^ TRif 3rf? eqfw ^rt ?wrer ^  ®pfeT
orq^  ^rhRT^rf ^  ^ r tw  ^  ^  i arrarfg ^ - t^nrr -*m o ik  4  it^Np

_  r L * fv a M.. ft fv. hriRT-hrjRT «̂ rfeT ^h T cd  ^fr«iT n̂̂ rr ,
Gao r ^ r  y  e  h i ^> t o t  f w f  TntR  rerefT

s ro r t j i j s h  \  4 . t f  t o t t T  t o  < m  m  ^ w r t  m *  4  M ^ r  orftr- 
V  w  r ,  «nj * m £  « r̂ w  tp ?  < w tw  4  apf?r ^  h m  ^  <2mrter
t o  ir^ rrr 4  r^ jh f  f ^ j  w -  . *
. .. _ __1 i ft ..... V ’fIFR «PT 3TncT ^R  tm W  PfHTT P̂TT W
I y, — _A - _ _  J| tv ■ ft - . .- ft <t < ■ _1 ft ft <*■ -JLaorrr t o  ^r ^ t  tp tt w  r>  h f?  (at) ^ i w « i t  ^rr fprrar ^  i w  

*rgiHHi< #  ^  o M  # ^ r ;  a re y t  #■ ^ « r  ^  ^  ^  arrafegr
q- « r f  i ^  n f  ?
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rw w  mw wmv #  revest you to kindly allow other Mem-
f(m) I »  W r  G«J*rat also to put some <*ies-

3  WPfcr « «  11* f  I w  ttons ,f they so de*i«.
gwngy f  ^  $?TRr STTRTft p r  MR. SPEAKER : The rules do not
m t  *ftfa ^  ST^TR $  smfr permit, it.

» SHRt P. M. MEHTA : Sir, I call the
N - f t .ft,, j .  attention of the Minister of Home Affairs

( T T i W m  i f a H M *  to the following matter of urgent pubHc
*5R tW T tcM> «i»* ^TRTT *T TnsnTni importance and I request that he may make 

$  r t f  s r t  &  ^TPrsrrtf a statement thereon :
T O M f l  ..R c p o r [e d  f a ^ n g  p o lic e  B rings In
jn^TT 1 different parts of Gujarat resutt-
... y w __ u >. _  t__ ». .. r ing iu the death of students and
s r n  m  w r  w  w ^ i t  n m t  p r r  o t -  other people.”

,9R^ wfa®*T fcrflT 3TRT «T VTRT
SHRI P. G. MAVALANKAR (Ahmeda- 

400. «nrf : ^TT M*T *nft *T§ bad) : Sir, I rise on a point of order.
WrTFf WITT *fTr*t f a  :

SHRI K. LAKKAPPA (Tumkur; : 
(30 3flf? *T Sir. . .

* r r  r  t e r W  m r  spEAKER . Mr ukkappa_ kmd[y
w w  7TrT 2m t ^  ^n r Her ^  <M§ keep sitting unless I call you some time. 
f  ?TPT 5RT ^  farFfi-
f a r i ^  nfsrr *r*TT SHR1 p- G* MAVALANKAR : Sir, my

point of order is this. When an important
(77) T̂ TWi t o r wm ^  question like the agitation and disturbances

^  9  ̂ in Ahmedabad and other parts of Gujatat
is raised, and when my friend Shri P. M. 

«W sfaw q #  SHWft SlWnihhi Mehta has specifically requested the Minis-
«r*rf) j m  zxh oar). v f m r  fo fir  m fu- tcr 01 Homc Aftairs to unswer* why is the
--3r.fr. ..V -* -x Cw -,- Minister of State rising to nn&wer this onfa^T  f  f a  his bchaIf ? where is the Home MinWer7

*iei ^  3TR Q ^  3TT T51 W I is it because that the UP elections are more 
3T|! j^3f qpf $  SffQ i f) | Important than the situation in Gujarat ?

____ (Interruptions)

12.00 hr*. MR SPEAKER : On the one hand you
CALLING ATTENTION TO MATTER are complaining that your Members are 
OF URGENT PUBLIC IMPORTANCE absent. Why are they-not present? Some-
REPORTED INCREASING PrtLlCfl FIRINGS IN thi" e Whi°h y0U are aS^ ng f° f

Gujarvt and telling about yourself, you are denying
it to others.

SHRI P. M. MEHTA (Bhavnagar) : Sir, 
before I call the attention of the Minister SHRI P. G. MAVALANKAR : My
to the situation in Gujarat, I would point of order is this. Why the Minister 
humbly submit that while you have been of Home Affairs is not present? Does the 
pleased to admit this important matter as Government consider Gujarat is less im- 
a Calling Attention motion, no other Mem- portant than the electioneering in UP ? Why 
ber from Gujarat has secured the ballot, is the Minister of Home Affairs not pre- 
So, I seek your indulgence and would sent here?
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MU SPEAKER : Order, order. Kindly 
sit down. If you can take back your Ad
journment Motion in the ground that many 
Members have gone out in connection with 
the elections, why are you blaming the 
othere now? On the very first day you 
said, “We are taking it back; we are all 
going for the elections’* But now you are 
denying it to them. Please sit down Be 
reasonable.

SHRI P. M MEHTA : As no other 
name from the Gujarat MPs has secured 
a place through the ballot, 1 requested the 
Chair to allow other Members also from 
Gujarat to put questions. That was my 
submission

MR. SPEAKLR ; Do not enter into ar
guments.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON- 
NEL (SHRI RAM N1WAS MIRDHA) : 
Sir, short supply of certain essential com* 
modities and steep rise in prices sparked 
off agitation* by different groups of 
people in various parts of Gujaiat from 
the beginning of the current year. In the 
course of these agitations, extensive attackN 
on Government gtain godowns, grain shops, 
oil depots, Municipal and State transport 
buses, looting of groccry shops and fail 
price shops, damaging public and private 
property bv stone-throwing and arson oc
curred in several pa?1s of the State It is 
a mattei of deep i egret that the police hod 
to resort to use of force in dealing with 
surh distm bances

Prioi to the 9th frebruary, 1974 when 
a proclamation under Article 356 of the 
Constitution was made by the President, 
police opened fire at 30 places resulting in 
the unfortumte death of 45 persons and 
injuries to 137. One Police Sub-Inspector 
and two police men were killed and 919 
police officers and men had received in
juries during the agitations. After the 
10th February, 1974, until the 20th instant 
police had to open fire at six places result
ing in the death of one person and injuries

to 20 persons. It has come to Government’s 
knowledge that the situation in Ahmedabad 
yesterday was veiy unsatisfactory and the 
police had to resort to firing at a number 
of places resulting, according to available 
information, in a tragic death of one per
son and injuries to about 25. The Govern
ment would like to express its deep giief 
over these incidents and extend its full 
sympathies to the bereaved families of
those who lost theii lives in the course of
these agitations

The State is facing difficult problems 
arising out of shortages and high prices 
and the undivided attention of the adml- 
nistiation will have to be bestowed on
seeking satisfactory solutions to the pics- 
sing economic problems of the State I 
sinceiely hope all sections of the Home 
would join me in my eainest appeal to 
the students and others in Gujaiat to
cooperate whole heartedly to the imme
diate restoration of normalcy so that the 
problems facing the State could be i c s o -  

lutolj tackled

SHRI P M MFHTA I have lisleneJ 
carefully to the statement made b> the 
hon Ministei I am not satisfied with i t ; 
I hope the House also is not satisfied with 
it . . .(Interruptions)

SHRI M. C DAGA (Pah) How can 
you speak foi the whole House9

SHRI P M. MEHTA : 1 say it has not 
satisfied the House because it docs not go 
into the basic reasons for the recent dis- 
tuibances in Gujaiat. The whole country 
knows that Gujarat is agitated for more 
than 1-1/2 months and the people there 
are suffering a lot. This agitation has not 
empted overnight. I Charge the State 
Government and the Central Government 
with inefficiency, complacency, corruption 
and tactless handling of the situation. The 
State Government miserably failed on two 
major counts: firtsly, holding the price of 
essential commodities, foodgrains, edible 
oils, sugar, etc. and secondly providing 
adequate quantum of foodgrains and other 
essential commodities at reasonable rates
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tShri P. M. Mehta]
to the people through the public distribu
tion system. As you know, the people of 
Gujarat are peace-loving and they believe 
in the constitutional and peaceful ways and 
means. They never adopt violent methods 
for the redressal of their grievances and 
solution of their problems.

MR. SPEAKER : He can lefer to facts 
but let him not go on reading. Further, he 
has only a few minutes,

SHRI P. M. MEHTA : 1 am using rcs- 
tained language because I do not want to 
add fuel to the fuc. liven today the situa
tion in Gujarat is tense. The ruling party 
in the State has pushed the patience of 
the people to the breaking point and paid 
no heed to the demand of the people and 
other political parties who have been peace
fully high-lighting the issues and demand
ing adequate supply of foodgrains.

MR. SPEAKER : I do not want to inter
rupt him. In a Calling Attention Motion, 
he can have a little introduction befoie 
asking a question, but there is no proce
dure for reading a statement. Kindly avoid 
it. While be can make some reference to 
n paper, he cannot read it. Because, it will 
establish an unhealthy precedent.

SHRI P. M. MEHTA : I am doing it 
to save time.

MR. SPEAKER : Please do not read it.

SHRI P. M. MEHTA : For the last one 
and a half years we have been demanding 
adequate supply of foodgrains to the 
State of Gujarat both inside and outside 
the House. But, both the Central and 
State Government have neglected this 
genuine demand of the people for adequate 
supply of foodgrains. My party offered 
satyagraha. Members of Parliament and 
the members of the State legislature 
courted arrest and a deputation headed by 
Kumari Maniben Patel met the Prime 
Minister and the Food Minister. It brought 
no results because they were power-drunk. 
Because of the massive majority in the 
Centre as well as in the States they did

not bother to consider the hardships and 
untold sufferings of the people. It is not as 
if this violence erupted overnight. The 
party in power remained complacent and 
did not pay any heed to the genuine de
mands of die people. On the contrary, 
they were responsible for adding to the 
miseries of the people by their wrong 
economic policies and undemocratic app
roaches. Prices of wheat, bajra and sweet 
oil went on rising unchecked and people 
saw unprecedented all time high level of 
prices. Even during the drought year the 
prices had not gone so high as now after 
a good monsoon.

Various organisations had time and again 
warned the Government to take immediate 
action to ensure sufficient food supplies 
and other essential things of life at reason
able prices. But, even since the Assembly 
elections in 1972, the State Government 
had no time to think of the people. The 
Ministers and M. L. As. of the ruling party 
were preoccupied with their own selfish 
fightings among themselves. This reflected 
adversely on the functioning of the State 
administrative machinery also.

As we know, in January, 1974 the 
mess bill of one engineering college of 
a small town went up and the students 
felt the pinch. Naturally, they got annoyed. 
In the face of the growing unemployment 
and stagnant economy, the parents could 
not remain unaffected. All sections of the 
community—teachers, farmers, industrial 
workers and women—expressed sympathy 
with the cause of the students, which was 
actually the cause of the people. They 
also demanded alequate foodgrains at 
reasonable prices.

SHRI N. K. P. SALVE (Betul) : We 
all Agree that this is a very important 
matter. Still, the speech should be reduced 
to a question in a Calling Attention , . < 
{Interruptions)

MR. SPEAKER : Mr. Mehta, as you 
know, there is a set procedure for it. A 
question is asked and before the question, 
a little introduction is allowed. We allow 5
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minutes to each Member except the first 
one. We, normally, give 2-3 minutes more 
to Hie first Member, that is, 7-8 minutes. 
You have already taken that much time. 
Why don't you put your question and 
finish it?

SHRI P. M. MEHTA : May I humbly 
submit that your honour was pleased not 
to admit an adjournment motion and. 
therefore, I take liberty, with your per
mission, to put facts before the House?

The State Government and the Central 
Government went on blaming each other. 
While the State Government blamed the 
Centre for not making adequate allocation 
of foodgains, the food Minister at the 
Centre blamed the State Government of 
mismanaging the whole affair. The luling 
party MLAs also protested against the 
lise in prices in a meeting and expressed 
concern on the inability of Chimnnbhai 
Patel’s Government to supply foodgiains. 
They themselves asked for the imposition 
of the President's Rule in the State. Some 
Ministers of Chimanbhai's Cabinet made 
allegations of corruption against the Chief 
Minister himself.

It is a well-known fact that the C hici 
Minister removed levy on groundnut oil to 
collect Rs. 25 lakhs for the party. It is 
said that a substantial share of this money 
has come to the Central party for use in 
recent elections to Assembly in U. P. and 
other States . . . (Interruptions)

MR. SPEAKER : Will you please sit 
down ? Mr. Mehta, in spite of my requests, 
you are not putting your question and 
finish it.

SHRI P. M, MEHTA : Strong armed 
tactics to curb the agitation has taken lives 
of SO to 70 innocent people . . .( Inter- 
ruptions) I do not want to add fuel to 
fire. I  have restrained myself in narrating 
the situation of Gujarat State in this 
House.

Now, I put my questions.

Why did it take so long to impose die 
President’s rule in the State of Gujarat? 
Why do Government not consider dissolving 
the State Assembly and conducting new 
elections immediately in response to the 
popular and genuine demand of the 
people ? Why did the Central Government 
not supply sufficient foodgrains and essen
tial things of life to the people of Guja
rat State at reasonable price* and in time ? 
What action is being taken now to ensure 
that the people of Gujarat get suffiicent 
foodgiains and other essential commodities 
at fair prices? Is it not a fact that firing, 
since the people started agitation in Guja
rat, has gone very high and no State in 
India sufiered such u huge loss of lives <ts 
Gujuiat, in no State has such firing taken 
place since independence as in Guiaral ?

SHRI RAM N1WAS MIRDHA : I he 
call-attention motion was specifically about 
the increase in police firing and connected 
matteis. But the hon. Menibct has i a feed 
a mtmbci of othei points and issues and 
made a long speech. I have said in my 
statement that the food situation in 
(miatat was difficult at a certain time. 
Thcie was shortage of essential commodi
ties. The Central Government tried to 
help the State Government by suppl>ing 
foodgiains to the extent possible, but in 
view of certain difficulties, the price situa
tion also got out of hand to some extent. 
The hon. Member has asked what the 
Government is doing to impiove the situa
tion now. The situation has, of late, im- 
pro\ed a lot. Prices of foodgrains are 
coming down. Food is being rushed from 
other State Governments—fiom State to 
State basis—and if the hon. members 
belonging to the Opposition parties co
operate with the administration that is now 
in office there, the situation could be im
proved to a large extent.

Some parties, taking advantage of the 
difficult situation which was facing the 
people, resorted to agitation which turned 
violent on many occasions. That was the 
reason why the police had to resort to 
firing in certain instances.
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CShri Ram Niwas Mirdha)
Policemen also have suffered. Hundreds 

of them have been injured and some of 
them have died in these violent agita
tions. . .

SHRI JYOT1RMOY BOSU (Diamond
Harbour) : On a point of order, Sir-----
(Interruptions)

SHRI K. LAKKAPPA (Tumkur): They 
are not party to the call-attention motion. 
They should not be allowed to speak.

SHRI JYOT1RMOY BOSU: Policemen 
were killed b> policemen themselves.

SHRI RAMAVATAR SHASTRI (Patna): 
llow many hoardets and black-marketeers 
were shot ?

t o  wrer f  ? <m 
sfrrfa 4  snpar ;T?fr

i s rt?  ^  y h  ^
sftfon? i a t tap

q r #  f  I fat? cys
i tf* I 3PT7 '3TPT ^TfPPcf

f a  <?*> « 5 ^  3rf? sift w v i
^sr w trm  f  ?rf f a ?  i o t  t o -  

m  ^  :=T# f  i *nrr w i  i

SHRI K. LAKKAPPA : There is a 
different fomm for that, not hcie.

SHRI JYOTJRMOY BOSU : It is a 
travesty of truth.

SHRI RAM NIWAS MIRDHA : In m> 
statement I have said that one Police Sub* 
Inspector and two Policemen were killed 
and 919 Police Officers and men received 
injuries during the agitations. I have 
given the figures in my statement itself. 
Police had to resort to firing because the 
agitations turned violent.

SHRT P. M. MEHTA : T have asked 
certain specific questions. Why did it take 
the Government so long to impose Presi
dent’s rule ? No. 2: Why did not the
Government consider dissolving the Assem
bly and holding fresh elections at the 
earliest in response to the popular and 
genuine demand of the people? He has 
not answered these questions.

SHRI P. G. MAVALANKAR: It is a 
straight question.

MR. SPEAKER : It is not one question. 
You have asked so many questions. You 
cannot settle them here in this House . .

SHRI RAM NIWAS MIRDHA : I have 
said that a situation arose when the Police 
had to resort to firing.

Why did the Government take so long 
to impose President's rule—I would like to 
submit that the Government did not take 
a long time. Tt was watching the situation 
and trying to meet the situation. It did 
not take a long time. It was watching and 
it took appropriate action at the appropri
ate time.

Regarding the demand for dissolution 
of the Assembly, I would request the hon. 
Members to co-operate with the admini
stration to restore law and order and create 
a situation in which the economic condi
tions of the people and the distribution of 
foodgrains would Improve.

^  : ansrsr srg fo r , trcrcft
^  srcrr *rr w a r  i * *

*mrr m r tf fa  apf #
9r? r̂arcrr f  ^  amyfcpT rr«r«ftfci 4  

«rmT f  i m  wff
?? arrrpsnft arft a s  m  spot 

f . . .

tr*. <?. *nfNr ( ’fa rm )  : v f tr  V77TT
f ?

$  w m : i r m i  f -1 ^
* w * r r  r  **  snr m

^  *ng t o  a r ^ r -  
m  s r #  f t  m i r

#  **r f W r  m t  #  m
W5TT 'it \ ifffaH’ t f W  if  I

m  f a  an r t o  v r t e r  g>t f a ^ r  
^  fat? . . .(mnrapr). . .faqr &  3 n w r 
f a v w  ^  . . . ( « m n r ) .  . .-am? srnr 

n t e r  i f  f a m r  f  wf 3TPpi m xrt 
m  srrter f̂hgRT <r$m i ^  ^  w tm w  
f a  9 4  . . (« W IR ). . .
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ifi *m 4 ^  wv$ f". *n-m
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QV W  9TT W?fT ^  ^ r  #  ?r?i ^
?rt»r ^  mmf 4 ort w * wr ?N
s r p s  g r ?  ^  .  .  .(HWUR). .  .  a r « w

v # r t  m r *  v f  n̂g ? i r  t o  ^
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lift ip r  fPTTl
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m p i  r t  \ w  £ ,
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SHRI RAM N1WAS M1RDHA : Sir, it 
is really unfortunate that even after the 
imposition of President’s Rule, peaceful 
conditions arc not prevailing in Gujarat. 
The agitation is taking an increasingly 
violent form and, instead of cooperating 
with the administration in iemoving the 
real difficulties of the people, the Opposi
tion Parties arc resorting to violent agita
tions. (Interruption)

SHRI P. M. MEHTA: But, you have
not heeded the advice. (Interruptions)

SHRI RAM NIWAS MIRDHA : I am 
tolling the situation that is existing there. 
1 hope that the hon. Members will agree 
that the greatest need of the time is to 
restore normalcy there so that the difficul
ties of the poor people could be removed, 
so that the essential commodities can be 
rushed to the places and administrative 
measures taken could bring relief to the 
people.

I would appeal to the hon. Members to 
iooperate in this task of the Government 
«wl not to resort to coercive measures 
against the peaceful citizens of Gujarat.

SHR! BIREN DUTTA (Tripura West) : 
I want to know from the hon. Minister 
whether many people in Gujarat were 
dragged out of their homes and shot as by

the police, whether young men were forced 
to take off their dress and were made 
naked and dragged through the streets 
and shot down in the streets.

I want to know whether in Nadfad 
town, a 28-year old carpenter and a 21- 
year old mechanic were killed. I want to 
know whether there are cases of rape 
where even ihe police were so merciless 
that they Villcd themselves and there was 
shooting between the police, one section 
of the police killing another section of the 
police. I want to know whether Manoj 
Shah, a B.Sc. student was dragged from 
his house and killed and whether many 
children were also beaten and they were 
wounded and one was killed ? 1 want to 
know whether Pankaj Joshi, son of a cor
respondent of a Delhi newspaper preparing 
for Ph. D was dragged and killed at JDhari- 
pur Shah. May 1 know whether in Rai 
Pipla, a thirteen-year old tiibal boy was 
killed and another was assaulted theje and 
died in the hospital at Baroda? May I 
know whether these dastardly acts were 
perpetrated by the State Government to 
safeguard the interests of the landlords or 
what is known as the Khedut Samaj which 
had concerned all the foodgrains thereby 
making the people in Gujarat starve? May 
I know whether all this has happened be
cause of the surrender by the ruling party 
to the hoarders, blackmarketeers and 
monopolists ?

May 1 know whether Mr. Narendra 
Singh Zala was the Minister in charge of 
Civil Supplies in Chiman Patel Ministry, 
who was alleged to have gathered along 
with the Chief Minister Rs. 31 lakhs bribe 
from edible oil magnates or Telia raias as 
they are called . . .

SHRI NATWARLAL PATEL (Meh- 
sana): He has been misguided by somebody. 
It is a false statement.

SHRI BIREN DUTTA : May I know 
whether Mr. Ratubhai Adani’s name is 
involved in the episode which is by now 
popularly known as the Cotton Purchase 
Scandal where when the Government of
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India’s new cotton policy was spelt out, 
Rs. 61 lakhs was taken as bribe, and Mr. 
Adam was the leader of the Adani 
PSP-Oza Group and this happened during 
the days of the Oza Ministry? More than 
Rs. 70 lakhs corruption is said to have 
been managed by the GPCC president. 
Mr. Zina Dorji during floods, from the 
flood relief ailocation. May I know whe
ther the police, medical and revenue 
departments arc spotted out for huge 
money collection* for transfers ? May I 
know whether levy collection has been 
totally sabotaged and conuption charges 
from talati to M IA and Minister are 
galore? May 1 know whether quo a distri
bution and allocation in feitiliseis, die.se!. 
cement, steel etc. has been openly fixed 
with an amount of corruption involved9 
May 1 know whether all this has led to the 
situation which is still raging there? Mav 
I know whether Government arc thinkinc 
of dissolving the Ministiy and the 
Assembly and theiebv help in the people to 
come to peace ;is eaily as possible, befcrc 
the lives of many more people aie lost 
there ?

SHRI RAM NIWAS MIRDHA * The 
hon. member has given certain instances 
of alleged atiocities by the rolice I am 
not at present in a position to say anything 
about them. But I can assiue the House 
that all complaints that would be leceived 
against the police and the administiation 
would be fully inquired into and if any 
one is found at fault, all appropriate ac
tion would be taken against the persons 
involved.

AN. HON MFMBER : By what time ?

SHRI RAM NIWAS M !RDH\ : As 
regards alienations, oi lather wild allega
tions. regarding bribe collected by certain 
Ministers and others—sometime back the 
figure was Rs. 25 lakhs and now it has 
gone upto Rs. 30 lakhs and even more; 
I do not know which figure to believe in— 
all I can say is that these wild allegations 
cto not merit any attention.

12.46 h rs.

STATEMENT RE ALLEGED ARREST 
OF SHRI SARQJ MUKHERJEE, M.P.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA): 
Sir, on 26-11-1973, Shri Saroj Mukherjee, 
M.P., wrote to the Speaker of the Lok 
Sabha regarding the ciicumstances of his 
alleged ancst by Calcutta police on 
15-11-1973 and their alleged failure to inti
mate the Speaker about the fact of arrest, 
Shn Mukherjee stated in his letter that 
this involved a breach of his privilege as 
Membet of Parliament.

Shri Mukberjec’s letter was foiwarded 
to the Home Minister by the Minister of 
Parliamentary Affairs the same day. The 
Government ef West Bengal woie tequested 
by the Ministry of Home Affairs the same 
day ie. 26-11-1973 in a wireless message 
to intimate the connected facts. The State 
Government sert theii reply on 3-12-1973 
and a copy of the report was sent to the 
Lok Sabha Secretariat on 7-12rl973.

According to the repoil of the State 
Government, nine political paities took out 
a piocession as a pait of their civil dis
obedience movement on 15th November, 
1973, in Calcutta fiom Raja Subodh Mullick 
Square and the procession was led by lea- 
deis of these parties, including Shri Saroj 
Mukherpee, M.P.

Or. reaching Esplanade Row East, the 
processionists became violent, broke through 
police cordon and started brick-batting. 
The policc arrested 610 pci sons. None of 
the leadeis was arrested When arrested 
persons weie being removed to Presidency 
Jail, Calcutta, Shri Saroj Mukherjee, M.P. 
and some other leaders, insisted on accom
panying the arrested persons although they 
were told by the officer-incharge of the 
police party at Esplanade Row East that 
they were rot under arrest. Shri Saroj 
Mukherjee, M.P. alohgwith other leaders, 
arrived at Presidency Jail gate the same 
afternoon.
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{Shri Ram Niwts MirdhaJ
Of the 610 persons arrested by the 

Police 500 were lodged in the Presidency 
laii. The remaining 110 persons were dis
charged by the Magistrate. At Presidency 
Jail gate, Shri Saroj Mukherjee, M.P.» 
alongwith some other leftist leaders, took 
their seats in a tent near jail gate. They 
were again told by the officer-incharge of 
the police party that they were not under 
arrest ard they were also requested to leave 
the placc. Shri Saroj Mukherjee, M.P. and 
the other leaders, however, insisted on stay
ing near the gate and told the police offi
cers that they would not leave the place 
till the arrested persons were lodged inside 
the jail. After the arrested persons were 
lodged inside the jail, Shri Saroj Mukher
jee, M.P., and other leaders were escorted 
back home by the police from outside jail 
gate at their own request.

SHRI JYOTIRMOY BOSU (Diamond 
Haiboui): On a point of clarification. How 
did Shri Saroj Mukherjee go from Esplan
ade Row East to the Presidency Jail? He 
fi'asclled ir a police van. If it was so, how 
could that be done unless he was arrested?

MR. SPEAKER: He insisted on accom
panying them.

SHRI J YOTIRMOY BOSU: He has
made a statement which is not correct. 
Here is an hon. member malting a state
ment that he was anested. This is not the 
first time it has happened. It has happened 
before. The Minister has misled the 
House. He was arrested and taken to the 
Presidency Jail in a police van from Es
planade Row East.

SHRI DINEN BHATTACHARYYA 
(Serampore): This must be referred to the 
Privileges Committee.

SHRT J YOTIRMOY BOSU: This must 
be sent to the Privileges Committee. He has 
made a wrong statement. This is not fair. 
You must give a ruling on this.

in a police van from Esplanade Row East 
to the Presidency Jail which is about a good 
5 miles away. How could that happen un
less he was arrested ? Unless mac is arrest
ed, how can he travel in a police lock-up 
van ? How can that be, Sir ? What is your 
ruling on this ?

MR. SPEAKER: Order please. Kindly 
sit down.

They say he was not arrested. If he had 
been illegally detained he can go to the 
court. The House is not here to judge it.

SHRI J YOTIRMOY BOSU: They are 
misleading the House, Sir.

MR. SPEAKER: Only the Speaker gets 
the information about the arrest if he had 
been anested. They say he was not arrest
ed.

Now, if you want to controvert it, you 
better go to the court.

SHRI JYOTIRMOY BOSU: You are
our court.

MR. SPEAKER: I have no powers to 
judge whether it was an arrest or he was 
in illegal custody. It is the court which 
has to decide it.

SHRI JYOTIRMOY BOSU: No, Sir.
Mr. Saroj Mukherjee. . .

MR. SPEAKER: You cannot give me 
powers which are not there under the 
rules.

SHRI JYOTIRMOY BOSU: Jt is not
disputed by the hon. Minister that Shri 
Saroj Mukherjee has travelled in the police 
lock-up van from the Esplanade Row East 
to the Presidency Jail, a distance of five 
miles. Unless a map. is arrested, how can 
he force his way into the van? I request 
you to apply your mind os a lawyer.

MR. SPEAKER: The statement is there. MR. SPEAKER: Even the Privilege
Committee cannot judge, if they do not

SHRI JYOTIRMOY BOSU: We want inform the Speaker. They say that they
to know. Shri Saroj Mukheriee was taken did not arrest him.
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SHRI JYOTIRMOY BOSU: Yon can.

MR. SPEAKER: You may go to the 
court.

SHRI JOYltRMOY BOSU : Why ? It 
is a violation of the rules of procedure of 
the House.

MR. SPEAKER : The House has no 
powers to say whether be was in illegal 
custody or not. If he was in illegal cus
tody, then one can go to the court. The 
Speaker cannot perform the functions of 
the court

SHRI JYOTIRMOY BOSU : Neither 
can 1. The Minister is misleading the 
House. Let the Minister reply whether or 
not Mr. Saroj Mukherjee travelled in a 
police van from Esplanade Row East to 
the Presidency Jail. If he gives a reply, 
I  shall be satisfied.

MR. SPEAKER : Kindly sit down. 
Suppose I am going on foot, and &orae 
police officer says, “You better sit in the 
vehicle.” Am I ai rested? The Minister 
says the Member insisted on accompany
ing them. If there are any disputes about 
the facts, you better go to the couit.

SHRI JYOTIRMOY BOSU : Will you 
please ask the hon. Minister to tell us 
whether he travelled in the police van or
not ? (Interruptions) Let the hon. Minister 
tell us whethei Shii Saioj \! \hnjeo 
travelled in the poiicc van.

MR. SPEAKER : He has read out the 
statement.

SHRI JYOTIRMOY BOSU : Let the 
Minister tell us whether Shri Saroj Mukher
jee travelled in the police van.

MR. SPEAKER : Have you any infomia- 
tion about it ?

SHRI RAM NIWAS MIRDHA : Even 
if he was in the police van. he was re
peatedly requested* and told that he was 
not under arrest. I have said it in the 
statement.

SHRI JOYTIRMOY BOSU : Can he 
force his way into the police van ? Mr 
Frank Anthony is there; an eminent barris
ter and a criminal lawyer; rather, a lawyer 
for the criminals.

MR SPEAKER : Yon better make him 
appear in the court.

SHRI JYOTIRMOY BOSU : We will. 
You cannot get away like this.

MR SPEAKER : I am not getting away.

SHRI JYOTIRMOY BOSU : Mr Saroi 
Mukherjee was forced to travel in the \an, 
and therefore he was under arrest.

MR SPEAKER : Kindly sit down. The 
fact is. if ho was arrested, I he fact of hi> 
arrest is conveyed to the Speaker. Now, 
they say there was no arrest and therefore 
no information to the Speaker. That is so 
far as the factual position goes. Now, you 
say he was arrested. You better prove it 
outside. I am not sitting as a court to listen 
to the case whether he was arrested or not.

SHRI DINEN BHATTACHARYYA : 
You have to believe the Memlxr when 
he makes the statement

MR SPEAKER : There are both the 
sides. I cannot say that the Member is 
right and the Minister is wrong. He was 
asked to bring information and he has 
brought the information... (Interruptiom).

SHRI JYOTIRMOY BOSU : The intor- 
mation is incorrect. We request you to re
consider the issue. Mr. Saroj Mukherjee 
was taken in a police van for five miles and 
therefore he was under arrest and the po
lice failed to intimate the House according 
to the rules of procedure. I might inform 
you that we would raise it again. We do 
not want to take the time of the House but 
you are compelling us to do so.

MR. SPEAKER : We take up the next 
item of business.
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12.56 hrs.

PAPERS I AID ON THH TABLE

R e v ie w  a n d  A n n u a l  R e p o r t  o f  T u n g  
B h a d r a  S t l i l  P r o d u c t  L td . ,  F o r  1972-7T 
a n d  T a r i f f  C o m m is s io n  R e p o r t ,  1968 o n
FAIR -SELLING PRICE OF AUTOMOBILE 
ANCIl URIES.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH) : I  lay on the 
Table —

(1) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:--

(i) Review by the Government on 
the working of the Tungbhadra 
Steel Products Limited, for 
the year 1972-73.

(ii) Annual Report of the Tung- 
bhadra Steel Products Limited 
for the year 1972-73 along 
with the Audited Accounts and 
the comments of the Compt
roller and Auditor General 
thereon. [Placed in Library. See 
No. LT-6156/74.1

(2) (i) A copy of the Report 
(1968) of the Tariff Commis
sion on the Fair Selling Prices 
of Automobile Anciliaries 
(Hindi Version), under sub
section (2) of Section 16 of 
the Tariff Commission Act,
1951.

(ii) A statement (Hindi and Eng
lish versions) showing reasons 
for delay in laying the above 

report. (Placett in Library. See 
No. LT-6157/74J

15.17 hrs,

ASSENT TO BILLS

SECRETARY-GENERAL : Sir, I lay 
on the Table following five Bills passed 
by the Houses of Parliament during the 
last session and assented to since a report * 
was last made to the House on the 22nd 
December, 1973:—

1. The Appropriation (Railways) No. 4 
Bill. 1973.

2. The Appropriation (No. 4) Bill, 1973.

3. The Appropriation (No. 5) Bill, 
1973.

4. The Orissa Appropriation (No. 4) 
Bill, 1973.

5. The Income-tax (Amendment) Bill, 
t973.

Sir, I also lay on the Table copies, duly 
authenticated by the Secretary-General of 
Rajya Sabha, of the following thirteen 
Bills passed by the Houses of Parliament 
during the last session and assented to 
since a report was last made to the House 
on the 22nd December, 1973:—

1. The Authorised Translations (Cen
tral Laws) Bill, 1973.

2. The Textiles Committee (Amend
ment) Bill, 1973.

3. The Press Council (Amendment) 
Bill, 1973.

4. The Indian Railways (Second 
Amendment) Bill, 1973.

5. The Alcock Ashdown Company 
Limited (Acquisition of Under
takings) Bill, 1973.

6. The Burn Company and Indian 
Standard, Wagon Company (Tak
ing over of Management) Bill, 
1973.

?. The Homoeopathy Central Council 
BQ1, 1973.

8. The Advocates (Amendment) Bill, 
1973.
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9. The Konkan Passenger Ships (Ac- CONSTITUTION (THIRTY-SECOND 
quisition) Bill, 1973. AMENDMENT) BILL 

10. The Industries (Development and ExTENSION OF TIME FOR PRESENTATION 
Regul ation) Amendment Bill, oF REPORT oF JoiNT CoMMITTEE 
1973. 

II. The Mulki Rules (Repeal) 
1973. 

SHRI P. G. MAVALANKAR (Ahmcda-
Bill, bad ) : I beg to move : 

12. The Delhi Urban Art Commission 
Bill, 1973. 

13. The Code of Criminal Procedure 
Bill, 1973. 

12.58 Ius. 

DTRECT TAXES (AMENDMENT) BILL 
ExTENSION OF TIME FOR PRESENTA1IU~ 

OF REPORT or: SET ECT COMMITTEE 

SHRI N. K. P. SALVE (Betul) Sir, 
beg to move: 

"That this House do extend upto the 
30th April, 1974, the time for 
the presentation of the Hcport 
of the Select Committee on the 
Bill further to amend' the fncw:lC-
Tax Act, 1961, the Wea lth Tax 
Ac t, 1957, the Gift-tax Act, 1958 
:~r. d the \nn1pari:-<; (Pro :lt:- ) S 11r-
tax Act, 1 Y64 and to provide for 
certain related matters". 

MR. SPEAKER : The question is: 

"That this House do extend upto the 
30th April, 1974, the time for the 
presentation of the Report of the 
Select Committee on the Bill fur-
ther to amend the Income-tax Act, 
1961, the Wealth-tax Act, 1957, the 
Gift-tax Act, 1958 and the Com-
panies (Profits) Sur-tax Act, 
1964 and to provide for certain 
related matters". 

The motion was adopted. 

'That this House do extend upto tht 
last day of the first week of the 
next session, the till).e for the 
presentation of the Report cf the 
Joint Committee on the Bill 
further to amend the Constitu-
tion of India". 

MR. SPEAKER : The question is: 

"That this House do extend upto the 
last day of the first week cf the 
next session, the time for the 
presentation of the Report of 
the foint Committee on the Bill 
further to amend the Constitution 
of India". 

Th e motion H'as adopted. 

TAXATION LAWS (AMENDMENT) 
BILL 

EXT l: '-!SION OF TDIE FOR PRESENTATION OF 
REPORT OF SELECT COMMITTE[; 

SHRI N. K. P. SALVE (Betul) : Sir, 
I beg to move: 

"TI1at the House do further extend 
upto the last d'ay of the Winter 
Session, 1974, the time for the 
presentation of the Report of the 
Select Committee on the Bill 
further to amend the Income-tax 
Act, 1961, the Wealth-tax Act, 
1957, the Gift-tax Act, 1958 
and the Companies (Profi.ts) 
Sur-tax Act, 1964". 

MR. SPEAKER : The question is 

"That this House do further extend 
upto the last day of the Winter 

... 
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'IM i . Speaker]
Session, 1974, the time for the 
presentation of the Report of 
the Select Committee on the Bill 
further to amend the Income- 
tax Act, 1961, the Wealth-tax 
Act, 1957, the Gift-tax Act, 1958 
and the Companies (Profits) Sur
tax Act, 1964”.

The motion was adopted.

12.S9 bra.

BUSINESS ADVISORY COMMITTEE 

T hirty-Sixth Report

THE MINISTER OF PARLIAMENT- 
\RY AM MRS (SHRI K RACiHU RAM- 
A1AH) • Sir, I beg to move:

“That this House do agree with the 
Thiily-sixth Report of the Busi
ness Advisory Committee pre
sented to the House on the 19th 
February, 1974”

SHRI JYOTIRMOY BOSU (Diamond 
H.tiboni) Heftxc* I sav ‘Yes’ wholehear
tedly to the motion of the hon. Ministei, 
T should like you to take up the discussion 
on doctors sometime next week.

SHRI DINFN BHATTACHARYYA 
(Seram pore) : I want to merely point out 
that item No. II. Public Financial Insti
tution* (Amending) Bill is there but no 
time has been fixed.

SHRI K. RAGHU RAMAIAH : I think 
it is provided in the motion I  have made 
just now.

MR. SPEAKER : The question is :

“That this House do agree with the 
Thirty-sixth Report ot the Busi
ness Advisory Committee presented 
to the House on the 19th Feb
ruary, 1974.”

The motion m s  adopted.

Rule 377

13*00 his.

MATTER UNDER RULE 377
A lleged Beating of M embeks o p  Parlia

m en t  by Police in  West Bengal

SHRI KRISHNA CHANDRA HALDER 
(Aasgram) : Sir, I would like to raise the 
following serious matter under Rule 377 
of the Rules of Procedure.

On the 10th Februaiy, 1974, when Shri 
Somnath Chatterjee, M. P., Shri Indrajit 
Gupta, M. P. and myself went to Jagddal, 
District 24 Parganas, West Bengal, to meet 
the striking jute workers, we were severely 
beaten by the police. We were beaten in 
the presence of the Sub-divisional police 
officer, Barrackpore and Circle Inspector, 
Naihati and the Administrative o ic tr ,  
Barrackpore, even though they were aware 
that we were Members of Parliament. I 
was injured by lathi charge and assault by 
rifle butt and I had to undergo treatment 
by doctors. So, through you, Sir, I would 
request the concerned Minister to make a 
statement and to take suitable steps to 
punish the police officer*.

SHRI JYOTIRMOY BOSU (Diamond 
Hdibour) . Su, out ot 54 districts in 36 
districts they have imposed section 144. 
How can we have free and fair elections?

MR. SI>1 AKER : Shu Mavatankar.

SHRI JYOTIRMOY BOSU : Sir, do you 
not want free and fair elections ?

MR. SPEAKER : All right, I will call 
Shri Mavalankar after lunch. We will now 
adjourn for lunch.

13.02 hrs.

The Lok Sabha Adjourned for Lunch HU 
Fourteen of the clock
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The Lok Sabha reassembled after lunch 
at eight minutes past Fouitecn of the 
Clock.

IM*. D eputy-Speaker in the Chair]

PRESIDENTIAL AND VICE-PRESIDEN
TIAL ELECTIONS (AMENDMENT) 
BILL—Contd.

MR. DEPUTY-SPEAKER : We resume 
discussion on the Presidential and Vice- 
Presidential Elections (Amendment) Bill

Shit P G. Mavalankar to continue his 
speech,

SHRI P, G. MAVALANKAR (Ahmeda- 
bad) : Mr. Deputy-Speaker, Sir, as I was 
saying yesterday, this Bill is not only un
necessary and meaningless but is, unfortu
nately, a  positive piece of an improper and 
harmful legislative enactment because, as 
I was trying to develop my points yester
day, this measure strikes at the root of 
democratic principles and practices, puts 
an obstacle in the path of an independent 
citizen's fundamental right to contest any, 
even the highest, elective public office.

The Minister, in his opening remarks 
yesterday, said! that he wanted the unseemly 
spectable of innumerable frivolous nomi
nations being filed by persons in light
hearted manner and the equally uuedify- 
ing spectacle of election petitions being 
filed in much the same lighthearted fashion 
to be avoided. But what are the frets ? 
How many candidiates have contested such 
elections in the past, even in the recent 
oast0 Some fuvohtj has to be accepted, 
if frivolity means more candidates con
testing the post, as a price for democra
tic processes and democratic practices which 
we want to establish in this country.

If a little man with a little pencil can 
mark a little cross in a little ballot papei, 
in order that countless such men and wo
men mav bring about a gieat and peace
ful transformation and even revolution, 
surely any one such little man or woman 
must be free, as of right, to contest the 
highest office with the minimum of res
trictions and impediments. And what is

the guarantee that, If instead of one, yon 
have ten or twenty persons to propose 
or second, it will necessarily mean that 
that nomination has become more 
weighty and serious and that those who 
propose and second will necessarily vote 
for the candidate they have proposed or 
seconded ? I refer to the book on Cons
titution of India by Principal Trimbak 
Krishna Tope, the present Vice-Chancellor 
of Bombay University, in which he says :

“The sucess o£ Shu Gin was due to 
a revolt among the membei s of 
the Indian National Congress. 
Shri Reddy was the official can
didate of the Congress party. But 
Prime Minister Shnmati Indira 
Gandhi and some of her col
leagues in the Cabinet canvassed 
for freedom to vote.”

It descarves to be n.>U.d that Shnmati 
Gandhi herself had seconded the can- 

didatuie of Shn Redd>
A little later, the same professor says :

“In the presidential elections five of 
the 16 candidntes failed to secure even 
one vote . ”

That means (1) the candidates were not 
many of innumerable. They were only 
16 and even out of that number of 16, 5 
did not gel even one vote This happened 
because proposers and secondeis did not 
vote for their candidates. Even the Prime 
Ministoi opposed hei own initially se- 
condid cmdiiatc Now take the case 
even with regard to Speaker’s oi tnc Prime 
Mmistet s post Wh^n the Sneake? or the 
Prime Minister goes back to the poll and 
vunts to pet iciected Would you say by 
the same logic that now in this particular 
election because the office of the Prime 
Minister or the office of the Speaker is so 
dignified, therefore, the same restriction 
like that proposed for the President will be 
there * You will not say it If the Prime 
Minister's office is high andl dignified, if 
the Speaker's office is high and dignified, 
so also all the democratically elected offices 
are high and dignified. The President's 
office must remain open to any candidate.
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I  would have Uked the Minister to ratro- 
cPucc another point instead, rather than 
makinp this distinction and restriction. I 
would like him to come and say, ‘Well, it 
is enough if one MP or MLA puts his 
signature but it should be verified.’ To
day, the difficulty is that an MP’s or an 
MLA's signature is not necessarily verified 
because there is no specimen signature 
available. For that, if an amendment could 
be made, I would have welcomed it.

Then about the deposit of Rs. 2500, 
much b;,s been said and T do not want to 
repeat. Only I want to say that, this in
crease will not make any material difference. 
To increase it at Rs. 2500 is really some 
difference, becailsc von have laised the 
amount of deposit. But will it have any 
effect on fri\o!ous nominations ? The 
difficulty is that on the other hand, a 
citizcn with integrity but with no or limited 
mean?, will not be able to come Jorward. 
will not he able contest, will be enable 
to spotlight his or her views on national 
issue*. Whv cannot a citizen be fiee tc 
advocate his or her point of view through 
his or her candidature to the highest office 
and then locus the attention in a \ery 
sharp manner of the entire nation V

In conclusion 1 would suggest to the 
Minister in all seriousness and in all sin
cerity Jet Ihe Go\ernmenl give n second 
thought to this matter and let him come 
forward and withdraw this Bill so that 
we are not compelled to oppose it at 
this M.iCv Morcovet bv first suggesting that 
election petitions be altogether removed 
on the question of corrupt practices and 
then to accept what the Joint Committee 
has said, instead of ‘connivance’ which was 
ori"’H, 1H there theie maj be ‘consent*, it 
becomes ^ ry  difficult to sigree in this. 
'Consent1 is very difficult to prove tn a 
court of law. Therefore, if this measure 
Is passed, I suspect and I fear that we shall 
have given an impression in the country 
that we are condoning corruption. Let it 
not be forgotten that “Caesar’s wife must 
be ab*>\e suspicion” and, therefore, tins 
position must be clearly stated in the con
stitutional provisions. Then, again if this

Bill had suggested that instead of 35, the 
age of the Presidential candidate should he 
minimum 30 and maximum 60, I would 
have welcomed it. It does not refer to 
these matters. It only refers to these fri
volous matters.

I would conclude therefore by saying 
that this House should reject this Bill if 
the Minister is not ready to reconsider this 
measure on the points which my friends 
and I on this side as also some friends on 
the other side who spoke before me have 
raised.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. R. 
GOKHALE) : Although a debate has been 
sought—I must confess th.it some of the 
speeches are quite eloquent—the points 
made were not unexpected and the debate 
was on expected lines. In fact, some of 
the points were discussed and thrashed out 
fully in the course of the discussion in 
the Joint Committee. Hon. Members Know 
the form in which the Bill was first in
troduced in the House. They are also 
aware of the changed form which is now 
before the House after the Joint Com
mittee’s report. This shows, I think, be
yond doubt that the Government has been 
completely receptive to the feelings of the 
x.tiious shades of opinion .is expressed in 
the Joint Committee and as expressed in 
this House. In fact, one hon. Member to 
whom I have great respect, went to this 
extent as to say that the Bill has been so 
diluted that no purpose will be served. 
Now that is the other extreme of the 
comment on the Bill whereas the extreme 
comment on the other side on this Bill is 
that the Bill ought to be withdrawn.

Many things which were saia are not 
really within the purview of the discussion 
connected with the present Bill. One hon. 
Member said, ‘Why do you not bring a 
proposal for elections to Parliament on 
the basis of proportional representation’9

Are we amending the Constitution by this 
Bill \> No. We arc simply concerned with 
making a law' with reference to the clec-

61 LSS/73—8.
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titans to the .posts of the President and 
the Vice-President ami v\e are only changing 
the law which is there with reference to 
the election of the President and the Vice- 
President and therefore the question of 
amendment of the Constitution does not 
arise at this stage at all. If at all, this 
h  to come with reference to the Represen
tation of the People Act; that is where real
ly it ought to come; and even then, there 
is no question of amendment of the Con
stitution at nil. But the question, as to 
what methoJ has to be adopted for Lok 
Sabha or Rajya Sabha might, if not 
directly, but indirectly, be attempted to be 
answered when we consider the Represen
tation of the People Act, the Bill with re
gard to which, has already been intro
duced ; notice for consideration has already 
been given, and time permitting, it will 
come up for consideration before this 
House in this session.

So many things have been said about 
the President unfortunately, they came from 
quarters from where I have least expected 
them to come. They said: The President 
acts only as a figure-head; what is the 
use of such President. In other words, in 
so many words, it was suggested that un
less the President acts on his own, the dig
nity of the President will not be pieservcd 
a theory which, in my opinion is com
pletely contrary to the accepted principles 
of parliamentary democracy which we have 
accepted as underlying the framework of 
our Constitution.

The founding fathers thought at that 
time, and we too think now that the Presi
dent is not a figure-head in the
sense in which that word is used.
He acts on the advice of the Council of 
Ministers. If there is any criticism. I 
can understand that criticism being directed 
against the Government on whose advice 
the President acts. Government is chosen 
and elected by the people depending upon 
whether or not the criticism is valid or 
invalid or is judged as right or wrong by 
the people of the country. But to biing 
in the name of the President and to say 
that since he* acts only on the md and
advice of the Council of Ministers he is

a figure-head, is to strike at the very root 
of the framework of our Constitution which 
is based on Parliamentary democracy. This 
is my rmpectftil submission.

There were other criticism made. Some
body asked, why should there be a Vice- 
President ? Why should there not be 
an independent Chairman elected by the 
Rajya Sabha itself ? These are not ger- 
rrane to the present Bill. What am 1 
to say on this, actually ? These are not 
germance at all to the consideration of the 
present Bill. If really we were thinking 
of a complete restructuring of the Con
stitution, such matteis may be germane 
at that time. I don't think 1 am called 
upon to give any elaborate reply on this 
point, when we are considering this Bill 
whose scope and ambit is very %cry 
narrow.

Having said this, let me come to four 
or five main points which were raised by 
hon. Members. Some hon Members 
asked: Why this nomination should be 
supportedi by proposers and secondeis ? 
Why in the case of the President yon re
quire at least 10 Members to propose and 
10 Members to second ? It comes to this 
that the criticism can as will be against 
the present method of one seconder and 
one proposer also. The question is this: 
Do we follow the established parliamen
tary norms which are followed in all de
mocratic elections ? Then we come to
the question whether it is to be I or 10, 
and what should be the method for a
candidate to be sponsored by a certain 
number of persons who are members of 
the House or Members of legislative 
Assemblies of the States. Experience in 
the past has shown us certain things. I 
have got figures with me since 1952 upto 
the last election. Some of them have 
made up their mind to stand for every 
election. I  have got the names. It is 
unnecessary for me to mention those 
names. There have been candidates who 
have stood but did not receive a tingle 
vote. In  every election there have been 
candidates who have received one or two 
votes. All these contests have been sub
stantially between two candidates as it
ought to be.



I
225 Presidential PHALGUNA 2, 1895 (SAKJ)  Election (Amdt.) 226

BUI

ISbri H. R. GokhaleJ
It is an established fact which is also 

borne out by experience that those who 
have got some measure of support in the 
electoral college alone have some chance 
of succeeding or getting at least a res
pectable number of votes in the election. 
V/hen a person stands for an election, 
lie may win or he may lose. That is a 
different matter. But, surely, it is ex
pected of a person who aspires to this high 
office that he should secure at least a 
certain minimum number of votes. First 
of all. let it be understood that nobody's 
right is taken away for standing as a 
candidate. Much was said about this 
thut we are taking away the ordinary 
mans right to stand as a candidate for 
the Presidential or Vice-Presidential elec
tion, It is the essence of all rights, in
cluding fundamental rights of our Consti
tution that they are subject to reasonable 
restrictions; they are not absolute. There
fore, if you includc in the law a regula- 
t on which has been reasonably regarded 
us a regulation, that would be regarded 
as reasonable. But, you cannot say that 
that right is taken away.

I, for example, do not have the image 
to be elccted President of the country; 
nor have the image to be elected Vice- 
Prcsident of the country. Surely, I 
would not be stopped. At least, the 
minimum that I should expect is that, if 
not more, at least a reasonable number 
of people in the House of the People or 
in the Rajya Sabha or in the Legislative 
Assemblies should be in a position to 
sponsor the election of my candidature, 
liven that, 1 am not able to do, with 
what reasonableness, do 1 hope that 1 am 
going to get elected as President or Vice- 
President of India ? This is not to deprive 
the ordinary people’s right. I entirely 
agree that the common man must have the 
right to  project himself. That common 
man's right is not taken away. That right 
is still there. There have been examples 
in the past that Independents who did 
not belong to any political party had 
secured quite a good number of votes be
cause of this fact that in spite of their

being Independents, they had ^tiite a mea
sure of support in the Home here and in 
the State Legislatures.

Therefore, I do not, with respect, agree 
with the criticism that anything which is 
so much non-conducive to democratic prin
ciples or so much which really takes away 
the ordinary man’s right to contest the 
election, has been done by this Bill. The 
logic in the Act has been that the proposer 
and the seconder has to be there. The 
same logic operates now, excepting for 
this that you eliminate a certain thing. I 
would, on my own behalf and on behalf 
of those who have agreed with me in the 
Joint Committee, submit that this is a 
vety salutary principle which has been 
brought out for the election to this hign- 
est office in the country—President and 
Vice-President.

Then, it was said that election petition 
has to be filed; why could it not be filed 
here by anybody? Again what was for
gotten was that we have not made any 
basic change. Even the existing law pro
vides for the election petition being filed 
by at least ten persons. Therefore, it was 
recognised from the very outset that the 
highest office should not be subjected to 
a litigation which will give rise to an un- 
edifyiqg spectacle where any individual 
goes to the court and says that this has 
been done or that has been done; the 
President has been corrupt; there has been 
bribery and there has been undue influence. 
At last quite a good number of people 
who are entitled to vote have felt that 
there was a basic reason for taking 
but the provision for challenge of election 
to this office from the law. This 
has been extended to the new Act, 1 do 
not know how what was prevailing till 
new can now been regarded as undemo
cratic when a minor change is made in 
the figure. Is it what we are doing is so 
undemocratic basically and contrary to the 
tenets of democracy that this should be 
withdrawn.

It was said why we have changed the 
word ‘connivance’ and substituted it by the
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vvoril ‘consent’. I gave very anxious 
thought to it not only aftei I heard this 
CMictsm but even when this was discussed 
in the Joint Committee. I do not think 
I need quote cither the dictionary dealing 
v J th  the legal phraseology or the ordinaly 
dictionary. The general impression seems 
t<» be that it is very difficult to prove 
consent implying thereby that it is not 
*o difficult to prove connivance. 1 would 
respectfully submit that both are as easier 
or as difficult. Connivance means appro- 
val of a certain thing by tacit implication 
which had been done. Consent may be 
tacit or implied but also express.

Sometime what has to be proved by 
implication is far more difficult than what 
bus to be proved by direct evidence. In 
fact, there have been cases wheic it has
I oen said that the line between connivance 
arid the consent is so thin that you cannot 
suy th.U consent is veiy difficult to piove 
and connivance is ver\ easy to pro\e. 
The only reason, if I may say so, for 
coming to the word consent, was this. 
It the hon. Member had looked at the 
Representation of the People's Act or looked 
at the debate when the Presidential and 
\  ice-Presidential Act, 1%2 was passed, 
they will find this.

j was tr>ing to find out whether leseaich 
would yield anything and tell me as to 
win m the ca.se of the election of the 
President the word used was ‘connivance* 
. r J why in the Representation of the 
Ptoplc Act for the purpose of pioving 
corrupt practice the word used was ‘eon- 
sent There was no indication at all 
who •connivance’ was used in one case 
and why ‘consent' was list'd in the other.
II at all there is a diffcicncc, it is veiv 
thin In fact, if you keep the election in 
line with accepted normal pharaseology 
which is already employed in existing legis
lation pertaining to elections, namely, the 
Representation of the People Act. 1 vvould 
srbmit that it is more reasonable that we 
use that word which has come in for 
interpretation from the time we got inde
pendence upto today at the hands of various 
touits. Fveryone concerned knows that 
the interpretation of the word ‘consent’

has comparatively become easy. And in 
spite of the Supreme Court judgment, to 
which reference was made, that was, with 
great respect, a very difficult position, 
that the President may not have connived, 
trio President may not have consented to 
anything which could be called a corrupt 
piactice. and yet somebody out of tne 
4000 or 3500 voters who are there has 
committed a corrupt practice and the Presi
dent’s election is had. I could not think 
of such a thing. That was precisely 
what happened in the judgment which was 
re»eiK I to. In the judgment, they said 
there is no indication at all that the Piesi- 
c’t-nt either connived at anv conupt prac
tice or briber} oi undue influence was there 
capable of being proved.

Theieforc. the submission which 1 am 
making is this. In lact. 1 have looked up 
the provisions in mans othei countries 
wheie a similar system of government ex
ists 1 h,i\e not been able to come across 
legislation specifically providing tor 
challenge of electron of a President. In 
America theie have been cases—of course, 
they have been lew and tare—where mat
ters have been taken to ordinary courts 
aficr a Presidential election. But in the 
k*sl scvcial years, there has been no peti
tion challenging the election oi the Piesident 
in the USA lor the simple reason that 
when vou are talking of a high oflice, you 
ure talking of an elector ale which is a 
sfccial electorate. When the electorate 
Use!I consists ol the elected representa
tives of the people, you expect that these 
things normally do not happen. But our 
C(institution did provide—1 am not sav
ing wronglv or rightly—for this and we 
arc abiding by that position We are not 
changing that positron now. That posi
tion w-as that the Supreme Court would 
be the final arbiter as to whether a Presi
dential election is right or wrong and 
therefore we could make a law to lay 
down as to how and under what circum
stances the Supreme Court would judge 
whether a Presidential election is right or 
Vviong. Therefore, a regulatory measure 
of this tvpe became necessary in >‘)52, 
anti I would regard it as necessary even 
today.
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LH. R. Gokhale]
Therefore, we are not departing from 

that. It is not us if we are doing some' 
thing new or surprising which all over the 
world they never do, all over the world, 
they have not done anything of that type, 
that is what I would emphatically state; 
except in one or two very small countries, 
there has been no challenge to the highest 
office like this. Unfortunately, thcie uie in
stances also of allegations being made—I 
would not mention the countries or the 
names—against the President and the 
Piesident and the President still sticking 
on to oflice. Inquiries have been conduct
ed. There is ample provision in the con
stitution itself that in certain circumstances 
there can be impeachment even after an 
election.

Thercfoie, there are adequate safeguards 
in the Constitution and the law where care 
can he taken of pro\ed misbehaviour or 
pr(\ed misconduct in the cast of the Presi
dent oi a digmtaiy holding that high oflice.

Reference was made to the deposit 
amount. There again, an impression is 
sought to be cieated which is not correct.
I am going to request my hon. friend, 
Shn Daga, who has tabled two amend
ments to withdraw them. One of them 
pci tains to deposit. It is not a question 
ol the poor man being prevented 1u>m 
contesting. But the fact remains that in 
an election like this, a serious person, be
fore he deposits a sum of money, woutd 
consider whether he has a reasonable 
chance of making at least a good show. 
And it is not a huge amount. People 
who have been supported by a good number 
e»‘ people in Parliament will not find it 
difHcult at all to deposit Rs. 2,500, It is 
a curb, but a very ordinary, nominal curb, 
vhich will not prevent anybody from 
contesting the election.

It was said that there weie frivolous 
petitions and there were frivolous candi
datures. It was conceded, in fact, by 
most of the hon. Members who even 
criticised the Bill that in the past there 
had been cases like that. If that is the 
fact, that there had been cases like that,

what is wrong if the law takes care of it 
and ensures that there are no frivolous 
people? It is u positive step in the duec- 
tion of attracting in the field of contest 
people who aie genuine, who have a rea
sonable chance of getting support, who can 
project an image before the electorate and 
before the country and who can therefore 
be regarded as appropriate for being 
chosen for the high oflice of President or 
Vice-President. The sum and substance of 
the whole criticism wits W'ith regard to 
this.

There is just one other point which re- 
mams. the one raised by Shri D.C. Goswami. 
It was comparatively a point of procedure 
and that was with regard to the certified 
copy to be produced. That is not a new 
addition in this Bill. It is not a part of 
this amendment, but it has been there al- 
icady in the old Act. By producing a 
ceitified copy, anywhere in the country, 
any person can no and stand. The hnsic 
prerequisite of candidature for election to 
the office of President is that he must be 
qualified to be a Member of the House. 
Ik  cannot be qualified to be a Member 
unless he is an elcctor and unless he i« 
i. voter. F\er\one knows this. There
fore. before an election to the oflice of 
Fresident takes place and a scrutiny of 
the candidature takes place, evidence must 
be there that he is an elector some
where in the country. For that puipose» 
the requirement of a certified copy of the 
electoral roll is there. It is not something 
added in this Bill but it has always been 
there. Therefore, it is not an innovation.
I was a voter in Delhi and I contested my 
election to Parliament in Bombav. I could 
not contest there unless I was a voter 
scmewhere in the country. I had to pro
duce a certified copy in Bombay to show 
that I was a voter in Delhi. T practice, it 
has not caused any hardship. It is not as 
if these copies are not supplied to those 
who want to contest elections. In fact, 
they are promptly supplied, particularly 
they will be more promptly supplied when 
the question of the election to the high 
oflice of President or Vice-President comes 
up.
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I would, therefore, sum up and respect- y q ffrpiHf m  7T3T ^  Sit p r
M y  submit that the BiU ha> been thrash- ^  ^  q t f g , ,  aifj BBS
ed out m the Joint Committee; and Govern- . > t , ,, _ ML. a  '
n^ent have made concessions,, and most «
of the changes, let me tell the House, <n ¥ ^ R T J m T  «Tfr g 1
were made on my initiative; I moved 4  3TT»f TO tfflT ?T0ra’ STlfr if* 1 ^
amendments in the Joint Committee on $"SFT MlfcaR TT9T afar
bdu tf of Government and they were ^  ^  ^ r ~ ^ r  JTCfctt ^ T
biought forward because we realised the » * « ^  __ ■
feelings of the various shades of opinio* ***** V ™  «T* » W t ! Wf*SFr
in the country* $  TW T^JT f a  2500 OTq 5TFTcT

I 3FRT ST^T C  3TTT̂  HPT#
With these icmarks, I would commend ^  a n f  ?5RT^ TOj ?t <Tg

lespcclfully that the BiU may be taken ? #
into consideration. . » * *____  ___ _____

% r m  500 t o t  ^ t r t
IR. DEPUTY-SPFAKER : The ques- q^TT ^

tio11 is : ?1^5T %*"& £ <* 250 7>W  ^
„T. , 4. D.n * , *prrcT f  1 z m  m  w ? f  f 'That the Bill to amend the Presi- * >____I  , ______ * « ?

dential and Vice-Presidential Elections Act, ^  3RrfT
1952, as reported by the Joint Committee, SpRT I ^  ^  sTFr WR
be taken jinto consideration*” ?pi^T «KTCT *n^rj 3TT

3rnf ffrft sn ff r  H
m"" °"  • "  adop,ed- . »  *  a w r  .* fo r*  * t  <pm  * h r r

MR, DEPUTY-SPFAKFR- We shall now 5F7 ftfZfT =3TT̂ I 3PT? 4  W  WtFT
tuke up the clauses ^ f *  *TS T̂ RIT W  ^TT W?TT

The question is; f  3$ ^TFT Z* STM
s i #  cNt ^nt?T? i ^  ^  ^

‘That cJau&cs 2 and 3 stand part of ^  ^  ^  ^

*L 1 * 7 it4  f 1 i ^  t t r ^ t  r s ’t

The m elon was aiop.ed, «* n » . ” W A ’.  * " *  ^
tott ^  amrnr rs ra ^  w r  srrr

Clauses 2 #/«/ 3 added to the Bill, ^  ^  T̂ Ŝ IT ’ToT ? ^TT
oyyg' ̂ g jP |

Clause 4 (Substitution of new sections 
for section 5) * SHRI H. R. C. OK HA Lb : I would re

quest Mr. Daga to withdraw the amend-
SHR1 M. C. DAGA (PAU) : I beg to ment

move : . . . . « . *  ^1 appreciate his point of view. I hope
Page 3, omit lines 25 to 38. (3) hc ,s not pressin8 iL

MR. DEPUTY-SPEAKtR: What do
28-26 TOT *  W! you want to Myi Mr. Daga?

sM w w  e f fs re iw  t o  f  ^  ,  .
^  «ft f * 4  m  r f w r  t w  hm  m r  SHR1 M' c ' DAt,A : 1 d0 001 v,e*
f  i anv srw# f - f^ r ^  sit
?nrr #3T ^  ®T? anr^ qw  *1# Amendment No. 3 was, by leave
r a t f  if* I arrsr ^  {pr *1 withdrawn.
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MU. DEPUTY-SPEAKER: The question
i s :

“That clause 4 stand part of the Bill.” 
The motion was adopted.

Clause 4 was added to the Bill. 

Clauses 5 and 6 were added to the Bill.
Clause 7.— (Amendment of section 18).

MR. DFPUTY-SPKAKER : Are you
moving your amendment, Mr. Daga ? 

SHRI M. C. DAGA : 1 move :
Page 5, line 42, for ‘‘consent” substitute 

‘connivance” (4).
There is a lot of dift'eience between the 

t\»o. How can one prove the consent? 
1 think it lequircs to be amended.

MR DEPUTY SPF \KER : He has re
plied to it.

SHRI MC. Hus he satisfied
\ou ?

MR. DFPUrY-SPLAKhR : There is no 
question of my beirg satisfied.

OTJT: ?1T f it W T F T
m r 4  r*r f  m
$  tffcrrft w f sre f r rsm  b& t *it i w*

*rt n t i  
\ spm stcsrt t

3TFT *pf ^rf WR& f" ?
There is a lot of difference between the 

two words.

How can one prove by direct evidence?

SHRI H. R. GOKHALE : I appreciate 
the point of view. Therefore, I replied in 
extenso, and I request him not to press 
it.

SHRI M. C. DAGA : I am not pressing
it

Amendment No. 4 was, by leave, withdrawn. 

MR. DEPUTY-SPEAKER : The question
Vs '

“That clause 7 stand part of the Bill.” 

The motion was adopted.

Clause 7 was added to the BUI 
Clauses 8 and 9 were added to the Bill. 

Clause 1 (short title)
SHRT H. R. GOKHALE : I move :

Page 1, line 4,— 
for “1973” substitute *‘1974*’ (2)

MR. DEPUTY-SPEAKER : The question
is :

Page 1, line 4,—
for “1973” substitute “1974” (2)

The motion was adopted.
MR. DEPUTY-SPEAKER : The question

is :

“That clause 1, as amended, stand part 
of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the 

Bill.

Enacting Formula

SHRI H. R. GOKHALE : I move : 
Page 1, line 1,—

for “Twcnty-foui th Year" 
substitute —
“Twenty-fifth Ycai” (1)

MR. DEPUTY-SPFAKER : . he question
h :

Page 1, line 1,~—

for ‘Twenty-fourth Year" 
substitute—
“Twenty-fifth Year** (1)

The motion was adopted.

MR. DFPUTY-SPEAKER : The question
is :

“That the Enacting Formula, as amend
ed, stand part of the Bill”

The motion was adopted.

The Enacting Formula, as amended, was 
added to the Bill.

The Title ow  added to the BUI
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SHRi H. R. GOKHA J .E : Sir, I move; Division No. 1] AYES 

.. That the Bill , ~IS amended , be pass-
ctl. " 

'-IT ~ :rnv.fT \crc;:rr): ~c.<:r?if :;iT, 
~ Tcr-~ CfiT ~ q-~ ci w <:.fT -.,1 ~<r 
;t~m~~l3fr<: ~rr /r 
~ '!ffi1cf> ~ qi ~iT '['fi G'!~f cd >.Jn;o:r~ 

I .,1..-.-~ II ::o,_ ·• _;:;,. Cf>T q G <e ~ ~ 'Till ~ ~ I cfi cJc1 '<11 

~ f'<roJ<r-q; "fiT l~~ cnT '~'iFi~ '€:!!: I 
nr?i1<1- ~ ~ ~"~' q-( ~ Cfi(;:r "'Tffi 
"~ . ("- ' v " ...,J. 
~. o~1 \1Cfi9I'<F1 q-;'fl.-f Cffi'lT ~ 0lf( ~< 

<f:IT qi 56 ~ rflllf( Cfl )' qi -31"1\'J{ <.il+flrT 
'TI ~ 4 ~; ~ 91\n ~ I 3'of'( ~ 'f8 
w~ "fiT m wr q,if::if {I 'Tift' ; <.fi-T 
0 ..(:). c__t_ " II ~ I • I 
+i I -3f1ll' I 'i < "1 '11 ~ ~ ~ q 'IT '~'T ill <!~ 
Term~ I ~1.1 U ~ -3rR '0r-<T~ 
qi ~ n '<m ~ m ~ <IT~oti '3-;:r 
ci ~ q-( ~.:r'Fflf ~ ~ 1 ;p:n ~(",.a 

, • .......1l \ u. C'\ \ 

~ 9RfT ct> 1 ~ i:f W T\T NU'W-Ii <=f,T 

q;-GTh f9Tiv ~ ~ ~ <iTcr,n: G 
~ . c._ "0..(:). " • 
1'1 9qrl m ~ let> 3fm 'il lfB' rcr~ ' q;-f <f!1:r{1 c.r c.r 1 ~ "fiT ~ m ~" m 't I ~ cnT ~q.n <rq,-;T--;:r<:r <f 
~ ffi?"" -3!N ~ .,1 r! ~'hi "f. wn:f 
~ -m:-TI 21 . .-;:{- Cflf <b t! d i' .1 ~ mi 
w r<r8 ;([1 'TI ~ d t!'.!:_ -3IT'( C!lC1 

Aust in, Dr. Henry 

Azad , Shri Bhagwat J ha 

Barman, Shr i R. N. 
Ba nm, Shri Beclabrata 

Barupal, Shri Panna La l 

Besra, Shri S. C. 
Chi kk ali ngaiah. Shri K. 
Daga, Shri M. C. 
Das, Shri Dharniclhar 

Dasc howd hurv. Shri B. K. 
Dhama nkar, Shri 

Dubc, Shri J. P. 

Dumacla , Shri L. h. 
Engti Shri Biren 

Gancsh , Shri K. R 
Gauta m , Shri C. D 

Gohain , Shri C. C. 

Go khal c . Shri H. R . 
Gopal, Shri K. 

Goswami, Shri Dinesh C handr :1 

G o tkhinJe, Shri Annasahch 

Hari Kisho re Singh, Shri 

H ashim , Shri M. M. 
J ha, Shri C hiranjib 

Kad~tnl. Shri J. G. 
•· ' c._ ? r 1

' ~ ~ =+ .. +;. '-"l-T · ~ let> 41 <:'1 <1!~'1e '11 .,r.., ,' co : -, , " Kale, Shn 

ti1 ~<:T q;-fJi- I m <rt! ~.-fTCfi 'ffif Kamakshaiah , Shri D. 
~ 1 ~ (iW<1<i +f- ::~rvi·;_y q,P.'r,r f cfi \ <I Lakshmi ka nth am ma, Shrim•tti T. 
" -~ ~ ~ S7:1 enr "r-rt fq~q-:n CfiT IC!(IU' ct>~I>J1q , - · _, '< Lambodar Baliyar, Shri 

~It •I \ ' ' 
~ .., ~ ~ t!" 3ff<" r.•w ~Fr or_;- l.'fl='".Wf 
ci qq C!lf ;fuf ;:r ~ ~ rrsr;rhr ~..,-11 

~-~ CfiT 'if I 

Mahala, Shri Debendra Nath 

Mahisbi , D r. Sarojini 

Malhotra , Shri Inder J . 
Sri' ~ qi m<-T ~ m 5l'f Cf,T qy:srh Mishra, Shri Bibhuti 

l'<ni<tr ~ ~ 1 . 
1 

Naif... , Shri B. V . 
0 

Oraon , Shri Kartik 

MR. D E PUTY-SPEAKER : The question Palodkar, Shri Manikrao 
is : Pandit, Shri S. T. 

" That the Bill. as amended , be pass-
ed" 

Th e Lok Sablra divided : 

Patel , Shri Arvincl M . 
P atel. Shri Natwarlal 
Patil, Shri E. V. Vikhe 
Patil, Sbri Krishnarao 

[14.50 Ius. 



Patil, Shri S. B.
Patil, Shri T. A.
Peje, Shri S, L.
Qureshi, Shri Mohd. Shaft 
Raghu Ramaiah, Shri K.
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjccvi 
Rcwlcli, Sh)i P. Anton>
Reddy, Shri M. Rum Gopal 
Reddy. Shri P. Ganga 
Saini, Shii Mulki Raj 
Sanghu Shri N. K.
Sarkar, Shri Sakti Kumar 
Shafec. Shri A.
Shcnoy, Shri P. R.
Shetty, Shri K. K.
Siddayya. Shri S. M.
Smyanaiavana, Shn K.
7 ulsiram. Shri V. 
ln'kcy, Shri M. G.
Unnikrishnan, Shri K. P.
Yckaria. Shri

NOES
Bhagiruth Bhunwar, Shri 
Bhattacharyya, Shri S. P.
Deb, Shti Dasaratha 
Dutta, Shri Biren 
Giri, Shri S. B. 
vGowda, Shri Pampan 
Goswami, Shrimati Bibha Ghosh 
Halder. Shri Krishna Chandra 
llazra, Shri Monoranjan 
•‘Mandal, Shri Yamuna Prasad 
Mavalankar, Shri P. G.
Mohammad Ismail, Shri 
Mukherjee, Shri Saroj

'‘Wrongly voted for NOEST 
NOES : Shrimati Roza Deshpande.

**The following Members also recorded 
their votes :
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Roy, Dr. Saradish 
Saha, Shri Ajit Kumar 
Sen, Dr. Ranen 
Shastri, Shri Ram avatar

MR. DEPUTY SPEAKER; The result* * 
of the division is:

Ayes 63; Noes: 17.

The motion was adopted

14.52 hrs.

STATEMENT RE: RAILWAY ACCI
DENT AT KATHGARH

MR. DEPUTY-SPEAKER: Before we 
take up the next item, we shall heat the 
Deputy Minister for Railways on the 
tragedy yesterday, resulting from the train 
collision.

THE DEPUTY MINISTER IN THE 
MINISTRY OE RAILWAYS (SHRI 
MOHD. SHAF1 KURESH1): With a 
deep sense of sorrow and regret I have 
to inform the House of a serious accident 
that took place in the early hours of this 
morning near Moradabad on the Northern 
Railway.

At about 00.45 hours, 66 Down Dehra- 
dun-Vaianasi Janata Express collided with 
u stationary Goods train at Kathgarh left 
Bank station on the Moradabad-Bareilly 
single line section.

As a result of the accident the engines 
of both the trains derailed. A Third class 
bogie marshalled next to the engine of 
the Express train also derailed and tele
scoped.

Immediately on receipt of the informa- 
ation about the accident the Railway 
Medical Van accompanied by Railway 
doctors and other medical staff was rush
ed to the site of the accident. Senior 
officers from Moradabad Division as well

2, 1895 (SAKA) Railway Accident 238
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AYES : Sarvshri Kushok Bakula, Sheo 
Pujan Shastri, K. Lakkappa, Raja Kulkar- 
ni, Yamuna Prasad Mandal and Pampan 
Gowda;
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us Northern Railway Headquarters and 14.54 hrs*
the Railway Board have rushed to the site. w aTER (PREVENTION AND CONT-

According to the latest information 
available, 40 persons have been killed and 
5$ others injured, of whom 8 are report
ed to be grievously hurt. Nineteen in
jured persons, after being rendered firs\ 
aid on the spot have been hospitalised in 
the Railway and Civil hospitals at Mora* 
dabad. The remaining 37 who had trivial 
injuries were discharged after first aid.

] got the information about this acci
dent at Moradabad while travelling by 
Lucknow Mail and 1 proceeded to the site 
immediately to make an on-the-spot assess
ment and supervise rescue and relief 
operations. I am coming directly from 
the tragic site.

Compensation of Rs. 50,000 will be paid 
in the case of those who have died or 
have suffered permanent total disablement 
as a result of this accident. Other injured 
will also received compensation on the 
prescribed scale.

The Additional Commissioner of Rail
way Safely, Northern Circle, will hold a 
statutory inquiry into this accident.

SHRI RAMA VAT AR SHASTRf (Pat
na) : The Railway Minister should ie- 
sign immediately on this point. . . {inter
ruptions) .

ntfwrq ( $ n e y )  : f w i  *r#

rJfWF s rw f t  («W?1*T) :
^fNnr ^  ^  ^3rr

'3TWT3T t; •’I P̂T *ft%T
3TTO* I

MR. DJbPUTY SPEAKER : Mr. Samb- 
haliji, you are now in the Panel of Chair
men. When you come here you will see 
the Rules that when a Minister makes a 
statement, no questions can be asked. You 
can take some other opportunity on a fu
ture occasion to discuss /the statement 
made by the Minister. The Rules are 
there. {Interruption*) No. pleas*.

ROL OF POLLUTION) BILL

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI): Mr. Deputy-Speaker, Sir, the 
problem of pollution of rivers, streams 
and wells has assumed considerable im
portance and urgency in recent years as 
a result of the giowth of industries in the 
post-lndependcncc period and the increas
ing tendency towards urbanisation. The 
increased use of chemical fertilisers and 
pesticides has also added to the pollution 
of water courses, it has become neces
sary to ensure that the domestic and in
dustrial effluents are not allowed to be 
discharged into the water courses without 
adequate treatment, as such discharges 
would render river water unsuitable for 
drinking and harmful for aquatic life. 
It is to be remembered that luige sections 
of the rural community still depend on 
rivers foi their dunking water and we 
owe it to them that the quality of this 
water is not allowed to deteriorate beyond 
permissible limits. Besides, even for in
dustrial use as well as for irrigation pui- 
poses the quality of the river water has 
to be preserved.

A Committee was set up in 1962 to 
draw a draft enactment for the prevention 
of water pollution. The report of the 
Committee was circulated to the State 
Governments and Union Tejritorics and 
was also consideied by the Central Coun
cil of Local Self Governments in Septem
ber, 1963. This Council resolved that a 
single law regarding measures to deal with 
water pollution control both at the Centre 
and at the State levels may be enacted by 
Parliament. A draft Bill was accordingly 
prepared and was considered by a joint 
session of the Central Council of Local 
Self Governments and the Fifth Confe
rence of the State Ministers of Town and 
Country Planning held in 1965. As per 
the decision of the above joint session, 
the draft Bill was considered in detail by 
a Committee of Ministers of Local Self 
Government from the States of Bihar,
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Tamil Nadu, Maharashtra, Rajasthan, Har
yana ana West Bengal. After considering 
the recommendations of the above Com
mittees and after examining the relevant 
provisions under existing laws, the Govern
ment came to the conclusion that there 
is urgent need fot introducing a compre
hensive legislation which would establish 
authorities both at the Centre and in the 
States to provide foi the prevention, abate
ment and control of pollution of riveis 
and wells from the existing and new dis
charges of demestk and industrial wastes.

As the* subjcct matter of the Bill fall* 
in the State List of the Constitution and 
the Parliament can legislate on this sub- 
jeet only aflei two or more States have 
passed necessary Resolution in pursuance 
ot C lause 1 of At tide 252 of the Consti
tution, the Ccntial Cio\ernment circulated 
the outlines of the Bill to the Slates for 
their comments and passing the required 
Resolution. The State Legislatures of 
(Hijarat Haryana. Jammu and Kashmir, 
Kerala and Karnataka had pass
ed such Resolutions under Article 252(i) 
of the Constitution, when the Bill was 
mtioduced in Rajya Sabha in December, 
1969. Sincc then the State Legislatures 
ot Assam. Rajasthan. West Bengal, Tri
pura, Madhya Pradesh Himachal Pra
desh, and Bihar have also passed such 
Resolutions. The Act, when passed with 
the proposed amendments, will apply at 
once to all these States and Union Terri
tories.

Kfforts to persuade the remaining states 
to follow suit are continuing so that there 
may be a uniform legislation to prevent 
and control the pollution of water cours
es etc. throughout the country.

The Government introduced the Preven
tion of Water Pollution BUI, 1969, in the 
Rajya Sabha in December, 1969. The 
Rajya Sabha referred the Bill to a Joint 
Committee of both the Houses ot Parlia
ment and the loint Committee examined 
the Bill thoroughly and submitted its re
port in December. 197?.

I take this opportunity to thank the 
Chairman and members of the Joint Com
mittee for the very detailed and painstak
ing manner in which they have examined 
the whole Bill and favoured us with a 
Comprehensive Report. The Committee 
examined a large volume of oral and 
written evidence representing various sec
tions of the society likely to be affected 
by the implementation of the Prevention of 
Water Pollution Bill, besides making on- 
the-spot visits to important industrial 
centres where pollution was reported to be 
heavy. Hence, 1 am sure the House will 
join me in extending our sincere thanks 
to the Joint Committee for their valuable 
Repoit.

I would like to mention some salient 
features of the Bill: The Bill seeks to
establish a Central Prevention of Water 
Pollution Board with necessary technical 
and administrative set up. The main 
function of the Central Board is to promote 
cleanliness of sti earns and wells in diffe
rent areas of the States. The Central 
Boaid is also to lay down stream stan
dards. Besides advising the Central Gov
ernment on matters pertaining to watet 
pollution, the Central Board will also co
ordinate the activities of the State Boards 
and also provide technical assistance and 
guidance to them. The Central Board will 
also act as a State Board for Union Terri
tories. The Central Board will consist of
16 members besides a full-time Chairman. 
Provision exists to represent all interests 
concerned with the problem like industries, 
agriculture, fisheries and public sector 
undertakings on the Board.

Similarly, State Boards will be consti
tuted with 16 members besides a full-time 
Chairman. Compared to the C'entral 
Board, the duties of the State Board will 
be more of an executive nature. They 
will plan comprehensive programme for 
the prevention, control and abatement of 
pollution of streams and wells in the State 
and secure execution thereof. It will ad
vice the State Government on matters of 
pollution. The State Board would have 
the duty to inspect sewage or trade efflu
ents, works and plants for treatment of
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sewage and trade effluents etc., and 
also evolve m.:thods of uti lisation of sewage 
etc. It wi l l also advise the Stale Govern-
ment on the location of industries which 
arc likely to pollute streams and we ll s. 

Some contiguous States or U nion Terri-
to ri c . .; may prefer to establ ish a Board for 
the Region with ~~ view to effectively pre-
ve nting and controlli ng water pollution in 
common water basins. H ence, there is 
pro visio n in this Act for the estab li shm ent 
of Joi nt Boards. 

I may also men tion th at unde r the p-ro-
visio ns of the Bill not on ly new imlust rics 
v> ill be cont rolled but even existin g in dus-
t ries wh ich a re letting o ut thei r wastes into 
wa ter courses will. be covered. There a rc 
provisions by which eve n Govern ment 
Depa t1mcnh lik e Sewage Plants and Pub-
lic Sector Undertak ings hm·e to ensure 
tha t their disc harges a re :1dcq ua tely treat-
ed before they are kt out into the streams. 

T here is provi sion for se ttin g up of 
laboratories both by the State Govern-
me nts a nd Centra l Go\-ernm ent ;mel 
a lso by State Boards and Central 
Board. These laborato ries wi ll an a-
lyse the sa mpl es collected by the enforce-
ment agency of the Board s with a view 
to determining whether pollution is being 
caused or not. On the basis of the ana-
lys is report of the laboratories, the cases 
will be la unched in the courts for prosec u-
t io n of persons who a re causing poflution. 
Besides, the laboratories will ass ist in re-
search :1nd de\·eJopment programmes. 
15 hrs. 

expenses. 1 would also li ke to tahc this 
opportunity to mention that the Govern-
ment is proposing to bring in separate le-
gislatio n in ncar future to enable the lev y 
of a cess. 

With these words, I move : 

'That the Bill to provid e for the 
prevention and control of w::~ ter pollu -
tion <tnd th e mainta ining or res toring of 
wholesomeness of water , for th e estab-
lishme nt with a view to ca rrying out the 
purpo~c s aforesa id , of Boards for the 
preve ntion and cont ro l of wa ter pollu -
tion, for confe rring on a nd ass igning to 
such Roa rd s powe rs and function > relat-
ing thereto and for matte 1·s con nected 
therewith, as passed by th e R ajya Sabha, 
be take n into considerat ion·'. 

MR. D EPUTY-SPEAKER \-1Jtiun 
moved 

"That the Bill to pro vide fo r the pre-
\·cnt io n and cont rol of water pollution 
and the ma intaining or restori ng of 
who lesome ness of water, fo r the e:.;tab-
lishm e nt with a Yicw to carrying out the 
purposes afo resaid , of Boards fo r the 
prevention and control of water pollu-
ti o n, for conferring on a nd assigning to 
such Boards r owers and functi ons re-
lating there to and for matters conr.<.:cted 
therewith, as p;.sscd by Raj ya Sabha, 
be tak en into conside ratio n' '. 

DR. SARADlSH ROY (Bolpur ) : We 
support th is Bill. Whil e supportin g the 
Bill, l would like to sa y : why is the 
Minister of Works and Ho using p:loting 
this Bill? When th is Bill was fi rst intm-

\.Yhilc stringent measu res have been d uced and discussed in this H o use. at that 
provided to preve nt po llution , care has time, the Cabinet Minister who was in 
also been taken not to sti!le industria l charge of Works and Housing a nd Heal! h 
growth. T ime will be give n to the a nd Famil y Planning introduced it. ]n 
ex isting indu stries to apply f01· conse nt the Join t Committee of botb the H o uses. 
J fter the setting up of the Boa rds. experts from the Ministry of Health assist· 

cd in the deli be rations of the committee 
The Ce ntral and State Governments to formul ate this Bill. Even foreign tech-

have been enabled to make buclgetmy con- nica l experts were cal led to give their 
trib utio ns to the Boards for meeting their :1 dvice before the Jo int Select Committee 

--- ·--- ----~ 

•:• Moved wi th the recom mendation of the Preside nt. 

.. 

) 
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[Dr. S"raJish Royj plant. and there are chemical factories. 
:111 d. ih .: subject bcin1,: a tech nical one , it T he e fll ucnc.: i"mm th e :;~ plants is thro wn 
shou ij h:ti"C been pil oted by the Mi nister into the fields a nd as a restl lt the c rops 
of H c::d th. Even at this stage, L would are dama ged. The Mi nistry of Pe troleum 
instst t h;tt when thi s Bill is enacted into and Che mical s had to offer a n amount of 
lav.. h im ple me ntation should be e nt rust-
ed h the .Minist ry of H ealt h bec;,use it 
1" ;; scie ntific and technical subject and 
the :.1.ll icc of the expe rt s from the Minis-
try of Health wi ll be very much helpful . . I 
:tm tolJ th at orders wer·e passed th at this 
subject will be deal t with by !h is Mi nis try 

Rs. 5 1<1 khs as compensat ion in one year 
a lon.: fo r t he dam:~gcs caused in thi s 
manner. T hat is the state of afTai rs a nd 
this shows the m agnit ude of the sort of 
pollution w hich is being caused , w hich is 
pre l'<t ili ng in a ll p arts of the country. 

but I hope the orders wi ll be modified and It appea rs from the Mini ste r's sta temen t 
th.J.t th is Bill when enacted 'h ill be 111 that the Government is ve ry n~luctant to 
ch ;,·!,'e of Minis try of Heal_t h. Thi s a lso e nforce thi s ;\cl. Jt took them 12 yea r> 
.. ,tw,, ' that this Gove rnment is no t so much to bring this ,\ ct here. Even after the 
s.cri'"' ' about the im ple mentatio n of this subm iss io n of the Report of the Joint Com-
law beca use it is a technica l subject and mitt ce more 1han o ne yea r had passed for 
the Min istry wh ich is provided with the I his Bill to b~ bro ught u p in thi s fo rm. It 
tec"r.: ca l personnel shou ld have been 1n 'ho11·s that the Governme nt is relucta nt it~ 
c h~,-~ t of this Bil l. thi s rega rd. 'V.lc have a n ap p1·ehens ion that 

WJ ter· pollutio n-not only wate r pollu-
tion b ut the po llutio n of the atmosp here 
is ;;l;o ve ry much menacing. l would , 
the r:.: :"o rc. suggest th at the Gove rnment 
;- hould take up prevention of atmospheric 
po intion a lso . Wate r pollution is ve ry 
m t'-h menacing with the ha phazard grow•h 
of md ustries and the extensive use of 
fer!.li,ers a nd pesticides. It is not onl y 
me nac ing fo r hum an-beings but it is aiso 
me ~:J ci ng to the a nim al life, the acquati c 
life ,:n d eve n to the so il. We have s.:en 
in C .. icutt:\ , in t he ri1·er Hooghl y. about 60 
m i ' , >~ bovc Calcutta, about 40 yea rs ago, 
pllr.: / of 'H ilsha" fi sh was ava il able. 
".;,w. ,,d ;\ys, th ere a re no fi sh because ma ny 
indw:ries h:l\e srr ung up o n both sideo 
of the rive r and with the ind iscriminate 
disch::r!!e of the industrial etnuents into 
ibe ;<\c r·. the fi sh species have va nished . 

/\fai n we have seen in Rajasthan the re is 
a ra:; ,,n facto ry a t Nagda. About 15 mil es 
away f ro m the facto ry the industrial 
effi ucn t~ a re drained into a canal and the 
rxople res iding on bot h ~ id es of the canal 
prevent even the cattle approach the 
:--tream. because man y of the cattles have 
d ied after drinking the wate r from that 
pl ace. T ha t is the problem. In W est 
Bcng;d there are various underta kings. For 
c J.~I ;plc, at Dimapur there is th e fertili ser 

this will no t be prope rl y implemented . 
The re a re var ious Acts which have a lread y 
been passed. T ake the Food Adulterat ion 
Act. T ake the Drug Adulterat ion Act . 
Take various acts a imed at removing bl ack-
ma l kc tin g. :1d ul tc rat ion, cotTUfllion etc . 
Al l these Acts are there; but still they arc 
not impleme nted. Eve n in thi s capital 
c ity we ha\·e see n c::tses o [ adulteratio n of 
food. Adu lte rated stuffs are being sold 
in many parts of the co untry a nd ye t 
Go,·crn ment is not imp lement ing the pro-
vi >ions of those Acts. Om appre hens ion 
the refo re is th a t the prese nt piece of legis-
la tion may also meet w ith the same fate. 
Of course thi s piece of legislat io n is a 
good one bnt it is due to Governmenfs 
re i uctance that m a ny such pieces of lcgi , Ja-
tion have not been im plemented. We 
a pprehend that the same fate migh t be-
fall to thi s Bill. 

vVe have seen m a ny indust ri es \lhich 
ha1e got the Affluent TreJtment Pl ants. 
But they are onl y show-pieces. T hey do 
not operate these pl ants . Those w ill be 
expe nsive. O ne docs it to avoid certain 
<\c ts which may be enforceable against 
them. They construct certain suc h treat-
me nt plants but they do not use them at 
all. \Vc have seen thi s whe n we were 
going on ro und in connectio n with the 
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Joint Committee meetings. 1 request the 
Government that they should not be idle, 
but that they should take vigorous and 
immediate steps so that these industries 
may be forced to treat their affluents pro
pel ly.

It is heartening to note that 7 more 
States have agieed by Resolutions of their 
own for this Act But the main thing is 
this. It is the implementation of the pro
visions of this Act. The Act 4s a good 
one and if there are certain weaknesses 
which arc found, they should be removed. 
There was one amendment moved in the 
other House. The Bill as passed by the 
Joint Committee provides for an expert, 
as the Chairman of the Board, Central 
Board and State Board.

It was not an expert body but the 
person represented is an administrative ex
pert. That is all. In this way, they have 
diluted it when the Bill is brought before 
the House. My apprehension is only this 
that this may not be properly implement
ed.

With this warning, 1 support this Bill.

SHRI B. V. NAIK (Kanara): Sir, like 
other progressive legislations, I welcome 
this Bill. This is something which should 
exercise the minds of all of us. Will we 
be in a position to put it into effect first 
of all to the existing industries in this 
country, particularly, those involved in the 
manufacture of chemicals, paper, fertiliser, 
rayon and cement? What are we going to 
do about the existing industries* where, 
particularly, the costs of industrial products 
go on rising. If anti-pollution measures 
are taken, it would only mean involving 
heavy costs. Will the Government, for 
example, think of having anti-pollution 
measures like the recycling anti-pollution 
measures to be carried out at the cost of 
the Government and executed by either the 
State Governments or by the Central 
Government and thereafter will they re
cover the costs from the concerned 
management of the industries? This is 
very necessary as far as future planning is

concerned. We have been assured, parti
cularly, by the persons in the Hanning 
Commission that for any project, no licen
sing will be given unless of course, the 
project report contains a provision for 
taking adequate anti-pollution measures. 
This is one of the points which I would 
like the hon. Minister to clarify.

Secondly, I would like to point out that 
over the course of years, there has been 
pollution and there are certain industries 
right now in the process of execution either 
along the coast or along the river banks. 
According to the present method of execu
tion itself, it will destroy the aquatic lives 
either in the sea or in the streams. 
Whether it is possible at all, recording to 
this Act which provides for the States as 
well as the Central Board to see to it that 
before production starts, it should be seen 
that the aquatic life is not destioyed. Take 
for example the caustic soda plant in 
Noith Canara District everything is going 
at least to a distance of 25 to 30 miles in
side the sea. Will it not destroy the 
aquatic life ? My estimate is hundreds ot 
lives will be destroyed. Of course I am 
making an underestimation of this number. 
Thousands of lives will be destroyed here. 
We want an industry. At the same time 
we want our fishermen to survive.

In these circumstances, is it not possible 
during the stage of execution ot a parti
cular industry that before it goes into pro
duction, we should see to it that these 
anti-pollution measures are carried out so 
that there is no danger particularly to the 
fish. This is the source of livelihood of 
the poor people there. Similarly, 1 would 
like to point out that there would be 
examples galore, but they would be only to 
generalise all these problems. We are 
reminded of progressive legislations which 
invariably suffer in developing countries 
because of want of proper implementation. 
While X very much appreciate the concern 
that has been shown as evidenced by the 
fact that hi each State, certain State 
boards have been constituted, I would like 
the hon. Minister to explain one point 
which he was good enough to stress, and
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1 would request him to kindly elaborate 
it and tell us what the meaning of the 
cess is, from whom it is to be 
recovered and how it is going to 
be utilised, whether it is only for the 
purpose of meeting out the costs of the 
various State boards and the Central board, 
or whether it will be utilised also for the 
purpose of execution of these anti-pollution 
measures.

In this conncction, 1 would like to draw 
your attention to one clause which relates 
to prohibition or regulation of bathing in 
any stream or well or ashing or any 
cleaning therein of things of any class or 
description or the putting of litter or other 
objectionable matter. In our country, 
tiaditionally people have bathed themselves 
cither at the ghats of Banaras or the holy 
rivers or in water from wells. These 
people cannot afford their own bathing 
tooms and they cannot afford to have their 
own private hammam rooms, and it should 
please be ensured that they are not 
harassed on account of a legislation like 
this. Actually, it is not pollution at all; 
the organic matter of human beings does 
not pollute. It is only the chemical or in
organic matter which pollutes. Organic 
matter is not a pollutant, and even environ- 
nientologists will be able to know it that 
decaying matter is not n pollutant as far- 
as nature is concerned. In these circum
stances, I hope we shall not throw the baby 
with the bathwater, but we shall see that 
these poor people are not put into any 
inconvenience because of the implementa
tion of this particular clause deeding with 
prohibition of even bathing whidi has 
been a traditional system in this country. 
Our people have always bathed in the 
open; a large number of villagers always 
bathe in the open. So, the implication of 
this particular clause on the common 
people of this country may also be consi
dered.

With these remarks, I support the Bill.

DR. RANEN SEN (Borasat): While I 
was reading this Bill, I was wondering what 
had happened to our Government. As

usual, our Government bring forward a 
good legislation very late. Secondly, when 
they bring forward legislation, they bring 
it forward in a halfhearted manner. To
day, the menace of not only water pollu
tion but also air pollution or atmospheric 
pollution is exercising the minds of people 
all over the world, and India is no excep
tion. This Bill deals with only the question 
of water pollution. May I know what is 
going to happen to air pollution? Is it 
not intertwined? The hon. Minister will 
say that he would bring forward a BiU 
for this purpose later on, wherein the 
question of atmospheric pollution will be 
dealt with adequately. Till then, what 
would happen? Is it not intertwined? It 
is known to everybody, every person of 
science that the smoke that makes its way 
up from any chimney from any factory 
producing rayon or nylon or steel or any
thing else gets absorbed in water and the 
water is polluted. That is a known fact 
That was why in 1968, in the UNO, the 
Swedish delegation brought up this ques
tion of pollution of air and water, and in 
1969, the UNO accepted unanimously the 
proposal that each Government should 
move very carefully and thoroughly so as 
to eliminate this menace from their own 
country.

In 1968 or 1969, Dr. M. N. Rao, the 
then Director of the Indian Institute of 
Hygiene and Public Health, Calcutta, made 
a survey under the instruction of the 
Government of India about air and water 
pollution and his report dealt mainly with 
air pollution, because he was collecting sam
ples of air from the city of Calcutta whose 
air is as polluted as anywhere else. In a 
report given out by the UNO, it was shown 
that the air of Bombay or Calcutta was 
almost as bad as that of the city of New 
York.

If we take this into consideration, may 
I know what happened to that report of 
Dr. M. N. Rao? I am told reliably that 
a BiU was circulated by the Government of 
India to each State in wfcich both air and 
water pollution was dealt with. The 
Minister only said that the Bill dealing 
with water pollution was circulated to

1895 (SAKA) Water Pollution 250
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States. But I was told that the Bill also 
dealt with air pollution. What has 
happened to that Bill? What is the reac
tion of the States?

Dr. Saradish Roy said something about 
the Calcutta water, river water, how the 
wonderful hilsa fish, the mention of which 
produces saliva in every Bengali’s mouth, 
has become completely extinct.

SHRI RAMAVATAR SHASTRI 
(Patna): In others' mouths also

DR. RANEN SEN: Yes. Non-Bengalis 
have also become fish eaters; that is the 
worst position we are having in our State.

There is a report of the Bombay Corpo
ration that in the rivers XJlhas ,uid Kaly in 
Kopali and Kalyan—our Bombay friends 
will know—fish are dying. The sea-bed of 
Bombay has become polluted. So as I 
was saying, the whole thing is intertwined 
and unless we tackle air and water pollu
tion together, nothing is going to come out 
of this Bill, because there is no watertight 
compartment in regard to this matter be
cause the citizen of Bombay whc takes the 
polluted water also inhales the air which 
is polluted.

In the UNO report, there is mention of 
a very interesting point. Referring to 
developing countries, it is stated in the 
report that the metallurgical industry 
developing in India is creating a menace 
of water and air pollution. Is it known to 
the Minister that almost in every public 
sector unit producing various types of 
drugs, chemicals, metallurgical products 
and so on. simple methods of treating 
effluents do not exist? I had the opportu
nity of visiting a paper mill, NEPA, which 
has an apologia of treating effluents. As 
you know, paper, rayon, nylon and chemi
cal factories produce the worst type of 
toxions gases and effluents. It is known 
that in Bihar two or three years ago, the 
effluents from the Barauni refinery created 
havoc in the Monghyr and Jamalour dis
tricts and several people died. There was 
a fire.

SHRI RAJA KULKARNI (Bombay— 
North-East): Ganga was burning.

DR. RANEN SEN: Yes. Water is used 
to put down fire. Now the water- itself 
started burning very furiously.

These are public sector organisations. 
We know that in regard to this question of 
air and water pollution, there are two 
main things which Government should 
understand. Otherwise, this Bill will be
come ineffective. The first is the poverty 
existing in the rural side. What do the 
people do? Because of poverty and igno
rance, they do not have latrines. This is 
it source of water pollution in almost every 
village. There is a report from Rajasthan 
that in the village Benapura seven children 
died because they took polluted water from 
a stream because of poverty and ignorance. 
Our people are like that. They do not 
have latrines properly made. So that is 
one danger from poverty.

Another danger is from the greed of 
capitalists to mint profit. In this Bill, 
there is a reference to punishment to be 
meted out to people who own factories or 
Industries in certain circumstances.

It is known that everywhere the 
employers do not try to attend to this 
important work of treating the polluted 
water. Therefore, an exemplary deterrent 
punishment is called for. A deterrent 
punishment is called for in the case of 
those industries ami industrialists who 
refuse to treat the effluents properly, the 
effluents that emanate from their factories, 
mills and plants.

As I am more or less connected with 
these things, I was reading the report of 
the UNO on this subject, wherein they say 
that all types of toxic chemicals, oils, 
carbon dioxide, carbon monoxide are 
emanating from the cars and trucks that 
ply on our streets. Gases and exhaust 
fumes emanate from the vehicles. Sulphur 
dioxide, insectisides, DDT—all these things 
are creating a havoc and pollute onr water 
more so in India where there is scarcity 
of pure drinking water in villages and 
towns.
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Nearly ten yean back, Dr. Sushila 
Nayar, when she was the Health Minuter, 
Was making a report in which she said that 
of All the cities and towns of India, the 
city of Howrah which is opposite Calcutta, 
U the epicentre of cholera epidemic. What 
is the reason? Though it is a big city, 
with more than five lakhs people living 
there, there is no arrangement for pure 
drinking water.. Along with this Bill, 
would the Government think over the ques
tion of supplying pure water to the towns 
and villages? I have cited Howrah as an 
instance.

Another aspect which we have to consi
der is this. Night soil is causing havoc in
the towns and in many cities also. The
rightsoil is dumped in shallow trenches in 
many towns in India. When there is rain, 
there is seepage of water and rubbish and 
all this creates another complication. All 
the potable water sources arc destroyed
in d contaminated and polluted.

Therefore, firstly, I have said that there 
is no watertight compartment or airtight 
compartment between air and water 
pollution. You have dealt with one and 
left the other, which also pullutes the 
water, and when you bring that Bill,
sufficient damage will have been done by 
those industries that are growing in our 
country.

Secondly, Mis. Gandhi, the Prime Minis
ter of India, has referred to one aspect in 
her speech in Stookholm in that particular 
conference to which I referred earlier—the 
UN conference on anti-pollution. She 
made a big speech and I am quoting only 
one sentence which runs as follows:

“Are not poverty and need the greatest 
pollute is?” i  say she was right. Poverty 
is one of the greatest polluters. Therefore, 
both these things have to be dealt with. 
Unfortunately, in this Bill, the other fhfog ™  hon* 
has not been dealt with. The question of the point< 
industries has been dealt with. Firstly, it 
is partial. Even then it is more partial in 
this regard.

61 LSS/73-9.

Then, I come to one or two clauses of 
this BiU. I have not beet* able to under 
stand the Minister on one aspect.

SHRI B. V. NA1K : This is about pollu
tion and not sanitation.

DR. RANEN SEN: How do you de
marcate between pollution and sanitation? 
What a wonderful argument you are ad
vancing, as if pollution does not affect 
sanitation ?

We know that in this BiU it has been 
slated that polluted water must not be used 
for certain purposes and all that

In Delhi, water is supplied to the garden 
round our bungalows and the bungalows 
of the Minister. What is that water?

That is water from the sewage. Why do 
you supply water like that? That is conta
minated water. The Minister should look 
into this. 1 am charging the Government that 
polluted water is being supplied to irrigate 
the flower and vegetable gardens around 
the bungalows of Ministers and Members 
of Parliament

Then I take up clause 24 of the Bill; 
it is on page 16. Sub-clause (1) of 
clause 24 seems to be all right but sub- 
clause (2) seems a little contradictory. 
Sub-clause (2) says:

“A person shaU not be guilty of an 
offence under sub-section (1) 
by reason only of having been 
or caused to be done in aU the 
following Acts, mainly cons
tructing improvement or main
taining........ ”

The land belongs to an industrialist or 
a businessman. There is a stream and it 
carries the effluent. You do not say that 
the effluent has to be treated, if the indus
trialist wants to put up building and if the 
effluent is seeped inside the earth why 
should that not be considered an offence?

Minister may kindly explain

Under clause 33, the Board may make 
an applicaion to a Court not inferior to 
that of a Presidency Magistrate or a



Magistrate of the First Class for restrain- the Minister has brought forward this Bill 
ing a person who is likely to cause such at the appropriate time, and I  congratulate 
pollution. A* soon as the Board goes to the Minister for having brought forward 
the Magistrate that person may go to the this Bill. He has brought this Bill for the 
High Court The whole thing remains in prevention of pollution of water and he 
the same status quo* Xn the mean time the has promised to bring another piece of 
effluent goes on. What is the u)ea? Why legislation to stop the pollution of air. 
should not the Board or the State Govern- But why has the Minister not mentioned 
meftt be empowered to do something anything about the pollution of politics? 
immediately to stop the mischief ? Clause Now politics is being polluted by the oppo- 
41(1) contains some penal provisions. It sition parties. Is he going to stop that 
says: pollution?
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“a person who violates the provisions 
will be punished with imprison* 
ment for a term which may 
extend to three months or with a 
line which may extend to Rs, 
5,000.”

Why shodld the word ‘or’ be put? He is 
the worst criminal in the society and if he 
commits this nuisance and creates this 
menace to society he should be punished 
with both. 1 suggest that this should be 
three months imprisonment and a fine of 
Rs. 5,000. We know the Magistrates and 
their class affiliation, their outlook and 
their upbringing. It has been our ex
perience in labour matters that whenever 
the case goes to the Magistrate and there 
w this provision they fine Rs. 500 or Rs. 
5,000 which the employer pays merrily 
and goes on. If you put ‘and’ the 
employer will feel that either he or his 
manager will have to go to jail and suffer 
imprisonment.

The hon. Minister should see that all 
the loopholes are plugged so that there are 
no contradictory or irreconcilable position 
between any two classes. Secondly the 
sooner the Bill dealing with air pollution 
is also brought the better for us. Other* 
wise this is a half-hearted and haphazard 
way of dealing with water pollution. 1 
have offered some criticisms of the 301. 
This is a step forward. But let not the 
Government take one step forward and 
two steps backward.

SHRI M. RAM GOPAt REDDY 
(N&amabad); Mr, Deputy-Speaker, Sir,

We are thinking that water and air are 
being polluted only by industries and not 
by anything else. It is not as if every 
factory is situated on the banks of the 
rivers. We have over 500 eternal rivers 
which flow all the 365 days, and they are 
being polluted by the human beings. In 
the olden days Ganga water was considered 
to be amrit. It was the belief that anyone 
who takes Ganga water will remain immor
tal. Now the Ganga water is so much 
polluted that sometimes it is not fit for 
human consumption even though there are 
no big factories on the banks of the Ganga 
or Yamuna.

The mam reason for the pollution of 
water is the increase in population. During 
the time of Ashoka the population of 
India, including Pakistan and Burma, was 
only one crore. During the time of Akbar 
it rose to three crores. At the lime of the 
British it reached 30 crores. Within a 
period of 25 years it has increased to 60 
crores. Unless and until this increase in 
population is controlled, you cannot con
trol pollution.

It is not only motor vehicles and factories 
that emit carbon di-oxide. Human beings 
also inhale oxygen and emit carbon di
oxide. The plants, on the other hand, 
inhale carbon di-oxide and emit oxygen. 
So, it is necessary to have more and more 
plants. Yet, we have consistently des
troyed all the forests. Once more than 
two-thirds of our land was covered with 
forests. Now it is less than one-third. It 
is only the green leaves which can absorb 
carbon di-oxide and release oxygen* which
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is needed by human beings. Has the 
Minister any plans for afforestation, like 
the Vana Mahotsava of Munshi, which we 
have forgotten? Unless we plant more 
trees, we cannot stop air pollution on the 
other hand, it will increase.

In Japan during the peak hours the 
traffic policemen on duty carry with them 
oxygen so that they can breath some fresh 
air. Unless we take timely action, we may 
also have to face a similar situation before 
very long.

We should take stringent measures 
against those who pollute water and the 
atmosphere. But what is happening in the 
case of adulteration? Most of the people 
who indulge in it are going scotfree. At 
the same time, poor people are being given 
the heaviest punishment. Recently, a milk 
maid in the Nizamabad area was found 
selling milk which was mixed with water. 
The magistrate imposed a fine of one 
thousand rupees and imprisonment for one 
year, and another year in case of default 
in payment of fine. This is the type of 
punishment our courts are giving for small 
offences. Of course, if a dairyman mixes 
water with milk, we should punish him. 
But an illiterate woman, the milk maid, 
was given such a severe punishment A 
fine of Rs. 25 would have been more than 
enough as a sort of warning to her. Here 
also, our Magistrates in courts are compe
ting with the so-called radicals who are 
uttering day in and day out nil sorts of 
nonsensical things. Therefore, I  am afraid, 
when this Bill becomes an Act, these people 
will take undue advantage of i t  The 
food inspectors, the excise inspectors all 
these fellows, have become dens of corrup
tion. I am sure, this Department will also 
have a lot of corruption in i t  Neither 
water will be purified nor pollution will be 
stopped. But bribery and corruption will 
increase 10 times. This is another 
Department that will be giving an oppor* 
tunity to its employees and officers to make 
money.

The implementation side is very 
important The Bill is very good. If the

Bill is very good, everything cannot be 
good. The implementation side of it is 
very important. I am sure, it will not be 
implemented properly. It will be misused 
leading to the misery of the people.

SHRI RAJA KULKARNI (Bombay— 
North-East): Mr. Deputy-Speaker, Sir, I  
welcome and support this measure. It is 
no doubt a progressive Bill.

For a long time, in the early days of 
industrialisation, it was thought that so far 
as the health hazards which affect the 
workers working in the factories are con
cerned, they could be met with factory 
legislations and the civic hazards arising 
out of industrialisation could be adequately 
handled by municipal legislations, by 
having proper locations of factories outside 
the towns and cities or by laying down 
certain conditions about sanitation and 
other things. Now, the pace of industriali
sation has come to such an extent that 
reither the civic legislations, the civil laws 
about sanitation and other things, nor the 
factory legislations could prevent such 
hazards which are meant for the whole of 
the population. Around the chemical 
factories, this pollution phenomenon is of 
a recent origin.

I would like to inform my hon. friend, 
Shri Ram Gopal Reddy, who said that 
water was pulluted by human beings, that 
water is not polluted by human beings. It 
is true that human beings take bath and 
even wash their dirty linen in the river 
waters. But it does not mean that water 
is polluted. The water has the charac
teristics of cleaning everything. The word 
"pollution” has a specific meaning. The 
water loses its characteristics and its pur
poses and services to humanity, because of 
chemical agents going into the water. 
Therefore, this pollution phenomenon is 
confined to the growth of chemical indus
tries.

Of late, in the last 15 years, as my other 
colleagues have said, the United Nations 
has drawn the attention of the whole 
world and of all the Governments in the 
world, to prevent this , phenomenon of
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pollution and tt> take strict measures to are built only by the Housing Board, 
that in the process of industrialisation, the Houses are coming up only for »nrfny<yt  ̂
civic hazards do not spread to the whole workers who have to stay there and Who 
population. The United Nations has have no option but to stay there. Only 
passed resolutions. As has been stated, It such types of houses are coming up in 
is true that our Prime Minister also atten- Chembur area. No private persons are 
<fed the Stockholm Conference of the building houses in the Chembur belt be-
United Nations and drew the attention ol 
the whole world to this phenomenon ot 
pollution. But 1 am sorry to say that it 
took 12 years for this legislation to come 
before the House. Even then, it is better 
late than never. I  agree with Dr. Ranen 
Sen that the two phemenona of pollution, 
the water pollution and the air pollution, 
Should not have been separated. It is 
the chemical industries which are res
ponsible for water pollution and the 
same industries are creating air pollution 
problem also. Those very industries are 
creating simultaneously the problems of 
water pollution and air pollution. So these 
problems cannot be dealt with in water 
tight compartments. We deal in this 
legislation only with water pollution. We 
are told that there would be a separate 
legislation or separate machinery or sepa
rate board for air pollution and others. 
That would not be effective. Therefore, I 
would like that Government should make 
certain amendments so that even preven
tion of air pollution is also brought in at 
the same time. That will make the 
measure more effective and the people 
staying in the surroundings of these 
cnemical complexes, petro-chemical com
plexes, will not suffer from health hazards.

I am coming from Bombay where there 
are thiec big industrial belts which are all 
polluted. Therefore, I am very much 
concerned with it. The people are suffer
ing from the effects of water and air 
pollution together. There is the Chembur 
chemical belt where the country's greatest 
petro-chemical complexes are established 
with their big factories, including the ferti
liser factory. In the Chembur area 
private people are not building houses. 
Anybody who wants to stay there for a 
long time will not build a house. Houses

cause they cannot breath fresh a»r, they 
cannot get good water. Every evening 
there is the bad and obnoxious smell. 
Therefore, thej are reluctant to stay in 
the Chembur area.

Nothing has been said about water 
around the sea coast. In Chembur, about 
ten miles round about the sea coast, the 
whole water is polluted. For ages to
gether, the industry was the fishing 
industry. Now the fishing industry has 
vanished, and all the fishermen have been 
crying that their ancestral industry is gone. 
They have not been compensated for it. 
The water cannot be used even bv other 
industries also The sea coast water can
not be used for any purpose.

When watei pollution is defined as water 
from a well or stream, I do not know 
whether river water is also included; I do 
not know if, undei the definition ot iaeam 
water, river water also cc ne^

\p«ut from the Chembur belt there is 
another induslaal belt known as Bclapur 
patti where also we have big petro
chemical complexes—NOCIL, P1L, 
Hardilia, etc. As a result of the trade 
effluents going into the Thana Creek area, 
all industries theie, salt-pans, are affected; 
the whole area is spoiled. The salt-pans 
are gone; the fishing industry is gone. 
Now the people in those areas, the villagers 
who have been living there for generations 
together have nothing to live upon. Apart 
fiom its effects on the industries, it has 
affected their health also. The villagers 
have never before suffered from those 
diseases from which they are suffering now. 
The villagers are not working inside the 
factories. Still they are suffering from 
diseases which come out of air and water
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pollution in that area. The third industrial 
belt area in my constituency which is 
affected, is near Kalyan to which a refe
rence was made by Dr. Ranen Sen, where 
all the dye-stulf industries, and the rayon 
industry like National Rayon Century 
Rayon and the Indian Dyestuffs are all 
located. What is the result? The Ullhas 
river whose water was used for drinking 
for generations, whose water was used for 
irrigation for generations, whose water was 
used by other industries, has become so 
much polluted that its water can no longer 
be used either for drinking or for irrigation 
or even by other industries. That is the 
icsult. So, all the three industrial belts 
which are the petro-chemical complex belts 
in my constituency are to-day suffering 
fiom this pollution. Therefore, my request 
is that it should be made more effective and 
purposeful so that the people will get the 
benefit.

ricvention and control by appointing 
Boards at the Central and States level is 
all right for the future. But what aboue 
those industries which already exist for the 
last 15—20 years?

What should be done immediately in 
regard to them? What kind of research 
should be there? For the last 15 years we 
have raised this question here and even 
outside. We were told that they are doing 
some kind of collecting statistics and infor
mation. This stage of collccting informa
tion and facts should go and we should 
come to the next stage in industrial re
search. Research in industries has so far 
been confined to improvements in produc
tion and technology. Even with regard to 
the chemical industry, the research activity 
is carried only for production or techno* 
logy. No research was simultaneously 
carried out during the last 20 years about 
the effect of industrial products or the 
industrial processes on the people outside 
the premises of the factory and on the 
population as a whole. This is a new 
dimension of research which has not been 
effectively dealt with. How to tackle this 
new dimension of industrial research is a 
matter for the Government to study.

It is true that now the Central Board 
would be established. Sir, we all know 
and we have seen the working of factory 
legislation for the last 80 years. The 
Board may come up and inspectors may 
be appointed under it. But I only want 
to say that the whole machinery should 
not meet the same fate as that of the 
factory inspectorate.

DR. RANEN SEN: Trade Union repre
sentatives should also be there.

SHRI RAJA KULKARNI: To-day if
there is any improvement inside the fac
tories, it is not due to the factory legis
lation, it is all due to the requirements of 
efficiency of production that the employer 
seeks. The factory legislation has not so 
far effectively dealt with the question of 
light or air or drinking water nroblem or 
any hazard to the health of the worker 
working inside the factory. The factory 
legislation has not succeeded. We would, 
therefore, like tightening up of the 
machinery under this legislation. We 
would like some kind of a machinery 
where peqplc's representatives including 
those of workers should be associated in 
the working of this machinery.

With these words and observations, I 
support the Bill.
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SHRI K. GOPAL (Karar): Mr. Chair- 
man, Sir, before I welcome this BiU I 
would like to welcome you to the Chair.

I  would briefly state within a  few 
minutes with regard to penalty clause— 
Clause 41. Dr. Ranen Sen also pointed 
that out. It reads as foUows:—

“41(1) whoever fails to comply with 
any direction given ander sub
section (2) or sub-section (3) of 
section 20 within such time as 
may be specified in the direction 
or fails to comply with any orders 
issued under clause (c) of sub
section (1) of section 32 shaU, 
on conviction, be punishable with 
imprisonment for a term which 
may extend to three months or 
with fine which may extend to 
five thousand rupees or with both 
and in case the failure continues, 
with an additional fine which may 
extend to one thousand rupees for 
every day during which such 
failure continues after the convic
tion for the first such failure.*'

My submission is that the penalty should 
be imprisonment for a period of three 
months and fine. Of course this takes 
care of the individuals contravening the 
provisions and it also takes care of the 
companies. But, with regard to offences 
commited by Government Dapartments, it 
has been stated as follows in clause 48:

“Where an offence under this Act has 
been committed by any Depart
ment of Government, the Head 
pf the Department shall be 
deemed to be guilty of the offence 
and shaU be liable to be pro
ceeded against and punished 
accordingly;

"Provided that nothing contained in 
this section shall render such
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Head of the Department liable to 
any punishment if He proves that 
the offence was committed with
out his knowledge or that he 
exercised all due diligence to pee- 
vent the commission of such
o f f e n c e . ”

If the Head of the Department is not 
held responsible and he proves that, then 
the responsibility should be fixed on some
body who was responsible for the offence.

Another thing is with regard to Munici
pal Corporation. In Municipalities, 
Panchayat Unions and others, whom are 
you going to hold responsible? We can
not ask the Chairman or Mayor to be res
ponsible. These things should also be 
taken into consideration. That is my brief 
sumission.
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What will the Municipalities do? Ate 
these local bodies, the so-called Corpora
tions, Panchayat Samities, Zila Parishads, 
not going into these things? What are 
their functions? I  have ndt understood 
this. I  was a Chairman for over 15 years 
in a particular Municipality. I do not 
know whether your authorities have ever 
applied their mind to this thing or not.

^  f a
rsnm m  r t  m 2 m  snsr
T O  srror 1 1

m  t r iw  nHNnr

Let us see the definition of ‘pollution* 
as given in the Bill. We find th a t:

“pollution” means such contamination 
of water or such alteration of the physi
cal, chemical oi biological properties of 
water or such discharge of any sewage 
or trade effluent or of any other liquid, 
gaseous oi solid substance into water 
(whether directly or indiiectly) as may 
be, or is likely to, create a nuisance. .

Can we not take proceedings under sec
tion 138 of the Criminal Procedure Act 
to prevent such nuisance? Section 133 of 
the Criminal Procedure Code reads thus:

“whenever a district magistrate, a sub- 
divisional magistrate or a magistrate of 
the first class considers, on receiving 
a police-report or other information and 
on taking such evidence as he thinks fit, 
that any unlawful obstruction or nui
sance should be removed from any way, 
river or channel is or may be lawfully 
used by the public, or from any public 
place. . .

Such magistrate may make a conditional 
order. . Under section 133, the magis
trate can take action then and there with
out having to go to any court. But under 
this Bill* the magisrae would only say 
‘please go to the Water Board, we are not

going to take any action*. The other day 
1 had a talk with the hon. Minister that 
water pollution should he stopped. He said 
that a new Act was coming* It is good 
that this new measure has come.

But what do we find in this new mea
sure? We have three types of boards to 
be constituted, a State Board, a Central 
Board and a Joint Board. Why is the Cen
tral Board being a constituted ? What will 
the Central Board do? Reference has 
been made to my village in Rajasthan.

what will the Central Board do theie > Again 
what is the joint board for?  Who will 
bear the expendituie of the joint board 
and what will be its machinal y?

As icgards the constitution ol the ccntial 
boaid, 1 would refer you to clause 3. which 
says

“The Central Board shall c >nsist of 
the following Membcis, n.imelj.—

(1) a full-time chairman. .
Again, they want to have a lull-unie 
chairman That is veiy good, and he will 
be given a salary of Rs. 2000, a bungalow 
ctc By all means, give him all this, and 
we approve of this. Then, we have five 
officials to be nominated by the Central 
Government to represent that Govern
ment Nothing is said about what 
quahbcationi* they bhould possess. 1 have 
tabled an amendment that those officers 
should onlv be nominated who have special 
knowledge or practical experience in res
pect of mutteis relating to the use and 
conservation of water resources. We are tired 
of this bureaucracy being repicsentcd every 
where By all means, let there be specialists. 
Again, we have such number of pcison!> 
not exceeding five to be nominated from 
amongst the members of the State Board. 
So, in all, these will be ten persons, and 
they will be having their travelling and 
daily allowances. Then, three persons are 
to be nominated to represent industry. So, 
some industrialists will also come in. What 
co-operation will they give? Then, we have
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two persons to represent companies and 
corporations. As I have said already* what 
about municipalities and corporations 7 
Why should we not have mayors aad 
chairmen and presidents of these local 
bodies? After all, they have got experience 
of dealing with these subjects. But then 
the hon. Minister would say, no, elected 
people are not required now. bccause it is 
a progressive legislation and therefore every 
thing should be done only by experts who 
will have enough time to deal with these 
problems. After all, in a democratic coun
try, do we want that it is only the offi
cials who will do all the things'* What 
will an official sitting at the Cemre do to 
prevent pollution of an almost dry river in 
my State ? Nobody applies his mind to 
the Bill. It takes a lot of time if one goes 
through the Bill. Therefore, nobody will 
do it. Even the Minister concerned does 
not do it. He does not get time. Every 
body says ‘the Bill is all right’.

Now the State Board comes. Wnat does 
it consist of? Five officials. The number is 
five. The hand ha& five fingers, not one or 
two but five. Their office work will not 
suffer. They will go there. They will have 
their TA and DA. l ive officials to be 
nominated by the State Government to 
represent that Government.

Then five persons to be nominated by the 
State Government from amongst the mem
bers of the local authoiities functioning 
within the State, Then three non-officials 
to the nominated by the State Government 
to represent the interests of industry etc. 
Then two persons to represent the com
panies or corporations.

^  snpqT I 
So we have the Central Board and now 

the State Board. The third will be a joint 
board.

AN HON. MEMBER: There is no black 
board.

SHRI M. C. DAGA: What will they 
do? They will prepare schemes. Very 
good. We have already prepared schemes 
in 25 years. We know about water and 
air pollution.

t 4 » p r
f r o t  w f l  m spr f a  *ryf qrcq;- 

*r*r t o  t , q r jf  qpft a m  j t  r? i r  
^  t  #  s m r  1 1

Why do you want to ask them to sit in 
an air-conditioned room, go on for years 
together and spend money like that?

Please reconsider this.

t o  ^  ^  «iNr i  whrM ’ i

Coming to implementation, how will it be 
implemented?

Then come to disqualifications.

“No person shall be a member of a 
Board who is, or at any time, has been 
adjudged insolvent or has suspended 
payment of his debts or has compounded 
with his creditors”.

Very good. Then:

“Is of unsound mind and stands so 
declared by a competent court”.

All right. Then:

“is, or has been convicted of an off
ence which, in the opinion of the Cent
ral Government, or as the case may be, 
of the State Government, involves moral 
turpitude”.

So vour opinion is required here! The man 
has committed an offence of moral turpi
tude. Moral turpitude has been defined in 
all the Acts. But here your opinion will be 
considered. Based on your opinion, on the 
opinion of the Central Government or the 
State Government, you can exonciate one 
of this charge. What is moral turpitude? 
As I said, it has already been defined in so 
many Acts. But here the definition is ‘in 
the opinion of the Government’. How ca& 
it be opinion? What will be the opinion? 
Are they experts on this to say whether 
this is moral turpitude or not? After all, 
what is that opinion? It says:
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“is, of has been convicted of an offence 
which* in the opinion of the 
Central Government, or, as the 
case may be, of the State Govern
ment, involves moral turpitude”.

So I  submit one thing:

w *  % a m r q #  tifa w

What happens when the period passes away?

# r  TO w w  ^  t o  r t  sn-rat t o  w rf  i 
f a t f t  A  «pt *ft ap fa r
in « h >i
You are debarring him from becoming a 
member.

s m  WV&
tfto  i i m  5T# f a  3 t o !  4  
faa rif m n n  i w t f a  r s r ^  s r t o

bp^j ariV ’T? arri i <m  cfHT 
$T V? q tR V  :

“Shall cease to operate after the ex
piry of three years”.

ffcr, m  srar 4  m  s r o t
^  sjsrrc # 5̂ ,  *f- <7^5 *1?
3TTR ^PT cTH" *T*rr fit ^
*n$ fa 'w if a f a qftnq' 3rt art in rr  ^  r s r t f  
i r w i  v n w  1

What is the Board? What can the Board 
do? Nothing. The Board can only act 
accoiding to what Shri Bhola Paswan 
Shastri says They have to cany out the 
directions of the State Governments and 
the Central Government. Nothing more. 
What is the purpose of this Board0 It is 
only at your instance that they can do 
anything. The Board shall be bound by 
the "direction that the Central Government 
may give. What can the Board do?

srrm  sn r <srsf qrrr n f  if1 1 
art*6 * r tm  ? f a r  arurt *n?r f  1

“Every State Board shall be bound by 
the direction of the Central Government 
or the State Government".

Two laboratories have been set tip. One 
in the States and another at the Centre* 
and that report will be final. That will be 
the conclusive proof.

TOT*rr s rftrrt *tt *pt ^
£  T w i  c*r w r t 1 1 w pfr ?Ww 
?Wk* ^  1

I cannot rebut it in evidence after all, it 
may be prima facie proof; not conclusive 
proof. I cannot rebut it. After all, I can 
give any expert a sum of rupees and get 
a report. You know that there can be two 
reports You say it is conclusive proof. 
Make it rebuttable.

tf«rr<Wi qft fa-qte* a n M  ^  w p m  t  \

One can rebut it. If anybody applies his 
mind and gets the time to read the report, 
he will come to some conclusions. 
You say that the report of the laboratory 
is conclusive proof. Let it be made rebu
ttable.

T̂fT T? ^  F̂cTT ^  ^  ^  I
% w« y» . •

^°feci w  nt? r  1 ’r  ^
3 T R  r C T T  v W t f  «FT 3 R K  <THt r V W

i t  sit f  *rar f a s r
^  t  \ * N

mr 133, farfa*w» irhfhR apfg gf
f a m  ifre  f  1 aircraft ^  i& f t  
r w f  « r t  i n  i f a s  t o #  m
^fsr f  \ i b f  f  w < *< hk  «^tt 1
r w i ^  fW t * h  ^  ^  iffa - 

4  m  m M  1

You will go to a magistrate. The magis* 
strate will pass an order. He may pass a 
stay order then and there.

i r f a ^ e  w t  q m f  1

When you go for a permanent Injun* 
etion, he must issue a tem poral injun
ction or he will apply his mind.

*rs m  w m t f*
4  m e  4  fa q  1

What will he do? Simply he will apply 
his mind.
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5 #  f  *3 TO <rt TO
^*TT I

According to clause (2) there is to be an 
appellate authority and it shall consist of 
three members. Who are those three per
sons? Tom, Dick and Harry? Is this 
enough ? Is that also ‘to be prescribed by 
rules’ ? For heaven’s sake, do not disclose 
anything. Will any decent person be on 
your board ? Nobody will like to come on 
your board. The appeal should be prefer
red to the authority within thirty days. 
What is that ‘authority’ ?

«Tfr 3H33T S ite v  *f>T 3TFT 4
f i spfter ^  f, to* M N r  ift fcr̂ iT 11 
npt omranr t  t o  fm  wvft tow* 
s ire  to*nr ^  t o  3»i a t  h t v t w r

^rr ^rr sr?T gfttrq!?
f  i q ^Rfrsr <nr T O fnr

sr*r sRTterr t e t  w h  t o
r^ r ^  to^pft e r r iW  ^  i

Then there is revision power. You have 
given very good scope: first appeal, then 
revision. The man who prepared this should 
be offered the post of Chairman of the 
Law Commission. Then, how will you 
implement it?  How do you stop dilrty 
water flowing from a factory ? How will 
you stop this today ? Go to the Criminal 
Procedure Code and give power to the 
municipalities and corporations. What is 
the use of having laws and rules which 
cannot be enforced? Have you prepared 
an encyclopaedia of all the rivers and 
wells and ponds? Then it says you can 
have committees consisting of other per
sons also. Please invite me also for a 
committee sometimes.

Then there is a clause which says that 
in consultation with or on the recommen- 
daion of the State Government, the provi
sions of the Bill may not apply to the 
entire State or even parts of a State. The 
provisions will apply to Jodhpur and 
Bikaner and not to Jaipur : If it is a 
P>od legislation, ft should be made appli
cable to the whole State.

Then it says that the Board may Con
stitute as many committees as it needs. 
It will consist wholly of members or partly 
of members and partly other persons. Who 
are these persons—M. C. Daga, Goswamy 
Y. P. Mandal and Reddy? Have your 
own committees. There is so much of 
expenditure involved. But implementation 
is not there. It has taken 25 years for them 
to come with this legislation. You will 
have to frame rules and you will take 
another 25 years for implementation. Who 
knows what will happen by that time** 
I have remained as a Chairman for j  
long time and I know how to implement 
the laws. Why do you not give powers to 
the municipalities, the local institutions?

qrttf i m  v r r t t f
?§Rr fHT f i r

anrtR  5E?nr<*r w ?  j r ^
srrar q n H  sift 4  v$r

to*rr tth t 3>t m r  qpft to rrs  
*r*rr f ,  arft to n s  \ snr it*  
4>|S|«fi4*ci 4  mJET SfRTT $T> *T*1T

, at wft *rrfcf*r snpf wti to w  faw 
arr t® f  i qsfsr m tow f  srt sift m 
i t  7 m  w f t fa w  f  i t&rr aror 
m  t o r o r
atft arm  tf rw h frh i f t  t o  a t 

f W  srtf Tst m r  s to r i

arctf m f t  srrnsrr s r , 
t o  «n$T tf,

*TFft iffaT Vs1* ft
r̂RFiT srrsr i i f  wsm ^  t o f W  

*nr to ^ w  cTTnnt i
!T #  ?rf ip r t o  f W
3 ^  f  ^ r t t o  m s  rrtf 
W  *ngM t o  f w
OTiffr ^rrt i

SHRI RANA BAHADUR SINGH 
(Sidhi) : Sir, 1 welcome this Bill because,
for the first time after almost ten years
of continuously bringing to the notice of 
the Government Concerned the fact that
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one of our major rivers, namely, Sone, 
has been polluted to an extent of more 
than 60 miles downstream by a certain 
factory, this Bill has come to this august 
House. In that respect I welcome it. But, 
naturally, because of this difficulty that my 
constituency was facing, I have studied 
this Bill in the context of that situation 
and I would like to offer some suggestions 
for the consideration of the hon. Minis* 
ter, because we are already facing that 
difficulty in that region.

As Shri Daga has so well put it, 1 
would also firstly comment on the consti
tution of the State Boards. I would draw 
attention to section 4, sub-section (2), 
where it is stated that five persons will be 
nominated by the State Government fiom 
among the members of the local authority 
functioning within the State. I would 
think that it should be a mandatory provi
sion in this section that the Pancbayats or 
the local authorities, which are function
ing in that region wheie this pollution is 
taking place, should statutorily have a 
place in the State Board. If necessary, the 
State Boards should have regional boaids 
which could involve the panchayat level 
members into that functioning T hope this 
addition will be made to this law

Then, again, I am tioubled by the 
provision of section 16{2)(g) which lays 
down that the Central Board may :

“ ..modify or annual, in consultation 
with the State Government con
cerned, the standards for a stieam 
or well:

Provided that different standards may 
be laid down for the same stream 
or well or for different streams or 
wells, having regard to the quality 
of water, flow characteristics of 
the stream or well and the nature 
of the use of the water in such 
stream or well or streams or 
wells r

I  think this provision here is a 
backdoor entry pr all sorts of short-circuit
ing of the intention of this law. It would

mean that the same stream which may have 
purified water at the top would, through 
the use of this section, provide for a 
different standard downstream. In short 
water pollution is something which cannot 
be tampered with. Pollution is something 
which has to be stopped. I believe, the 
whole exercise is towards that direction. 
i t  that is so, I fail to understand the 
necessity of this provision.

Again, in the same context, clause 19(1) 
seeks to limit the use or the application of 
this Bill. It says :

“if. . .the State Government, after 
consultation with, or on the re
commendation of, the State 
Boaid, is of opinion that the 
provisions of this Act need not 
apply to the entire State, it may, 
bv notification in the Official 
Gazette, icstiict the rpphuition 
of this Act to such area or aicas 
as may be declared therein as 
water pollution, prevention and 
control aiea ot areas and theie- 
upon the provisions of this Act 
shall apply to only to such area 
or areas.”

I respectfully submit that after all this 
waiting, when wc have finally come with 
this Bill, if you restrict its application in 
the very first instance, it will be a bad step 
to start with. I see no difficulty m haunc 
this Bill applying uniformly to all the 
State territories and only such regions 
might to exempted where water does not 
exist.

As I have already submitted I have 
looked at this Bill puiely from a view-point 
of the difficulties that wc aie facing. Here, 
clause 47(2) says :

“Notwithstanding anything contained 
hi subjection (1), wheie an 
offence under this Act has been 
committed by a company and it 
is proved that the offence has 
been committed with the consent
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or connivance of, or is attribut
able manager, secretary or other 
officer of the company, such 
director, manager, secretary or 
other officer shall also be deemed 
to be guilty of that offence and 
shall be liable to be proceeded 
against and punished according* 
ly.”

1 would like to mention here that In 
spite of the protests of all the villagers and 
all the elected representatives of that 
region, the Company has gone on throw
ing in its effluence into the streams of the 
river . . .

DR. RANEN SEN : Which Company ?

SHRI RANABAHADUR SINGH : We 
can leave it at that.

DR R \NFN SEN : Why not name that 
C ompany ?

SJIRI RANABAHADUR SINGH : It is 
one of the big paper mills situated in 
Madhya Pradesh.

In spite of the protests, in spite of thi' 
fact that water 60 miles down-stream i* 
not fit for even cattle consumption, it is 
continuing. I think, this would be a very 
^rong method by which the people res
ponsible shall be brought into the fold 
of the penal provisions of this Bill. For 
a thing that has already been committed 
and is being committed for the last 10 
years, there should be some cognizance 
taken and this provision has to be made 
effective immediately. There is a provision 
that where the people have been throwing 
in the effluence previously, before the ap
plication of this Act, they shall be given 
an option of applying for a clearance from 
the State Board within three months. I 
hope, the three months period would also 
imply that whatever pollution they have 
been causing shall have stopped by then.

Finally, I think, the punitive provisions 
in this Bill, when they relate to big firms,
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are limited only to one year's rigorous im
prisonment, are not enough . . .

DR. RANEN SEN : It is three months 
and/or fine.

SHRI RANABAHADUR SINGH : 
These are too lenient punitive provisions. 
There must be such punitive provisions in 
the Bill which would by themselves act as 
a corrective measure.

s irrtb  t m n f a  n^hr* . t
fas w nftsr ^  f o r  ^

M “ i Hw*ftor 4  ww f o r  m

i r* r f o r e * g * * ^  
fVfff t  «

arcri fo irc  r #  f  i 3 t tr
fo r  qft *F?nfor <r?

aprcr srarr ^  i 
fit sfarcr «Nt ?t forc? »!iw

M  f-  i
hfsn r ,  arft ?*tt *pr srrifrnr

%\£ ti’̂ T f  *r p teF 3 T
qrarl? w r  fo f  *n*ht,

!fo n r  farsrr s n w  i r s r  to t  s t
^  srere ^  i r t f

flTpr ^  f s r  f o r  ^  fofr ^
w #  i iT R * 1

^  f o  ^rr TrtVr «tt i 
erhf sr#  fo t, w* f o  w*
snsr ®rw vPr ^  3T^qr t f t  t o s t  s t #  
ra r w ? t i ^err i

o ttt ^  fo r  ^  wr1 #  ^  ^  ^  
anrsf fo trc  w s  Nnt ^  t siFfe #  
anfi ? r̂tfnar fo r  <rr 126
fo?T «it i #  los
» h ^r ^  ^  to n " i ^  23

f^srr w ?
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w r  w f a

#  s * it w f r r  « k i ^  ^
14 ^  « r« R  «rt acute « p M  4 'for*fa 

w  *ra r « t «fr i p r  ferc f * r  W -  
t o  if- q fa re  t n h h ^ s r  flrt ? w  « t  
f a w  ijqsmWe fVsrr an « w  w , T tr e  
g w ih f e  f*r«n »wr i f  i

«ror #  «n o t w  m  ^  f a  fa w  
a n ^ fr  w t m  a n rtr  «P-

m  4 fa q  «fkR m  fa *rr 
irm  <* i fur qm <g?sf m  ^  ®%- 
m  n W  f '  i w w z f H «pt v f s ir  f  f a  
vfrk «sfaflr *ut fcr*$*8r *1#  fa«rr air 
f  \ m  q fa f g*ifagg vtee h #  f  i « f r  
q ftfa p fe ; *rc fa #  an*r fe frras, 
wnfi, 4 f a #  4**r v t  mw 4
arrctor #  t o  r f #  tf*, #  t o  ftn? #  
m fasnr farsrr «fT s ra re  ^  f a  ar*T? t o #
^5 t o  * ra #  4

* r #  wi *frt i s ffa ^r #  a k  
a t q w tfte «  aif? snfa # fo e #wr? *W  i 
am? y f f  anq# *rcrer g # ^ *
•spur tf*, #  #**? *r fN r $  tpnfapr
^  i h h * t  iff# r * r  w  <re s iW  r t f
#  f a  ftn? & kn f  i «?#
W  ST# f  I

#  H?srwi m r : arm fa #  an*?# v t
ip&nftm fw a ift srrehr jft ?HVr to #  
f a #  srni# #  * h f  vpm * *  ftnrr, #  
TO TO 3* smNr arft y r y #
#  H fc w i*  * ? #  fa*rr z r tm  ?

#  hNit w w  m $  t *n  <tf ^  f i^ 5-
«rrar ^  i am? ^ar 

an*#  sfar, #  sp h r i ann 
fapft «fr w  « i#  ^ t t ,  ^  w r  
BNr3rr*Nr i anft f W ?  ^ r r ^ r  ^ r #  f  i

4  s f t t  «pt m w  ^  ^  f a  «rj faa* 
r ;n# ?rr*ns * r #  ^  i ^  

m  m a m rv f ^arr t  i 
V* t  ariV ^ r  ^  y r/ifa ^ f 
*i w m w rt? i # r ^  i
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*wifNr J 5T# s w t f
f 1 1

^  n fw  vwwr ? # n  virar ^  f a
an ^  r n  m  ^TTO 5^ r f ?

5̂*TJ# fat? V t  f  \

&  w = tt ^mnwr i f  f a  <rWf w f a w  4  
#wr ^ r  OT9 ?ptW  * M  i #

^  i s?*##  « r^  # *T fr ^  
? rw f^ rfa ? r mf w*mt i s w  s n fa ^ r  
^ #  4 «R1T3 ^  ^  I IW ffi W ’T #  w r-  
fa«r p̂t a r m ^ r  ^  f a  ^
W5PTW I

sr^f ^Nw^r 24 «pt aiN# pr?n 
fa?u «rr t o #  fa*T ^an  ^  f a  3 f r  «n 
q ^ 3  5 f#  ^ n y r i f  ^ t  if* i
rrsrr t  qf^ p F r  «FT 1 ?+ rTT ^
q y ^  adV q^^PT =T# ^TTrr ^  erf 
^ iw g n i  « ?#  ^  ^  T O
w  i f  f a  ^ r a r  t n n r #  «ft *n 
«mr# q»r 5RW ? r#  ^  i p m  ^  *ft

^  f a  f^r t o  qtf ^ r t t  f  f a  
ym~ y #  t e r #  m I ^ r  *t «n# i 

^  irfsrr i s tp rw ?  f a #  
?raT# ^  ^nr «pt# «rt w  s r#  f  i 

v i f a v  ^  ^  f a  mIh^hh s f #  §i?rr 
*rf T 2 1  ^  t o  «ut «IT 3 |f
q t e  ^TcfT  ^  T O  ®lrt ^ P T T  1

« m r?  Hrr'r #  t o  f a  « t #  ?ne? q f ^ -  
s!pt ^  tM  4  w w  = r#  ^ r r ,  
<rq? r k #  y r  *ft yNr

i ^  3^P OT «Ff# f - f a  f  W
*r̂ > fa w  ^RR^a ^  i cffani ^T e ^p r 
TOvr * r #  ^it t o  ?wr f a #  
^  t o ^  ar^n? ^  «rni r?T ^  i ^  
fT W  #■ TO Vt ^ ‘«r *T #  8RHT
T i f a ^ r o v t  i m ^ m ' ^ f a ^ ^ f a
#  w ^N rc fa*re tr^Nra^E #  *r»n ^ tt^ -  
s?r 4 a rro  3r r o  ^  i ^ fa r  gr?f 

im qf<^M ^ t  s w  #  erw? 
^ r ^ w w r ^ T ^ f a ^ i f a f f  #  
i r i ^r  #  f  «dV f i r  « w f  ^  f a  ^
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p ft « tkr i w w  wredfo 
CTpr <rc art <nW'n*te am ’f «htr fxnrr 
w m  i «r* w ^ - * m  f  i #  « n « 7  m *

w  *n i

try  w m : MlM tfT O  qM ffre  
*>t t o  ^arr ?

*ft vftm  to w r  *n*fr * u lM w rw
q tto ^ ro  a t  3R- t o  5?hr *nr a fa  i t  antf»t 
a t s t * n ro  i ^  a #  «r?*r 
sfanr i

tfis w ^5far ^  *• vsnrsRtt

«ft wtw <ww!f w p ft i <ftir«nrt w  
3TP?1 fcnrr $ * t ?“ t e  a f  # ? * r  w% % P _ !♦ -% - - A*. --- - A A - —*eng ®fts sp p r TO*r ^ -a m W R n sr^ r  >̂r

m to ro  ^  i s if t  t o  a f r o  ircfor 
t f t th  ?“, t o s t  *ft m tosnr f  n ^ s  * n f $  

4 it? & wm i « s to to - 
cftWter ^  *hrc*fa* *rr ^  *fcr?-

srt *ft *pnW e qre t o #  ^  i 
?fTO i te 6 #  wt afar am?*? t o  tf- 
n a p N ^  «pt srt a #  sfarr t o  »F to q  
srrtTTt i t o  *h ?rNr?r w fc r  *k? $t 
*rartf ^  ?j-af i t  w t f  tn fs fa rte  4 
*fwr? | t  W #  I q #  TSVTre a #  f  \

t o  *iwNN‘ * srnr <hito art *ft
*fttos i

#  triw  <reaw * s ra t sn ro  y a a r 
aM  tf*  a t < fah t toaT? i

w?f t o  q^ 'to w  M=«2 sarcr 
i f ^ t o t f a J T T O ^ ^ w ^ ,  w a ^  
sfor $mrst arar aa a t iY tjtf *r? ?§nf 
asrrt a* to * t f  \ aa a t k m  tim f, 
w f t f a  mpft i a t f  t o  «6 *r<r 
tfrr  t ^ tona  snrf t o  te g to n  «?fi3 tfan*f 
v t w * t  if1 a * a t # m ? r W k  ^ q -  
^ tW ^ to  t  t o  h W  m  m  i k r

IFMef PoUulion282 
«tt. M l

apt >ut spsr «rw it4 ^  H  t o  
w f  ar«B t o  qr? t o ^  ^  i w 5̂  
r ? r  ^  ^  5“ » # s r  m r 4  «pt t o  *t t o  
* r  t t o t  r ,  «ns r  t o  t o  r r w  

t t w  ^  i **r ^  M  j w  s t f  an f 
« r W i  |W >  <st * f t «hr?r airt 
^ r  qrf ^w«tr <tfm ariV r*r

— —is -.. fs. ♦  v fK %
v r  ip w v ^ iT O  qwwi jfPtt i

'ir ff a ^ # r o  !>rtsc 4 wm r̂arar r“
5p^5T «rt# APT ft^T fSfeTET TOT
v t  v ta n t^ N s  v tw r, <sfwnnr snrsrr, ?W- 

4 t ^ t o t ,  w f * f e
^  *naw  f ^ r  ift z ' f k l k r  f  t o  
^ to to ^  «RT̂ r i t o #  «t
y g r  t o  # r o  ^  y t  t o  sryrnr ^  ? 
at itf*tto eMteVhr vt â  «nrr #  snr- 
? W r  w f * t  i  t o  * r f f  v t t  

t o  m a r o  ^  i t o  a n
4  p  tr*» *rtec qft t o r t  ^  i 
w r  #  «rt ma- ^  ^rt ^rn 
^5r i # r o  *n»"^'e ^  eNrhWi, 
# T O  ^  *rt <twhWi w f ^ e  
^  v to W i, ^ 5 ^ 5̂  pN tiW i \ 
¥ ? t  t o  «ntr at h b h r  ^ , m t  t o #  ^  
urato^ vror fMr at w&s •w*f*f*b ^  
5khWt art ^ ft t o  ot a #
? t  yvaT  t o  Jmrto^P v r t  tot?
«FPPR Bf»T i j w e f  'STngM \ TO IT TOTnSras
f t 4  i ^  f n n r t  « f » l  a r  srr v ?  t o

5̂T irroto^nr wi</ ?t»iT i

«t toa^ t #  m to ro r  ^  ^ r  tow  
to ^  ^ i  t ’ «iW ? te T  ? f to 3  î Q ^  i 
t o t  & r  v t  n f t  4  ^ s t  ^ftar o h  ^  
T̂?ft at TOar v * ^ w  «rrr ?rWP «pI a #  

fhnr i to s^  «rnf t o  ^  ^  ^  ^  *

«nr 4  « n r  t o  t o t o  t o  <tt n h r  
f th  m ti ^  at *nW ut t o  totrr scrj* 
*it i t o  v H  ^  atrt arfh f  i «sfR- at
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f W  t f f r *  m  c t r  *rr* m n  W 5 V s *Nt i f  f a  *fer?
*sf « r i ^ r f  ^  ^ tt «rr * n ^ * rm r  trornf r ?  ^  $*t w *  f a  <**

a fft n M r +  OT<tf r* r  o t m fasrc fa ro  *n»r 
w  «r? <fa*Fr *far ansrtf f . . .  ( « m i m  ^  » w? w  ^  *n*r?t « rr iT ^  w i t  j m

f 1 *rr ot?- <re f^rarr Vftansnr i m  f e r r  *r* srt *twr 
qrhV r ^  sNtfN- s* ^  qf a nfor qft qftforer f  w  4  *rw r ?  ^  i fa?r 
w f  smf*t t fa?r tf" fffsft r a f t  ^  ^  * t m iW s r  fax? *w f -  *5 «n^r W
jr ^  f  f a  qw^ f e  ^  #  <siF2 s H  *rrsf- j h r w
# 5  sit q W p  3 r e r ^ «  snfortf
if r r  ot*t * r M  fit s r r  *Pi ^  *rerfr strt- i ww *r?pr t o  o tt sfar s t  r*r 
*tt i f a r #  ^  p tf r  ^  ^rrsnrr i f i  ^  ^  y w rfH r qrfrf j r w ^ 5  w r $  4  
W# ^  <lft<iPĤ  o t  s p w  <t*tt w t f  irfater *h OT^t qtfdrms ^ r orr w < ft r 1 1 
t 1 f a  5 W f t  r s r  #  «fth w h r  ^  i u r n  fit f a ?  o t  n m  m m  %*t f  \
t t f t  *t cptvft ? i t  #  s e rt e  fm ir if* «tfr fa ?  arra* snsfeT^r * f t  a m W ^  r*r
5TTF5 5TfiT *Tf faeT TO f t  vTTfiT Hfa *1 $'*411$: OT**t I 3fW ^  TO*^ finer f a ?  *pT
ihrsr q?*t f t  *ror srft t o  * t#  *+ s o t  i smrtf t p r  ^  i f h v  \ snr 9=r
snr *n§ h o t  §“ art*? t&rr « r o  tf* f a  sr*r ^  ot*t f i r  2Rfgr h n W I
«pt f ^ ^ T‘d W *n  5fTW I tfflT ST# ^  ^  fit 5 r< T #S  HT ^T ?t if* I T'^TT
r «gWH; q #  fMT i tt*p TTFr^Nr ^  g^rt ^stt f  i

^  r r n K w i W f f m i n f *
_,, ,__ ,f> ,,. _ jy _M Pv ,y -u-i-,, vTvT ^rl 47 Vq̂ qT? WT ITT̂ rraR «PT ^RT JTfr W i3* CT?T TfrfT OTvS
^rh^T 4s” I ?lf ^FFRT ^  I flT  MR* CHAIRMAN : Now the question is :
OT ^wrfJnV^H ft̂ TT I ^rrsr 4  ^  snnR “That the Bill to provide for the prcvcn-
5T?r fiT§ OT t'foT HPT rTTPt if1 fit fi tion and control of water pollution and
*F ^rt w £ *rf ot*t f*, # t  w m  #  lhe mamtmmng °* restonng of v‘holesome'
« «  umu . . —r J-r-r t-a- ,fv —i ne&s of w atei, fo r the establishment withy  ^  fhgt^FT yicw to cari>lDg QUt lhe j>urposcs .afQre.

W r̂*T *rf'W OT 1? I * r  341̂  ̂ of Boards for the ptevcntion and
WfflS* <nphr ?t ^  cTT̂  conliol of water pollutoin, for tonfcr-
W W  r ;  » ^RT Itftfv** r 4  m*r %tt ring on and assigning to suc^ Boards
f  I f svMci h w  tf, ^ T  p°wers and A ctions relating thereto and

j t  . -31[T v uyw b 7 „ „ _<\ hy Rajya Sabha, be taken into vOnsidera-w * r^nr w  *r orrsr w nrrr on^rt tjon» 
it *F-r*rf ^  5rrr? <fNt ^  i ^ r

_a .-jvm. . -A ft , , „...,„ .» m. t\ . in The motion was udoiumW  W®Ff w  T?TQ ■OTftf q 3HEOT TOT
T ' T ^ t ' f W ^ t ^ - f i t S l T ^ r  MR. CHAIRMAN: We will take up
l^ r  ^  T O  OT«T m  i  ^ f i T  #  ? ir^r Clause-by-clause discussion. We go to
*r«B ^ 7  ix m g  m  m m  f  <m m g r  clause 2'
^  friT'^ ?7 cfg- ycftV arNFTT ^  ^ 5 7  There aie no amendments. The question
h W  ^  OT^t ^  ^  ttq r 1 1 *trr h :
STO f  f a  f c r ^ H  4  i w t  *ri That Clause 2 stand part of the BUI.*’
w r f w A j  e  w  « r ^ *  Tht molion was a d a l t
^5 7  w r r  o t  r f i ^ r  w f  1 a n r f r r

^  ^T Tf t  ^  I afrm W  tTŝ t  Clause 1 was added to the Bill.
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M U CHAIRMAN: There are amend
ments Clause 3 (Constitution of Central 
Board) by Shri Daga, Shri Bhola Paswan 
Shastri and Shri Y. P. Mandal.

'&HRI M. C. DAGA: I will move my 
amendments. I want to say a v,ord.

You say five officials to be nominated 
by the Central Government. Now I wish 
to say what kind of officials they should 
be.......

MR. CHAIRMAN: Mr. Daga, now we 
«re at the stage of moving amendments.

SHRI M. C. DAGA : I beg to move:

Page 4,—

for lines 9 and 10, substitute—

“(b) three officials to be nominated by 
the Central Government to repre
sent that Government, having 
special knowledge or practical 
experience in repect of matters 
relating to the use and conserva
tion of water resources or the pre
vention and control of water 
pollution;”(l)

Page 4,— 

for lines IB to 28, substitute—

“(e) two persons to represent the 
Municipal Corporations’/Munici
palities* Mysore or Presidentj»;”(2)

MR. CHAIRMAN : Now, the hon.
Minister may kindly move amendment 
Number 16 which relates to Clause 3 only 
and nothing else.

SHRI BHOLA PASWAN SHASTRI : 
I beg to move:

Page 3,'lines 32 and 33,—

for “Gujarat, Haryana. Jammu and
Kashmir, Karnataka and Kerala”.

Substitute:—

“Assam, Bihar, Gujarat, Haryana, Hi
machal Pradesh, Jammu and 
{Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tri
pura and West BengaT.(16)

61 LSS/73—10.

MR. CHAIRMAN : Now, Mr. Daga 
you can speak on your amendments which 
you have already moved.

SHRI M. C. DAGA : Sir, my amend
ment Nos. 2 and 3 are with regard to offi
cials' to be nominated. I want two persons 
to represent the Municipal Corporations’/  
Municipalities7 Mayors or Presidents. The 
other amendment is with regard to officials 
to be nominated by the Government.

I want three officials to be nominated by 
the State Government to represent that 
Government, having special knowledge or 
practical experience in respect of matters 
relating to the use and conservation of 
water resources’ or the prevention and 
control of water pollution. 1 do not think 
it h  objectionable. In fact it is very use
ful and reasonable and I hope you will 
accept it.

T again repeat that my second amend
ment is that there should be two persons 
to represent the Municipal Corporations’/  
Municipalities' Mayors or Piesidents.

#  w r i t  i p t
steft q f r  r*r smr 

«W, w  
s“, art i

#  t m  : anfafarawr
1

#  vifat : p r  #  Q-tlhranr
ferqTc / f e , fw A sr, 4

#  v *  « m r : p r  qrr
stttW  i

vfcm <rwR .* 

qrr * n tw  p n r  w r  i w  arr t m w

SHRI YAMUNA PRASAD MANDAL: 
I  beg to move:
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Page 4, line 13»— 

for “Board”.

Substitute—

“Boards, of whom not exceeding two 
shall be from those”.(17)

y r  <4tan H W 1'

MR. CHAIRMAN : Is Shri Da«a 
pressing his amendments?

SHRI M C. DAGA : I beg leave of 
(he House to withdraw ray amendments 
Nos. 1 and 2

MR CHAIRMAN : Has Shri Daga 
leave of the House to withdraw his 
amendments?

SEVERAL HON MEMBERS: Yes.

Amendments No 1 and 2 were, by 
leave, withdrawn

MR CHAIRMAN The question is : 

Page 3, lines 32 and 33,*— 
for

“Gujarat, Haryana, Jammu and Kash
mir, Karnataka and Kerala**.

Substitute—

“Assam, Bihar, Gujarat, Haryana, Him
achal Pradesh, Jammu and Kash
mir, Karnataka, Kerala, Madhya 
Pradesh, Rajasthan, Tripura and 
West Bengal”. (16)

The motion was adopted.

AIR. CHAIRMAN • The question is :

Page 4, line 13,—

for “Boards”.

Substitute—

“Boards, of whom not exceeding two shall 
be from those.” (17)

The motion Was adopted.

MR. CHAIRMAN : The question is :

*THbat danse 3, ae amended, stand 
part of the BiUa.

The motion was adopted.

Clause 3, as amended, was added to she 
BiU.

Clause 4— (Constitution of State Boards)

SHRI M. C. DAGA . I beg to move :

Page 5, for lines 7 and 8.—
Substitute—

“(b) three officials to be nominated by 
the State Government to represent 
that Government, having special 
knowledge or practical experience 
in respect of matters relating to 
the use and conservation of
water resources or the preventior 
and control of water pollu 
tion ;”. (3)

«torr t o r  mit: H
v f  snr 4  a n N n h e  M  ^  *t=t
t v K '
17 fans.

MR. CHAIRMAN Is he withdrawing 
his amendment?

SHRI M C DAGA Yes I seek leave 
of the House to withdraw my amend- 
ment

Amendment No 3 was, by leavet 
withdrawn

MR CHAIRMAN The question is : 
“that clause 4 stand part of the Bill”

The /notion was adopted

Clause 4 was added to the BUI 
Clause 5— Terms Conditions of service of 
members)

SHRI M C DAGA : I move all my 
amendments to all the clauses.

MR. CHAIRMAN * You know you 
cannot do that

SHRI M. C DAGA : I  move:
Page 5,—
Omit lines 38 and 39. (4)
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Pag# 5, line 48,—
Add at the end—“provided he incurs the 

disqualifications mentioned in sec
tion 6”. (5)

MR. CHAIRMAN : Is he pressing these 
amendments?

SHRI M. C. DAGA : No. I seek leave 
nf the House to withdraw them.

Amendments 4 and 5 were, by leave, 
withdrawn

MR. CHAIRMAN : The question is:

“That clause 5 stand part of the Bill”. 

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6— (Disqualifications)

SHRJ M. DAGA : I move :

Page 6, lines 31 to 33,—

omit, “in the opinion of the Central 
Government or, as the case may 

be, of the State Govern
ment,”^ 18)

Page 6,—
after line 33, insert—

“Provided that the disqua’ification 
mentioned in this clause shall 
cease to operate after the expiry 
of three years from the date of 
the release of the disqualified per
son from imprisonments". (19)

A member of the board shall not be eli
gible for renomination for more than two 
terms. Why cannot he become eligible for 
a third term? Why should there be a 
bar? 1 have not understood the reason. 
For heaven’s sake, please apply your mind 
to this. When he is an expert, why should 
he have this bar ? Please do . not have 
this. No reason is given here. So remove 
this. A member of Parliament can be a 
member for four terms or more. Why 
should there be a bar in this case?

MR. CHAIRMAN ; Is he pressing these 
amendments?

SHRI M. C. DAGA : Yes.

DR. RANEN SEN : Let the Minister 
accept this innocuous amendment

SHRI BHOLA PASWAN SHASTRI : 1 
have said I cannot accept it.

SHRI M. C. DAGA : I want the reasons.

MR. CHAIRMAN : I shall now put 
these amendments to vote.

Amendments Nos. 18 and 19 were put 
and negatived :

MR. CHAIRMAN: The question is: 

“That clause 6 stand part of the Bill”. 

The motion was adopted.

Clause 6 was added to the BiU

Clauses 7 and 8 were added to the Bill 
Clause9— (Constitution of Committees.)

SHRI M. C. DAGA: I move:

Page 7, lines 23 and 24,— 
omit "or wholly of other persons or 

partly of members and partly of 
other persons’* (20).

Kindly listen. Let it be on record. The 
clause says that “A Board may constitute 
as many committees consisting wholly of 
members or wholly of other persons or 
partly of members and partly of other per
sons, and for such purpose or purposes as 
it may think fit”. Who will be the other 
persons? Other than the members? So, 
you would not include them in the Com
mittee? What are the qualifications of 
those other persons? Why do you like to 
have these committees and sub-committees? 
For what purpose, and what is the use? 
After all you have the Board an advisory 
board, a State Board, a Joint Board and 
a Central Board. Why do you like to 
have ail this again? How many members 
are there? How do you co-operuto with 
them, and what are the qualifications that 
they should possess, and what is the neces
sity, and what are their functions? Noth
ing.

61 LSS/73—11.
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m w c t srf
w v t t  < * f t  w r r  snr s r w r r  t  i « i w  v t t w  

«nr r  “$  «rr c  t v  m  ’w s r  v t  
? t *$* f W  ufoig ^ g  #  t  \ v * 4

. . ft W ft .._... ___-A. __
< P T w i  i f  I T O T  ?evW T * ln  « IT  ^ H m T  W n n f  ^

* r *  t u f t  i n ^ H t  9 r lV  O T t f  a n r  ^ b t

I

MR. CHAIRMAN : Arc you pressing 
your amendment?

SHRI M. C. DAGA : I am not pressing
it.

Amendment No. 20 was, by leave, 
withdrawn.

MR CHAIRMAN • The question is :

“That clause 9 stands part of the Bill”.

The motion was adopted

Clause 9 »ww added to the Bill.

Clause 10— Temporary association of per
sons with Board for particular purposes)

SHRI M. C DAGA : I move :
“Page 7,—
omit lines 35 to 38” (21)

The sub-clause reads as follows:

“A person associated with the Board 
under sub-section (1) for any pur
pose shall have a right to take part 
in the discussions of the Board.. .  
but shall not have a right to 
vote. .

Then, what is the utility of the member*

%& utac «twror m d i  : art r w  
r m t m  srsrtf f  »

MR. CHAIRMAN : Aie you pressing 
your amendment?

SHRI M. C. DAGA : ! am not pressing
it.

Amendment No. 21 was, by leave, 
withdrawn

MR. CHAIRMAN : The question is :

“That clause 10 stands part of the 
Bill”.

The motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 to 15 were then added to the 
Bill.

MR. CHAIRMAN : Theie is amend
ment No. 6 in the name of Shri Daga.

SHRI M. C. DAGA : I am not pressing
it.

MR. CHAIRMAN : Are you moving it 
or not?

SHRT M. C. DAGA : I am not moving

MR. CHAIRMAN: The question i s :

“That clause 16 stands part of the 
Bill”.

The motion was adopted 

Clause 16 m'<iv added to the Bill

Clauses 17 to 24 were added to the Bill 
Clause 25— (Restriction on new outlets and 

nem discharges )

SHRI M. C. DAGA : I have an amend
ment to clause 25, I beg to move:

Page 18, line 11,—

fot “conclusive proof”, substitute— 

“ptima fade proof’, (22)

It says here : “ . . .by any person interest
ed in, or affected by, the outlet . . . condi
tion in such register shall be conclusive 
proof . . . ” Please do not make it con
clusive proof. If a man goes and makes 
ccrtain entries that docs not become con
clusive proof it can be prima facie proof. 
One should be allowed to give a rebuttal. 
Suppose the entries are false . .  . .

vhw tiw w  w e ft
t t  srsto  i
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SHRI M. C. DAGA : How will you 
launch proceedings? Even patwari’s ent
ries in revenue records could be rebutted. 
Some inspector will go and make entries. 
How can they be conclusive. One should 
get a chance for rebuttal. So, I request 
>ou to accept this amendment.

nt*r t o w  : TOft ster f a m  
wnr r* r stf *r*rr £  %
. ... ■ <. ft. ... __ , MVOT SPflltFT ;r f r  *IRT 31T TOftT WITV

—... #• _%   t\ _ I _ C M
H WR*t W l  WRT W fr  tf  I

MR. CHAIRMAN : I shall now put 
amendment 22 to the vote of the House.
Amendment No. 22 was put and negatived 

MR. CHAIRMAN : I shall now put 
eld use 25 to the vote of the House.

The question is :
“That clausc 25 stands part of the 

Bill”.

The motion was adopted.

Clause 25 was added to the Bill 
( laust’\ 26 and 27 were added to the Bill

Clause 28—(Appeals.)

SHRI M. C. DAGA : I beg to move : 
Page 19,—

for line 10, substitute—

“(2) An appellate authority shall be 
the District Judge”. (23)

Clause 28 says:

“Any pei son aggrieved by an order 
made by the State Board under 
section 25, section 26 or section 
27 may, within thirty days from 
the date on which the order is 
communicated to him, prefer an 
appeal. .

But what is the appellate court? You 
simply say that Man appellate authority shall 
consist of three persons”. Who are these 
three persons? You can at least say “as 
prescribed by the rules”. You can substi
tute it by the woids “the District Judge”.

SHRI BHOLA PASWAN SHASTRI : 
kulcs will be framed accordingly.

SHRI M. C. DAGA : How and when 
these rules will be framed? Who will be 
those three persons?

to u t  .* ot

w w  f  f a  w r  ̂  f c f r y w  snr
’ R p i t  s t t c t  w *  h i  w r m i  o t  f a w  £  f a  

dbr an r frm t sfl arfote
q > * w  o t t  i

f w h p r  *TRTT 3IT T O T  I
MR. CHAIRMAN : In the light of the 

explanation given by the hon. Minister, 
would he still press his amendment No.
23?

SHRI M. C. DAGA : No, Sir. 1 would 
like to withdraw it.

MR. CHAIRMAN : Has the hon. Menv 
her the leave of the House to withdraw hi* 
amendment?

SOME HON. MEMBERS: Yes.

Amendment No. 23 was, by leave, 
withdrawn.

MR. CHAIRMAN : The question is:

“That clause 28 stand part of the Bill’ 
The motion was adopted.

Clause 28 way added to the Bill 
Clauses 29 to 60 were added to the Bill.

MR. CHAIRMAN : To clause 61 there 
is an amendment by Shri M. C. Daga.

SHRI M. C. DAGA : I am not moving 
iny amendment No. 7.

MR. CHAIRMAN : The question is:
“That clausc 61 stand part of the 

Bill”
The motion was adopted.

Clause 6! was added to the BUI
Clause 62—{Power of Central Gov

ernment to supersede the Central 
Board and Joint Boards.)

SHRI M. C. DAGA : I beg to move. 
Page 28, line 3,—

for “us of opinion” substitute—
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“is satisfied" (8)

The clause reads “if at any time the 
Central Government is of opinion". It 
8hould[ not be merely an opinion. Attei 
applying the mi mi to the facts and docu
ments, it should be satisfied. That is why 
I have moved this amendment Then 1 
come to my next amendment.

Page 28, line 13,—- 
after *'opportunity“ insert—

“of two months” (9)

SfrRl BHOIA PAS WAN SHASTRI : 
No, 1 am not accepting them.

MR. CHAIRMAN : 1 take it that the 
hon. Member is not pressing his amend
ments. Has he the leave of the House to 
withdiaw his amendment ?

SOME HON. MEMBERS: Yes.

Amendment Nos. 8 and 9 were, by leave, 
withdrawn

MR. CHAIRMAN : The question i«>:

'That clause 62 stand part of the Bill”.

The motion was adopted.

Clause 62 w-<w added to the Bill.

MR. CHAIRMAN : There h  Amend
ment No 10 in the name of Mr. M. C. 
Daga. He is not here. So, that is not 
moved.

The question is :

“That clause 63 stand part of the Bill”.

The motion was adopted,

Clause 63 was added to the Bill.

Clause 64 wat added to the Bill

Clause I— (Short title, application and 
commencement.)

Amendment Made :

Page 2, line 11,—

for “1973” substitute “1974” (13)

Page 2. line 13,—

for “Gujarat, Haryana, Jammu and 
Kashmir, Karnataka and Kerala”.

substitute—

“Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tri
pura and West Bengal*’ <14)

Page 2, lines 17 and 18.—

for “Gujarat, Haryana, Jammu and 
Kashmir Karnataka and Kerala”.

substitute—

“ASiam. Bihar, Gujarat, Haiyana, Hi
machal Pradesh, Jammu and 
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tii- 
pura and West Bengal” (15)

{Shri Bhola Paswan Shastn)

MR. CHAIRMAN : The question is.

“That Clause 1, as amended, stand part ol 
the Bill”.

The motion Has adopted

Clause 1, as amended, was added to the 
Bill

Enacting Formula

Anundment Made :

Page 2, line 6,—

foi “Twenty-fourth” substitute— 
“Twenty-fifth” (12)

(Sfni Bhola Paswan Shastii)

MR. CHAIRMAN : The question is:

“That the Enacting Formula, as 
amended, stand part of the Bill”,

The motion was adopted.

The Enacting Formula, as amended, was 
added to the BUI.

Preamble

Amendment Made :

Page 2, lines 3 and 4—
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for "Gujarat, Haryana, Jammu and 
Kashmir, Karnataka and Kerala".

substitute—

“Assam, Bihar, Gujarat, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir, Karnataka. {Kerala, 
Madhya Pradesh, Rajasthan, 
Tripura and West Bengal”. (11)

(Shri Bhola Paswan Shastrl) 

MR. CHAIRMAN : The question is:

‘That the Preamble, as amended, 
stand part of the Bill”.

The motion was adopted.

The Preamble, as amended, was added to 
the BiU.

SHRI BHOLA PASWAN S1TASTR1 :
I move*

“That the Bill, as amended, be pass
ed”

MR. ( HAIRMAN • Motion moved :

“That the Bill, as amended, be pass
ed”.

#  i rarcmr  (*n?w) : s rw rfa  
m rhyv, ww $  a t ^  arrcr *&t 
^ r r  *rrwm ^  arft snr 4
^7?fT ^  i

r̂hsR-, <ter t o ,  srft tmm, %*rrt
iw  4 qrrctrrif ^  fcng #  ^nrr
a n w r w d ' *n# n g  ^  i m f
3xh arnrrcr ^  w  t e r f a  f ,  4t 

srf? s tfr tt f  i crfrr
H?srt m ^  i 4 <mr 4 far? 

f  i rw$ 4 fa q  4 <mr 
w w n r t  * r #  * r f t -

*rt t^ ? r  3*r?r f  i

a r#  gqr *r* q%r w  ^  f a  m w m T 
^  ^mrr w  qm nr aifr w r
w t n f a r o r t  4 w r f  «pt tp ? t *n#
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qrcrrar arr n r  i f*r * r#  arratf i f  f a  
t o  2PT 5 W I W  4  m v  f a f R T  

w%x h t ^ t  f  i r r r  fa<? * it f a r  *r# 
f a w  4  f  »

f a  f t r  #  m m
m r v£  m rm h m i
4  i r W )  w e m t  f t  a f a  * r r a f

Tfffcrt 4  VTTWFi f t ,  
<n# 3T?^r «pr=t ^  m  4 m #  ^  i

fiT f W *"t ^  *T*f ’TF^ 4t *TfT ART #
fc r to  4  s r^ tr  *mm -mr f  i f^ r
w t  ^  tM tw 9?nt ^  fat? ^  ^rr
faster^ f w  arpsnr £  i

sp?r fa«T 4 3FrFhr anTÎ  3rr4 
3ff? Bprffa^ i f  f a f a n ’ W R  ^  9lW  
r®R ^  ^  f “ i f a #  FFnfNr
^rspw ^  ^  f a  9PT7* irsr^? ^nnrar̂ rf ^
p r f r r  #  f t ,  ? r f  ^  vm m  f t

fPRrrr ^  i r? r far? 4 t t  ap^rhr f “ f a  i t #  
j t ^ t  j ts ^ 7  ^ m t  4 n fqf a h w t  «Ft
#  t o r r  srf^ x f  jjn fro  ?nfa #
#3T arcpfr t t t  w4>" i if*  #  strts 
m «n arf? f i r  # n t  ^  t o i t  mw
ŜTpt 59RT *rfa fafir *TT I V%F it 1T3T̂ ? 

irfafaf^Rrt j  flRnw m  f a  ^ f a  arrr # ? r  
STPt STfffwt? 3TW TPTTI6 ^TT 39T# 
r tf f  ztf? *C%F AfT# TTf* f  I
s m r  J T ^ r t  4 irf a f a f a r̂t  ^
^ts6 ^  *fc4c/? 5^ JT#1, TUT T̂*TTt 

4  ^rtt tt^W  f a  mfcro srfr t t w v  
fa ir  ?rr§ ^ r r  ^hr f 1 \ an rr  

3T# Hf fcrgT W ’ft ^  f a  ^  TT# 5TFT- 
2fTT7^ f t ,  a t  w  ^  f a r ?  3 r ? a f t  f  f a

1 T ^  TTTOsrf i  3Tfafafa?rt ^  #  TO * f 
^nfaW fNt «pt irfar fa^T ^  aifr tst «ft 
TTfTrfrr farar ^  i 3TF e t o  ^
w  ^ rs t ^  ff<rw r 4 p r  wf»r—*rar^? 
frrc re t ^  Ht r̂—arPTr ^ N t  ^  4 
$m r f 1 1

3nTT nf*f <rfT*T anw-fiT^T
?p t  wiki 4 f a s #  *h f^ r  f a w  «r?
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iA n r r r  s iro tte r  f c m  m  f a
TO m  *rfV ff*nr *£ %bt f t  *rw
m ii f- \ to ’T? <VT5t 4 
t e *  ^  # »rwTr a n # t e r  fa*rr mnr «it i 
t o  t f t e m  # te r c r  r f b m  * t e  
fafir arff? «t, *rarm ^ ^  *t,
Ww^r 4 trM *  am? #*? #  

of^nrnf *p*# ^  v f a f a f a  ant»*h *sr 
TO <rr m frnrr ^  *rr*r f r o ?  fa*T w  w  f a  
*rr #  t o w  ^  w r w  ^  *rra; t o  #**r 
^  *mr t e R i f  %t rwt £  *n? snf w k r -  
titetf 4 ftm *nr wW ro wh smrm- 
t ro a rT  ^ ^ n s t f T O s f t s n r o s t a t f  
w w  sr ^  to *  #  *itos ft  ? #  
£  TO ^  rt^rr *r a w  f  i * f r  
mtisprnft 4 wfafaterif # waror fa 
swo tt* #  ^  snFT-ff^w te n r w  art?
h f W  ^T ’TOFT «P!RT *?T £  teTCT
^  H;#qT# <&rt *?*• f  t e r  i f  
h*&m  #  *nter f  i m  mrm$ tc 
3r?it «pt a r te n ?  f , s r t t t  arori m  
*ft rmrit m  s tr#  f wh *rrsRT?
srsrar £, v rm 4  4 £~, srrte?
*sr *nfae mr4 4 te? » irgr45T? o t t -  
* r  w t  i to st 4 ?mr t e r
ei7T qft wm- t o n 1 ^  *r*- w  ?■# if t o  
?RT TO *FT 5T# ffcft I w  4 cffrr
#  9^ i we q; aftote t f  4 te ft 
vrTOFt ^  arf? ^  acnr 4 w a i# -
l i r  ^  W  t e f t  ^ Tf q phw  f i  t o  v r  ^  
m m  ffm ^  ^  ?t ^ r r  
aRT^t, i r w  «pt spnwr #  t o  srw
f? r  *t t o  i *far *rr
iN f «nr it to  ^  w ?r^ i

#  <qrr t o w  t o #
f t #  # r  w n h V i  «rr ^^Rmt^epiq1 #  
r * ^  t  m  «nfrr i t o t h  ^  
#  nVNr f t  t o  4  m  $ m  £  i 
m r  to  #  antr wp to *  ^ ir rt
^  3RW ?TfT <  TO 4  ^  T^T
^  # n r  4  #  t o  ^  * m  #  ^ #
stf# i e N k  ^  n w  t r r w t  <#

« m ^ r # ' ^ i  n V k T O r m t w # ^ 1, 
te p r ^ t e r  ^  w  
f* ( t o  ^  ^  srrtr ^  v r #  ^ftrt? \ 
« r n r  w r  ^ r  « r r  f t  f a  i f  a r f t  

sV r ? ro f 5to t t t  ^  i ^ s t  ^  
? » t  w  t o  t e ?  w iw i ^ »  f f n r  i 

?»t Jtn  ^  gtnr f a  r w  (»# 
TOT<ntePTart art*? TOr-tenrt #  3nN^ 
W W  ^f#  ^ f tr?  t o  ^  fltroA nr 
^ r t  virt̂ ij i ^ rtfa  t o #  £“ T*tt? 
«itot to? m  wm f i 3tr ?rr
h m  4  w ft r t  #*, * m  
f a  fa^RT m r  £ , 4  t o
^  *!#• £ , mvpc j t #  £  f a  ^  
<TT# ^  sfa  TOT q r sf 5fT 5R* TO ?FT 
>m fhr w t  i f r r t e j  »mr »r# ^  t o  v t  
ten  w  t o  #  #  n^r ftwrr ^ tt §“ 
^  to r 1 «ttot ^  ^ fa #  #  *r*t 
«TT# ^  ?f 3n?f f  t e r  # 3TRT qm i  
^r^fart irnrt ^  ^ rtr* f^ T  f  i 3 t# to  

te r  w i^ ; thj vt i sffr § W  
^ t  srmerRT ^  i famsrV $  anarraT f a  e rw  

^  h #  f , t o  qrp w t ^
^  tft#  3pr an# ^  t e r  5frr «tt#  
wgT ^  Trr^r t e r p r  tftt ^ r i  f a  t o  4  
w r  y ^ g te r  s i w r  f  i
TO wrw ^  te^R T Fr ^  f r  finst 
j f f t ? # ^ - !  T O f ^ ^ n t e h r r f f a  
amr w  4  m  t o  ^ r  ^ t  ^  wrerw 
^ t e ^  «rlV t o ^  t e l  f  f a  #  n h r 
qpft #  n ^ r  ^  t o  4  m r  m t i  

* r  ym an̂ w  ^  yi7^ ? v̂ «r 
i f ,  TO rnteEiq1 f t  ^  ft  «f? srsro 

q r  ^  ^  ^  «nr | W
#  q?w ^  i

ante* tf* #  srpr 4 w  ? , ^
fa m r  ^ f a # 3 i r T ^ r t f # * ^  ftrrr i 
TO VT^T 3TTT ?n^  ^?^ t I W{| ■WM
#  ^ r?  t e f a  i w  i$ m r  f t #  i 
t e w  r  to t  ^  w #  arft w #
t?H £ #  TOt 3TTT qn^t 3tf? 3RT7
w #  arfV ?»5r# n 1 W  ^  sfer f a  a n t  
9*wt wwr »?* #  far rw  te r  w>T ^  qrrw
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n * ? T * m < r o = s f h

ff*JT \ h r  $  f*T TOR* 9tRlkRTart
4  m m $  arr*r #  ^  t e r  <fcr h m  
f ,  r* r frrcr o t  f* r f ra ifa  OTtf aif?
tfw fa OT# f a  Ww OT 3ff g’̂ f yq-
tf* srtf fforar OT^t *?* <srrr m m  
r w r r  ait? t o  * r  arrr qsr *pt o t  *p?t 
h M  i

SHRI P. G. MAVALANKAR (Ahmeda- 
bad): Mr. Chairman, Sir, I rise
to commend very warmly this piece of 
legislation brought forward by the Gov
ernment.

As already mentioned by my friend Mr. 
Ramavatar Shastri, we in this country have 
a pioblein of acute shortage of water, but, 
coupled with that is the terrible problem 
of polluted water which people are forced 
to drink in large numbers all over the 
placc, Not only is there polluted water, 
but there is also unfortunately a sort of n 
social ban on many of our own brethern 
who are prevented from drawing fresh 
water or clean water from certain sources. 
Therefore, they also are drawn into this.

I welcome this particular Bill. I think 
it is in the right direction. It is good. It 
is in tune with the general principles of a 
Welfare State. Sir, I want to say only one 
or two words very briefly. One is, I do 
hope that the constitution of these boards 
and the general framework that is outlined 
in this Bill will not make things move in 
such a way that there will be more bureau
cratization and less efficiency ! My fear is, 
e\en with the passage of this Bill, whether 
we will have less of clean water and more 
of paperwork and more of bureaucracy and 
more of regulations only. Let us not have 
lessor consumers of clean water and more 
officials going about their jobs with this 
problem of polluted water. This is one 
difficulty and one possible danger to 
which in all humility I wish to dnw  the 
hon. Minister’* attention.

May I, Mr. Chairman, Sir, congratulate 
you for the manner In which yon have 
allowed Shri Daga to withdraw his amend-

raents one after another? We congratu
late you, of course, on your assuming the 
Chair. I Want to say one thing only. This 
bureaucratisation should not only be view
ed from the angle to which 1 referred to, 
but also it has to be watched from anotha 
angle. Certain element of expertise is 
necessary. Experts in the line, technical 
people, scientifically-minded people should 
also be rope din a larger degree. . .
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SHRI N. K. P. SALVE (Betul) : 
Every IAS is a water expert !

SHRI P. G. MAVALANKAR! Mr. 
Salve has said what 1 wanted it to be mere
ly suggested, and not said in so many 
words. If bureaucrats are going to act on 
the basis of either ignorance or of lesser 
knowledge or of no expert knowledge, then. 
I am afraid. Sir, the whole object of the 
Bill will be frustrated and defeated. There
fore, I hope the Minister will see to it that 
experts, technocrats, people with real 
knowledge on this matter are brought in.

1 am glad that my fried Mr. Ramavatar 
Shastri has said about people who are con
cerned with it at the so-called lower levels 
and he wanted that they should also be 
roped into it so that they might feel a sense 
of involvement with the whole thing. I 
agree with these words, Sir, I wish to 
thank you once again for giving me this 
opportunity to speak. I commend this Bill 
and I congratulate the Minister for having 
brought this progressive piece of legisla
tion to this House. Thank you.

utoir : w m b r
*rFpfhzr $  sit * ttot? 4
kTW t*TFT #  £  I

*r* W r ?  O T ^  h  frrcr 
<mr 3jft i

MR. CHAIRMAN : The question is:

T h a t the Bill, as amended, be passed". 

The motion was adopted.
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' ;; ;M i.ip U B U e  FIHANCiAL INSHTlj-
TIONS LAWS (AMENDMENT) BILL

MR. CHAIRMAN : Now* we shall pro
ceed to item No . 11.

MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAl- 
AH) : A number of Members have
represented to me about this item that they 
would prefer it to go to the Select Com
mittee. I have conveyed it to the Finance 
Minister. He was good enough to say that 
he would consider it. But, he said that 
he would like to have some time.

Therefore, I mentioned this to such of 
the leadens of the Opposition as were here. 
They all agreed that we might not take up 
this item today but that it might be taken 
up later on. You may, therefore, proceed 
to take up the next item.

17,4* brs.

PUBLIC WAKFS (EXTENSION OF 
LIMITATION) DELHI (AMENDMENT) 

BILL

MR. CHAIRMAN : So, we shall take 
up the next item—Item No. 12. Shri 
Mohsin.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN); Sir, I beg to move :

“That the Bill further to amend the 
Public Wakfs (Extension of Limi
tation) Act. 1959, as in force in 
the Union Territory, of Delhi, as 
passed by Rajya Sabha, be taken 
into consideration”.

,r:. Sir, this is a. very simple Bill. As the 
hOn. Members are aware, the partition of 
the country had created some problems 
for the wakfs’ property in this country. 
Some of the wakf properties went into 
unauthorised possession and they w*re 
claiming adverse possession over those pro
perties. Hence, the Public Wakfs (Exten
sion of Limitation) Act 1959 was enacted 
to extend the period of limitation into 15th

August, 1967, in respect of suite for re
covering all the immovable properties for* 
ming part of Public Wakfs which are 
under adverse possession. The period of 
limitation was extended twice. It wa* ex
tended upto 31-12-1972. When the Pub
lic Wakfs’ (Extension of Limitation) Act 
1959 was extended it was expected that by 
that time the survey of the wakfs* property 
in Delhi would be over. But, unfortu
nately, the survey of the Wakf property 
has not yet been completed in Delhi, 
lienee, we had to come again for further 
extension of the limitation. So, this Bill 
is intended to exend the limitation period 
in the Union Territory of Delhi upto 
31-12-1975 for filing of suits for recover
ing possession of property of Public Wakfs.

So, 1 commend this Bill for the accep
tance of this House.

MR. CHAIRMAN : Motion moved :

‘‘That the Bill further to amend the 
Public Wakfs (Extension of Limi
tation) Act, 1959, as in force in 
the Union Territory of Delhi, :is 
passed by Rajya Sabha, be taken 
into consideration”.

Shri Ramavatar Shastri.

r m v m  m m  : sw rfa r  *ft,
4 vtr r u n 1 *nfft t o t

jt*1 *r«ifr?r w
£  swftx! srr ufar
£ , ^TFT j f  ^  4
^  #  V s I Vw 4  ^  rhRT.

^nr r — f a r f ?  
W& M m  tfcr ^rrapR qft
^  ^  i z w  a m r  £  n f

W ,,«nr V s srRft fsap anrwr?
aiTT ®PT 3?T?f
f -  i wm w  aft d im ^ rW  5#  £
f a  sfef w rit f lu r  arrtf fam 4 
w *  ^  m v ftm  i f t  i w m  m  t f h

wfr, jv r  4 r t e
aift *mr ^  irirfrr arm’ srs tt, arnr 

w m  t f i f c i t  V  faarc *rr W  t
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sn* m  a w w w r * n ^ r
3RT# f '  ? 3TT3T TORT S^T m  f  f a

^  w rfar m  %vfam  i* r s r o  tf 
qrfaifr i*  *f, w $ r  * r t4  ^  

a f t  5Rcrr f m  *b ^  #  w t ,
sffarsr $m * t#  i t  n r  3* i srf *Tfrr t o  
^  O TfiR r R7 fT5̂  3ft TO“ frp fW
v r d  f 1, 4  m  m  p ^ r r w  ^ r? f  f 1
T O  ^  ^  TT TT ^  5TRTT ^  f a  qfognr 
a n w  ^  ^  fonf f ,  ifcrr * i#

TO ^  tfTTET̂  ^  3|<3Tfafr ^q- * *
zfor s r iM 1 i w m r m  *rc*rr ^  ^  f a  
t o  ^  ^  M  i ^ rer ?  sr~, ?rfa^
fawft ti^ r̂r ^  M h h  Pwwf if  ^ f t  
^ t  r d w  5FraT ^  fa*r rr* ?r;fr ?f n r
f  \ TTT̂ TR ^  *ft JTT r̂r Jp f a  fTT STSqferl
^ r  zfi-'wfri far*r ? rn  & wfar f —^ h r w  
m v  4  fcr*t 3pt^W? ^  i

r.an f  hR - arrcrt ^ t  qrrr ^rnprr ^  ^  
^ n r  H7T ^31T g“, 5STF ^  3iTT 
TO flfft I W ?  1975 4  *PF WRT
^ ? r  r 4-, s ffa r  ^  *t*TOkit ^  f a  ^  ?p$ 
*ft **r ? w  «£rc 5f#  ifrrr srfV amr fa r  

?*r sjft fW r^ ar̂ -pf 4  fa tf  i b m  
anstf srr *rr q w .  *tfVT ^  f , f*r 4  
TT# vft 3fTT ^  1̂7 fU  ^  arerr

f - »

^  ^  ^  f f a v m  ?nrnr t o  
w l W  *d. W  fa& ti * f  m  4  

^  I f  r f  TO ap*? fr?? ^TWT a ^ ‘ | 
^ T  #  T O  8 apri? J^S W  

^rmtr ttttt f, w it 5r?t # ^  ^rff

^ r  i r w r W  ^  3?f? t o  «bt f f yfm gr

’t W  4  f W  ?N t esriW m  ftsrrt
^  W  t o  *nr ^ tt gr^W —
r?r w  ^  atrnf ^  t e f  srW? f  f a  a m  

f*rr^ fanr wrfa ^ n rw  ?m^r 
^  ^  M  5r?rr ?r 9 tr t  ^  i
^  < $ r t  ^  f a  i f  m r  *d « r t  

? 4 t t  3 P W  ^  f a  anv 4  m r t  
? r #  f ,  s m  n r  m t i

fm  apr ^rrfa f^ r  ym twr vt

S1̂  #  i W W  | f  ^T7 flR s?t
W ^ a r f a t r r ^ l ^ ^ T O ^ r r  
^  r ^ n r  i t  a r f ?  * $ m w  z m w  4  ? r w  

i f  ^  f t f r m  i f  ^  i

SHRI F. H. MOHSIN : I can very 
well understand the feelings of Shri 
Ramuvatar Shastri in regard to the ques
tion of the proper use of the wakf pro
perties. 1 am in agreement with him that 
theie should be proper use of the wakf 
funds and properties belonging to the 
wakfs. He is quite true that the wakfs 
ptoperties have considerable value if esti
mated throughout the country. We some
times come across cases of misuse of 
properties here and there. Whenever we 
come to know of such instances, inquiry 
is made bv the State Governments and 
the State wakfs boards and sometimes by the 
Central Wakfs Council and the Ministry 
in chaige of wakfs here. But the cont' 
ro! of the Central Ministry over the State 
Wakfs Boards is very limited

We have brought forward this Bill 
only in respect of Delhi because it is a 
union territory. Otherwise, the Stale 
Wakf Boards are competent to control 
the wakf properties situated in the res
pective States, and the State Governments 
have got control over the State Wakf 
Boatds. But whenever such cases of mis
use come to our noticc, wc draw the 
attention of the State Government to take 
proper action.

I am in full agreement with the views 
exptessed by Shri Ramavatar Shastri that 
the community would be greatly benefited 
if the wakfs properties are propeily ad* 
ministeted and the funds of the wakfs aie 
also propeily utilised.

The reason for bringing forward this 
amending Bill before this House for ex
tension of the period of limitation is 
precisely this, as 1 mentioned in my in
ti oductory speech, that the survey of the 
wakfs properties in Delhi is not yet over 
Though the survey commissioner was ap
pointed long back, he was not appoint-
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ed solely for this work, but this was a 
part-time job for him. He is an officer 
of the Delhi Administration and during 
his spare time he is expected to do the 
survey work. He was not given suffi
cient staff also. We have requested the 
Delhi Administration to provide suffici
ent staff for him to carry out the sui* 
vcy work which they have agieed to dc 
now. Of course, the time taken is very 
much, but unless the survey is completed, 
We cannot know how many wakfs pro
perties are in unauthorised occupation. 
We have got information that more than 
500 suits have already been filed by the 
Delhi wakfs board for recovery of pos
session of wakf properties which uie in 
unauthorised occupation by third parties.

There may be many moie. It is esti
mated that more than 300 or 350 suits may 
have to be filed again That can only be 
done after the survey is completed. It is 
only to facilitate the carrying on of the sur
vey of wakfs properties that we have come 
forward with this Bill foi extension of 
time. Unless the survey is complete, all- 
suits cannot be filed. As the member is 
aware the period of limitation is only 
twelve years. But in the peculiar circums
tances, the period was extended fiom time 
to time Now we intend to extend it till 
the end of 1975. It is only to put into 
practice the view expressed by the hon. 
member that we have come forward with 
this Bill The passage of the Bill will 
help locate the wakf propct ties so that 
suits could be filed for recoveiy of posses
sion. Now I hope the position is clear and 
members would accept the Biil

MR CHAIRMAN . The question is:

T h a t the Bill further to amend the 
Public Wakfs (Extension of Limi
tation) Act, 1959. as in force in 
the Union Territory of Delhi, as 
passed by Rajya Sabha. be taken 
into consideration”

The motion was adopted.

MR. CHAIRMAN : We proceed to 
clause-by-ciause discussion. There is no 
amendment to clause 2.

The question is:

“That clause 2 stand part of the BUI”. 
The motion was adopted.

Clause 2 was added tv the Bill*

Clause 1— (Short title, extent and com- 
mcncement.)

Amendment Made :

“Page 1, line 4,—
for “1973” substitute “1974”. (2)

(Shri F. H, Mohsin)

MR. CHAIRMAN . The question is:

T h a t clause 1, as amended, stand pait 
of the Bill”.

The motion wat adopted.
Clause 1, as amended, was added to the 

Bill.

Enacting Formula

Amendment Madt :

“Page 1, line 1.— 
for Twenty-fourth" substitute “Twen- 

ty-fifth”. (1)

(Shri F. H. Mohsin)

MR CHAIRMAN The question is:

“That the Enacting Formula, as 
amended, stand part of the Bill".

The motion was adopted.

The Enacting Formula, as amended, was 
added to the BUI.

The title was added to the Bill.

SHRI F. H MOHSIN : I beg to move
T h a t the Bill, as amended, be pass

ed”.

MR. CHAIRMAN : The question is: 
T h a t the Bill, as amended, be pass

ed”.
The motion was adopted.
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17.54 hrs. CiUJRAL.): 1 beg to move :*

CINEMATOGRAPH (SECOND AMEND
MENT) BILL

MR. CHAIRMAN : Shri Gujral.

SHRI MANORANJAN HAZRA (Aram- 
bagh: There are very few Members. Let 
us now adjourn.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS (SHRI K. RAGHU RAM- 
A1AH): Let him just move the Motion and 
then we may adjourn.

“'(hut the Bill fuithei to amend the 
Cinematograph Act, 1952, as 
passed by Rujya Sabha, be taken 
into consideration”.

MR. CHAIRMAN : He may continue 
tomorrow.

17.55 hrs.

The Ix>k Sabha then adjourned till eleven 
THE MINISTER OF INFORMATION of the clock on Friday, February 22,1974/ 

AND BROADCASTING (SHRI 1. K Phalguna 3. 1895 (Saka).

* Moved with the recommendation of the President. 
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